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[THE MAHARASHTRA ZILLA PARISHADS AND PANCHAYAT SAMItiS ACT. 1961 ]

[Recewed the assent of the President on the Sthday of March 1962: assent lirst publnheu in the

Maharashtra Governinent GazZette, Part TV, on tire 13th day ol March 1962.]
Amended by Mah. 22 of 1962.%

Y * L3

T4 EE R 2 )

43 of 1962.

69 of 1948 read with
 Mah. 7 of 1963,

23 of 1963.
35 of 1963.
16 of 1964.

43 of 1964.1 -

23 of 1965.

- 50 of 1965.%

8 of 1966.
25 of 1966.§
34 of 1966.
37 of 1966.

7 of 1967.%
13 of 1967,
43 of 1967.
13 of 1968.
21 of 1968.1
15 0f 1969.%
34 of 1969.**
46 of 1969.
22 of 1970.
34 of 1970

5 of 1971.
22 of 197i.

9 of 1972,

12 of 1972.4+

36 of 1972.
21 of 1973.§§

T (15-11-1976)§%

T

Amended by

'

Mah. 24 of I97‘

11-6-1973).8§
27 of 19738
(3-3-1973).

2% of 1973. l§§
(13-7-1973).§§
501974
{1-4-1974).8§
16 of 1974
(26-4-1974).8§ _
34 of 1974¢
(29-4-1974).§§
6 of 1975.88
16 of 1975

(1-4-197

H%of !9765)§§
{14-4-197

27 of 1976‘2.8):@:§§

-

(19-4-1976).§§

23 of 1977.

61 of 1977
(1-1-1978).§§

12 of 1978%*+
(29-4-1978).§§

27 of 1978H+

(10-8-1978).§§
10 of 197911}
(11-1- r979)§§
14 of 1979

(1-6-1979)¢
13 of 1980.£££
(29-4-1980)§§

! For Statement of Objects and Reasons, see Maharashtra (xovermnem Gazette, 1961, Past v,

. pages 603-619; for Report of the Joint Cominittee, see ibid., Part V, pages 773-963.
* Section 15 of Mah. 22 of 1962 reads as under :—-

“15. The amendments made to the principal Act by the provisions aforesaid (except section Amend-
13) shall be deemed to have been made in the principal Act on the date on which that Act was ments to
passed and shall be deemed to have come into force on the date on which the pnncmaP Act take effecs

..came into force. ”

‘Mzharashtra Ordmance No. V of 1964 wae repealed by Mah. 43 of 1964, 5. 26.
T Maharashtra Ordinance No. V of 1965 was repealed by Mah. 50 of 1965, s. 5.
§ Maharashtra Ordinance No. III of 1966 was repealed by Mah. 25 of 1966 5. 3.
T Maharashtra Ordinance No. IIT of 1967 was repealed by Mah. 7 of 1967, 5. 12, e
}} Maharashtra Ordinance No. IT of 1968 was repealed by Mah, 21 of 1968.s5. 18, . »
$ Maharashtra Ordinance No. I of 1969 was repealed by Mah. 15 0f 1969, 5. 14
** Maharashtra Ordinance No. VIII of 1969 was repealed by Mah. 34 of 1969. 5. 3
4+ Maharashtra Ordimance No. V of 1972 was repealed by Mah. 12 of 1972, 5. 5.

§8 This indicates the date of commencement -of Act.

9 Maharashtra Ordinandy No. IV of 1973 .was repealed by Mah, 27 of 1973, 5. §

1l Maharashira Ordinance
¢ Maharashtra Ordinance N

0, XI of 1973 was repealed by Mah, 28 0 1973, 5.4
. 1I of 1974 was répealed by Mah, 34 of 1974, s, 4

$$-Came into force on 1-5-75 (excent ss. 7, 12, 13, 20 and 36 thereof) vide G. R.*D,

££ Maharashtra Ordinance No. V of 1976 was repc;tlpd by Ma
dinance No, Il of 1978 was repealed by Mah 12 of 1978 s. 4

*** Maharashira

No. ZPA 1075/9201-N. dhted 234-1975): 5. 7 of Mah. 6 of 1975 came intg force on I-Q 1975 (

s G.N..R.D.D., No. ZPA. 1075/XIL, dated 1-8-75).
Mah. 27 of 1976, 5.

Maharashtra Ordinance No. I of 1979 wis iepealed by Mah, i0 of 1959, 4, 1
Mahamhtra Ordinanee No. TV of 1980 wax repealed by Mak, 13 of 1980, s-

§ Maharashtra Ordinance No, VI of 1978 was repealed by Mah. 27 of 197§, s

from date of
passing of
e Act.

lﬁ
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_ - Samitis Act, 1961
An Act to provide for the establishment in rural areas of Zilla Parishads and Pancha-

yat Samitis;

assign tg them local government functions and to entrust the execu-

@on of certain works and development schemes of the State Five-Year Plans to such
bodies, and to provide for the decentralisation of powers and functions under certain
enactments to those local bodies for the purpose of promoting the development of

democratic
people in the

tutions and securing a greater measure of participation by the
plans and in local and governmental affairs.

WHEREAS it is expedient to prowde for the establishment in rural areas of 2 s
Parishads and Pa chayat Samitis; to assign to them local government functions,
and to entrust the execution of certain works and development schemes of the State
Five-Year Plans to such’ bodies, and to provide for the decentralisation, of powers
and functions under certain enactments to those local bodies for the purpose of
Promoting the development of democratic institutions and securing a greater measure
of participation by the people in the said plans and in local and governmental affairs
and for purposés connected with the matters aforesaid; It is hereby enacted in the

Twelfth Year of t

Republic of India as follows :—

CHAPTER I.

PRELIMINARY.

1. (7) This Act may be called the Maharashtra Zilla Parishads and Panchayat

amitis Act, 1961,

(2) Tt extends’to the whole of the State of Maharashtra except Greater Bombay,

@ shall com

into force on such 1date as the State Government may, by notifi-

cation in the Official Gazette, appoint.

2. In this Act, unless the context requires otherwise,—

(C) associate Councillor or associate member ” means a Councillor or member
who is'entitled to attend and to take part in the deliberations of a Parishad, Samiti
or Committee, but shail (unless expressly provided) have no right of vote, and

" shall not be eligible to hold the office of presldmg authority of such Parishad,
Samiti, or Committee ;

(2) “ backward class ” or * socially and educationally backward class ” means
‘any socially and educationally backward classes of citizens, declared to be such

by order of the

State Government ;

(3) “ Block ” means such local area in a District as the Staté Government may
"constitute to be a Block under section 5 ;

(4) * block grant ” means a grant given by the State Government to a Panchayat

iti under

ction 188 *[and includes any sum paid as grant] tnder 3

100 ant 155] ; 4[or any sum paid as block grant ‘under any law for the time being

in force] ;

(5 * Block Development Oﬂicer” means an officer appointed by that dcmgna.-
t:on under section 97 ;

4

¢ ‘115t May 1962, vide G. N, C. & R. D. D., No. DCD. 6162-N dated,26th March 1962. -

1 These words an

figures were added by Mah. 35 of 1963, s.

3 These words and figures were substituted for * section; 158 " by Mabh. 21 of 1968, s. 2(a)
4 These words were added by Mah. 34 of 1970, 8. 28.
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(6) “ bye-laws  means bye-laws made under section 276; .
: ’

(7) * Chief Executive Officer » meons the Chief Executive Officer of a Zillg
Parishad e.ppointed under section 94: ‘

(8) “ co-operative society ” means a co-operative society registered .or deemed ’
1o be; registered under the Maherashtra Co-operative Societics Act, 1960;

(9) “ Councillor » means a member of a Zilla Parishad constituted under this

- Acty |

. . ' - .
- (10) “ Development scheme * includes a work, scheme, project, function,
development zctivity or plan of works, schemes, projects, functions and develop-
ment activities;

{11) “ district ’ means & District s constituted under section 4; .

‘ . .
_ (12) * District List * means the list of subjects enumerated in the First Schedule .
as amended from time to time in respect of which a Zilla Parishad is empowered
to make provision under section 100; .

s

1 o * * o .

. o . . T .
(15) * election ” means an election to 2 Zilla Parishad or Panchayar Samiti, as
the case may be, and includes a bye-election; .

. E J
(16) « financial year ” means the year beginning on the 1st day of April or on
sich other date as the State Government may, by notification in the Official
Gazette, appoint: .
(U7 “ list of voters ** means 2 list of voters provided for, and maintairied, unddr .

section 13;
R ®

(J8) * member > means a member of any Panchayat Samiti or Committee
constituted under this Act; _ S o .

(19) “ Panchayat  means 2 Village Panchayat established or deemed to be
established under the Bombay Village Pencheyats Act, 1958;

(20) “ Panchayat Samiti " ot ** Samiti* means a Panchayat Samiti constituted .
- for every Block under section 57; . -

(204) ** population ” means the population as ascertained at the last preceding
census of which rﬁa,nt figures, whether provisionzl or final, have been published.} -
o .

(21) * prescribed ™ means prescribed by rules mede under this Act. |
. _ ’ L)

. 1 Clauses (13).and (14) were deleted by Maﬁ. 21 of 1973,'Sc1; III, . .
2 Clause (20-4) was inserted by Mah. 6 of 1975, 5. 2. ‘ 4
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(22) * President " mewns the President of Zitla Parishad ; - .

. (23) * Presiding authority » means the President or the Chairmas of

8 Panchayat Samiti or Standing Committee or Subjects Committee or any other .

. ittee appointed by the Zilla Parishad and includes a Vice-President, and :

a Deputy Chairman of a Panchayat Samiti and any person chosen to preside at

the meeting of a Zilla Parishad, Panchayat Samiti, or as the case may be, .

a Standing Committee or Subjects Committee ; - ,
(24) “ regulations " meatis regulations made under section 2755 _ .
(25) * relevant Code™ [means as. respects any period before the 15th day of

August 1967, in relation to—] DR

(@) the Bombay area of the S_téte, the Bombay Land Revenue Code, 1879, *

(5) the Vidarbha Region of the State, the Madhya Pradesh Land Revenue
- Code; 1954, and o _ o ‘

(¢) the Hyderabad area of the State, the'Hyd.erabad\Land Revenue Att ;

19;[631}6 as respects any period thereafter, the Maharashtra Land Revenue Code,
(26) * relevant District Boards Act ” means—

..

" (@) in relation to the Bombay area of the State, the Bombay Local Boards
Act, 1923, AR A

(b) in relation to the Vidarbha Region of the State, the Central. Provifices.
and Berar Local Government Act, 1948, and , ' .

() in refation to the Hyderabad area of the State, the Hyderabad District
Boards Act, 1955 ; ' .

(27) “ residing in a Block ” means ordinarily residing in a house or part
thereof in any Block for mot less than 180 days in the aggregate during
a period of twelve months immediately preceding the date of co-option of -
a member on a Panchayat Samiti under this Act, and all grammatigal _
variations and cognate expressions thereof shall be construed accordingly; g *

ss . : o 3 * *

(29 “ Scheduled Castes ” means such castes, races or tribes or parts of, or
oups within, such casis, races, ot tribes as are deemed to be Sched_ul_ed _Castes
in relation to the State O Maharahstra under article 341 of the Constitution ©

India ; . o . .«
e 1 These words were substituted for the words “ means in relation to ** by Mah, 21 of 1968, 3. 2(5). =
1 These wordd were added, ibid. ‘ . : .

* Clauso (28) was dfleted by Mah. 7 of 1967, 5. 2. Ly

- .
.
: R 4
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 (30) * Scheduled Tribes ™ mecans such tribes or tribal communities or parts
of, or groups within, such tribes or tribal communities as are deemed to be
Scheduled Tribes in relation to the State of Maharahstra under article 342 of the
Constitution of India : . : — -
(3D “ Standing Committee ” means a ‘Standing Committee constituted under
section 79 ; P : N
-(32) **subjects allotted ” means subjects allotted to a Standing Committee
or Subjects Committee by a Zilla Parishad under regulations ;, *

(33) * Subjects Committee ” means a Subjects Committee constituted under
section 80 ; | : ‘ . .

= (34) " Vice-President * means the Vice-President of a Zilla Parishad :

(35) “Zilla Parishad > or “ Parishad" means a Zilla Parishad .constituted
under section 9 ;

(26) words or expressions used in this Act but not “defined, shall have the
meanings, respectively, assigned to them in the relevant Code. -

ADMINISTRATIVE AREAS.

3, For the purpo.es of this Act, the Statc of Maharashira shall be divided

.intoi istrae iNto Districts, and Districts shall be divided into Blocks.

tive arcas.

. Comstitution 4. (/) Subject
of Districts. the provisions of.

le!ituﬂon 5. -Subject to

of Blocks,

ment of

any alteration of boundaries whith may be made in pursuance of

hapter XV, every local area formed or constituted into a district
Code (but excluding therefrom the limits of a municipal corpora-
a cantonment or a notified area committes, constituted or
established by or under any law for the time being in force) shall be a District for
the purposes of this Act. _

. {(2) Where any District comprises only a part of the district constituted under
any relevant Code, or two or more districts so constituted, ot parts of the two or
more such districts, the State Government may, by a notification in the Official
*Gazette, declare which officers shall be the Collector and Commissioner, and which
other officers referred to in this Act shall be such officers, in respect of that District

-under the relevant
- tion, munidipality,

for the purposes of this Act.

y alteration of boundaries which may be made in pursuaroce
of the provisions of Chapter XV, the State Government may, by notification in the

icial Gazette, conistitute in évery District such number of Blocks, each consisting
of sGch local area, as may be specified in the notification.

CHAPTER II.
CONSTITUTION OF ZiLLA P
6. ¢/) For every District, there shall be established a Zifla Parished consist-

ifg of a President and Councillors ;. and the Zilla Parishad *shall have all such

powers and di all such functions as are vested in ‘it by or under this °
¢ _ . :
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T (2) A Zz!la Parishad shall have authority for theJpurposes of this Act ovet the y

ea for which it is established ; and also over such additional area and for such
Irpose or purposes as the State Government may, by notification in the Official
1zette, specify in this behalf. .

7. (1) The authorities charged with carrymg out the provisions of thls Act Parilhd
rea.ch District are—

(@) the Zilla Parishad, o :“,:.,....m
(b) Panchayar Samitis, _ ‘ - : : thereof.
(¢) the Standing fCommitice, ‘ .
(d) Subjects Committees, . -

- (e) Presiding Authorities, - g
(f) the Chief Executive Otﬁcer, and '

.’ (g) Block Development Officers. ,
2) The Zilla Parishad shall be assisted in its fi unctlons by such number of Depart-
nts as the State. Governmeént may direct, and] each Department shall be in

wrge of an officer of the grade of Class I or Class II of the State servicos (herein-
- er referred to as the Head of the Depariment of the Zilla Parishad). «

B
3. Every Zilla Parishad shall be a body corporate by the name of Thc ........ Incorpora-
........... Zilla Parishad”, and shall' have perpetual succession and a tion of Zilla
nmon seal, and shall be competent to contract, acquire and hold property, both Parishads.
weable and immoveable, whether within or without the limits of the area over
ich it has authority, and may in its corporate name sue and be sued.

9, () The Zilla Panshad shall consist of— Constitution )

(a) Councillors chosen by direct election from electoral divisions jn the District o Z#a
peing not more than sixty in number and not less than forty as may, by notification Par
“'n the Official Gazette, be determined by the State Government so however that
‘here is one Councillor as far as is reasonably practlcable for not more than every
. {forty thousand] of the popuiation;

- #[(8) (i) if the elected Councillors do not include a woman, then two women °
:ach residing in different Blocks in the District, and

v
L ’ (i) if the elected Councillors include one woman, then' one more woman

esiding in a Block in the District (other than the Block in which the woman
Jected is gpsxdcnt),

;0-opted by the Councillors efected under clause (a); ]
k) the Chairmen of all Panchayat Samitis in the District, ex-oﬁcia' *
(d) the Cha.lrmen of such 4[four] federal co—operatlve societies (be;ng sdcieties
vhich as far as practicable conduct business or activities in the District in relation
> (i) credit, *{(#) marketing, (i) industrial co-operatives, and (tv) co-operative

raining or educanon,]) as the State Government may, by notification in the Official
jazette; specify in % s behalf (to be called * associate Counclllors ")
sti

‘These words were sub: ed for the words * thirty-five thousand ” by Mah. 6 of 1975 5. 3(1)(,,)
« Clause (b) was substituted by Mah. 35 of 1963, s. 3.
The word **and ” Was deleted by Mah. {0 of 1979 s. 7?’) .
e - This word was substituted for the word * five ”, lbid TbXi). Cd
. These brackets, figures and words were substituted for * (i7) lang development, (m) marketms, .
- industrial co-o‘bcratwes. (¥) co-operative training or education ', ibid., s. ( )il ) -

’
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!{Provided that, if there be not #{four] such federal co-operative societies as afore-
satd duly registered or there be less than 2[four], then the Chairmen of any other co-
operagive societies which the State Government may aotify in the Official Gazette in
this behalf; but if a federal co-operative society 1s thereafter duly registered, the
State Government jmay in like manner terminate the term of office of the Chair-
man of the co-operative society which is not a federal co-operative society as it
thinks fit and may $pecify the chairman of the federat co-operative society, where-
‘upon that latter cthan shall hold office for the rémaining period of the termy ]

S[Explanation.—For the purposes of this sub-section the expression ¢ Chay
man ™ in relation fo a co-operative society includes the Administrator appointéd

. to manage the affairs of the society and where more thangone Administrator or
a commitice or a ¢orporation is appointed to manage the affairs of the society
under sub-section (/) of section 78 of the Maharashtra Co-operative §ocietics
Avet, 1960, such person representing the Administrator, committee or corporation
as the State Government or any officer authorised by it in this behalf may direct.]

4{(dd) the Director of the Maharashtra State Co-operative Land Develop-
ment Bank Limited, residing in the District, and where théfe are more than one
such Director one of such Directors as may be nominated by the Bank in this
behalf, gnd where 10 such Director is residing in the District any officer of the
Bank nominated by it in this behalf (to. be called  an associate Coumncillor ™);

and] * '

Mah,
xXxrv
of
1951.

5[(¢) the Chair of the Social Welfare Committee, if any, cé-opted under

~ sub-clause (#i) of clause (b) of sub-section (4) of section 83.}

[£3 * * * L 3 * L
[(2) (@) ¥In a general election, on the election of two-thirds or more of the number
of Councillors falling under clause (a) of sub-section (1), the names of those Coun-

eir Permancnt addresses shall bes published by the Coliector
at such time, and in such manner, as may be prescribed by the State Government;
and upon such pagblication, the Zilla Parishad shall be deemed to be duly constituted.
In determining%wo-thirds of the number of Councillors, a fraction shall be ignored] :
" Provided that, such publication shali not be deemed— . -
(i) to preciude completion of the election in any electoral division *[and
the publication likewise by the Collector of the names and permanent addresses
o of the elected Coungiltors, as and when they are available: or] E
(i) to affect the term of office of the Councillors under the Act;
®) The names of Cpuncillors falling under clauses (8), (c), Y(d) and (e)] of sub-
section (1) (together with their permanent addresses) may also thereafter be like-
wise published by the| Collector.] _
(3) The Deputy Chief Executive Officer !{and where more than one Deputy Chief
Executive Officer have peen appointed, such one of them as may b¢ nominated by J
Chief Executive Officer,] shall be the Secretary, ex-officio, of the Zilla Parishy

cillors together with

! This%rovise was added by Mah. 22 of 1962, s, 2, _

¥ The word *“ four ™ was substituted for the word  five *” by Mah. 10 of 1979, s. (X, .

* This Explanation was inserted by Mah, 6 of 1975, s, 3(1)(b). . )

4 Clause(dd) was inserted by Mah, 10 of 1979, s. 7(6)(iii}.

8.Ciause () was inserted by Mah. 5.0f1971, s, 2(1).

® The Explanation was dgleted by Mah. 6 of 1975, s. 3(1)(c).

7 _}"‘gis sub-section was sybstituted for the original by Mah, 22 of 1962 . 2. :

® This portion was substituted for the words bsginning with ** The es of Councillors * and
» Tahis portion was substituted for ** or ”, ibid,, 5. 2(6). * .
“ The word, brackets, letters and figure were substituted for the word, brackets and letter *“ and

(d)” by Mah, 5 of 1971, 8. 2(2). o : ) :
11 Thijs porti_(.)u was'inserted by Mah. & of 1975, s, 3(2). i .

¢ .
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Election of Councillors. - .

10. (I) The Councillors shall be elected in the manner provided by or under Elcction and
this Act. e term of

+(2) The term of office of Councillors shall, except as otherwise provided in this "%ouuc(zl!ors,'
Act, be i[six years:] : etc. :
Provided 'that, persons who are Councillors by virtue of their being Chairman .
of a Panchayat Samiti or of a co-operative society, shafl hold office so long  only
as they gontinue to hold the office of such Chairman :

3Provided further that, if the State Government is of opinion that for some
reason (including the granting of an injunction or stay by a Court}, it is not practit
‘cable torcomplete all stages of the general election of Councillors to any Zilla Parishad
before the date of expiry of their term of office, the State Government way,,by -
notification in the Official Gazette, extend the term of Councillors beyond that
date but in no case beyond six months from the date aforesaid.] .

s[Provided also that, if the State Government is of opinion that for som

- special reason (including administrative convenignce of holding general elections

of all or any of the Zilla Parishads and Panchayat Samitis simultaneously), it is
expedient to. curtail the term of office of Councillors of any Zilla Pasishads the

State . Government may, by notification in the Official Gazette,, curtail the

said term, for a period not exceeding two years, and specify the date on which .
the curtailed term of office of Councillors concerned shall expire.]

11. (1) The term of office of Councillors elected at a general election shall be Commence-

deemed to commence on the date of the first meeting of the Zilla Parishad. :m:nt Off
. : : ermn o

(2) The first meeting of a'Zilla Parishad shall be held on such date as may be fixed 2;‘3,‘3?,3{,0,&

by the Collector being a date which is within twenty-five days from the date on
which the names of the elected Councillors are published under sub-section (2)
of section 9 :

Provided that, if such date of the first meeting falls prior to the date on which the
term of office of the retiring Councillors expires under section 10 or prior to the o
expiry of the period for which the Zifla Parishad has been superseded under sections

* These words were substituted for the words * five years * by Mah. 23 of 1977, s. 2(a).
3 This proviso was added by Mah. 13 of 1567, 5. 2
a This proviso was substituted for the original by Mah. 23 of 1977, 5. 2(8).

t Section 4 of Mah. 23 of 1977 reads as follows =—

“4. For the removal of any douDt, it is hereby declared that the amendments made by this Amendment.s
Act in sub-saction (2) of szction 10 of the principal Act shall apply also to all Zille. Parishads made by
(incluting their Panchayut Samitis, their Committees and Committees of their Panchcyat Samitis) Mah.
a1l th:ir Couacillors, mambars, Presiling authorities and persons appointed to exercise their XX VIIE
powers and parform thair duties, which may bs functiontng or who may be holding office? as the of 41977 in
case may b3, on the date of commencsment of this Act, as if ths original term wege six years from section 10(2),
the baginaing. After the date of commancement of this -Act, it shall be competent for the State of Mah, $
Government to further extend or to curtail the term or extended term of office of any Councillors of 1962%,
and other persons, from time to time, under the relevant provisions of the principal Act in all these apply to all

cases also.” : existing Zilly
. ' Parishads,
\ . ) - Councillors,
N : . efa, . i
. . . . .
L ] L |
» L )
d Ce
[ ] - [ ] L)
.
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260, the first meefing shall be held on a date not exceeding ten days from
*  suchexpiry of the term of office of the Councillors or the expiry of the period of
’

supersession.

(3) The term of office of the outgoing Councillors shall be deemed to extend to
and expire with, the day before such first meeting.

.

12. (7)) For the purposes of election of Councillors, every District shall be divided Division of
into electoral divisions (the territorial extent of any such division not being out-_.n;“‘,"“ .
gide the limits of the same Block), each returning one Counciilor, and there shall gjeptoral
be a separgte election for each electoral division. s © divisions,

(2) Where the State Government, having regard to the population of thé”
1[Scheduled Castes or Scheduled Tribes| in the District, is of opinion that reserva. Ce
' tion of seats in any electoral division for the representation of such ![Castes or Tribes] - -
g is necessary, the State Government may reserve a seat or seats for such [Castes
or Tribes]; and the manner and periodicity of rotation of such ressrvation shall
be such as may be prescribed by the State Government.

(3) Notwithstanding anything contained in sub-section (2), the reservation of .
seats for the 2[Scheduled Castes or Scheduled Tribes] made under that sub-section
shall cease to have effect when the reservation of seats” for those ?*[Castes or
Tribes) in the Legislative Assembly of the State ceases to have effect under the
- "~ Constitution of India : — ‘

Provided that,‘ nothing in this sub-section shall render any person elected to .any .
~of such reserved seats ineligible’to continue as a Councillor during the term of the
office for which he was validly elected, by reason only of the fact that the reserva-

tion of seats has so ceased to have effect. .

13. (1) The electoral roll of the Maharashtra Legislative Assembly 3[(excluding List of
- the last part thereof as is referred to in sub-rule (2) of rule 5 of the Registration Voters, _
xraif of Electors Rules, 1960 madc under the Representation of the People Act, 1950)] .
of prepared under the provisions of the Representation of the People Act, 1930, and in
}E?.lsgi force on such day as the State Government may by general or special order notify
of D this behalf for such part of the constituency of the Assembly as is included in
.1950, an electoral division, shall be the list of votérs, for such electoral division.

P

4[(14) Notwithstanding anything in this Act, or in any other law for the time
beingin force, in respect of a presiding authority who by reason of his office is provided
with residential accommodation or house-rent in lieu thereof by or under the provie
sions of this Act and who ceases to be ordinarily resident during his term of office
in any electoral division in the District by reason of his absence therefromi in’ connec-

. tion with his duties as such authority, but is ordinarily resident in any place outside
the District of the Zilla Parishad in respect of which he is such authority, and in
consequence whereof his name is not in-the list of voters for any electoral division

* - .
1 These words were resp:chy substituted for the words *'Scheduled Castcs and Scheduled
Tribes * and * Castes and Tribes%: by Mah. 43 of 1962, s. 8(a). L , .
» Tiese words were respactively substituted for the words * Scheduled ‘Castes and the Schedutéds
Tribes * or * Castes and Tribes” ibid., s. 3(b). : . ;
® "1 This portion was inserted by Mdh, 22 of 1962, s, 3. . :
¢ Sub-section (1) v inserted by Mah. 34 of 1966, 2. 2, | SRR

.
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in the District, then, in such case, the Collector sh_al} amend. the lisi of voters so as

. to enable such peesiding authority to b registered in the electoral division in; which

but for holding such office he would have been ordinarjly resident. The manner
in which the list of voters shall be amended for the purposes aforesaid, and all matters

. supplementary, consequential and incidental thereto shall be as are provided by rules
made in this behalf.] : . : ,

. (2) The office ‘ esignated by the Collector in this. behalf shall maintain a list of
voters for each lectoral division: :

I)a‘t.e' of 14, (/) The clection of persons to a Zilla Parishad shall be held on such date
election. or dates_inciudi g a date for holding a fresh election under sub-sectjon (2) of
section 27 as the| Collector may appoint in this behalf : - '

-

" Provided that, iuch date shall not be earlier than six mont‘hs} before the date of
expiry of the term of office of Councillors of the Zilla Parishad to which such election
15 to be made, and|shall not be later than fifteen days before the date of such expiry.

(2) The State Government shalt make rules for the conduct of such elections
%[inclading the provision for deposits to be- made by candidates and for their return

_or forfejture, and for] 3[an appeal to the District Court] against the decision of-

. a returning officer, accepting or rejecting the nomination paper and the finality of his
deciston, and subject to the provisions of sub-sectios (/) and of sections 15,17 and 18,
the election shall| be conducted in accordance with thase rules.

i | .. . ) o Coa
Persons 15, Every person whose name is in the list of voters of any electoral division
qualified to in g District, shall, unless disqualified under this Act or.under any other law for
be elected. the time being in force, be qualified to be elected, and every person whose name is

not in such list shall not be qualified to be clected from any electoral division of
that District. ‘ ‘
[ ]

Vacation 4[15A. If a person is elected to more than one seat in a Zilla Parishdd, then,

of seats. ynless within the prescribed. time he resigns all but one of the seats

- under his hand addressed to the Collector or any officer authorised by him
. this behalf, all the seats shall become vacant.}

in
Disqualific}- 16, (/) Subject to the provisions of sub-section {2), a person sl

hall be disqualifie
tiens. for being chosen as, and for being, a Councillor-— .

(a) if, whether before or after the commencement of this Act, he has been
Yy or regularity of

convicted or has, in proceeding for questioning the wvalidit

an election, been found to have been guilty of—
[ L]

* * (i) any corrupt practice under section 27 or'section 28 entailing disqualifica-
tion for me bership of a Zilla Parishad or q Panchayat Samiti, unless such
period as is mentioncd in the decision of the Judge under section 27 or as
provided by-section 28 has elapsed; : .

* 2 These words were substituted for the words * four months " by WMah. 23 of 1977,5.3. -
:'l'hese words were substituted for the words “ including the prfision for ** by Mah. 35 of 1963,
5.%. o - . : - P . -
® *These.'words were substituted for the words) * an appeat to a Judge not below the rank of -
# District Judge » by Mah. 6 of 1975, s, 4. _ o
. ! Section ISA was inserted by Mah, 38 of 1963, 5, §. . .
. - N . a *
. ] .

.

v v

by writing
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. * Alof 1[(i#) any offence declared by sub-section (/) of section 8 of the Representation .
1951, of the People Act, 1951, or by section 8A of that Act, to be an offence specified
in those sections entailing disqualification for membership of Parliamént and
of the Legislature of a State, unless such period as has been provided in that behalf .
in sub-section (J) of the said section 8, or as case may be, section 8A has elapsed,
_or the Election Commission has removed the disqualification, or reduced the
period of such disqualification, under section 11 of that Act;] - .

. (iii) any corrupt practice entailing disqualification for membership of any .
local authority constituted or established, by or under any law for the time - °
being in force, unless the period of disqualification has elapsed or the disquali-,
ficatioa is removed under such law ; ,

(b) if, whether before or after the commencement of this Act, he has been conviettd ,
by a court in India of any offence and sentenced to imprisonment for not less than .
; one year, unless a period of five years, or such lesser period as the State Government :
;’ may allow in any particular case; has elapsed since his release; or. :

(¢) if, having held émy office under any Government or local authority, he has,

whether before or after the commencement of this Act, been dismi¥ssed for
misconduct, unless a period of five years has elapsed since his dismissal;eor
..
- (d) if he has been removed from office under section 39 and a period of five years,
or such lesser period as the State Goverament may notify in any particular case,
has not elapsed from the date of such removal; or ' - :
(¢) if he is of unsound mind and stands so declared by a competent court; or
- [ ] . [ ]
(f) if he is an undischarged insolvent; or
(g) if he is a deaf-mute; or : ' -
. ' , 1 Gub-clause (if) was substituted by Mah. 9 of 1972, s. 3. *
*
L '
. L 3
[ ] [ ]
L]
. . -
-
L) v . [ ] L
\ .
L] \ - L
. [
. . .
- ) * “w . N _'
L4 . - ® -
* ’
IN74—42
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Y * ‘ () if he holds any office of profit under a panchayat or Zilla Parishad or under
. or in the gift of the Government ; or S

_ () if he has directly or indirectly by himself or by his partner any share - or
interest in any work done by order of the Zilla Parishad or in any contract with,
by or on behalf of, the Zilla Parishad ; or

) if he has directly or indirectly by himself or by his partner any share of
interest in any transaction of loan of money advanced to, or borrowed from -
"~ the Zilla Parishad ; or

(k) if he has failed to pay any tax or fee due to any Panchayat in the District
or to the Zilla Parishad within six months from the date on which the amount of
such tax or fee is demanded, and a bill for the purpose is duly served on him ; -«

(D) if he is not a citizen of India, or has voluntarily acquired the citizenship of
a foreign State, or is under any acknowledgment of aflegiance or adherencedo .
a foreign State ; ’ J

- 1[(m) if he is a Member of the State Legislature or of Parliament or of any
’ ~ Municipal Corporation, Municipal Council or Cantonment Board constituted or
. established by or under any law for the time being in force :

Provided that nothing contained in this sub-clause shall apply to a Cguncillor,
who is an-.associate Councillor falling under clause (d) of sub-section (J)
of sectfon 9). - .

: b
*[ Explanation.—For the purpose of clause (k) of this sub-section, failure to
pay any tax or fee due to any panchayat in the District or to the Zilla Parishad
by a member of an undivided Hindu family, or by a_person belonging to a group
or unit, the members of which are by custom joint in estate or residence shall be
deemed to disqualify all the members of such undivided Hindu family or, as the
case may be, all the members of such group or unit.j .

'{2) Notwithstanding anything contained in sub-section ( N—

() a disqualification under clause (a) or clause (b) of that sub-section shall not
in the case of a person who becomes so disqualified by virtue of a declaration or
conviction and sentence and is at the date of the disqualification a Councillor, take
.effect until three months have elapsed from the date of such disqualificafion, or
if within these three months an appeal or petition for revision is brought in respect
of the conviction or sentence, until that appeal or petition is disposed of ; 3* *

‘{(aq) a person shall not be disqualified under clause (h) of that sub-section by
reason only of such person holding the office of Chairman or member of the corp-
o mittee of any co-operative society (which is registered or deemed to be registered
. . usder any law for the time being in force relating to the registration of co-operative
societies) to which appoiniment is made by the State Government, or the office of -
liquidator or joint liquidator to which appointment is made by the Registrar of
Co-operative Societies, or the office of nominee of the Registrar whether appointed
individually or to a board of nominees ;] . -

. . .
(b) a person shall not be disqualified under clause (i) of that sub:scction by
.peason only of such person— :

(i) having share in any joint stock company or a share or interest in any

co-operative society which may contract with or be employed by or on behalf

of the Zilla Parishad ; or ~ .« -
T Clause () was inscrtedWgy Mah. 6 of 1975,5. 5. *
* This Explanation yas ad by Mah. 43 of 1962, s. 4(a). o .
- ® The word *and > was dcen;ed'alwaYs to have been deleted by Mahs 23 of 1963, . 5D.
4 Clause (aa) was deemed alqu to have been inserted, ibid. a3, 5(2). .
- . . .
. . . [ .

$
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(ii) having a|share or interest in any neWspapér in which aﬂy édvertinment
relating to the affairs of the Zilla Parishad may be inserted ; or

[ ] .
(##) holding a debenture or being otherwise concerned in any loan raised
by or on behalf of the Zilla Parishad ; or

(iv) being professionally engaged on behalf of the Zilla Parishad as a legal
practitioner ; o : . ‘

I[(v) having any share or interest in any lease for a period not exceeding
fifty years, of any immovable property or in any agreement for the same ; and

.  before such lease or agreement is executed, the Collector certifies that no other

suitable premis s were available to the Zilla Parishad on lease ; or

« (v having a|share or interest in the occasional sale to the Zilla Parishad of
any article in which he regularly trades, or in the purchase from the Zilla
Parishad of any| article, to a value in either case not exceeding in any financia!
year five hundred rupees; or :

(vii) having a share or interest in the occasional letting out on hire to the.
Zilla Parishad or in the hiring from the Zilla Parishad of any article for an
amelm not excpeding in any financial year fifty rupees or such higher amount
not exeeeding five hundred rupees as the Zille Parishad with the sanction of the
State Governmdfnt may fix in this behalf ;]

(e) a person shail not be disqualified under clause (i) or {j) of that sub-section
by reason only of such person having a share or interest in any transaction of
loan given, or grant made, by or on behalf of the Zilla Parishad (such share or
interest being icquired, while he holds the office of a Councillor, in accordance
with the rules prescribed by the State Government) ;

(@) a person shall not be disqualified under clause (k) of sub-section (1) for
being chosen as a (Councillor if on the date of filing of his nomination paper, on
a demand being made in that behalf he is not in arrears of any tax or fee due to

*any panchayat in the District or to the Zilla Parishad.

(3) For the purpo' of sub-section (7), a person shall not be deemed to hold an
office of profit under any Government or local authority, by reason only that he
Meceives compensatory allowance, '

Explanation—In suo-section (3), compensatory allowance shall mean such sum
of* money payable to the holder of an office of a Councillor by way of travelling
allowance, daily allowance and such other allowance for the purpose of enabling him

to recoup any expenditure incurred by him in performing the functions of that office.

17. (1) No person who.is not, and except as expressly provided by this Act,
every person who is, for the time being, entered in the list of voters of any electoral
division shall be entitled to voterin that electoral division.

(2) No person shall vote at an election in any electoral division, if he is subject
tcé any disqualification referred to in clauses (e) and (/) of sub-section (2) of section
16, :

(3) No person shall vote at any clection in more than one ¢lectoral division, and
if a person does so vpte, his votes in all such electoral divisiqn shall be void.

(® No person snajl at any election vote in the same elecgoral division more than
once, notwithstanding that his name may have been entezfl in the list of voters for
that electoral division more than once ; and if he does so vole, 4ll his votes in that
electoral division shall be void. . ~

— [ >
¢ ! Sub-clauses (v) to (vii) were inserted by Mahfs of 1963, 5. 67

%
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(5) No persori shall vote at any election, if he is confined in o prison whether under R o
a sentence of imprisonment or otherwise or is in the towful custody of the police:

Provided that, nothing in this sub-scction shall epply to « person subjtted to
preventive detenition under any law for the time being in force. .

18. Subject to any disqualification incurred by & person, the list- of voters, shall List of
bé conclusive evidence for the purpose of determmlnu under sections 15 and 17 voters to be
whether any person is qualified or is not qualified to vote, or s the case may be, gg:’;g:z;"?m
is qualifieg or is not qualificd to be elected, ot any eleclion. "determining

S rightto .

vote or to be

wlected.

. Elections and Elcctwn Disputes

19, (NIt 3])])(30.1'5 to an officer suthorised by the State GGovernment for conduat Requ'lsmon-
of elections under this Act (hereincfter referred to 25 the requisitioning . uthority ™) ing of |
that in connection with an election under this Act— ;fn”é'lf .
(@) any premises are needed or are likely to be needed for the. purpose of being etc. for
used as a polling station, or for the storage of ballot boxes after o poll hes been election
taken, or purposes.
(b) any vehicle, vessel or animal is needed or is likely to be needed for the
purpose of transport of ballot boxes to or from any polling station g transport
of members of the police force for maintaining order during the conduct of such .
election, or transport of any officer or other person for performance of any duties
in connection with such election,
" the requisitioning authority may by order in writing requisition such premises, or as
the case may be, such vehicle, vessel or animal and mey make such further orders
as may zppear to it to be necessary or expedient in connection with the requisitioning :

Provided that, no vehicle, vessel or animal which is being lewfully used by 2 candi-
date or his agent for any purpese connected with the election of such ci.ndidate shall
be requisitioned under this sub-section, uutll the completion of - the poll at such
élection. .

(2) The requisitioning shall be effected by an order in writing addresscd to the
persoff deemed by the requisitioning authority to be the owner or person in possession
of the property, and such order shall be served in the manner prescribed by rules -
made by the State Government on the person to whom it is 2ddressed. .

(3) Whenever any property is requisitioned under sub-section (7), the period of *
such requisitioning shall not extend beyond the period for which such property 1s
required for any of the purposes mentioned in that sub-section.

(4) In this section—
(@) ** premises * means any land, building or part of a building and includes

a hut, shed or other structure or any part thereof;

(b) * vehicle ” means any vehicle used or capable of being used for the pﬂrpose
. of road transport, whether propelled by mechanicel power or otherwise, i

20. (1) Whenever in pursuance of section 19 the®requisitioning authority reqlisi- Paynfent of
tions any premlses fthe requisitioning authority shall pay] to the person intetested compensa- - ®
compensation the amount of which shell be determined by the requisitioning authority tion. .
by taking into consideration the following factors, that is to say—

(i) the rent payeble in respect of the premises, or if no rent is so payeble
the rent payable for sgmilar premises in the locality; e
(ii) if in consequerce of the requisitioning of premises, the pereon interested is
compelled to change residence or ploce of business,”the reasonable gxpenses

¢if any) incidentalto such change: } . .
1 Theéé words were substitutcd- r the words “ -{};»‘Zd‘la anlzmi SEB.TI pay ” 'by Mah 10 of 1979, R
se 8 (a). . _ .

L ) . . hd .
:
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Provided that, where any person interested being aggrieved by the amount of
compensation so determined makes an application to the requisitioning guthority
within the time prescribed by rules made by the State Government for referring the
matter to an arbitrator, the amount of compensation to be paid shall be such as the
arbitrator appointed in this behalf by the requisitioning authority may determine:

Provided further that, where there is any dispute as to the title to receive the
compensation or as to the apportionment of the amount of compensation, it shall
be referred by the requisitioning authority to an arbitrator appointed in this behalf
by the requisitioning authority for determination, and shall be determined in
accordance with the decision of such arbitrator. ‘ . .

Expla;:ation.—ln this sub-section, the expression * person interested '’ means
the person who was in actual possession of the premises requisitioned umfler
section 19 immediately before the requisitioning or where no person was in such
actual possession, the owner of such premises. :

(2) Whenever in pursuance of section 19, the requisitioning authority requisi-
tions any vehicle, vessel or animal, [the requisitioning authority shall pay] to the
cwaer thereof compensation the amount of which shall be determined by the requisi-
tioning authority on the basis of fares or rates prevailing in the localityfor the hire
of such vehicle, vessel or animal :

Provided that, where the owner of such vehicle, vesset or animal being aggrieved. '

by the amount of compensation so detérmined makes an application within the
time prescribed by rules made by the State Government to the requisitiohing
authority for referring the matter to an arbitrator, the amount of compensation
to be paid. shall be -such as the arbitrator appointed in this behalf by the
requisitioning authority may determine :

Provided further that, where immediately before the requisitionigg, the vehicle
or vessel was by virtue of a hire-purchase agreement in the possession of a person
othex than the owner, the amount determined under this sub-section as the total
compensation payable in respect of the requisition shall be apportioned between
that person and the owner in such manner as they may agree upon, and in defauit
of agreement, in such manner as an arbitrator appointed by the requisitioning,
authority in this behalf may decide. :

21, The requisitioning authority may, with a view to requisitioning any pro- power to
perty under sechion 19 or determining the compensation payablé under section 20 obtain

3

1.

by order, require ahy person to furnish to such "authority as may be specified in information™

the order such information in his possession relating to such property as may be
so specified.

. ) .
22. (1) Any person authorised in this behalf by the requisitioning authority power of - *
may enter into any premises and inspect such premises and any vehicle, vessgl, entry inte

or animal therein for the purpose of determining whether, and if so, in what manner,

that section.
.{2) In this section t}&xpresssions ‘ premises > and °.vehicle * have ¢he same
meaning as in secfion 19. ] ,
. %
1 These words were su‘bstitutekor the words *“ the Zilla Pari.f?lad shall pay ” by._ Mah. 10 of

1979, s.: 8(b).

an order under section 19 should be made in relation to such premises, vehicle, g’f""’e‘“i‘»’“

vessel or animal, or with a view to securing compliance with any order made under ep:, »
(L y e
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bn remaining in possession of any requisitioned premises in
y order made under section 19 may be summarily evicted from
officer empowered by the requisitioning authority in this

empowered may, after giving to any woman not appearing in
rning and facility to withdraw, remove or open amy lock
n any door of any building or do any other act necessary for
n.

y. premises requisitioned under section 19 are to be released
he possession thereof shall be delivered to the person  from
s taken at the time when the premises were requi.sitioned,
nch person, to the person deemed by the requisitioning autho-
of such premises and such delivery of possession shall be a full
isitioning authority from zll liabililies in respect of such deli-
rejudice any rights in respect of the premises which any other
ed by due process of law to enforce against the person to
the premises is so delivered. ‘

on to whom possession of any premises requisitioned under
iven under sub-section (/) cannot be found or is not readily
no agent or-any other person empowered to accept delivery

on his behalf, the requisitioning authority shall cause a notice declaring that such

premises are released
of such premises and
Tahsildar, or as the ¢

(3) When a notice
the premises specifie
on and from the dat
delivered to the per
authority or the Zillg
claim in respect of su

_Penalty for 25, If any person
C%‘}‘;g‘;ﬂa;&';‘he shall, on convictid
regarding to one year or with
requisition, .
* Power to - 26. If at any eleg
* declare of votes is found to ¢
PErsons eptitle any of those ¢
elected in . .
certain Ay empower in thi
contin- lot, and proceed as 1
gencies. tional vote,

L ]

[

Detormina- 27 (/) 1f the vali
- tion of nwade or proceedings
Ve?}ggli‘gngf candidate at such elet
enquiry by such question refers
Tudge: days after the date o
Procedure order or proceading,

“election has been hel

from requisitioning to be affixed on some conspicueus part
on the notice-board of the office of the Mamlatdar, Mahalkari,
ase may be, the Naib Tahsildar. ‘

is affixed on the notice-board as provided in sub-section (2)
d in such notice shall cease to he subject to requisitioning
e-of such affixing of the notice and be deemed to have been.
son entitled to possession thereof; and the requisitioning
y- Parishad shall not be liable for any compensation or other
ch premises for any period after the said date.
contravenes any order made under section 19 or section 21
p1, be punished with imprisonment for a term which may extend
fine, or with both, = .

tion after the counting of votes is completed, an equality

exist between any candidates, and the addition of one vote will
andidates to be declared elected, such officer as the Collector
s behalf shall forthwith decide between those candidates by
f the candidate on whom the lot falls had received as addi-

dity of any election of a Councillor or the legality of any order
held under section 26 is brought in question by any
ction or by] any person qualified to vote at the election to which
?lsuch candidate or person] may, at any time within fifteen
f the declaration of the result of the elegsion or the date of the
apply to the District Judge of the digtrict within which the
d, for the detgrmination of such quﬂt)n.

— .
i These words were 1ny
2 These words were sul

eried by Mah, 35 of 1963, s. 7y @.
bstituted for the words * such person ybid, 5. (I)(b).
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. (2) An enquiry shall thereupon be held by a Judge, not below the rank of an Assis-

. ‘tant Judge, appointed by the State Government either specially for the case, or
for such cases generally; and such Judge may, after such enquiry as he deem$ nece-
ssary, pass an order confirming or amending the declared result of the election or -
the order of ¥[the officer empowered by the Collector] in that behalf under section
26, or setting the election aside. For the purposes of the said enquiry, the Judge
may exercise any of the powers of a civil court, and his decision shall be conclusive. -
If the election is set aside, a date for holding a fresh election shall forthwith be fixed
under section 14. - - '

(3) All applications received under suib-section ()—

(@) ip which the validity of the election of Councillors to represent, the same
electorzl division is in question, shall be heard by the same Judge; and

() in which the validity of the election of the same Councillor elected to reprejséﬁ
~ the same electoral division is in question, shall be heard together.

Vof  (4) Notwithstanding anything contained in the Code of Civil Procedure, 1908,
1903. the Judge shall not permit— S :
(@) any application to be compromised or withdrawn, of
(b) any person to alter or amend any pleading,

unless he is satisfied that such application for compromise or withdrawal or appli-
cation for such alteration or amendment is bona fide, and not collusive.

(5) (@) If on holding such enquiry, the Judge finds that a candidate has, for the
purpose of election, committed a corrupt practice within the meaning of sub-section
(6), he shall declare the candidate disqualified for the purpose of that election and
of such fresh election as may be held under sub-section (2) and shall set aside the
election of such candidate if he has been elected;

(b) If any case to which clause (a) does not apply, the validity of an election is
in disputc between two or more candidates, the Judge, after a scrutiny and com-
putation -of the votes recorded in favour of each candidate, is of optnion “that in
fact any candidate in whose favour the declaration is sought has received the highest
number of the valid votes, the Judge shall after declaring the election of the returned
candidate to be void declare the candidate in whose favour the declaration is sought,
to have been duly elected :

L J

Provided that, for the purpose of such computation no vote shall be reckoned as
valid if the Judge finds that any corrupt practice was committed by any persom
known or unknown, in giving or obtaining it : :

Provided further that, after such computation if an equality of votes is found to
exist between any candidzates and the addition of one vote will entitle any <andidate
to be declared elected, one additional vote shall be added to the total number of
valid votes found to have been received in favour of such candidate selected by Jot
drawn in the presence of the Judge in such manner as he may determine. -

43 of  (6) Any of the corrupt practices specified in section 123 of the Representation o,%
1951. the People Act, 1951, shall be deemed to be corrupt practices for the purpose o
_ this section subject to the following modifications in the said section 123, that is

to say,~— - B o

(@) in clause (1), in gub-clause (B),in the Explanation, the words and figufes
«“ and duly entered in tNg account of election expenses referred to in sectipn 78"
¢hall be deleted ; » : y .

L Thssa words ware substitutedfor words ““the Collectot ot of any officar empowsred by him™ . :
. b Mah 43 of 1962, 8. 5. . -t |

.
0
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(b) in clause (5), for the words, figures and brackets * provided under section 25

or a,place fixed under sub-section (/) of section 29 for the poll ” the words “ or

. any place fixed for poll in accordance with the provisions of rules made by the
State Government in that behalf  shall be substituted ;

(c) clause (6) shall be deleted ;

(d) [in clause (7), for the words any person in the service of the Government ”
the words, brackets, letter and figures * any person in any District Servicg referred

to in clause () of| section 239 of the Maharahstra Zilla Parishads and Panchayat Mah.

Samitis Act, 1961 or fiom any person in the service of the Government  shall ¥, of

be substituted, and in item (g),] for the word ** prescribed  the words ** prescribed
by rules made by the State Government in this behalf ” shalt be substitlted.
- .

(7) If the validity| of any election is brought in question only on the ground of
an error made by the officer charged with carrying out the rules made'in this behalf
under sub-section (2) of section 12 or of section 14, or of an irregularity or informa-
lity not corruptly caused, the Judge shall not set aside the election.

(8) If the Judge scts aside an clection under clause (@) of sub-section (5) he may,
if he thinksfit, declare any person by whom any corrupt practice has been committed
within the meaning jof this section to be disqualified from being a member of any
Zilla Parishad for a term of years not exceeding five and the decision of the Judge
shall be conclusive : »

Provided that, no such declaration shall be made unless such person has been given
a reasonable opportunity to be heard. ,

28. If any person

(a) is convicted of an offence punishable with ‘imprisonment under 2[section

153A, or section 171-E or scction 171-F or sub-seiction (2) or sub-section (3) of XLV

sectipn 505 of the Indian Penal Code,] or of an offence punishable under *[section of

28A or section 35 or clause (a) of sub-section (2) of section 36] of this Act, or 1860,

() is, upon the trial of an election pétition under section 27, found guilty of
any corrupt practice, . ‘ )

he s}ia]!, for a period of 4[six years] from the date of the conviction or from the date
on which a declaration that the candidate is disqualified is made under sub-section (5)
of section 27, be disqualifiéd from being elected, or from voting, at any election

- to a Zilla Parishad cr Panchayat Samiti.

- Promoting
* enmity e
between
different
classes in
connection
with election.

L4 L ]

5{28A. Any person who in cpnnection with an election under this Act promotes
or atfempts to promote on grounds of religion, race, caste, community or language
feelings of tnmity or hatred between different classes of citizens of India shall, on
eenviction, be punished with imprisonment for-a term which may extend tor three
years, or with fine, or with both, '

" This portion was substituted for * in. clause (7),in item (£) ” by Mah: 35 0f 1963, 5. 7(2).

? This portion was substituted for * scction 171-E or section 171J of the Indian Penal Code »
by Mah.e9 of 1972, s. 4(a), : o

#This portion was substituted for * section 35 ** by Mah. 35 0f1963,.8.. *
* These words were substituted for the words ** five years bylah. 90£1972, 3, 4(b), ¢
® Sections 38A to 28D were inserted by Mah. 35 of 1963, 5.9, 4 .

.
°
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28B. (I) No person shall convene, hold or attend sny public meeting within Probibition
any electoral division within twenty-four hours before the date of comm&_cement of publlo
" of the poll or on the date or dates on which a poll is taken for an election in that on day
electoral division. , or on day of
(2) Any person who contravenes the provisions of sub-section (Z) shall, on con- '
vigtion, be punished with fine which may extend to two hundred and fifty rupees.

28C. (/) Any person who at & public meeting to which this section appliea Disturbasces
acta, or incites others to act, in a disorderly manner for the purpose of preventing M
the transaction of the business for which the meeting was called together, shall,
on convistion, be punished with fine which may extend to two hundred and fifty |
Tupees. - ‘
(2) This section applies to any public meeting of a political eharacter held in .
any electoral division between the date of the issue of a notification under this
Act oalling upon the electoral division to elect a Councillor or Jouncillors and the
*date on which such election is held. :
(3) If any police officer reasonably suspects any person of committing ah offence
under sub-section (), he may, if requested to do 8o by the chairman of the meeting,
require that person to declare to him immediately his name and address, or if .
that person refuses or fails so to declare his name and address, or if the police
officer reasonably suspects him of giving a false name or address, the police officer
may orrest him without warrant. ] ‘
28D. (1) No person shall print or publish, or cause to be printed or published, Restriction
any election pamphlet or pagter which does not bear on its face the names and ﬁﬁ;‘fgﬂ'
addressed of the printer and the publisher thereof. poaters, eth.
(2) No person shall print or cause to be printed any elestion pamphlet or poster—
() unless & declaration as to the identity of the quli‘h:r ﬂ?:reqf, signed
by him and attested by two persons to whom he is personally kmown, is delivered
by him to the printer in duplicate ; and
(b) unless, within & reasonable time after the printing of the dooument, .
one copy of the declaration is sent by the printer, together with ome copy of
the document,— ]
(5) where it is printed in Greater Bombay to the Commissioner of Police,
Greater Bombay ; and
(#) in any other case, to the District Magistrate of the district in which .
it is printed. '
(3) For the purposes of this section,—
(@) any process for multiplying copies of & dqpument, other than copying it
by hand, shall be deemed to be printing and the expression “ printer ™ shgll be .
construed accordingly ; and ° -
~ {b) “eloction pamphlet or poster’ means any printed pamphlet, hand-bilf
or other document distributed for the purpose of pmmo%prejudioing
the election of a candidate or group of candidates or any p! or poster , .
having reference to an election, but does not include amy hand-bill, placard
or poster merely anndgneing the date, time, place and other particulars of
an election meeting or roMtine instructions to election agexts or workers. * o
¢ (4) Any person who conjgavenes any of the provisions of sub-section (I) or
sub-section (2) ghall, on corNggtion, be punished with'fine which may, extend to
fiye hundred rupees.”.] ‘ L. e ) .
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29, (1) No person shall, on the date or dates on which a poll is taken at any

polling station, commit any of the following acts within the polling station or in

any public or private place within a distance ‘of one hundred yards of the; polling

station, namely

(@) canvassing for votes ; or

(b) soliciting th
(c) persuad{ng
(d) persuading
(¢) exhibiting

election.

. | i ’ : ’
(2) Any person who contravenes the provisions
- conviction, be punished with fine which may extend to two hundred and fifty rupees.

(3) An offence p

vote of any voter ; or :
y voter not to vote for any particular candidate ; or
y voter not to vote at the election ; or

2y notice or sign (other than an official notice) relating to the

of sub-section (7) phall, on

ishable under this section shall be cognizable,

30. (7) No person shall, on the date or dates on which a poll is!taken, at any

polling station——

{a) yse or operate within or at the entrance of the polling station,

public or private

or in any

place in the neighbourhood thereof, any apparatus for - ampli-

_ polling station With(;f the permission of the presiding o

fying or Yeproducing the human voice, such as a megaphone or loudspeaker ; or

(b) shout, or otherwise act in a disorderly manner, within or at the 'entrance
of the polling station or in any public or private place in the neighbourhood
thereof, 50 as to canse annoyance to any person visiting the polling station for the.
poll, or so a3 to inferfere with the work of the offieers and other persons on duty
at the polling station. -

(2) Any person who contra#énes, or wzlfully aids or abets the confravention of
the provisions of sub-section (7) shall, on conviction, be punished with fine which
may extend #o two hundred and fifty rupees. ‘ '

(3) If the presiding officer of a polling station has reason to believe that any person
is committing or has committed an offence punishable under this section, he may
direct any police officer to arrest such person, and thereupon the police officer shall

(4) Any police offi
aBly necessary for p
and may seize any apparatus used for such contravention.

mi.y take such steps and use such force, as may be reason-

31. (Z) Any person who during the hours fized for the poll at any polling station

misconducts himself or fails to obey the lawful directions of the presiding officer
may be removed from the polling station by the presiding officer or by any police
officer,on duty or by any person suthorized in this behalf by such presiding officer.

«(2) The powers conterred by sub-section (/) shall not be exercised 5o aa to prevent
any voter who is otherwise entitled to vote at a polling station. from having an
opportunity of voting at tha,tr station.

(#) If any-person who has been so removed from a polling station re-enters the

er, he shall, on convic-

tiom, be punished with fine which may extend to two h : and fifty rupees.
(4) An offence punishable inder sub-section (3} shall JJe coguizable.

. [ ]
|

venting any contravention of the provisions of sub-section (0
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" connection with the recording or’ counting of votes at an election shall mpintan “m
and aid in maintaining the secrecy of voting and shall not (except for some purpose . .
authorised by or under any law) communicate to any person any information
calculated to violate such secrecy. - ‘

" (2) Any person who contravenes the provisions of sub-section (I) shall, on oon- - °
viction, be punished with imprisonment for a term which may extend to- three
months or with fine or with both. _ .

32. (I) Every officer, clerk, agent or other person who perfofms any duty mﬁﬁm

33, (1) No person who is a returning officer or a presiding or polling officer at Dftooes,
an election or an officer or clerk appointed by the returning officer or the ing m&.
officer to perform any duty in connection with an election shall, in the conduct 4t not to et
the management of the election, do any act (other than the giving of his vote) for mﬂ’ .
the furtherance of the prospects of the election of a candidate. - ,nh,'::. '
(2) No such person as aforesaid and ne member of & police force shall endeavour— voting.
(a) to persuade any person to give his vote at an election, or '
(b) to dissuade any person from giving his vote at an election, or
(¢} to influence the voting of any person at an election in any manner.
(3) Any person who contravenes the provisions of sub-section (1) or sub-section (2)
shall, on conviction, be punished with imprisonment for a term which may extend
to six months or with fine or with both. : >

183A. If any person is guilty of any corrupt practice which is deemed to be Penalty for
& corrupt practice under sub-gection (6) of section 27 and specified in sub-seotion (5) oo hiring

xr1m of section 123 of the Representation of the People Act, 1951, at or in connection procuringof

o with an election, he shall be punished with fine which may extend to two hundred conTeyations
%51 and fifty rupees.] : . s clootions.

34, (1) If any person to whom this section applies is without reasonabld cause Bresches of
guilty of any act or omission in breach of his official duty, he shall, on conviotion, i S
be punished with fine which may extend to five hundred rupees. 3 oot

(2) No suit or other legal proceedings shall lie against any such person for damages mm
in respect of any such act or omission as aforesaid. : .

(3) The persons to whom this section applies are the returning officers, presiding -
officers, polling officers and other persons appointed to perform any duty in - - .
connection with the msintenance of list of voters, the receipt of nominations or-
withdrawal of candidatures, or the recording or counting of vctes at an election
and the expression  official duty * shall, for the purposes of this section, be constrped '
Zooordingly, but shall not include duties imposed otherwise than by or under this  * .

ot. ‘

35. (1) Any person who at any election fraudulently takes or attempts to take Removalof -
a ballot paper out of a polling station, or wilfully aids or abets the doing of any such b‘g’:‘.
act, hall, on convition, be punishod with imprisonment for & term which may Kom
extend to one year or fine which may extend to five hundred rupees or with Polling
bbth. . . * e

g * ] offenve.
® 1 Seotion M-A was inserted by Mah. 35 of 1963, s, 10, e ‘
. ¥ . .
. .
[ ]
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* (2) If the presiding officer of a pol.ﬁng station has reason to believe that any .
. person is committing or has committed an offence punishable under sub-section )] o *

ove such person leaves the polling station, arrest or direct
& police officer to arrest such person and may search such person or cause him to
* be searched by a police officer : ' '
- Provided tnat w en it is necessary to cause a woman to be searched, the search
shall be made by another woman with strict regard to decency.
(3) Any bailot paper found upon the person arrested on search shall be made
. over for safe custody to a police officer by the presiding officer, or when the search
.is made by a police officer, shall be kept by such officer in safe custody. =~ -

such officer may,

(4} An offence p ble under sub-section () shall be cognizable. .
© Other * “86. (I} A person shall be guiity of an offence if at any election he—
,‘a’fgnc% {a) fraudulently defaces or fraudulently destroys any nomination paper ; or
panaltios (b) fraudulently | defaces, destroys or removés any list, notice or other . Q
therefor. -~ document affixed by or under the authority of a returning officer ; or

{e) fraudulently defaces or fraudulently destroys any ballot paper or the*
officialymark on any ballot paper ; or _

(@) without due guthority supplies any ballot paper.to any person ; or '

{¢) fraudulently puts into any ballot box anything other than the ballot paper
which he is authorised by law to put in ; or

(f) without due |authority destroys, takes, opens or otherwise interferes with
any ballot box or ballot papers then in use for the purposes of the election ; or

(9) fraudulently or without due authority, as the case may be, attempts to do

any of the foregoing acts or wifully aids or abets the doing of any such acts.
(?) Any person guilty of an offence under this section; shall—
(@) if he 15 a.returning officer or a presiding officer at a polling station or any -
other officen or clerk employed on official duty in connection with the election,
on conviction, be punished with imprisonment for a térm which may extend
to two years or with fine or with both ; ‘ ° _ .
(b) if he is.any other persom, -on conviction, be punished with imprisonment -
- for a term which may extend to six months or with fine or with both.
(3) Tor the purposes of this suction, & person shall be deemed to be on official
dyty if his duty is to take part in the conduct of an election or part of an election
- Including the tounting of votes or to be responsible after an election for the used . .
ballot papers and othet documents in connection with such election, but the ‘
. expression * official duty * shall not include any duty imposed otherwise than by or
‘ under this Act.
(4} An offence p

Prosecutbn 37, (1) If the Coll

ble under clause (5) of sub-sestion (¢) shall be cognizable.

. . f r has reason to belisve that any offence punishable under
;gf&‘h“g scotion 33 or under section 34 or under clause (a) of sub-section (2) of section 36 has
offonces. & committed in reference to any election to a Zills Parishad within the District,

' it will be the duty of the Collector o cause such inquiries to be made, and such
« o Prosecutions to be instituted, as the circumstances of the case may appear to him o
require.

(%) Nocourt shall take cognizance of any offence puﬁatgle under any of the

aforesaid provisions o8 there is a complaint made by ofder of, br under authority
from the Collecter. . ) *
L] - . -. [
. . ] :
B I
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Resignation, Removal, Casual Vacancies of Councillors, etc. _ , *
38. Any Councillor who is elected or co-opted may resign his office by ‘writing Resignation
under his hand addressed to the President, and the President may resign hig office %f i
of Councilior by giving similar }{notice to thé¢ Commissioner ; and the office of the “O10eHIOn.
Councillor shali thereupon become vacant.] *The notice shall be delivered in the
manner prescribed.] _ ' T

39. The State Government may, if it thinks fit, on the recommendation of the Rerfoval of
Zilla Parishad supported by 3[not less than two-thirds of the number of Councillors] Councillor
present ahd voting, remove any Councillor if he has been guilty of misconduct in n‘:{md ¢
the discharge of his duties, or of any disgraceful conduct, or has become incapable etc. h

of performing his duties as a Coungillor : .
Provided that, no such Councillor shall be removed from office unless he has been
given reasonable opportunity to furnish his explanation. - .

40. (1) Subject to the provisions of sub-section (2) of section 62, if any Coun- Disqualifica~ |
cillor ‘during the term of his office— _ gg!&:;“m
(@) becomes disqualified under sub-section (1) of section 16, or . during
« (b) is, for a period of six consecutive months (excludingin thg case of the presid- term of
ing authority the period of leave duly sanctioned) without the permission of the office.
Zilla Parishad, absent from meetings thereof 4or is absent from such meétings for
a period of twelve consecutive months}, .

. - AN

the office of such Councillor shall, notwithstanding anything contained in clause (c)
5 x * * * of sub-section (I) of section 9,:become vacant :

6% * * * : * .

(2) If any question whether a vacancy has occurred under this section is raised
either by the Commissioner swo motu or on an application made to him by any person’
in that behalf, the Commissiqner shail decide the question 5[as far as possible] within .
ninety days from the date of receipt of such application ; and his decision thereon
shall be final. Until the Commissioner decides that the vacancy has occurred,
the Councillor shall not be disabled from continuing to be a Counciljor :

Provided that, no decision shall be given against any Councillor without giving
him & reasonable opportunity of being heard.] C e -

41, In the event of a vacancy occurring on account of death, resignation, dis- Casual_
qualification or removal of a Councillor or through a Councillor becoming incapable ;aca'f‘%’-
of acting previous to the expiry of his term of office or otherw'se, *[the Deputy Chief gfteq up,

Executive Officer] shall forthwith communicate the occurrence to the Collector and -

the vacancy shall be filled as soon as conveniently may be, by the election, or astife

case may be, co-cption of a person, thereto, who shall hold office so long only as the

Councilior in whose place he is elected or co-opted would have held it, if the vacancy -

had not occurred : _
Provided that, notwithstanding “anything conta‘ned in section 9, if the vacancy

occurs within six months p! ing the date on which the term of office of the

Councillor expires, the vacancy shall not be filled® ° .

e ——— e e - X
! This portion was substituted for the portion beginning with * notice to the Commissioner” *

and ending with * State Government ~* by Mah. 35 of 1963, s. 11, - -

1 These words were substituted for the portion beginning with the words “ The nctice shall” and
ending with the words “ in that behalf * by Mah. 43 of 1964,s. 2. . ’

s These words were substituted for the words ** two-thirds of the aumber .of Councillors ™ by |
Mah. 43 of 1962, 5. 6. o

+ These words were added by Mah. 21 of 1968; 5. 3(a). ) .

5 The words * or clause (d)X,were deleted, ibid., s. 3(5).

® Proviso was deleted,by Mal6-of 1975; 5. 6. . .

7 Sub-section (2) was substitufed by Mah. 35 of 1963, 5. 12. . .

& These words were inserted bMah, 43 of 1964, s, 3. . :

% These werds were substituted&r the words “ the President " by Mah. 21 of 1968, s.‘4. .

.H41/y- . ‘ ) . . ‘
. 4 ’
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‘{Provided further that, during the operation of the Maharashtra Zilla Rarishads
. and Panchayat Samitis (Amendment) Act, 1973, no vacancy under this\section
may bg filled.}] = | : : . ‘ i ‘
' |

. . President and Vice-President
Election of  42. Every Zilla| Parishad shall be presided over by a President, who shall be

President efocted by the Parishad from amongst its clected Councillors. The Zilla Parishad

;r"gigé;? shall also elect one of its elected Councillors to be the Vice-President :

Provided that, no*Councilior shall be eligible for being elected as Prgsident or
. Vice-President if he has held any such office for two consecutive terms %[or if he is
a Chairman of any

€o-operative society, the office of the President, or as the case

* as Chairman of an
may be, Vice President shall, on the date on which he is so clected, becomé vacant]:

' * 3[Provided further that, if a Chairman or Deputy Chairman of a Panchayat Samiti
. is elected as Presiant or Vice-President, #[the office of the Chairman, or as the
case may be; of the Deputy Chairman shall, on the date on which he is so alected,

become vacant].}. | ' ' s
5[ Explanation.—Fpr the purpose of this section, a President “or Vice-President
shall be,deemed to have held office for two consecutive terms even ajthough the
.duration of the office held by him in any of such comsecutive terms may not be of

full five yetars or more as provided by this Act]

Termof 43, Save as otherwise provided in this Act, the ‘Preisdent and Vice-President
office of shall hold office for the term of office of the Councillors.
President S :
and Vice- ;
President, ! ‘ .
Pregident 44, The Presidert 8% * = ‘ghall, notwithstanding the expiration of 7[his]
‘ Iy on such of the current adnpiinistrative duties "[his] office

’ to carry out @ may be prescribed by the State Government, until "fhis] S[successor gnters] upon

certain "[his) office. |
duties
_until ®[his
successor .
enters}
o Upon

oﬂige.

Procedure o 45, () On the ¢ ‘ns'titu't'ion of a Zilla Parishad after a general election or other-
forelection yrice 5 meeting shall be called for the election of the President and Vice-President

d:rn?i“,ifc';f on the date fixed by |the Collector under sub-section (2) of section 11.

President.  (2) The meeting called under sub-section (7) shall be presided over by the Collector
or such officer not below the rank of a Deputy Collector as the Collector may by
order in writing appoint in. this behalf.; The Collector or such officer shall, when
presiding over such meeting, have the same powers as the President when presiding
over a meeting of the Zilla Parishad has, but shall not have the right to vote :

- L. This proviso was added by Mah. 27 of 1973, 5. 3.
2 This portion. wag added by Mat. 6 of 1975, 5. (a). S
 This proviso was inserted by Mah. 35 of 1963, 5. 13, :

* * ceage"and ending with the words * as the case may be ™ by Maih. 43 of 1964, 5. 4.
g his Explanation was added by Mah. 6 of 1975, 5, 7(8).
* The words *and the Vice-President ” were deleted, ibid., s.. . :
3 This word" was substituted for the word * their ibid,, s. 8 . ) .
These words were substituted for the words “ successors entér , ibid., 5. 8(c).
2 The words *and Vige-President ”* were deleted, ibid. s, 8(
* - YThese words were substituted for the words ** their successogglenter . ibig. .

o-operative society and if a President or Vice-President is elected

Mah.eo *
Xxvil

of
1973,

¢-These words were substituted for the portion beginning with the Words * he shall forthwith.

‘

.
L9y
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Provided that, notwithstanding anything containéd in Ifsub-section (2) or (10) of /
section 111, the Collector or the officer presiding over such meeting may, for reasons .

recorded in writing which in his opinion are siifficient, refise to adjourn such me.eting,

- or:as the case: may be, adjourn such meeting]. ‘
(3) If in the election of the President or Vice-President, therc is an equality of
votes, the result of the election shall be decided by lot to be drawn in the presence
of the Collector or the officer presiding, in such manner as he may determine.

"~ (4) Intheevent of a dispute arising as to the validity of the election of a President
‘or Vice-Psesident, %[the Collector or the officer presiding over such meeting or
 any Councillor (not being Associate Councillor) may within thirty days from the .
date of the election] refer the dispute to the Commissioner for decision. 3[An appeal
against the decision of the Commissioner may, within thirty days from the date of
. such decision, be filed before the State Government.]

(5) After the election of the President and Vice-President, the Zilla Parisha® _
may continue its meeting over which the President shall preside for co-opting persons, e
if necessary, on the Zilla Parishad and for transacting such other urgent business as
the President may allow : )

* Provided that, a Councillor proposing the name or names of a person or persons
for co-option on the Zilla Parishad shall produce the written consent of thg person
or persons proposed for co-option. .
48. (1) Subject to the provisions of sub-section (2) of section 47, there shall be Honorarigm

" paid to the President an honorarium of 4{seven hundred rupees] per month. ?fgnﬂt;g’

(2) *{The President may be provided without payment of rent the use of furnished {o President.

- residential accommodation or subject to such rules as the State Government may
. “make in this behalf, such house rent allowance in lieu thereof as may be deemed

‘suitable by the Zilla Parishad] and shall be given such travelling and other allowances
-~ - as:may be prescribed by the State Government. ' , .

' ﬁg.g The President shall devote sufficient time and attention to the duties of his
[ s ) e : ; : .

(4 The President shall not be disqualified for béing chosen as, or‘for being, a
Coungillor or a member of any committee by reason only that he is in receipt of
an honorarium or of any allowances or amenities under this section. .

#46-A. Subject to any rules made by the State Government in this behalf, there Sumpttary
shall be -placed at the disposal of the President, such sum not exceeding two allowance .
thousand rupees per annum as the Zilla Parishad -may decide, as sumptuary ‘0 President.
allowance.] _ ‘ ' - e

'47.- (I) The President may remain absent for a period not exceeding thirty days Leava of
in a year without permission, and he may be granted leave of absence for a period fg“;ﬂ"‘? dent ®
exceeding thirty days and not exceeding ninety days in a year in the aggregate by sna ;‘;,’,;3;3"
the Standing Committee and for any period exceeding ninety days by the State quential -
Government ; but no leave exceeding one hundred and eighty days in. any one year provisions.
shall be granted. » . : .

{2) The President shall not be ent/itled 1o any honorarium during any peridd of .
absence exceeding thirty days in a year under sub-section (/). - -

_*'This portion was substituted for the portion beginning with * sub-section (2)” and ending with
* adjourn such meeting ”* by Mah. 35 of 1963, s, 14(7). . .
1 These words and brackets were substituted for the words * the Collector shall », ibid., g, 14(2). * *
% These words were substituted for the portion beginning with * The decision of the Com-
migsioner ** and- ending with \{ any such decision *, ibid.* s. 14(2),
& These words were sybstituidng for the words “ five hundred rupees ’; by Mah, 15 of 1974, s. 2,
5 This portion was deemed alvfays to Rave been substituted for the portion beginning with * The
President * and ending with ** the@Zilla Parishad ** by Mah. 8 of 1966,s. 2%
¢ Section 46-A was inserted ah. 6 of 1975, 5. 9, ¢ . :
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. {3) Nothing in sub-section (2) shall apply when a President is absent for a period
not exceeding ninety days during his term of office on ground of illness duly certified

* by such medical authority as the State Government may specify in this behalf.

Resignation 48’ (7) The President may resign his office by writing under his hand addressed
of Presilent ¢4 the Commissioner, ![and his office shall thereupon become vacant.]

Pi'esid:ft.. {2) The Vice-President may resign his office by writing under his hand addressed

. to the President, {{4nd his office shall thereupon become vacant.
2[(3) The notice pf resignation shall be delivered in the manner prescrilaed.]

+ Motion - 3[(49. . (I) A President or a Vice-President shall cease to be the President or the

of no-confi- yice_President, as the case may be, .if a motion of no-confidence is passed at a special
ag:inst meeting of the Zillg Parishad by a majority of the total number of CounciRors (other
Presigent or than associate Councillors) who are for the time being entitled to sit and vote at any
Vice-"Mneetitig of the Zilly Parishad, and the office of such President or Vice-President shall

.  [President. shereupon be deemed to be vacant. '

(2) The requisition for such special meeting shall be signed by not less than
one-fifth of the total number of Councillors (other than associate Councillors) who
are for the time bding entitled to sit and vote at any meeting of the Zilla Parishud
and sha)l be delivered to the Collector. The requisition shall be signed by the requi-
sitionists and shall lbe made in such form and in such manner as may be prescribed
by the Sfate Gove¢rnment. : :

(3) The Collector shall, within seven days from the date of receipt of the requisition
under sub-section (@), convene a special meeting of the Zilla Parishad. The meeting
shall be held on a date not later than thirty days from the date of issue of the notice
of the meeting.

(4) The meeting [shall be presided over by the Collector or such officer not below
. the rank of a Deputy Collector authorised by him in this behalf. The Collector or
such officer shall, when presiding over such meeting, have the same powers as the
President when presiding over a Zilla Parishad meeting has but shall not have the right

to vote. .

(5) The meeﬁng alled under this section shall not, for any reason, be adjourped.

_ (6) The names of the Councillors voting for and against the motion shall be read
in the meeting and recorded in the minute-book kept under sub-section (I3) of
. section 111.

(7) If the motion of no-confiderice is rejected, no fresh motion of no-confidence
shall be brought before the Zilla Parishad within a period of six months from the
date of such rejection of the motion.} _

- on;ﬁsﬂ?ge"at' 80. Without prejudice to the provisions of section 49, a President or Vice-
' of Vice. President may be removed from office by the State : Government for misconduct in
President. the discharge of his duties or neglect of, or incapacity to perform his duty or for
being persistently temiss in the discharge thereof, or guilty of any disgraceful
cogduct ; and the President o# Vice-President so removed shall not be eligible for
. re-elegtion as President or Vice-President during the remainder of the term of

office of te Coungiljors : ; '

“* Provided that, no such President or Vic-President shall be removed from office
unless he has been given a teasonable opportunity to furnish an explanation.

- % These words were substituted for the words * and the resignation shall take effect from such date
as the Commissioner/Fresident may specify in this behalf ** by Mali g5 of 1963,s, 15, .

* ThisSub-section was inserted by Mah. 43 of 1964, s..5. . *
' Section 49 was substituted for the original by Mah. 6 of 1975.k. 10,
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N ~ 31, Subject to rules made by the State Government in this behalf a President Conscqu;nce
who absents himself from duty for a period exceeding thirty days in the aggregate of abnce of -
In a year without leave, shall cease to be the President. s &{“mf‘f‘“t
‘ Igave,

52. (/) In the event ofa vacanc;y in the office .of President or Vice-President by Vacancies
reason of death, resignation, removel or otherwise, the vacancy shell, subject to In office of
- the provisions of sections 42 a2nd 50, be filled as conveniently as may be by election 554 Vicet-

of a new President or Vice-President : - President
Provided thet, if for any reason the offices of the President and Vice-President to be
become vacant simulteneously Yor if the President 2nd Vice-President are on leave up.

together], the Chzirman of 2 Subjects Committee chosen by lot drawn by the

Chief Bxecutive Officer in such menner as he deems fit shall, pending the election

of the President I[, or as the cise may be, until either the President or Vige-

President resumes duty], exercise the powers-and perform the duties of the

President. ’ : ’ ' ' .
Q (2) Where on 2ccount of 2ny of the reasons atoresaid 2offices of the President and

Vice-President or the office of either of them becomes vacant], the provisions of -

" section 45 shall be applicable so far as may be, to the calling of 2 meeting end the
procedure to be followed at such meetirig for the election of the President and Vice-

President,

53. (/) On the election of a new President or Vice-President, the outgoing Penalts for
President or Vice-President in whose plece the new President or Vice-Presidént hand to
has been elected shall forthwith hand over charge of his office to such new c'ha,.g:‘{ff
President or Vice-President, as the case may be, © new
(2) If the outgoing President or Vice-President fzils or refuses to hand over charge President
of his office &5 required under sub-section (7), the State Government or any euthority D e};,iig:;n
empowered by the Ste.te Gayernment in this behalf may, by order in writing, direct " s
the President or the Vice-President, as the case may be, to forthwith hand over
charge of his office and all papers and property of the Zilla Pdrishad, if onw
in his possession zs such President or Vice-President, to the new President or
Vice-President. _ ‘ ' ' ‘
(3 If the outgoing President or Vice-President to whom a direction hes been
° : issued under sub-section (2) does not comply with such direction, the State Govern-
ment may take steps to recover all papers and property of the Parishad, if eny,
in the possession of such President or Vice-President, and for that purpose thce
State Government may zuthorise any officer to issue a search wearrant 2nd exercise
T all such powers with respect therefo as may be lawfully exercised by .o Magis te
. ‘ ;’sgg under the provisions of Chapter VII of the Code of Criminz1 Procedure, 1898, he
* papers and property so recovered shall be handed over to the new President or the
Vice-President, 2s the case may be, ‘
(4) If the outgoing President or Vice-President to whom a direction hes- been
issued under sub-section (2) does not comply with such direction, except for reasons
beyond his control, he shall, on conviction, be punished with simple imprisonment
for a term which may extend to one month or with fine which may- extend .to’ five o

hundred rupees, or with both.
* - . -

'S4. (I} The President shall— o P and
(@) convene, preside at, and conduct meetings of the Zilla Parishad : - functions of
(b) have access to the records of the Zilla Parishad,; President. .
. (¢} discharge 21l duties imposed, and exercise all the powers conferred on JSim *

by or under this Ac& -

1 These words wereinserted By Mah. 8 of 1966, s.“?»._ .
. ® These words were substitutell for the words <« the office of the President becomes vacant, or the
offices of the President and Vigg-President become vacant simyltancously by Mah. 6 of 1975, o
s. 11. [ - . .
o *Sez now the Code of Criminal Procedure, 1973 (2 of 1974). . . _ .
: - L ] : - .

_— - a4




6792 ahart‘m;htra Zilla Parishads and Panc\haya't [1962 : Mah. V .
Samitis Act, 1961 : : .
“(d) watch over the financial and executive administration of the Zilla Parishad . "

and submit to the Zilla Parishad all questions connected therewith which shall

appeag to him to require its orders; and '
. (e) exercise administrative supervision and control over the Chief Executive

Officer for securing implementation of resolutions. or decisions of the Zilla

Parishad or of the Standing Committee, or of any Subjects Committee, or of
«  any Panchayat Samiti. ,

(2) The President may in cases of emergency direct the execution :otf suspension
or stoppage of any wark or the doing of any act which requires the sanctioh of the
Zilla Parishad or any| authority. thereof, and immediate execution or doing of
which is, in his opinjon, necessary for the service or safety of the public, and
may direct that the expense of executing such work or doing such act shall be

« paigl from the district fund, ,
. 1{(3) [f the execution or maintenance of any ‘work or and development scheme
is transferred or ent:isted by the State Government to any Zilla Parishad by or

under this Act, for thd execution of which no provision exists in that behalf in the ' ‘

budget estimates of the Zilla Parishad, the President may, notwithstanding anything , g
contained in this Act] direct the execution or maintenance of such scheme or )
work and may also djrect that the expense in this behall shall be paid from the
district fund] ,

. 2[(4) The President shall report] forthwith the action taken under this section, and
the Full reasons therefor, to the Zilla Parishad; the Standing Committee and the.
appropriate Subjects Committee at their next meetings and ‘the Zilla Parishad, or

the Cominittee may amend or annul the direction made by the President.

55, The Vice-President shall— ,
(@) in the absence of the President, preside at the meetings, of the Zilla

Parishad ;
" (b} exercise such pf the powers and perform such of the duties of the President

Functions
of Viee-
President.

as the President fig
Government in this

(¢) pending the e
Ifrom the District,
exercise the powery

behalf, delegate to him by an order in writing; and

or by reason of leave for a period exceeding thirty days],

and perform the duties of the President, =
CHAPTER III,

CONSTITUTION QF Panchayat Samitis.
ck, there shail be a Panchayat. Samiti; and ihe Panchayat

Establish- 56. For every Bio; _
Pﬂ:ﬂyﬁf Samiti shall have all such functions as are vested in it by this Act, or otherwise.
T Samitis.

Constitution

57, (1) Every Panc

hayat Samiti shall consist of —

m time to time may, subject to the rules made by the State . -

ection of a President, or-during the absence of the President

,,a),(,,,a}?,, @ all Councillors who are efected to the ¥Zilla: Parishad} from the electoral
Samitis.  divisions included lin the Block. : '
- asib) the co-opted [Councillor, (i any) residing in the Block, :

(¢) the chairman| of such ®[cc operative society conducting exclusively the
business of purchase and sale of agricultural products] in the Block, as the State
-« o Government may by order specify in this behalf (to be an associate member) :

of purchase andsale of a

1 Su%-secﬁon (3) was i

iserted by Mah. 34 of 1966, s. 3(]).

% This wasssubstituted f{

+ These words were su
5 These words were su

3 Theese words were in§rted by Mah. 35 of 1963, s. 17.

! ibid.. s. 3(2)." o
[ ]

18(D). . :
iety conducting the business
>0, -

br the words * Frovided that, he shall repo

stittited for th.. ‘word ** Council », ibid.,
stitated for tiz words *° co-operative s
iculturat products > by Mah, 43 of 1
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. - 1[Provided that, if there be no such co-operative society as aforesaid in the

. Block, then the chairman of any other co-operative society in the Block which
the State Government may, by order specify in this behalf; but if a ¥co-qperative
society conducting exclusively the business of purchase and sale of agricultural
products] in the Block is thereafter duly registered, the State Government may in
like manner terminate the term of office of the chairman of the co-operative society
first specified and may specify in his place the chairman of the co-operative
-society so registered and thereupon that latter chairman shall hold office for the
remaining period of the termj,. - '

~(d) the chairman of a cofoperati:;? society conducting business relating to .

agricylture not being a society falling’ under clause (c) in the Block co-opted by

- the Panchayat Samiti (to be an associate member), - - _
o Y Explanation.—For the" purposes of clauses (¢) and (d), ‘the expression
i “ Chairman ” in relation to a co-operative society includes the Administrator
, : - appointed to manage the affairs of the society and where more than one Administra-

“;tor or-a committee or a corporation, is appointed to manage the affairs of the

-~ Msbi | “society under sub-section (1) of section 78 of the Maharashtra Co-operative Societies
m‘,‘-’f‘ " Act, 1960, such person representing the administrator, committee or cgrporation
1961,  as the State Government or any officer authorised by it in this behalf may, direct.]

4(e) if the members of the Panchayat Samiti falling under clauses (4) and (f)
do not include a woman, one woman residing in the Block co-opted by the
Panchayat Samiti : ‘

‘Provided that a person so co-opted shall, subject to the provisions of this Act
continue to be a member, even if subsequent to the date of such co-option,
.a woman is elected at any election as a Councillor or member, as the case may
be, under this Act.] _

_Y(f) two members elected by direct election from electoral colleges in accor-
“tance with the provisions hereinafter appearing.] _
. e o * * . ¥

(3) (a) ¥In a general election, on the election of two-thirds or more of the
number of members falling under clause (). of sub-section (1), the names of these,
members together with their permanent addresses shall be published by the

" Collector at such time and in such manner 2s mey be prescribed by the State

. Government; and upon such publication the Panchayat Samiti shall be deemed
‘to be duly constituted. In determining two-thirds of the number of members,
a fraction shall be ignored:] ' .

Provided that, such publication shall not be deemed— : \ ‘
(i) to preclude the completion of the election in any Block °[and the publica-
/tion likewise by the Collector of the names and permanent addresses @f the

elected members as and when they are available; or] . v
- (ii) to affect the term-of office of the members of the Panchayat Samiti-wader
the Act. - 7 :
. 3 This proviso was added by Mah. 35 of 1963, s. 18(2).

- [ ]
"3 These words were substituted forthe words ** co-operative socisty conducting the  bpsiness
of purchase and sale of agricultural products * by Mah. 43 of 1964, s. 7().
« - ¥ This Explanation was i ed by Mah. 6 of 1975, s. 12(ZXa). . .
4 Clause (¢) was stibstituted by Mah: 10 of 1979, s. 9,
. . 8 This clause was substit by Mah. 6 of 1975, s. - 12(I)}c).
* Sub-section {2) was <eletql by Mah. 7 of 1967, s. 4(2). ;
7 This sub-seation was sutbst d for the criginal by Mah. 2 of 1962, s. 4. . o
# This portion was substituted 1or the words beginning with ** The names of mgmbers ” and ending
* with “ deemed to have been constituted ™ by Mah. 9 of 1972, s, 5(a). ¢
* This portion was substituted for the word * or ™ ibid., s. S(b). 4
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(b) The names of members falling under'cl:;uses (@), (b), (), (d)y and (¢) of sub- .
* section (7) (together with their permanent addresses) mey also thereafter be likewise
publisheq by the Collector].

bE ] * * *

{5) The Block Development Officer shull be the Secretery, ex-officio of the
. Panchayat Samiti. L

Provisions 58, #{(/) For the purposes of holding clections under clause (f} of sub-segtion ( Ij

regarding . .
s[efectoral of section 57,

_coileges,). | 3(a) each electoral division in the Block shzll be divided into two electoral
d‘sc‘%‘:ﬁ:‘rg“ colleges in zccordance with the rules made by the State Government, so hgwever,
elections and  that there is one member as far as reasonzbly practicable for not more than

elecfion ®very 20,000 of the population; ;

disputes.  (5_4) where the Stete Government, having regard to the population of the
Scheduled Castes or Scheduled Tribes in the Block, is of opinion thet reservation
of seats in any electoral college for the representetion of such Castes or Tiibes
is necesszry, the State Government may reserve a scat or seets for such Castes
or Tribeg; and the manner and periodicity of rotztion of such rescrvation shell
be such as may be|prescribed by the State Government;

(a-b) notwithstanding anything conteined in cluse {g-a), reservation of seats
for the Scheduled Czstes or Scheduled Tiibes mcde under thet cliuse .shall
cease to have effect when the reservation of seats for those Castes or Tribes in
the Legislative Assembly of the State ceases to have effect under the Constifution
of Indiz. : : ,

Provided that nothing in this clause shell render any person elected to any

. such reserved seats|ineligible to continue s 2 member during the term of office
for which he was validly elected, by reason only of the fect thet the reseivation
of seats has so ceased to have effect.] '

(%) the listof voters for each such electorai division referred to in sub-section {7}
of section 13 and in force on such date as ilie St.te Government may, by general
or speaial order notify in this behelf, for such part of the clectoral divisicn 2% is
included in 2n electoral college, shall be the list of voters for such electorai college. o

- An officer designated by the Collector sheil maintain the list of voteis for each
* electoral college. '

{4A4) Thesprovisions of sections 14, 15, 15A, 16, 17 and 18 relating to the date of
election, qualifications for being elected 2nd disqualifications end the right to vote
. in the elections of Councillors of a Zilla Parishad shallepply in relation to the members
. of a*Panchayat Samitijas they apply in relation to the Councillors of & Zilla Parishad,
with the modification| that-—
0 |

(@) in section 15, for the wordg** electoral division * the words “electoral college”,
. znd fgr the word *‘|District ~ the word ** Block ” shall be substituted;
b) in section 16,/in, clause (d) of sub-section (1), for the figures ** 39> the figures
1* shall be substituted; . ,
(¢} in section 17, for the words ** elecioral division ” wherever they occur,
« o the words “ electoral college, and in sub-section (3) for the words ** ¢lectoral ,

divisions »*, the words * electoral colleges ** shall be rubstituted.] - _ .
S Sub-scctton (#) was deleted by Mah. 6 of 1975, 5. 122). ~ o" .
. S@b-section (J) was substituted lor thé origmal, ibid., s. 13(1). .
= These clauses were substituted for the original clause (4) by Mah 10 of 1979, 5. 10 {c0). .
. + These words were insgrted, ibid.ps. 10(b).
. - . .
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(2) The provisions of sections 1[19 to 28 (both inclusive) and] 2[28A to 28D (both °
inclusive), 29 to 33 (both “inclusive), 33A and 34 to 37 (both inclusive)) rglating .
to elections and election disputés and any rules made thereunder shall apply mutatis
mutandis 3[in relation to election of members under clause (f) of sub-section (/)
of section 57]. :

59. The term of office of members of a Panchayat Samiti -shall be co-extensive Term of

with the term of office of the Councillors : ' office of
. ‘ : n}egbers .
: ’ of Panohayat
Provided that a member of a Panchayat Samiti— Samiri,

(a) réferred to in clause (a) or.(b) of sub—secﬁon (1) of section 57 shall hold office
only so lohig as he continues to be a Councillor : d

(b) referred to in clause (c)-or (d) of sub-section (1) of section 57 shall hold office .
only so long as he continues to be the Chairman of the co-operative society re-
ferred to therein. ' :

(1] * * * * * * *
’ ®

60. Any member of a Panchayat Samiti [not being members falling under clauses Registration
(@), {b) and (c) of sub-section () of section 57} may resign his office by writing under of office =
his hand addressed to the Chairman and the Chairman may resign his office as member of
member of the Panchayat Samiti by writing under his hand 3[addressed to the 2 2;';‘.’;?’“'
President ; and the office of the member shall thereupon become vacant]. % The ’
notice of resignation shall be delivered in the manner prescribed.]

61, The State Governmeny may, if it thinks fit on the recommendation of Removal of
‘[the Panchayat Samiti supported by not less than two-thirds of the number of member for
members} present and voting, remove any member thereof [not being a member Misconduct,
falling under ciause (c) of sub-section (/) of section 57] if he has been guilty of '

misconduct in the discharge of his duties or any. disgraceful conduct or has become .
incapable of performing his duties as a member of the Panchayat Samiti :
Provided that— . .

(@) if such member s a Councillor the Panchayat Samiti shall forward the e
recommendation to the Zilla Parishad for such action as the Parishad deems fit ;

(&) no such member shall be removed from office unless he has been givems
a reasonable opportunity to furnish his explanation. :

62. (1) If any member of a Panchayat Samiti (being a member who is not a Disqualifica

Councilior) during the term of his office— tion of
: member of
(@) becomes disqualified under section 58 ; or . gm’?}w
' »
’ . - . - . ) -
! These fig'ires, words and brackets were substituted for the figures, words and brackets * 19 - -

. 25 (both.inclusive) and 27, 28 ' by Mah, 6 of 1975, s. 13(2). .
3 This portion was substituted for * 27 to 37 (both inclusive) ™ by Mah. 35 of 1963, s. 19(5),
3 This was substituted for the words, brackets and figires ““in refation to elections of Sarpanchas
or Chairmen of Executive Committees elected under sub-section (2} of section 577 by Mah, 7‘.1'
1967.s. 5. :
4 Clause () was deleted, ibid., s. 6. . L ) )
® &'hese words were sufstitutedygor the portion beginning with ““ addressed to the Presideh: ** and
eading with *“State Government § by Mah, 35 of 1963, 5. 20. .
¢ These worrds were added by Mah. 43 of 1964, s. 9, - -
? Taese words were sabstitutedor the words * two-thirds of the members of the Panchayat .
Samiti >’ by Mah. 48 of 1962, s. 9. . . ) .
[ ] . . .
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(b) is for a period of three consecutive months (excluding in.the case of its . ®

Chairman and Deputy Chairman any period of leave duly sanctioned), without
T thespermis:ion cff the Panchayat Samiti absent from mestings thereo: *[or is absent
. from such meetings for a period of six consecutive months], :
the office of such member shall become vacant. : : ‘
(2) If any member who is a Coungillor is for a petiod of three consective months
without the permission of the Panchayat Samiti absent from meéetings thereof *[or
is absent from such meetings for a périod of six consecutive months] the Panchayat
Samiri shall report|the fact to the Zilla Parishad and the Zilla Parishad $hall, after
giving the Councillor an opportunity to furnish an explanation, decide whether

* his office as Coundillor shall or shall not become vacant:

" 3 Provided that pothing in this sub-section shall apply to a Councilbr who is
* @, President or Vice-President or a'Chairman of ‘any Subjects Committee of a Zilla
Parishad.) .
4[(3) If any quéstion whether a vacancy has occurred in the office of member under .
this section is raised either by the Commissioner suo motu Or on an application
made to him by any person the Commissioner shall decide the question ®[as far as
possible] within nipety days from the date of receipt of such application. and his
decisior® thereon shall be final. Until the Commissioner decides the question the
member shall not be disabled from continuing to be'a member of the Panchayat
. Samiti ; :
Provided that nd order shall be passed under this sub-section by the Commis-
;io’ner-against any| member ‘without giving him a reasonable. opportunity  of being
eard.] ,

Casual 63, In the event of any vacancy occurring on account of death, resignation,
"a"*t““"es disqualification or removal of a member of a Panchdyat Samiti or through a member
fifled up. becoming incapable of acting previous t¢ the expiry of his term of office or otherwise

#the Block Development Officer] shall forthwith communicate the occurrence to
the Collector and the vacancy shall be filled as soon as conveniently by the election
- or, as the case may be, co-option of a person, thereto, whe shall hold office so long
only as the member in whose place he is elected, or co-opted would have Meid it,
if the vacancy had not occurred : i -
Provided. that, notwithstanding anything contained in section 57, if the vacancy
occurs within six thonths preceding the date on which the term of office of members
expires, the vacan¢y shall nct be filled : ' P

y [Provided further that during the operation of the Maﬁaréshtr;a Zi’llé Par’ishads Mah.
and Panchayat Sdmitis (Amendment) Act, 1973, no vacancy under this section
. may be filled.] . '

of .
1973,

Blectionof 64, (1) *{Subjept to the provisions of sub-sections (3) and (4,),; every Panchayat
%halgmatn Sqyiti] shall be presided over by the Chairman who shall be electédi by the Panchayat

. gl!:airgla‘:xuo);' Samjti from amongst members falling under clauses (a) and (f) of sub-section (1)
Panchay at of section*57. ) : '

- Samiti.e»

1 These words werd added by Mah. 21 of 1968, s. 5(a).
. . ¢ These word$ were inserted, ibid., s. 5(b). : :
: " This proviso was added by Mah, 6 of 1975, s. 14. ’ ; : .
Sub-section (3) whs substituted by Mah. 35 of 1963, s. 21.
5 Thegs words were inserted by Mah, 43 of 1964, s. 10. )
o These words werd substituted for the words “* the Chairman #f by Mals, 21 of 1968, s. 6. *
? This proviso was|added by Mah. 27 of 1973, s. 4. . . ‘
» . is'{;l)ese words werd substitutgd for the words “ Every Pancfyat Samiti”: by Mah. 6 of 1975, *
- . . 'y . .

- .
. . :
M : L]
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(2) 1[Subject to the provisions of sub-sections (3) and (#), the Panchayat. Samm} '
Eh:ll also elect one of its members (excludmg its assocxate members) to be the Deputy'
girman.,

3[(3) Ifin the area of any Panchayat Samm as may be: notlﬁed by the State Govern-
ment from time to time in this behalf (being a Panchayat Samiti for a. Block which
includes areas of one or more Tribal Developmeni Blocks), the percentage of popuw '
lation of persons belonging to the Scheduled Tribes,— . '

(a)*is 50 per cent or more of the total population of the Block, the Chairman
and Deputy Chairman to be so elected shall be from amongst members beIongmg
to such Tribes ; and -

(b) is less than 50 per cent of the total populatlon of the Block, the Deputy
Chairman to be-so elected shall be from amongst members belongmg to sech
Tribes. :

Explanation.—For the purposes of this sub-section the expression * Tribal
Development . Block ” means, areas which are destgnatcd as such for the develop-
ment of any tribal area.

(#) No member of a Panchayat Samiti shall be eligible to be elected a® Chairman
or Deputy.-Chairman if he is a- Chairman of more than one co-operative society,
and if a Chairman or Deputy Chairman is elected as Chairman of more than one
co-operative society, the .office of the Chairman, or as the case may be, Deputy

: Chalrman of the Panchayat Samiti shall, on the date on which he is so elected become
vacant. ‘

Explanation.—For the p‘urposes of this section a person who belongs to any of the
Scheduled Tribes as defined in clause (30) of section 2, shall be eligible to be elected
as’ Chairman: or ‘Deputy ‘Chairman of the Panchayat Samiti whether or not such
person is'a resident in the locality in the State in relation to which the tribe to whlch-
he belongs is deemed to be a Scheduled Tribe.]

*
L These words, brackets.and (igur&s were -substituted for the words “ The Panchayat Samm »
by’ Mah, 6.of 1975, s. 15(2). .
* Sub-sections (3) and: (4) wem added tbid . 1563), _




@
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. 65. Save as otherwise provitled in this Act, the Chairman and Deput% Cheirman Terms of
of a Panchayat Samiti shall hold office for the term of office of its members. °:ﬁ°°|. of

Panchayat
Samiti.

66. The¢ Chairman of a Panchayat Samiri sh&ll, notwithstanding the expiration Chairman to
of his term, continue to carry on such current administrative duties of his office continue to

as may be prescribed by rules made by the State Government, until his successor ‘d“u“t'ies’ °,:’,:m
enters upon his office. _ bis successor.

enters upon
. oﬁi_ce.

, - .
67. (1) After a general election under sub-section (1) of section 10 Yand cleuse Procedure.
(f) of sub-section (1) of section 57}, the Collector or any officer authorised by him by for election *
general or specizl order, shall, at least three days before the date fixed for the first gt{ g}:;;m‘}
meeting of the Parishad under sub-section (2) of 'section 11, call upon the persons v

Samiti,
falling under #clauses (a) and ()] of sub-section (/) of section 57, to elect 2 Chajrman "

-of the Panchayat Samiti.

(2) The Chairman elected under sub-section (I) shall be entitied to «ttend the

first meeting of the Parishad called under sub-section (2) of section 11 as ex-officio .

Councillor, 2nd 2s soon thereafter as possible take charge of office of Chairman of
the Panchayat Samiti from the 3[outgoing] Chairman.

(3) The meeting czlled under sub-section (1) shell be presided over by the Collector
or the officer authorised by him as aforesaid.” The Collector or such officer shzil,
when presiding over such meeting, have the same powers a8 the Chairman of ..

& Panchayat Samiti when presiding over 2 meeting of the Panchayat Samiti hes, but
shall not have the right to vote : . -

Provided that notwithstanding enything contaihed in section 118,*the Collegtor
or such officer {may, for reasons recorded in writing which in his opinion are suffi-
cient,srefuse to adjourn such meeting, or as the case may be, adjourn such rreeting].

(4) I in the election of the Chzirmen there is an equality of votes, the result of
the election shall be decided by lot to be drzwn in the presence of the Collector or *

. officer presiding in such manner as he may determine.

[ §
5k * - * * * -

Co-option *
of members

"[the member] required to be co-opted under section 57 shall be co-opted. ;
’ ' and election

hgj? In the meeting of the Panchayat Samiti held thereafter, the Deputy Chairman of Deputy
.8

be elected. The meeting shall be called by the Collector or any officer Chairman.
authorised by him and the provisions of sub-sections (3) and (4) of section; 67 skall be .
applicable to the procedure to be followed at such meeting.| . - -

"2 This portion was substituted for * apd sub-section (2) of section 57 * by Mah. 9 of 1972, 5. 6.

3 These words, brackets and letters were substituted: for the words, bracket and letters « ¢l ¢ o
@) () and (/) » by Mah. 6 of 1975, s, 160}, > and fefters © clauses '
This word was substituted for the word * retiring * by Mah. 35 of 1963, s. 23(0). ‘
4 These words were substituted for the words “m

) ay for reasons which in his opinion are sufficien

tcfuse to adjourn such, meetingy”, ibid., s, 23(D). : piion ate su m.ent
¢ Sub-section (5) was deleted by Mah. 6 of 1975, 5.16(2). .

- ¢ Section 68 was substituted ¥r the -origingl, ibid., s. 17.

7 These words wfre substituted®or the word  members * by Mzh. 10 of 1979, 5, 11. *
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Power of  1[68A. In the event of a_dispute arising 5 to the validity of the election of

* €ommis- a Chairman or Deputy Chairman, the Collector or any officer authorised by him
to Sier or any member (other than anassociate member) mey refer the dispute within thirty

- dispytes days fom the date pf the election.to the Commissioner for decision. An appeal
inst the decision of the Commissioner mzy, within thirty days from the date of

regarding agai ,
validity Og such decision, be filed before the State Government. ]

election o
Honotaria . 69 (1) Subjeet to the provisions of section 70, there shall be puid to the Chair-

" Chairman or
- and aliow- man and the Deputy Chairmen of 2 Panchayat Samiti hoporaria of Yfive hundred

Depuaty
ance to ~vo hun L and i, T i _ .
e a0 rupees and two hundred-and fifty rupee_s] per month, respectively. . _

~Chaitfan of

"Samiti. make in this behalf, such house rent zllowarice in lieu thereof as may-be decmed suit-
able by the Zilla Parishad); »nd the Cheirman and the Deputy Chairmzn may be given
such travelling and| other zllowances as may be prescribed by the Stetc Government.

L J
(3) The Chairman and the Deputy Chairman shzll not be disqualified for- being
chosen as, or for beinga Councillor orz member of a Panchayat Samiti by reason
only that he is in receipt of an honorarium or zny ellowances or amenities under
this section. -

(4) The Chairman and the Deputy Chairman shall devote sufficient time and
attention to the duties of their office. - :

Leaveof 70. (7) 4The Cheirman or Deputy Chairmean of a Punchayat Samiti may remsain

absence to absent for thirty days in the aggregate ir & year without permission, and he may be

, an% Deputy granted leave of absence fora period exceeding thirty days but not exceeding ninety

Chairman_of 4aye inthe afgregate in a year by the Panchayat Samitiand for any period exceeding

" Panchayar ninety days by the Standing Committee] but no leave exceeding one hundred
mg‘ac?ggi and eighty days in any one vear shali be granted : °

- ps;?‘,“i;‘{:,‘;”;f - ¥ Provided thet, if the Cheirman and the Deputy Chairmenare on leave together,

the Chairman of the Subjects Committee chosen by the Chief Executive Officer by

drawing lots ir such manner 28 he deemed fit, shall exercise the powers «:nd perform

the dutiesof the C

the Deputy Chah

n of the Samiti resumes duty.]

- ‘M this behalf.

' Section 68A was inserted by Mah. 35 of 1963, 5. 24 .

* Thesc words wers Substituted for the words “Three hundred rupees and one hundred and fifty
ruffees * by Mah. 15 of 1974, 5. 3. . : .

3 This portion was deemed always to have been substituted for the portion beginning with ** The
Chairma® * and ending wish * the Zilla Parishad ” by Mah. 8 of §966,s. 4, : C -

& This portion was bstjtuted for the portion beginning with ** R Pawchayar Samiti > and ending
with © one hundred and eighty days in a year ** by Mah. 35 of 1948, s. 25. ’
* * This proyiso was added by Mah. 8 of 1966, s. 5. :

ax@ eputy® (2) ¥The Chairman may be provided without payment of rent the use of fuinished
s, Panchayat residential 2ccommodation or subject to such rules cs the State ‘Government may

airmen of the Samiti until the Chairman or &s the case. may be;

¢ (2) A Chairman or Deputy Chairman shéll not be entitled to any honorarium for ‘
any period of abseIce exceeding thirty days in a yeer under sub-section (/).
. @) Nothing in sub-section (24 shall spply when the Chairman or Deputy Chairman
, is 2bsent for a period not exceeding ninety days durin - the term of his office on ground'
. - ofillness duly certified by such medical authority as the State Government may specify

m .
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. 71. (I) The Chau'man may resign his ofﬁce by writing under his hand addressed Resi nallon

to the President, {and his office shall thereupon become vacant]. cf 4 “5’;“““{“ '
an Pu

Chairmanp.

(2) The Deputy Chairman may resign his office by writing under his hand ad‘dreswd
to the Chairman; [and his office shall thereupon become vacant] ,

) ¥(3) The notice of resxgnatmn sha!l‘ be dehvered.m the manner prescribed.] .

3¥72. (I) A Chmrman or Deputy Cha:rman shall cease to be the Chairman or Motlon of
the Deputy Chairman, as the case may be, if a motion of no-confidence is passed no-confiz -
- at a special meeting of the Panchayat Samm by a majority of not less than two-thnrds’;fgmmst
of the t8tal number of members (other than associate members) who are for the Chairman
time being entitled to sit and vote at any mecting of the Panchayat Samiti and the or Deputy
office of such Chairman or Deputy Chairman- shall thereupon' be deemed to be Chalﬂ’mm
. of Panchayate
vacant. Samm‘

._)

(2) ‘The requisition for such special meeting “shall be sngned by not less than
“one-fourth of the total number of members. (other than associate members) who
are for the time being entitled to sit and vote at any meeting of the Panchapat Samiti
- and-shall be delivered to the Collector, “The requisition shall be signed by the re-
- quisitionists and shall be made in such form and in such manner as may be prescribed .
by the State-Government; :

. (3) The Collector shall within seven days from the date of receipt of the requisi- -

. tion- under sub-section {2) convene a special meeting of the Panchayat Samiti. The
meeting shall be held on a date not later than thu‘ty days from the date of issue of the
nouceofthemeeung e ‘ : .

(4) The ‘meeting shall he presnded over by the: Col!ector or any officer authonse :
by him in this behalf. - The Coilector or such officer shall, when presxdmg over such
meeting, have the same powers as the Chairman when presxdmg over.a Panchayat i
~.S'anm1 mestm ‘hgs, but shall not -have the right to vote. : . '

%)) The meetmg called under this sect:on shall not for any’ reason, be adjoumod e ’

(6) The names of the membels votmg for and agamst the motion shall be read'
in the meeting and recorded in the minute-book kept under section 118 read wigh-
. -sub-section (I3) of section 111. :

(7) If the motion of non-confidence is rejected, no fresh motion of no-confidence
shall be brought before the. Panchayat Samiti within a period of six months from the
date of such rejection of the motion.

-

* . 1 These words wcre substituted for the portion begmmng with . but the res:gnauon » and endm : e
with " in-that behall» by Mah. 35 of 1963, 5..26. ,.,g -
‘¥ This sub-sm;tmr; was inserted by Mah. 43 of 1964, s, 11, - ’ :
~ 3 Section 72 was substituted for the original by Mah. 6 of 1975, 5. 18. .
- . - ' L ] L]
.-
- A A ) . 0
.. ' o . ’ (]
(] . . il
. . ‘ . . .
*> ) - \ o L}
Y J - . L] ) -
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removalof 73, Without prejudice to the provisions of section 72, a Chairman or Deputy

[1962 : Mah, V
Samitis Act, 1961 .

Chai{gg“ Of Chairman of a Panchayat Samiti may be removed from office by the State Govern-
Chairmanuof ment for misconduct in the discharge of his duties, or neglect of, or incapacity to

Panchayar perform his duty or

for being persistently remiss in the discharge thereof or guilty

Samiti of any disgraceful conduct ; and the Chairman or Deputy Chairman so removed

" for mis- ;o
condudt, shall not be eligible

for re-clection as Chairman or Deputy Chairman during the

etc. remainder of the term of office of the members of the Panchayat Samiti :

office unless he has

Consequences
of absence of
Chairman or

Provided that, no such Chairman or Deputy. Chairman shall be removed from

been given an opportunity to ![furnish his cxplanatio.n].

74. Subject to ryles made by the State Government in this behalf, a Chairman
or Deputy Chairman who absents himself from duty for a period exceeding thirty

- Deputy days in the aggregatp in a year without leave shall cease to be the Chairmen or the

Chairman Deputy Chairman,
without .
leave,

Casuaj

" é’ﬁ?ﬁm:,f subject to the provi
and. Deputy by electign of a ne
Chairman to
be -filled up.

ms the case may be.

1 75. {I) In the event of a vacancy in the office of the Chairman or Deputy Chair-
vacancies apn by reason of death, resignation, removal or otherwise, the. vacancy

shall,
sions of sections 64 and 73, be filled as conveniently as may be’
w Chairman or Deputy Chairman :

Provideq that, if for any reason the offices of the Chairman and Deputy Chairman
become vacant simultaneously, the Chairman of a Subjects ‘Committee. chosen by

Tot drawn by the Chief Executive Officer in such manner.as he deems fit shall, pending
the election of the Chairman, exercise the powers and perform the ’duties of the

Chairman.

2[(2) Where on a¢count of any of the reasons aforesaid, the offices of the Chair-

man and Deputy C

«  provisions of sectio

far as may be, to the

meeting for the eleg

[ ]

Penalty for  3]75A. (/) Onth

refusal 16 Chairman in whose
hand over sub-
harge t
charge to
new Chair. Shall] hand over chj

hairman or the office of either of them becomes vacant, the
n 67, or as the cise may be, sectign 68 shall be applicable, so
calling of the meeting and the procedure to be followed at such
tion of the Chairman or the Deputy Chairman or of both.]

e election of a new Chairman or Deputy Chairman, the outgoing
place the new Chairman is elected shall 4[in cases falling Inder

section (J) of section 75, hand over charge forthwith and in any other case,

irge of his office to the new Chairman as soon as possible after

man 8r the first meeting of the Parishad referred to in sub-section (2) of section 67 and the
Deputy Deputy Chairman shall forthwith hand over charge of his office to such new Deputy

Chairman. Ghajrman.

(2) If the outgoin
e charge of his office
authority empowerd

g Chairman or Deputy Chairman fails or refuses to hand over
as required by sub-section (/), the State Government or any
d by the State Government in this behalf may, by order in

writing, direct the Chairman or the Deputy Ghairman, as the case may be, to forthwith

hand over charge ol
if arty , in his possess

~

his office and all papers and property of the Panchayat Samiti,

or Deputy Chairm
= =) If the outgoi

ion as such Chairman or Deputy Chairman, to the new Chairman-
n. .

Chairman or Deputy Chairman to whom a direction is issued

under sub-section () does not comply with such direction, the State Government

may take steps to

cover all papers and property of the Panchayat Samiti, if any,

the.possession of such Chairman or Deputy Chairman and for that purpose the State

¥ Thesegvords were spbstituted f;r the words “ tender an explanation ™ by Mah.:?)- of 1962, .11,

1" Section 75A was |

2 Sub-section (2) was|substituted for the original by Mah. 6 of 15, 5. 19.®
* These words, brackets and figyres were inserted by Mah. 43

inserted by Mah, 35 of 1963,s. 29. ° :
1964, s. 13.

’ L ]
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+  Government may authorise any officer to issue a search warrant and exercise all such
- powers with respect thereto as may be lawfully exercised by a Magistrate under the  °
V of provisions of Chapter VII of the Code of Criminal Procedure, 1898, e papers '
1898 and property so recovered shall be handed over to the new Chairman or thé Deputy
irman, as the case may be, ) i

(#) If the outgoing Chairman or Deputy Chairman to whom a direction is issued
under sub-section (2) does not comply with such direction, otherwise than for reasons °
beyond his control, he shall, on conviction, be punished with simple imprisonment
for a torm which may extend to one month or with fine which may extend to five
hundred rupess, or with both.] : : .

-

76. Subject to the provisions of this Act and the rules or regulations made thero- Powersand
: ' Chalrman of - -
: (1) the Chairman of a Panchayat Samiti shall-~
Q (a) convene, preside at and conduct meetings of the Panchayat Samit! ;
e ~ {b) have access to the records of the Panchayat Samiti ; 1
(c) exercise supervision and control over the acts of officers and servants of
or under the Zilla Parishad and working in the Block in matters of efecution or
administration ‘(including the carrying into effect the resolutions and decisions
of the Panchayat Samiti) and the accounts and records of the Panchayat Samiti ; .
(d) in relation to works and development schemes to be undertaken from

block grants, exercise such powers of sanctioning acquisition of property or
sale or transfer thereof as may be specified by the State Government ;

(2) the Chairman of a Panchayat Samiti may— :
(@) call for any information, return, statement, account or report from
any officer or servant working under the Panchayat Samiti : -
() enter on and inspect any immoveable property in the Block occupied by
the Zilla Parishad, or any institution in the Block under the contfol and mapage-
_ ment of the Zilla Parishad or the Panchayat Samiti or any work or development -
° scheme in progress in the Block undertaken by the Zilla Parishad or the Panchayat
- Samiti or under its direction. :

Panchayat

77. () The Deputy Chairman of a Panchayat Samiti shall— " Powersend.
() in the absence of the Chairman, preside at the meetings of the Panchapat gﬁg““ _
. - Samiti ; . . ' Chairman of
' (b) exercise such of the powers and perform such of the duties of the Chairman Parchayat

of the Panchayat Samiti as-the Chairman from time to time may, subject to the Samint, o
rules made l:ly the State Government in that behalf, delegate to him by an order in

writing ; an . .

- (¢) pending the election of the Chairman, or daring the absence of the Chaitman e
1[from the District, or by reason of leave, for a period exceeding ,thirty days] .
exercise the powers and perform the duties of the Chairman. - e .

' {2) The Deputy Chairman of a Panchayat Samiti may enter on and inspect any
immoveable property in the Block occupied by the Zilla Parishad, or any institution
in the Block under the control and management of the Zilla Parishad or the Panchayat = *
Samiti or any work or development scheme in progress in the Block undertakeh by :
the Zilla Parishad or the Panchayat Samiti or under its direction and sball send

& report of such inspectiol to the Chairman of the Panchayat Samiti. .
) . 1 These viords were inserted bymh.”oﬁw.i.sﬁ. . e
b ] “ e S,
L ] ) - .
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Committee ™[7TA. (I) Every Panchayat Samiti shall in the manner hereinafter- provided .
.« of appoint a Committee consisting of either fifteen Sarpanchas or of Sarpanchas of
- one-fifth of the total number of panchayats in the Block, whichever is more, o be
. known 2 the Committee of Sarpanchas. :

* (2) The Deputy >

an shall be ex-Officio Chairman of the Committee.

(3) The Extension Officer (Panchayats), and where more than one Extension Officer
. (Panchayats) have been appointed, such one of them as may be nominated in this
‘behalf, by the Block Development Officer, shall be ex-Officio Secretary of the Com--
mim- . _ T . ' .. .
* (€) The Sarpanchas shall be nominated ‘by the Panctiayat Samiti by rotation every
year. The manner and periodicity of rotation of such nomination shall be such as
- ‘may be prescribed by the ‘State Government. ‘ . o
. «%) The Committee shall be a consultative and advisory body and shall tender
its advice to the Panchayat Samiti on all matters relating to the discharge of its
* .functions of control and supervision of panchayats in accordance with the provisions
of the Bombay Village Panchayats Act, 1958.  The Panchayat Samiti shall give due Bom,
consideration to the advice tendered by the Committee. o B ‘Mot
may meet as often as may be necessary ; but one month shall 1953,
its last meeting and the day fixed for the next meeting and

shall observe such ure in regard to the transaction of business as the State
. Government may by order determine, in that behalf, :
-(?) During any cy in the Committee, the continuing members may act as if
no vacancy had occurrod] : : |

- 78 (1) Every Zilla Parishad shall, within ono monh from the date of its first

mné;megmg called under seetion 45, appoint] in the manner hercinafter provided, a
" Mtanding Standing Committee and also the following. Subjects Committees, that is to say,—
B i gt S A i
cottie (8 Works Comumitiee,

and other {(c> Agticulture 4¢ ¢ * Committes, ' : °
Committees,  (d) Social Welfare Committee.}* : : _
: * . - () Education Committee, be
{f) Health Committee, .
[{g) Animal Husbandry and Dairy Committee.] _

12) A Zilla Parishad may, subject to rules prescribed by the State Government,
from time to time appoint any other committee consisting of such Councillors and -

. other persons as the |Parishad may decide, refer to such committee for enquiry and
report such matters lating to the purposes of this Act as the Zilla Parishad may
think fit, and direct |that the committee shall submit its report to the Standing

‘Committee or a Subjects Committee as the Zilla Parishad may specify.

b 1 Gection TTA was Inserted by Mah. € of 1975, s. 20, :
pg were substituted for the wordd w appolat ¥, Hid., 5. 21(e).

¥ These worlls and fig

- aeEntries {¢) and (d) were substituted by Mah. 22 of 1970, 8.
ngw&n (tzgs(t)f section 3 %fl Mah, 22 o:‘-}s;*ro reads u,lol‘l:?)ws h: :
(D withstanding anyt] ‘contain b-sect] 1), the Agrical i ’
P lﬂdwt Samitis (Amendment Act, 1970, shall continue to hold office: and o) te until
mti?lﬁ;sa{gg,ﬂm griculture and Co-operatives Commitee is eonstituted snd the first meeting _
..ﬂmn_ '-'wa',dt. “ operaiives * were deleted by Mah. € of 1975, s, 31(}). mu‘"
s ghe word “and bid., 5. 31{c). ‘_D r ! 3 sb) * of
+ Clamse-(r) was " inserted, ibid., 31(d). . _ 190
. * Amwoidment rosds by section 20 of Mah. 6 of 1975 has nof deen drought into free. :
. R e ' CL L 4 ) ' * .
. . .
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* . 1. (I) Subject to the provisions of section 81, the Standing Committee ahall Constituticp
. consist of— o g slanding
) f: . ) S C{)i;;li?::e.

{a) the President ; _
{b) the Chairmen of Subjects Committees ;
3f(c) subject to any rules made by the State Government in that behalf,"{eight .
Councillors} elected by the Zilla Parishad from among its Councillors ; so however,
that not more than two seats shall be reserved for .Councillors belonging to
Scheduled Castes or Scheduled Tribes or socially and educationally backward .
classes of citizens : : : : L :
g;ovided that, an associate Councillor if so elected shall have a right to vote
and] ; ’ . .
(d) not more than two persons co-opted by the Zilla Parishad in accordance '
with the provisions of sub-section (3) who shall be associate members.

(2) The President shall be ex-Officio Chairman of the Standing Committee.
(3) The members to be co-opted under clause (d) of sub-section (/) shall Be persond” .
' who have special knowledge or experience in respect of any of the stbjects allotted .
. to the Standing Committee under this Act. \
’ (4) The Deputy Chief Executive Officer 3{and where more than one Deputy Chief
Executive Officer have been appointed, such one of them as may be nominated in this
behalf by the Chief Executive Officer,] shall be the Secretary, cx—Oﬁicta,.of “the
* * L L

Standing Committee. #* *
80. (7) Subject to the provisions of 3[sections 81 and 83]— - ‘ otogstti’gu {on
$[(A)] the S[Agriculture Committee] shall consist of— . Comuiites.

g associate Councillors) elected by the Ztla
Parishad from amongst its Councillors ; ' .
(i) five associate Councillor , who shall have the right to vote; and
(f4) two persons co-opted by the Zilla Parishad, who shall be associate
members] ; . . o .
~ B[(B)] the Social Welfare Commities shall consist of-- \
(1) [nine Councillors] elected by the Zilla Parishad from amongst the elected
Councillors, so however that of these,— _ . .
=, (a) five shall be reserved for Councillors belonging to the Scheduled Castes -
- - and'Scheduled Tribes ; and of these five at least two shall be reserved for the -
- " Scheduled Tribes ; - S ) _
(b) 12[four] shall be reserved for Councillors belonging to the socially and . =
‘ oducationally backward classes :
Provided that, ‘if there be no eleoted Councillor belonging to Scheduled
. Castes or Scheduled Tribes or if the number of such Councillors is insufficiemt
4"' to fill seats reserved for them, then a sufficient number of persons belonging -
- to those Castes and Tribes as the case may be, shall be co-opted on the Com- R
mittee by the Zilla Parishad ; and the person or persons so co-opted shall
have the right to vote ¢

1 Clause (c) was substituted by Mah. 35 of 1963, 8. 31(). o
1 These v(vo)rds were substituted for the words * seven Coungiliors ” by Mah, d of 1975, s, 23(«). .
3 This portion was inseried, #id., s. 245b). b . .
¢ The words * The Social Welfare Qfficer of a Zilla Parishad shall be the Jolnt Sccratary, sx-Officie

of the Standing Committee .” were deleted by the Mah. 22 of 1970, s. 3. e
'IThese wao{(d:;( 3nd figures were substituted for the word and figures *'section 81 *” by Mah. 35

of 1963, s. 32(a){?). ) )
* Clg'usc (a) was gubstituted by Mat. 22 of 1970, s. 4, .

. ? Clause (a) was renumbered as clause (A) by Mah, 6 of 1975, 5. 23{/)a). _ .
# These words were substituted for the words “ Agriculture and Co-operative Committes **, B,
? These words were substituted for the words * nine Councillors ", ibid. N
® Clause (i-g) was reaumberedgas clause (B), tbid., 5. 23(IXd). . .
N 1 These words were substitutdlt for the words “eight Couneillors *, Ibid, ‘ ‘
‘ W This word was substituted f8r the word “ Three ™, ihid. .

o -
1,174—44 .

() %[ten Councillors] (not bein

o F

e
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. . Provided fuither that, any person so co-opted shall, subject to the provisions -
of this Act, continue to be on the Committee even although subsequent to the .
date of co-option, a person belonging to Scheduled Castes or Scheduled
Tyibes is elected as a Councilior ; the elected Councillor shall.be eligible for

.. any of the reserved seats at a by-election ; -
- {ii) two women Councillors elected by the Zilla Parishad from amongst the
pted .women Cotncillors :-

. Provided thdt, if there be no woman available as a Councillor, or if
. a snfficient number of such Councillors are not available to fill the seats

reserved for them, then one or two women, as the case may be, shall be co-opted .

. by the Zilla Parishad on the Committes ; and the person or persons so co-opted : :

shall have the right to vote : , ,

Provided fusther that, any person so co-opted shall, subject to the provisions
of this Act, continue to be on the Committee even although subsequent to the
* ®  date of co-option, a woman is elected or co-opted as a-Councillor §thg Councillor

elected or co-opted shall be eligible for any of the reserved seats at a by-election ;
(7ii) the Social Welfare Officer of the Zilla Parishad shall be the Secretary,
ex-Officio, of the Committee.

Explanation.—For the purposes of this paragraph, a person who belongs to
- any of the Scheduled Castes or Scheduled Tribes as defined in clause (29) and (30)
of section 2, shall be eligible to be elected or co-opted to any of the seats reserved
for Scheduled Castes or Scheduled Tribes, as the case may be, on the Social Welfare
. Committee in any District ; whether such person is or is not a resident in the
locality in the State in relation to which the caste or tribe to which he belongs is
deemed to be a Scheduled Caste or a Scheduled Tribe, as the case may be ;]

1E(C)) the Education Committee shall consist of— : :
(") *leight |Councillors] elected by the Zilla Parishad from amongst its
Coungillors; - )
{fi) not more than two persons co-opted by the Zilla Parishad in accordance
with the provisions of sub-section (2) ; and ' .
i® N » ® * o
« 5[Provided that persons co-opted under sub-clause (7i) shall be associate
members: and dn associate Coungcillor elected under sub-clause (f) shall have the
righf to vote] ; - .
. S(D) the Works Committec shall consist of— _ =
. () eight Councillors elected by the Zilla Parishad from amongss its
Coungillors ; . : ' .
. (i) not mote than two persons co-opted by the Zilla Parishad in accordance
with the provisions of sub-section (2) ; and s o e
~ (iii) one officer each of the Maharashtra State Road Transport Corporation '
. established under section 3 of the Road Transport Corporations Act, 1950 and B
the Maharasitra State Electricity Board constituted under section 5 of the 840f
Electricity (Supply) Act, 1948 having juridiction over -the area of the‘a’gf
Zilla Parishad, as may be nominated by that Corporation, or as the case may 1948,

.- ¢ be, Board :
. Provitled that persons co-orted under sub-clause (if) and nominated under
- -»gub-clause (iii) s,ha_.ll be associate members ; and an associate Councillor elected
under sxfh-clause (i) ard persons co-opted under sub-clause (i) shall have the right
to vote;]. : -
4 Clause (aa) was iserted by Mah, 35 of 1963, 5. 32(a)(). S
¥ Clayse (aa) was renumbered as clause (C} by Mah. 6 of 1973, 1. 23(¢).
* These words were subgtituted for the words “seven Councilloss ", 164d.
o Subclause (i) was deleted, bid. : o LR S
* This proviso wag substituted for the originsl, fbif. : »
e ¥ Clasgo (D) was {nsested, Wid, 8, 23(d). :

.. .‘ . c. | ' ’ —_. : -r‘
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1[(B)] the other Subjects Committees shall each consist of—

() *feight Councillors] elected by the Zilla Parishad from amongst its
Councillors : ** ' .

_A[Provided that, an associate Councillor, if any, so elected shall have the °
right to vote ; and] C ‘ : ’

(#) not more than two persons co-opted by the Zilla Parishad in accordanee
with the provisions of sub-section (2) who shall be assooiate members,]

(2) The members to be co-opted under sub-clause (i) S[of 8[clause (C) or of sub- .
- elause (i) of clause (D) or of sub-clause (if) of clause (E)]] of sub-section () shall,
persons who have special knowledge or experience in respect of subjects allotted
to the rdlevant Subjects Committee under this Act.

.
_ (3) The Head of a Department of a Zillg Parishad specified by the Zilla Parishad :
~ in this behalf shall be the Secretary, ex-Officio of such Subjects Committee as *
the Zilla Parishad may direct in that behalf. :

81. (1) No Councilior shall be elected on more than any ’[one Cemmittes] Blection of
(including the Standing Commiitee). : Lo ttecs.

*{Provided that where the total number of Councillors of any Zilla Parishad *
including the Chairmen of all the Panchayat Samitis in the District is loss than the
‘number required to fill the number of members of all the Committees, a Councillor
may be elected on two Committees, but only to the extent, necessary.] -

o * * . * [

(3) Every olection to a Committee (including the Standing Committee) shall b
Id in accordance with the system of proportional representation by means of the
single transferable vote. ' ‘ .

1ol#) In the event of a dispute arising as to the validity of the election of any
Councillor under section 79 or section 80 (including any question arising out of the
dcceptance or rejection of a nomination paper on any ground, or whether or not

. @ Councillor is a member of a Scheduled Castes, Scheduled Tribe or any socially or &
educationally backward class of citizens) any Councillor may refer the dispute to the .
Commissioner, whose decision thereon shall be final: L

Provided that,—~

(@) the dispute is referred to the Commissioner within a period of ten days
from the date of the election of the Councillor; _

.

(b) no decision shall be given against any Councillor without giving him a rea.soﬁ-
able opportunity of being heard.] ’ .

* Clause () was renumbered as clause (E) by Mah. 6 of 1975, s. 23(e). - -
These words were substituted for the words * seven Councillors ™, tbid. i
:Thc word “ and " wag deleteig by Mah. 22 of 1962, 5. 6(%). . .
This proviso was added, ibid. . ’ .
® This portion was substituted for * of clause ) " by Mah. 3501 1963, 1. 32(d). . *
- These words, brackets and letters were substituted for the words, brackets and Estters * cluse
{aa) or of clause (b)) ** by Mah. 6 of 1975, s. 23(2). . .
# These words were sybstituted, for the words * two Committees **, ibid., 8. 24{1)q).
*This proviso was added, H4., s. 24(7)(b). :
* Sub-sections (2) and (24) wac deleted, hid., 5. 24(2). : . :
‘3 Sub-gection (4) was inserted by Mah. 35 of 1963, 5. 33(2), * .
[ ]
‘ Y [ )

A ]
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o Term of 82, () The term of office of members of a Standing Committee and a Subjects
office of Committee of a Zilla Parishad shall be co-terminus with the term of office of

m’g’,“;f,ﬁsigg Councillors of that Zilla Parishad. E :
Committee  (2) df any member is, for a period of three consecutive months (excluding in the

sub';&s case of the Chairman any period of leave duly sanqtioned) without the permission
Committee, of the Committee, absent from meeting thereof l[or:if any member is absent from

* *

nsecutive months], his office shall, **
become vacant :

f a member who is an associate Councillor falling under sub-
(A) of sub-secticn (J) of section 80, ceases to be a merhiber of the
ittec by operation of the provision of this sub-section, he shall
associate Councillor of the Zilla Parished :

such meetings for 4

period of six co
L L] * *

4Provided that |
clause (i7) of clause
Agriculture Comm

* also cease to be an
. L J

e Provided further that nothing in this sub-section shall apply in relation to
a member of the Standing Committee- falling under: clause (b) of sub-section (D of
section 79, so long as such member continues to be a Chairman of any Subjects
Committee.] '

5[(3) If any qu

estion whether a vacancy has occurred under this section i§
raised by the Commissioner suo motu or on an application made tc him by any
person #h that behaif, the Commissioner shall decide the question 9[as far as possible
within nigety days| from the date of receipt of such application]; and his decision
thereon shall be final. Until the Commissioner decides the question, the member
shall not be disabled from continuing to be a member of the Standing Committee
or a Subjects Committee: _

Provided that, ny
a reasonable oppg

o decision shall be given against any member without giving him
rtunity of being heard.] '

Registration  7[82A. Any me
°tf ‘é‘te%‘gf“ being a member fa
of & Sbjecntg (i) of clausg (A)]
Cpmmittecs. uader his hand ac

thereupon becomg

Casual ‘“g; 82B. In the eV
a member of the
othe Committee] s
.Zilla Parishad and
as soon as possib
thereto who shall
or co-opted woul

mann®r prescribed.

mber of the Standing Committee r a Subjects Committee [not
tiing under clause (b) of sub-section (#) of section 79 or 8[sub-clause
of sub-section (1) of section 80] may resign his office by writing
idressed to the Chairman of the Committee; and’ his effics shali
vacant. °[The notice of resignation shall be delivered in the

—

ent of any vacancy occurring on agcount of the resignation of

Standing or a Subjects Committe¢ or otherwise bfthe Secretary of
hall forthwith communicate the oécurrence of such vacancy to the

the vacancy shall, subject to the provisions of section 81, be filled

le by the election or co-option, as the case may be, of a person
hold office so long only as the member in Whose place he is elected
1 have held it if the vacancy had not occurred.]

¢ These words wer
3 The words, letter
() of section 79 " we
3 The words ‘or §

4'These two Provis
* Syb-section (3)
¢ These words wer
o Sections 82A and
® These words, brd
letter “oSub-clause (i
o ? These words - we;
and ending with the
10 These words wet
*

4

* »

¢ substitufed for the words *the Chairman ” by

e inserted by Mah. 21 of 1968, s. 7(a).

and figures * not withstanding anything contained ‘in clause (5) of sub-section

re deleted by Mah. 6 of 1975, 5. 25(1). )

ub-clause (#) of clause () of sub-sectipn (1) of section 80" were deleted by
Man. 21 of 1968, 5] 7(5). _ -

os were substituted for the original proviso by Mah. 6 of 1973, s, 25(2).

as substituted by Mah. 35 of 1963, s. 34.

e inserted by Mah. 43 of 1964, 5, 14,

%2B were inserted by Mah, 35 of 1963, s. 35.

‘gkets, figures and leiter were substituted for the words, brackets, figures and
re substituted for the portion
wonds “in that behalf ” by Mah. 43 of 1968, 5.1

of clause (4) ” by Mah. 6 of 1975, 5. 26. .
beginning wih the werds ** Such notice sh¥#1l**

5.
Mah. 21 of 1968, s. 8.

14

-9
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Provided that, notwithstanding anything containéd in Ifsub-section (2) or (10) of /
section 111, the Collector or the officer presiding over such meeting may, for reasons .

recorded in writing which in his opinion are siifficient, refise to adjourn such me.eting,

- or:as the case: may be, adjourn such meeting]. ‘
(3) If in the election of the President or Vice-President, therc is an equality of
votes, the result of the election shall be decided by lot to be drawn in the presence
of the Collector or the officer presiding, in such manner as he may determine.

"~ (4) Intheevent of a dispute arising as to the validity of the election of a President
‘or Vice-Psesident, %[the Collector or the officer presiding over such meeting or
 any Councillor (not being Associate Councillor) may within thirty days from the .
date of the election] refer the dispute to the Commissioner for decision. 3[An appeal
against the decision of the Commissioner may, within thirty days from the date of
. such decision, be filed before the State Government.]

(5) After the election of the President and Vice-President, the Zilla Parisha® _
may continue its meeting over which the President shall preside for co-opting persons, e
if necessary, on the Zilla Parishad and for transacting such other urgent business as
the President may allow : )

* Provided that, a Councillor proposing the name or names of a person or persons
for co-option on the Zilla Parishad shall produce the written consent of thg person
or persons proposed for co-option. .
48. (1) Subject to the provisions of sub-section (2) of section 47, there shall be Honorarigm

" paid to the President an honorarium of 4{seven hundred rupees] per month. ?fgnﬂt;g’

(2) *{The President may be provided without payment of rent the use of furnished {o President.

- residential accommodation or subject to such rules as the State Government may
. “make in this behalf, such house rent allowance in lieu thereof as may be deemed

‘suitable by the Zilla Parishad] and shall be given such travelling and other allowances
-~ - as:may be prescribed by the State Government. ' , .

' ﬁg.g The President shall devote sufficient time and attention to the duties of his
[ s ) e : ; : .

(4 The President shall not be disqualified for béing chosen as, or‘for being, a
Coungillor or a member of any committee by reason only that he is in receipt of
an honorarium or of any allowances or amenities under this section. .

#46-A. Subject to any rules made by the State Government in this behalf, there Sumpttary
shall be -placed at the disposal of the President, such sum not exceeding two allowance .
thousand rupees per annum as the Zilla Parishad -may decide, as sumptuary ‘0 President.
allowance.] _ ‘ ' - e

'47.- (I) The President may remain absent for a period not exceeding thirty days Leava of
in a year without permission, and he may be granted leave of absence for a period fg“;ﬂ"‘? dent ®
exceeding thirty days and not exceeding ninety days in a year in the aggregate by sna ;‘;,’,;3;3"
the Standing Committee and for any period exceeding ninety days by the State quential -
Government ; but no leave exceeding one hundred and eighty days in. any one year provisions.
shall be granted. » . : .

{2) The President shall not be ent/itled 1o any honorarium during any peridd of .
absence exceeding thirty days in a year under sub-section (/). - -

_*'This portion was substituted for the portion beginning with * sub-section (2)” and ending with
* adjourn such meeting ”* by Mah. 35 of 1963, s, 14(7). . .
1 These words and brackets were substituted for the words * the Collector shall », ibid., g, 14(2). * *
% These words were substituted for the portion beginning with * The decision of the Com-
migsioner ** and- ending with \{ any such decision *, ibid.* s. 14(2),
& These words were sybstituidng for the words “ five hundred rupees ’; by Mah, 15 of 1974, s. 2,
5 This portion was deemed alvfays to Rave been substituted for the portion beginning with * The
President * and ending with ** the@Zilla Parishad ** by Mah. 8 of 1966,s. 2%
¢ Section 46-A was inserted ah. 6 of 1975, 5. 9, ¢ . :
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. {3) Nothing in sub-section (2) shall apply when a President is absent for a period
not exceeding ninety days during his term of office on ground of illness duly certified

* by such medical authority as the State Government may specify in this behalf.

Resignation 48’ (7) The President may resign his office by writing under his hand addressed
of Presilent ¢4 the Commissioner, ![and his office shall thereupon become vacant.]

Pi'esid:ft.. {2) The Vice-President may resign his office by writing under his hand addressed

. to the President, {{4nd his office shall thereupon become vacant.
2[(3) The notice pf resignation shall be delivered in the manner prescrilaed.]

+ Motion - 3[(49. . (I) A President or a Vice-President shall cease to be the President or the

of no-confi- yice_President, as the case may be, .if a motion of no-confidence is passed at a special
ag:inst meeting of the Zillg Parishad by a majority of the total number of CounciRors (other
Presigent or than associate Councillors) who are for the time being entitled to sit and vote at any
Vice-"Mneetitig of the Zilly Parishad, and the office of such President or Vice-President shall

.  [President. shereupon be deemed to be vacant. '

(2) The requisition for such special meeting shall be signed by not less than
one-fifth of the total number of Councillors (other than associate Councillors) who
are for the time bding entitled to sit and vote at any meeting of the Zilla Parishud
and sha)l be delivered to the Collector. The requisition shall be signed by the requi-
sitionists and shall lbe made in such form and in such manner as may be prescribed
by the Sfate Gove¢rnment. : :

(3) The Collector shall, within seven days from the date of receipt of the requisition
under sub-section (@), convene a special meeting of the Zilla Parishad. The meeting
shall be held on a date not later than thirty days from the date of issue of the notice
of the meeting.

(4) The meeting [shall be presided over by the Collector or such officer not below
. the rank of a Deputy Collector authorised by him in this behalf. The Collector or
such officer shall, when presiding over such meeting, have the same powers as the
President when presiding over a Zilla Parishad meeting has but shall not have the right

to vote. .

(5) The meeﬁng alled under this section shall not, for any reason, be adjourped.

_ (6) The names of the Councillors voting for and against the motion shall be read
in the meeting and recorded in the minute-book kept under sub-section (I3) of
. section 111.

(7) If the motion of no-confiderice is rejected, no fresh motion of no-confidence
shall be brought before the Zilla Parishad within a period of six months from the
date of such rejection of the motion.} _

- on;ﬁsﬂ?ge"at' 80. Without prejudice to the provisions of section 49, a President or Vice-
' of Vice. President may be removed from office by the State : Government for misconduct in
President. the discharge of his duties or neglect of, or incapacity to perform his duty or for
being persistently temiss in the discharge thereof, or guilty of any disgraceful
cogduct ; and the President o# Vice-President so removed shall not be eligible for
. re-elegtion as President or Vice-President during the remainder of the term of

office of te Coungiljors : ; '

“* Provided that, no such President or Vic-President shall be removed from office
unless he has been given a teasonable opportunity to furnish an explanation.

- % These words were substituted for the words * and the resignation shall take effect from such date
as the Commissioner/Fresident may specify in this behalf ** by Mali g5 of 1963,s, 15, .

* ThisSub-section was inserted by Mah. 43 of 1964, s..5. . *
' Section 49 was substituted for the original by Mah. 6 of 1975.k. 10,
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N ~ 31, Subject to rules made by the State Government in this behalf a President Conscqu;nce
who absents himself from duty for a period exceeding thirty days in the aggregate of abnce of -
In a year without leave, shall cease to be the President. s &{“mf‘f‘“t
‘ Igave,

52. (/) In the event ofa vacanc;y in the office .of President or Vice-President by Vacancies
reason of death, resignation, removel or otherwise, the vacancy shell, subject to In office of
- the provisions of sections 42 a2nd 50, be filled as conveniently as may be by election 554 Vicet-

of a new President or Vice-President : - President
Provided thet, if for any reason the offices of the President and Vice-President to be
become vacant simulteneously Yor if the President 2nd Vice-President are on leave up.

together], the Chzirman of 2 Subjects Committee chosen by lot drawn by the

Chief Bxecutive Officer in such menner as he deems fit shall, pending the election

of the President I[, or as the cise may be, until either the President or Vige-

President resumes duty], exercise the powers-and perform the duties of the

President. ’ : ’ ' ' .
Q (2) Where on 2ccount of 2ny of the reasons atoresaid 2offices of the President and

Vice-President or the office of either of them becomes vacant], the provisions of -

" section 45 shall be applicable so far as may be, to the calling of 2 meeting end the
procedure to be followed at such meetirig for the election of the President and Vice-

President,

53. (/) On the election of a new President or Vice-President, the outgoing Penalts for
President or Vice-President in whose plece the new President or Vice-Presidént hand to
has been elected shall forthwith hand over charge of his office to such new c'ha,.g:‘{ff
President or Vice-President, as the case may be, © new
(2) If the outgoing President or Vice-President fzils or refuses to hand over charge President
of his office &5 required under sub-section (7), the State Government or any euthority D e};,iig:;n
empowered by the Ste.te Gayernment in this behalf may, by order in writing, direct " s
the President or the Vice-President, as the case may be, to forthwith hand over
charge of his office and all papers and property of the Zilla Pdrishad, if onw
in his possession zs such President or Vice-President, to the new President or
Vice-President. _ ‘ ' ' ‘
(3 If the outgoing President or Vice-President to whom a direction hes been
° : issued under sub-section (2) does not comply with such direction, the State Govern-
ment may take steps to recover all papers and property of the Parishad, if eny,
in the possession of such President or Vice-President, and for that purpose thce
State Government may zuthorise any officer to issue a search wearrant 2nd exercise
T all such powers with respect therefo as may be lawfully exercised by .o Magis te
. ‘ ;’sgg under the provisions of Chapter VII of the Code of Criminz1 Procedure, 1898, he
* papers and property so recovered shall be handed over to the new President or the
Vice-President, 2s the case may be, ‘
(4) If the outgoing President or Vice-President to whom a direction hes- been
issued under sub-section (2) does not comply with such direction, except for reasons
beyond his control, he shall, on conviction, be punished with simple imprisonment
for a term which may extend to one month or with fine which may- extend .to’ five o

hundred rupees, or with both.
* - . -

'S4. (I} The President shall— o P and
(@) convene, preside at, and conduct meetings of the Zilla Parishad : - functions of
(b) have access to the records of the Zilla Parishad,; President. .
. (¢} discharge 21l duties imposed, and exercise all the powers conferred on JSim *

by or under this Ac& -

1 These words wereinserted By Mah. 8 of 1966, s.“?»._ .
. ® These words were substitutell for the words <« the office of the President becomes vacant, or the
offices of the President and Vigg-President become vacant simyltancously by Mah. 6 of 1975, o
s. 11. [ - . .
o *Sez now the Code of Criminal Procedure, 1973 (2 of 1974). . . _ .
: - L ] : - .

_— - a4
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“(d) watch over the financial and executive administration of the Zilla Parishad . "

and submit to the Zilla Parishad all questions connected therewith which shall

appeag to him to require its orders; and '
. (e) exercise administrative supervision and control over the Chief Executive

Officer for securing implementation of resolutions. or decisions of the Zilla

Parishad or of the Standing Committee, or of any Subjects Committee, or of
«  any Panchayat Samiti. ,

(2) The President may in cases of emergency direct the execution :otf suspension
or stoppage of any wark or the doing of any act which requires the sanctioh of the
Zilla Parishad or any| authority. thereof, and immediate execution or doing of
which is, in his opinjon, necessary for the service or safety of the public, and
may direct that the expense of executing such work or doing such act shall be

« paigl from the district fund, ,
. 1{(3) [f the execution or maintenance of any ‘work or and development scheme
is transferred or ent:isted by the State Government to any Zilla Parishad by or

under this Act, for thd execution of which no provision exists in that behalf in the ' ‘

budget estimates of the Zilla Parishad, the President may, notwithstanding anything , g
contained in this Act] direct the execution or maintenance of such scheme or )
work and may also djrect that the expense in this behall shall be paid from the
district fund] ,

. 2[(4) The President shall report] forthwith the action taken under this section, and
the Full reasons therefor, to the Zilla Parishad; the Standing Committee and the.
appropriate Subjects Committee at their next meetings and ‘the Zilla Parishad, or

the Cominittee may amend or annul the direction made by the President.

55, The Vice-President shall— ,
(@) in the absence of the President, preside at the meetings, of the Zilla

Parishad ;
" (b} exercise such pf the powers and perform such of the duties of the President

Functions
of Viee-
President.

as the President fig
Government in this

(¢) pending the e
Ifrom the District,
exercise the powery

behalf, delegate to him by an order in writing; and

or by reason of leave for a period exceeding thirty days],

and perform the duties of the President, =
CHAPTER III,

CONSTITUTION QF Panchayat Samitis.
ck, there shail be a Panchayat. Samiti; and ihe Panchayat

Establish- 56. For every Bio; _
Pﬂ:ﬂyﬁf Samiti shall have all such functions as are vested in it by this Act, or otherwise.
T Samitis.

Constitution

57, (1) Every Panc

hayat Samiti shall consist of —

m time to time may, subject to the rules made by the State . -

ection of a President, or-during the absence of the President

,,a),(,,,a}?,, @ all Councillors who are efected to the ¥Zilla: Parishad} from the electoral
Samitis.  divisions included lin the Block. : '
- asib) the co-opted [Councillor, (i any) residing in the Block, :

(¢) the chairman| of such ®[cc operative society conducting exclusively the
business of purchase and sale of agricultural products] in the Block, as the State
-« o Government may by order specify in this behalf (to be an associate member) :

of purchase andsale of a

1 Su%-secﬁon (3) was i

iserted by Mah. 34 of 1966, s. 3(]).

% This wasssubstituted f{

+ These words were su
5 These words were su

3 Theese words were in§rted by Mah. 35 of 1963, s. 17.

! ibid.. s. 3(2)." o
[ ]

18(D). . :
iety conducting the business
>0, -

br the words * Frovided that, he shall repo

stittited for th.. ‘word ** Council », ibid.,
stitated for tiz words *° co-operative s
iculturat products > by Mah, 43 of 1
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. - 1[Provided that, if there be no such co-operative society as aforesaid in the

. Block, then the chairman of any other co-operative society in the Block which
the State Government may, by order specify in this behalf; but if a ¥co-qperative
society conducting exclusively the business of purchase and sale of agricultural
products] in the Block is thereafter duly registered, the State Government may in
like manner terminate the term of office of the chairman of the co-operative society
first specified and may specify in his place the chairman of the co-operative
-society so registered and thereupon that latter chairman shall hold office for the
remaining period of the termj,. - '

~(d) the chairman of a cofoperati:;? society conducting business relating to .

agricylture not being a society falling’ under clause (c) in the Block co-opted by

- the Panchayat Samiti (to be an associate member), - - _
o Y Explanation.—For the" purposes of clauses (¢) and (d), ‘the expression
i “ Chairman ” in relation to a co-operative society includes the Administrator
, : - appointed to manage the affairs of the society and where more than one Administra-

“;tor or-a committee or a corporation, is appointed to manage the affairs of the

-~ Msbi | “society under sub-section (1) of section 78 of the Maharashtra Co-operative Societies
m‘,‘-’f‘ " Act, 1960, such person representing the administrator, committee or cgrporation
1961,  as the State Government or any officer authorised by it in this behalf may, direct.]

4(e) if the members of the Panchayat Samiti falling under clauses (4) and (f)
do not include a woman, one woman residing in the Block co-opted by the
Panchayat Samiti : ‘

‘Provided that a person so co-opted shall, subject to the provisions of this Act
continue to be a member, even if subsequent to the date of such co-option,
.a woman is elected at any election as a Councillor or member, as the case may
be, under this Act.] _

_Y(f) two members elected by direct election from electoral colleges in accor-
“tance with the provisions hereinafter appearing.] _
. e o * * . ¥

(3) (a) ¥In a general election, on the election of two-thirds or more of the
number of members falling under clause (). of sub-section (1), the names of these,
members together with their permanent addresses shall be published by the

" Collector at such time and in such manner 2s mey be prescribed by the State

. Government; and upon such publication the Panchayat Samiti shall be deemed
‘to be duly constituted. In determining two-thirds of the number of members,
a fraction shall be ignored:] ' .

Provided that, such publication shall not be deemed— : \ ‘
(i) to preclude the completion of the election in any Block °[and the publica-
/tion likewise by the Collector of the names and permanent addresses @f the

elected members as and when they are available; or] . v
- (ii) to affect the term-of office of the members of the Panchayat Samiti-wader
the Act. - 7 :
. 3 This proviso was added by Mah. 35 of 1963, s. 18(2).

- [ ]
"3 These words were substituted forthe words ** co-operative socisty conducting the  bpsiness
of purchase and sale of agricultural products * by Mah. 43 of 1964, s. 7().
« - ¥ This Explanation was i ed by Mah. 6 of 1975, s. 12(ZXa). . .
4 Clause (¢) was stibstituted by Mah: 10 of 1979, s. 9,
. . 8 This clause was substit by Mah. 6 of 1975, s. - 12(I)}c).
* Sub-section {2) was <eletql by Mah. 7 of 1967, s. 4(2). ;
7 This sub-seation was sutbst d for the criginal by Mah. 2 of 1962, s. 4. . o
# This portion was substituted 1or the words beginning with ** The names of mgmbers ” and ending
* with “ deemed to have been constituted ™ by Mah. 9 of 1972, s, 5(a). ¢
* This portion was substituted for the word * or ™ ibid., s. S(b). 4
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(b) The names of members falling under'cl:;uses (@), (b), (), (d)y and (¢) of sub- .
* section (7) (together with their permanent addresses) mey also thereafter be likewise
publisheq by the Collector].

bE ] * * *

{5) The Block Development Officer shull be the Secretery, ex-officio of the
. Panchayat Samiti. L

Provisions 58, #{(/) For the purposes of holding clections under clause (f} of sub-segtion ( Ij

regarding . .
s[efectoral of section 57,

_coileges,). | 3(a) each electoral division in the Block shzll be divided into two electoral
d‘sc‘%‘:ﬁ:‘rg“ colleges in zccordance with the rules made by the State Government, so hgwever,
elections and  that there is one member as far as reasonzbly practicable for not more than

elecfion ®very 20,000 of the population; ;

disputes.  (5_4) where the Stete Government, having regard to the population of the
Scheduled Castes or Scheduled Tribes in the Block, is of opinion thet reservation
of seats in any electoral college for the representetion of such Castes or Tiibes
is necesszry, the State Government may reserve a scat or seets for such Castes
or Tribeg; and the manner and periodicity of rotztion of such rescrvation shell
be such as may be|prescribed by the State Government;

(a-b) notwithstanding anything conteined in cluse {g-a), reservation of seats
for the Scheduled Czstes or Scheduled Tiibes mcde under thet cliuse .shall
cease to have effect when the reservation of seats for those Castes or Tribes in
the Legislative Assembly of the State ceases to have effect under the Constifution
of Indiz. : : ,

Provided that nothing in this clause shell render any person elected to any

. such reserved seats|ineligible to continue s 2 member during the term of office
for which he was validly elected, by reason only of the fect thet the reseivation
of seats has so ceased to have effect.] '

(%) the listof voters for each such electorai division referred to in sub-section {7}
of section 13 and in force on such date as ilie St.te Government may, by general
or speaial order notify in this behelf, for such part of the clectoral divisicn 2% is
included in 2n electoral college, shall be the list of voters for such electorai college. o

- An officer designated by the Collector sheil maintain the list of voteis for each
* electoral college. '

{4A4) Thesprovisions of sections 14, 15, 15A, 16, 17 and 18 relating to the date of
election, qualifications for being elected 2nd disqualifications end the right to vote
. in the elections of Councillors of a Zilla Parishad shallepply in relation to the members
. of a*Panchayat Samitijas they apply in relation to the Councillors of & Zilla Parishad,
with the modification| that-—
0 |

(@) in section 15, for the wordg** electoral division * the words “electoral college”,
. znd fgr the word *‘|District ~ the word ** Block ” shall be substituted;
b) in section 16,/in, clause (d) of sub-section (1), for the figures ** 39> the figures
1* shall be substituted; . ,
(¢} in section 17, for the words ** elecioral division ” wherever they occur,
« o the words “ electoral college, and in sub-section (3) for the words ** ¢lectoral ,

divisions »*, the words * electoral colleges ** shall be rubstituted.] - _ .
S Sub-scctton (#) was deleted by Mah. 6 of 1975, 5. 122). ~ o" .
. S@b-section (J) was substituted lor thé origmal, ibid., s. 13(1). .
= These clauses were substituted for the original clause (4) by Mah 10 of 1979, 5. 10 {c0). .
. + These words were insgrted, ibid.ps. 10(b).
. - . .
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(2) The provisions of sections 1[19 to 28 (both inclusive) and] 2[28A to 28D (both °
inclusive), 29 to 33 (both “inclusive), 33A and 34 to 37 (both inclusive)) rglating .
to elections and election disputés and any rules made thereunder shall apply mutatis
mutandis 3[in relation to election of members under clause (f) of sub-section (/)
of section 57]. :

59. The term of office of members of a Panchayat Samiti -shall be co-extensive Term of

with the term of office of the Councillors : ' office of
. ‘ : n}egbers .
: ’ of Panohayat
Provided that a member of a Panchayat Samiti— Samiri,

(a) réferred to in clause (a) or.(b) of sub—secﬁon (1) of section 57 shall hold office
only so lohig as he continues to be a Councillor : d

(b) referred to in clause (c)-or (d) of sub-section (1) of section 57 shall hold office .
only so long as he continues to be the Chairman of the co-operative society re-
ferred to therein. ' :

(1] * * * * * * *
’ ®

60. Any member of a Panchayat Samiti [not being members falling under clauses Registration
(@), {b) and (c) of sub-section () of section 57} may resign his office by writing under of office =
his hand addressed to the Chairman and the Chairman may resign his office as member of
member of the Panchayat Samiti by writing under his hand 3[addressed to the 2 2;';‘.’;?’“'
President ; and the office of the member shall thereupon become vacant]. % The ’
notice of resignation shall be delivered in the manner prescribed.]

61, The State Governmeny may, if it thinks fit on the recommendation of Removal of
‘[the Panchayat Samiti supported by not less than two-thirds of the number of member for
members} present and voting, remove any member thereof [not being a member Misconduct,
falling under ciause (c) of sub-section (/) of section 57] if he has been guilty of '

misconduct in the discharge of his duties or any. disgraceful conduct or has become .
incapable of performing his duties as a member of the Panchayat Samiti :
Provided that— . .

(@) if such member s a Councillor the Panchayat Samiti shall forward the e
recommendation to the Zilla Parishad for such action as the Parishad deems fit ;

(&) no such member shall be removed from office unless he has been givems
a reasonable opportunity to furnish his explanation. :

62. (1) If any member of a Panchayat Samiti (being a member who is not a Disqualifica

Councilior) during the term of his office— tion of
: member of
(@) becomes disqualified under section 58 ; or . gm’?}w
' »
’ . - . - . ) -
! These fig'ires, words and brackets were substituted for the figures, words and brackets * 19 - -

. 25 (both.inclusive) and 27, 28 ' by Mah, 6 of 1975, s. 13(2). .
3 This portion was substituted for * 27 to 37 (both inclusive) ™ by Mah. 35 of 1963, s. 19(5),
3 This was substituted for the words, brackets and figires ““in refation to elections of Sarpanchas
or Chairmen of Executive Committees elected under sub-section (2} of section 577 by Mah, 7‘.1'
1967.s. 5. :
4 Clause () was deleted, ibid., s. 6. . L ) )
® &'hese words were sufstitutedygor the portion beginning with ““ addressed to the Presideh: ** and
eading with *“State Government § by Mah, 35 of 1963, 5. 20. .
¢ These worrds were added by Mah. 43 of 1964, s. 9, - -
? Taese words were sabstitutedor the words * two-thirds of the members of the Panchayat .
Samiti >’ by Mah. 48 of 1962, s. 9. . . ) .
[ ] . . .
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(b) is for a period of three consecutive months (excluding in.the case of its . ®

Chairman and Deputy Chairman any period of leave duly sanctioned), without
T thespermis:ion cff the Panchayat Samiti absent from mestings thereo: *[or is absent
. from such meetings for a period of six consecutive months], :
the office of such member shall become vacant. : : ‘
(2) If any member who is a Coungillor is for a petiod of three consective months
without the permission of the Panchayat Samiti absent from meéetings thereof *[or
is absent from such meetings for a périod of six consecutive months] the Panchayat
Samiri shall report|the fact to the Zilla Parishad and the Zilla Parishad $hall, after
giving the Councillor an opportunity to furnish an explanation, decide whether

* his office as Coundillor shall or shall not become vacant:

" 3 Provided that pothing in this sub-section shall apply to a Councilbr who is
* @, President or Vice-President or a'Chairman of ‘any Subjects Committee of a Zilla
Parishad.) .
4[(3) If any quéstion whether a vacancy has occurred in the office of member under .
this section is raised either by the Commissioner suo motu Or on an application
made to him by any person the Commissioner shall decide the question ®[as far as
possible] within nipety days from the date of receipt of such application. and his
decisior® thereon shall be final. Until the Commissioner decides the question the
member shall not be disabled from continuing to be'a member of the Panchayat
. Samiti ; :
Provided that nd order shall be passed under this sub-section by the Commis-
;io’ner-against any| member ‘without giving him a reasonable. opportunity  of being
eard.] ,

Casual 63, In the event of any vacancy occurring on account of death, resignation,
"a"*t““"es disqualification or removal of a member of a Panchdyat Samiti or through a member
fifled up. becoming incapable of acting previous t¢ the expiry of his term of office or otherwise

#the Block Development Officer] shall forthwith communicate the occurrence to
the Collector and the vacancy shall be filled as soon as conveniently by the election
- or, as the case may be, co-option of a person, thereto, whe shall hold office so long
only as the member in whose place he is elected, or co-opted would have Meid it,
if the vacancy had not occurred : i -
Provided. that, notwithstanding anything contained in section 57, if the vacancy
occurs within six thonths preceding the date on which the term of office of members
expires, the vacan¢y shall nct be filled : ' P

y [Provided further that during the operation of the Maﬁaréshtr;a Zi’llé Par’ishads Mah.
and Panchayat Sdmitis (Amendment) Act, 1973, no vacancy under this section
. may be filled.] . '

of .
1973,

Blectionof 64, (1) *{Subjept to the provisions of sub-sections (3) and (4,),; every Panchayat
%halgmatn Sqyiti] shall be presided over by the Chairman who shall be electédi by the Panchayat

. gl!:airgla‘:xuo);' Samjti from amongst members falling under clauses (a) and (f) of sub-section (1)
Panchay at of section*57. ) : '

- Samiti.e»

1 These words werd added by Mah. 21 of 1968, s. 5(a).
. . ¢ These word$ were inserted, ibid., s. 5(b). : :
: " This proviso was added by Mah, 6 of 1975, s. 14. ’ ; : .
Sub-section (3) whs substituted by Mah. 35 of 1963, s. 21.
5 Thegs words were inserted by Mah, 43 of 1964, s. 10. )
o These words werd substituted for the words “* the Chairman #f by Mals, 21 of 1968, s. 6. *
? This proviso was|added by Mah. 27 of 1973, s. 4. . . ‘
» . is'{;l)ese words werd substitutgd for the words “ Every Pancfyat Samiti”: by Mah. 6 of 1975, *
- . . 'y . .

- .
. . :
M : L]
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(2) 1[Subject to the provisions of sub-sections (3) and (#), the Panchayat. Samm} '
Eh:ll also elect one of its members (excludmg its assocxate members) to be the Deputy'
girman.,

3[(3) Ifin the area of any Panchayat Samm as may be: notlﬁed by the State Govern-
ment from time to time in this behalf (being a Panchayat Samiti for a. Block which
includes areas of one or more Tribal Developmeni Blocks), the percentage of popuw '
lation of persons belonging to the Scheduled Tribes,— . '

(a)*is 50 per cent or more of the total population of the Block, the Chairman
and Deputy Chairman to be so elected shall be from amongst members beIongmg
to such Tribes ; and -

(b) is less than 50 per cent of the total populatlon of the Block, the Deputy
Chairman to be-so elected shall be from amongst members belongmg to sech
Tribes. :

Explanation.—For the purposes of this sub-section the expression * Tribal
Development . Block ” means, areas which are destgnatcd as such for the develop-
ment of any tribal area.

(#) No member of a Panchayat Samiti shall be eligible to be elected a® Chairman
or Deputy.-Chairman if he is a- Chairman of more than one co-operative society,
and if a Chairman or Deputy Chairman is elected as Chairman of more than one
co-operative society, the .office of the Chairman, or as the case may be, Deputy

: Chalrman of the Panchayat Samiti shall, on the date on which he is so elected become
vacant. ‘

Explanation.—For the p‘urposes of this section a person who belongs to any of the
Scheduled Tribes as defined in clause (30) of section 2, shall be eligible to be elected
as’ Chairman: or ‘Deputy ‘Chairman of the Panchayat Samiti whether or not such
person is'a resident in the locality in the State in relation to which the tribe to whlch-
he belongs is deemed to be a Scheduled Tribe.]

*
L These words, brackets.and (igur&s were -substituted for the words “ The Panchayat Samm »
by’ Mah, 6.of 1975, s. 15(2). .
* Sub-sections (3) and: (4) wem added tbid . 1563), _
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. 65. Save as otherwise provitled in this Act, the Chairman and Deput% Cheirman Terms of
of a Panchayat Samiti shall hold office for the term of office of its members. °:ﬁ°°|. of

Panchayat
Samiti.

66. The¢ Chairman of a Panchayat Samiri sh&ll, notwithstanding the expiration Chairman to
of his term, continue to carry on such current administrative duties of his office continue to

as may be prescribed by rules made by the State Government, until his successor ‘d“u“t'ies’ °,:’,:m
enters upon his office. _ bis successor.

enters upon
. oﬁi_ce.

, - .
67. (1) After a general election under sub-section (1) of section 10 Yand cleuse Procedure.
(f) of sub-section (1) of section 57}, the Collector or any officer authorised by him by for election *
general or specizl order, shall, at least three days before the date fixed for the first gt{ g}:;;m‘}
meeting of the Parishad under sub-section (2) of 'section 11, call upon the persons v

Samiti,
falling under #clauses (a) and ()] of sub-section (/) of section 57, to elect 2 Chajrman "

-of the Panchayat Samiti.

(2) The Chairman elected under sub-section (I) shall be entitied to «ttend the

first meeting of the Parishad called under sub-section (2) of section 11 as ex-officio .

Councillor, 2nd 2s soon thereafter as possible take charge of office of Chairman of
the Panchayat Samiti from the 3[outgoing] Chairman.

(3) The meeting czlled under sub-section (1) shell be presided over by the Collector
or the officer authorised by him as aforesaid.” The Collector or such officer shzil,
when presiding over such meeting, have the same powers a8 the Chairman of ..

& Panchayat Samiti when presiding over 2 meeting of the Panchayat Samiti hes, but
shall not have the right to vote : . -

Provided that notwithstanding enything contaihed in section 118,*the Collegtor
or such officer {may, for reasons recorded in writing which in his opinion are suffi-
cient,srefuse to adjourn such meeting, or as the case may be, adjourn such rreeting].

(4) I in the election of the Chzirmen there is an equality of votes, the result of
the election shall be decided by lot to be drzwn in the presence of the Collector or *

. officer presiding in such manner as he may determine.

[ §
5k * - * * * -

Co-option *
of members

"[the member] required to be co-opted under section 57 shall be co-opted. ;
’ ' and election

hgj? In the meeting of the Panchayat Samiti held thereafter, the Deputy Chairman of Deputy
.8

be elected. The meeting shall be called by the Collector or any officer Chairman.
authorised by him and the provisions of sub-sections (3) and (4) of section; 67 skall be .
applicable to the procedure to be followed at such meeting.| . - -

"2 This portion was substituted for * apd sub-section (2) of section 57 * by Mah. 9 of 1972, 5. 6.

3 These words, brackets and letters were substituted: for the words, bracket and letters « ¢l ¢ o
@) () and (/) » by Mah. 6 of 1975, s, 160}, > and fefters © clauses '
This word was substituted for the word * retiring * by Mah. 35 of 1963, s. 23(0). ‘
4 These words were substituted for the words “m

) ay for reasons which in his opinion are sufficien

tcfuse to adjourn such, meetingy”, ibid., s, 23(D). : piion ate su m.ent
¢ Sub-section (5) was deleted by Mah. 6 of 1975, 5.16(2). .

- ¢ Section 68 was substituted ¥r the -origingl, ibid., s. 17.

7 These words wfre substituted®or the word  members * by Mzh. 10 of 1979, 5, 11. *
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Power of  1[68A. In the event of a_dispute arising 5 to the validity of the election of

* €ommis- a Chairman or Deputy Chairman, the Collector or any officer authorised by him
to Sier or any member (other than anassociate member) mey refer the dispute within thirty

- dispytes days fom the date pf the election.to the Commissioner for decision. An appeal
inst the decision of the Commissioner mzy, within thirty days from the date of

regarding agai ,
validity Og such decision, be filed before the State Government. ]

election o
Honotaria . 69 (1) Subjeet to the provisions of section 70, there shall be puid to the Chair-

" Chairman or
- and aliow- man and the Deputy Chairmen of 2 Panchayat Samiti hoporaria of Yfive hundred

Depuaty
ance to ~vo hun L and i, T i _ .
e a0 rupees and two hundred-and fifty rupee_s] per month, respectively. . _

~Chaitfan of

"Samiti. make in this behalf, such house rent zllowarice in lieu thereof as may-be decmed suit-
able by the Zilla Parishad); »nd the Cheirman and the Deputy Chairmzn may be given
such travelling and| other zllowances as may be prescribed by the Stetc Government.

L J
(3) The Chairman and the Deputy Chairman shzll not be disqualified for- being
chosen as, or for beinga Councillor orz member of a Panchayat Samiti by reason
only that he is in receipt of an honorarium or zny ellowances or amenities under
this section. -

(4) The Chairman and the Deputy Chairman shall devote sufficient time and
attention to the duties of their office. - :

Leaveof 70. (7) 4The Cheirman or Deputy Chairmean of a Punchayat Samiti may remsain

absence to absent for thirty days in the aggregate ir & year without permission, and he may be

, an% Deputy granted leave of absence fora period exceeding thirty days but not exceeding ninety

Chairman_of 4aye inthe afgregate in a year by the Panchayat Samitiand for any period exceeding

" Panchayar ninety days by the Standing Committee] but no leave exceeding one hundred
mg‘ac?ggi and eighty days in any one vear shali be granted : °

- ps;?‘,“i;‘{:,‘;”;f - ¥ Provided thet, if the Cheirman and the Deputy Chairmenare on leave together,

the Chairman of the Subjects Committee chosen by the Chief Executive Officer by

drawing lots ir such manner 28 he deemed fit, shall exercise the powers «:nd perform

the dutiesof the C

the Deputy Chah

n of the Samiti resumes duty.]

- ‘M this behalf.

' Section 68A was inserted by Mah. 35 of 1963, 5. 24 .

* Thesc words wers Substituted for the words “Three hundred rupees and one hundred and fifty
ruffees * by Mah. 15 of 1974, 5. 3. . : .

3 This portion was deemed always to have been substituted for the portion beginning with ** The
Chairma® * and ending wish * the Zilla Parishad ” by Mah. 8 of §966,s. 4, : C -

& This portion was bstjtuted for the portion beginning with ** R Pawchayar Samiti > and ending
with © one hundred and eighty days in a year ** by Mah. 35 of 1948, s. 25. ’
* * This proyiso was added by Mah. 8 of 1966, s. 5. :

ax@ eputy® (2) ¥The Chairman may be provided without payment of rent the use of fuinished
s, Panchayat residential 2ccommodation or subject to such rules cs the State ‘Government may

airmen of the Samiti until the Chairman or &s the case. may be;

¢ (2) A Chairman or Deputy Chairman shéll not be entitled to any honorarium for ‘
any period of abseIce exceeding thirty days in a yeer under sub-section (/).
. @) Nothing in sub-section (24 shall spply when the Chairman or Deputy Chairman
, is 2bsent for a period not exceeding ninety days durin - the term of his office on ground'
. - ofillness duly certified by such medical authority as the State Government may specify

m .
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. 71. (I) The Chau'man may resign his ofﬁce by writing under his hand addressed Resi nallon

to the President, {and his office shall thereupon become vacant]. cf 4 “5’;“““{“ '
an Pu

Chairmanp.

(2) The Deputy Chairman may resign his office by writing under his hand ad‘dreswd
to the Chairman; [and his office shall thereupon become vacant] ,

) ¥(3) The notice of resxgnatmn sha!l‘ be dehvered.m the manner prescribed.] .

3¥72. (I) A Chmrman or Deputy Cha:rman shall cease to be the Chairman or Motlon of
the Deputy Chairman, as the case may be, if a motion of no-confidence is passed no-confiz -
- at a special meeting of the Panchayat Samm by a majority of not less than two-thnrds’;fgmmst
of the t8tal number of members (other than associate members) who are for the Chairman
time being entitled to sit and vote at any mecting of the Panchayat Samiti and the or Deputy
office of such Chairman or Deputy Chairman- shall thereupon' be deemed to be Chalﬂ’mm
. of Panchayate
vacant. Samm‘

._)

(2) ‘The requisition for such special meeting “shall be sngned by not less than
“one-fourth of the total number of members. (other than associate members) who
are for the time being entitled to sit and vote at any meeting of the Panchapat Samiti
- and-shall be delivered to the Collector, “The requisition shall be signed by the re-
- quisitionists and shall be made in such form and in such manner as may be prescribed .
by the State-Government; :

. (3) The Collector shall within seven days from the date of receipt of the requisi- -

. tion- under sub-section {2) convene a special meeting of the Panchayat Samiti. The
meeting shall be held on a date not later than thu‘ty days from the date of issue of the
nouceofthemeeung e ‘ : .

(4) The ‘meeting shall he presnded over by the: Col!ector or any officer authonse :
by him in this behalf. - The Coilector or such officer shall, when presxdmg over such
meeting, have the same powers as the Chairman when presxdmg over.a Panchayat i
~.S'anm1 mestm ‘hgs, but shall not -have the right to vote. : . '

%)) The meetmg called under this sect:on shall not for any’ reason, be adjoumod e ’

(6) The names of the membels votmg for and agamst the motion shall be read'
in the meeting and recorded in the minute-book kept under section 118 read wigh-
. -sub-section (I3) of section 111. :

(7) If the motion of non-confidence is rejected, no fresh motion of no-confidence
shall be brought before the. Panchayat Samiti within a period of six months from the
date of such rejection of the motion.

-

* . 1 These words wcre substituted for the portion begmmng with . but the res:gnauon » and endm : e
with " in-that behall» by Mah. 35 of 1963, 5..26. ,.,g -
‘¥ This sub-sm;tmr; was inserted by Mah. 43 of 1964, s, 11, - ’ :
~ 3 Section 72 was substituted for the original by Mah. 6 of 1975, 5. 18. .
- . - ' L ] L]
.-
- A A ) . 0
.. ' o . ’ (]
(] . . il
. . ‘ . . .
*> ) - \ o L}
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removalof 73, Without prejudice to the provisions of section 72, a Chairman or Deputy

[1962 : Mah, V
Samitis Act, 1961 .

Chai{gg“ Of Chairman of a Panchayat Samiti may be removed from office by the State Govern-
Chairmanuof ment for misconduct in the discharge of his duties, or neglect of, or incapacity to

Panchayar perform his duty or

for being persistently remiss in the discharge thereof or guilty

Samiti of any disgraceful conduct ; and the Chairman or Deputy Chairman so removed

" for mis- ;o
condudt, shall not be eligible

for re-clection as Chairman or Deputy Chairman during the

etc. remainder of the term of office of the members of the Panchayat Samiti :

office unless he has

Consequences
of absence of
Chairman or

Provided that, no such Chairman or Deputy. Chairman shall be removed from

been given an opportunity to ![furnish his cxplanatio.n].

74. Subject to ryles made by the State Government in this behalf, a Chairman
or Deputy Chairman who absents himself from duty for a period exceeding thirty

- Deputy days in the aggregatp in a year without leave shall cease to be the Chairmen or the

Chairman Deputy Chairman,
without .
leave,

Casuaj

" é’ﬁ?ﬁm:,f subject to the provi
and. Deputy by electign of a ne
Chairman to
be -filled up.

ms the case may be.

1 75. {I) In the event of a vacancy in the office of the Chairman or Deputy Chair-
vacancies apn by reason of death, resignation, removal or otherwise, the. vacancy

shall,
sions of sections 64 and 73, be filled as conveniently as may be’
w Chairman or Deputy Chairman :

Provideq that, if for any reason the offices of the Chairman and Deputy Chairman
become vacant simultaneously, the Chairman of a Subjects ‘Committee. chosen by

Tot drawn by the Chief Executive Officer in such manner.as he deems fit shall, pending
the election of the Chairman, exercise the powers and perform the ’duties of the

Chairman.

2[(2) Where on a¢count of any of the reasons aforesaid, the offices of the Chair-

man and Deputy C

«  provisions of sectio

far as may be, to the

meeting for the eleg

[ ]

Penalty for  3]75A. (/) Onth

refusal 16 Chairman in whose
hand over sub-
harge t
charge to
new Chair. Shall] hand over chj

hairman or the office of either of them becomes vacant, the
n 67, or as the cise may be, sectign 68 shall be applicable, so
calling of the meeting and the procedure to be followed at such
tion of the Chairman or the Deputy Chairman or of both.]

e election of a new Chairman or Deputy Chairman, the outgoing
place the new Chairman is elected shall 4[in cases falling Inder

section (J) of section 75, hand over charge forthwith and in any other case,

irge of his office to the new Chairman as soon as possible after

man 8r the first meeting of the Parishad referred to in sub-section (2) of section 67 and the
Deputy Deputy Chairman shall forthwith hand over charge of his office to such new Deputy

Chairman. Ghajrman.

(2) If the outgoin
e charge of his office
authority empowerd

g Chairman or Deputy Chairman fails or refuses to hand over
as required by sub-section (/), the State Government or any
d by the State Government in this behalf may, by order in

writing, direct the Chairman or the Deputy Ghairman, as the case may be, to forthwith

hand over charge ol
if arty , in his possess

~

his office and all papers and property of the Panchayat Samiti,

or Deputy Chairm
= =) If the outgoi

ion as such Chairman or Deputy Chairman, to the new Chairman-
n. .

Chairman or Deputy Chairman to whom a direction is issued

under sub-section () does not comply with such direction, the State Government

may take steps to

cover all papers and property of the Panchayat Samiti, if any,

the.possession of such Chairman or Deputy Chairman and for that purpose the State

¥ Thesegvords were spbstituted f;r the words “ tender an explanation ™ by Mah.:?)- of 1962, .11,

1" Section 75A was |

2 Sub-section (2) was|substituted for the original by Mah. 6 of 15, 5. 19.®
* These words, brackets and figyres were inserted by Mah. 43

inserted by Mah, 35 of 1963,s. 29. ° :
1964, s. 13.

’ L ]
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+  Government may authorise any officer to issue a search warrant and exercise all such
- powers with respect thereto as may be lawfully exercised by a Magistrate under the  °
V of provisions of Chapter VII of the Code of Criminal Procedure, 1898, e papers '
1898 and property so recovered shall be handed over to the new Chairman or thé Deputy
irman, as the case may be, ) i

(#) If the outgoing Chairman or Deputy Chairman to whom a direction is issued
under sub-section (2) does not comply with such direction, otherwise than for reasons °
beyond his control, he shall, on conviction, be punished with simple imprisonment
for a torm which may extend to one month or with fine which may extend to five
hundred rupess, or with both.] : : .

-

76. Subject to the provisions of this Act and the rules or regulations made thero- Powersand
: ' Chalrman of - -
: (1) the Chairman of a Panchayat Samiti shall-~
Q (a) convene, preside at and conduct meetings of the Panchayat Samit! ;
e ~ {b) have access to the records of the Panchayat Samiti ; 1
(c) exercise supervision and control over the acts of officers and servants of
or under the Zilla Parishad and working in the Block in matters of efecution or
administration ‘(including the carrying into effect the resolutions and decisions
of the Panchayat Samiti) and the accounts and records of the Panchayat Samiti ; .
(d) in relation to works and development schemes to be undertaken from

block grants, exercise such powers of sanctioning acquisition of property or
sale or transfer thereof as may be specified by the State Government ;

(2) the Chairman of a Panchayat Samiti may— :
(@) call for any information, return, statement, account or report from
any officer or servant working under the Panchayat Samiti : -
() enter on and inspect any immoveable property in the Block occupied by
the Zilla Parishad, or any institution in the Block under the contfol and mapage-
_ ment of the Zilla Parishad or the Panchayat Samiti or any work or development -
° scheme in progress in the Block undertaken by the Zilla Parishad or the Panchayat
- Samiti or under its direction. :

Panchayat

77. () The Deputy Chairman of a Panchayat Samiti shall— " Powersend.
() in the absence of the Chairman, preside at the meetings of the Panchapat gﬁg““ _
. - Samiti ; . . ' Chairman of
' (b) exercise such of the powers and perform such of the duties of the Chairman Parchayat

of the Panchayat Samiti as-the Chairman from time to time may, subject to the Samint, o
rules made l:ly the State Government in that behalf, delegate to him by an order in

writing ; an . .

- (¢) pending the election of the Chairman, or daring the absence of the Chaitman e
1[from the District, or by reason of leave, for a period exceeding ,thirty days] .
exercise the powers and perform the duties of the Chairman. - e .

' {2) The Deputy Chairman of a Panchayat Samiti may enter on and inspect any
immoveable property in the Block occupied by the Zilla Parishad, or any institution
in the Block under the control and management of the Zilla Parishad or the Panchayat = *
Samiti or any work or development scheme in progress in the Block undertakeh by :
the Zilla Parishad or the Panchayat Samiti or under its direction and sball send

& report of such inspectiol to the Chairman of the Panchayat Samiti. .
) . 1 These viords were inserted bymh.”oﬁw.i.sﬁ. . e
b ] “ e S,
L ] ) - .
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Committee ™[7TA. (I) Every Panchayat Samiti shall in the manner hereinafter- provided .
.« of appoint a Committee consisting of either fifteen Sarpanchas or of Sarpanchas of
- one-fifth of the total number of panchayats in the Block, whichever is more, o be
. known 2 the Committee of Sarpanchas. :

* (2) The Deputy >

an shall be ex-Officio Chairman of the Committee.

(3) The Extension Officer (Panchayats), and where more than one Extension Officer
. (Panchayats) have been appointed, such one of them as may be nominated in this
‘behalf, by the Block Development Officer, shall be ex-Officio Secretary of the Com--
mim- . _ T . ' .. .
* (€) The Sarpanchas shall be nominated ‘by the Panctiayat Samiti by rotation every
year. The manner and periodicity of rotation of such nomination shall be such as
- ‘may be prescribed by the ‘State Government. ‘ . o
. «%) The Committee shall be a consultative and advisory body and shall tender
its advice to the Panchayat Samiti on all matters relating to the discharge of its
* .functions of control and supervision of panchayats in accordance with the provisions
of the Bombay Village Panchayats Act, 1958.  The Panchayat Samiti shall give due Bom,
consideration to the advice tendered by the Committee. o B ‘Mot
may meet as often as may be necessary ; but one month shall 1953,
its last meeting and the day fixed for the next meeting and

shall observe such ure in regard to the transaction of business as the State
. Government may by order determine, in that behalf, :
-(?) During any cy in the Committee, the continuing members may act as if
no vacancy had occurrod] : : |

- 78 (1) Every Zilla Parishad shall, within ono monh from the date of its first

mné;megmg called under seetion 45, appoint] in the manner hercinafter provided, a
" Mtanding Standing Committee and also the following. Subjects Committees, that is to say,—
B i gt S A i
cottie (8 Works Comumitiee,

and other {(c> Agticulture 4¢ ¢ * Committes, ' : °
Committees,  (d) Social Welfare Committee.}* : : _
: * . - () Education Committee, be
{f) Health Committee, .
[{g) Animal Husbandry and Dairy Committee.] _

12) A Zilla Parishad may, subject to rules prescribed by the State Government,
from time to time appoint any other committee consisting of such Councillors and -

. other persons as the |Parishad may decide, refer to such committee for enquiry and
report such matters lating to the purposes of this Act as the Zilla Parishad may
think fit, and direct |that the committee shall submit its report to the Standing

‘Committee or a Subjects Committee as the Zilla Parishad may specify.

b 1 Gection TTA was Inserted by Mah. € of 1975, s. 20, :
pg were substituted for the wordd w appolat ¥, Hid., 5. 21(e).

¥ These worlls and fig

- aeEntries {¢) and (d) were substituted by Mah. 22 of 1970, 8.
ngw&n (tzgs(t)f section 3 %fl Mah, 22 o:‘-}s;*ro reads u,lol‘l:?)ws h: :
(D withstanding anyt] ‘contain b-sect] 1), the Agrical i ’
P lﬂdwt Samitis (Amendment Act, 1970, shall continue to hold office: and o) te until
mti?lﬁ;sa{gg,ﬂm griculture and Co-operatives Commitee is eonstituted snd the first meeting _
..ﬂmn_ '-'wa',dt. “ operaiives * were deleted by Mah. € of 1975, s, 31(}). mu‘"
s ghe word “and bid., 5. 31{c). ‘_D r ! 3 sb) * of
+ Clamse-(r) was " inserted, ibid., 31(d). . _ 190
. * Amwoidment rosds by section 20 of Mah. 6 of 1975 has nof deen drought into free. :
. R e ' CL L 4 ) ' * .
. . .
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* . 1. (I) Subject to the provisions of section 81, the Standing Committee ahall Constituticp
. consist of— o g slanding
) f: . ) S C{)i;;li?::e.

{a) the President ; _
{b) the Chairmen of Subjects Committees ;
3f(c) subject to any rules made by the State Government in that behalf,"{eight .
Councillors} elected by the Zilla Parishad from among its Councillors ; so however,
that not more than two seats shall be reserved for .Councillors belonging to
Scheduled Castes or Scheduled Tribes or socially and educationally backward .
classes of citizens : : : : L :
g;ovided that, an associate Councillor if so elected shall have a right to vote
and] ; ’ . .
(d) not more than two persons co-opted by the Zilla Parishad in accordance '
with the provisions of sub-section (3) who shall be associate members.

(2) The President shall be ex-Officio Chairman of the Standing Committee.
(3) The members to be co-opted under clause (d) of sub-section (/) shall Be persond” .
' who have special knowledge or experience in respect of any of the stbjects allotted .
. to the Standing Committee under this Act. \
’ (4) The Deputy Chief Executive Officer 3{and where more than one Deputy Chief
Executive Officer have been appointed, such one of them as may be nominated in this
behalf by the Chief Executive Officer,] shall be the Secretary, cx—Oﬁicta,.of “the
* * L L

Standing Committee. #* *
80. (7) Subject to the provisions of 3[sections 81 and 83]— - ‘ otogstti’gu {on
$[(A)] the S[Agriculture Committee] shall consist of— . Comuiites.

g associate Councillors) elected by the Ztla
Parishad from amongst its Councillors ; ' .
(i) five associate Councillor , who shall have the right to vote; and
(f4) two persons co-opted by the Zilla Parishad, who shall be associate
members] ; . . o .
~ B[(B)] the Social Welfare Commities shall consist of-- \
(1) [nine Councillors] elected by the Zilla Parishad from amongst the elected
Councillors, so however that of these,— _ . .
=, (a) five shall be reserved for Councillors belonging to the Scheduled Castes -
- - and'Scheduled Tribes ; and of these five at least two shall be reserved for the -
- " Scheduled Tribes ; - S ) _
(b) 12[four] shall be reserved for Councillors belonging to the socially and . =
‘ oducationally backward classes :
Provided that, ‘if there be no eleoted Councillor belonging to Scheduled
. Castes or Scheduled Tribes or if the number of such Councillors is insufficiemt
4"' to fill seats reserved for them, then a sufficient number of persons belonging -
- to those Castes and Tribes as the case may be, shall be co-opted on the Com- R
mittee by the Zilla Parishad ; and the person or persons so co-opted shall
have the right to vote ¢

1 Clause (c) was substituted by Mah. 35 of 1963, 8. 31(). o
1 These v(vo)rds were substituted for the words * seven Coungiliors ” by Mah, d of 1975, s, 23(«). .
3 This portion was inseried, #id., s. 245b). b . .
¢ The words * The Social Welfare Qfficer of a Zilla Parishad shall be the Jolnt Sccratary, sx-Officie

of the Standing Committee .” were deleted by the Mah. 22 of 1970, s. 3. e
'IThese wao{(d:;( 3nd figures were substituted for the word and figures *'section 81 *” by Mah. 35

of 1963, s. 32(a){?). ) )
* Clg'usc (a) was gubstituted by Mat. 22 of 1970, s. 4, .

. ? Clause (a) was renumbered as clause (A) by Mah, 6 of 1975, 5. 23{/)a). _ .
# These words were substituted for the words “ Agriculture and Co-operative Committes **, B,
? These words were substituted for the words * nine Councillors ", ibid. N
® Clause (i-g) was reaumberedgas clause (B), tbid., 5. 23(IXd). . .
N 1 These words were substitutdlt for the words “eight Couneillors *, Ibid, ‘ ‘
‘ W This word was substituted f8r the word “ Three ™, ihid. .

o -
1,174—44 .

() %[ten Councillors] (not bein

o F

e
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. . Provided fuither that, any person so co-opted shall, subject to the provisions -
of this Act, continue to be on the Committee even although subsequent to the .
date of co-option, a person belonging to Scheduled Castes or Scheduled
Tyibes is elected as a Councilior ; the elected Councillor shall.be eligible for

.. any of the reserved seats at a by-election ; -
- {ii) two women Councillors elected by the Zilla Parishad from amongst the
pted .women Cotncillors :-

. Provided thdt, if there be no woman available as a Councillor, or if
. a snfficient number of such Councillors are not available to fill the seats

reserved for them, then one or two women, as the case may be, shall be co-opted .

. by the Zilla Parishad on the Committes ; and the person or persons so co-opted : :

shall have the right to vote : , ,

Provided fusther that, any person so co-opted shall, subject to the provisions
of this Act, continue to be on the Committee even although subsequent to the
* ®  date of co-option, a woman is elected or co-opted as a-Councillor §thg Councillor

elected or co-opted shall be eligible for any of the reserved seats at a by-election ;
(7ii) the Social Welfare Officer of the Zilla Parishad shall be the Secretary,
ex-Officio, of the Committee.

Explanation.—For the purposes of this paragraph, a person who belongs to
- any of the Scheduled Castes or Scheduled Tribes as defined in clause (29) and (30)
of section 2, shall be eligible to be elected or co-opted to any of the seats reserved
for Scheduled Castes or Scheduled Tribes, as the case may be, on the Social Welfare
. Committee in any District ; whether such person is or is not a resident in the
locality in the State in relation to which the caste or tribe to which he belongs is
deemed to be a Scheduled Caste or a Scheduled Tribe, as the case may be ;]

1E(C)) the Education Committee shall consist of— : :
(") *leight |Councillors] elected by the Zilla Parishad from amongst its
Coungillors; - )
{fi) not more than two persons co-opted by the Zilla Parishad in accordance
with the provisions of sub-section (2) ; and ' .
i® N » ® * o
« 5[Provided that persons co-opted under sub-clause (7i) shall be associate
members: and dn associate Coungcillor elected under sub-clause (f) shall have the
righf to vote] ; - .
. S(D) the Works Committec shall consist of— _ =
. () eight Councillors elected by the Zilla Parishad from amongss its
Coungillors ; . : ' .
. (i) not mote than two persons co-opted by the Zilla Parishad in accordance
with the provisions of sub-section (2) ; and s o e
~ (iii) one officer each of the Maharashtra State Road Transport Corporation '
. established under section 3 of the Road Transport Corporations Act, 1950 and B
the Maharasitra State Electricity Board constituted under section 5 of the 840f
Electricity (Supply) Act, 1948 having juridiction over -the area of the‘a’gf
Zilla Parishad, as may be nominated by that Corporation, or as the case may 1948,

.- ¢ be, Board :
. Provitled that persons co-orted under sub-clause (if) and nominated under
- -»gub-clause (iii) s,ha_.ll be associate members ; and an associate Councillor elected
under sxfh-clause (i) ard persons co-opted under sub-clause (i) shall have the right
to vote;]. : -
4 Clause (aa) was iserted by Mah, 35 of 1963, 5. 32(a)(). S
¥ Clayse (aa) was renumbered as clause (C} by Mah. 6 of 1973, 1. 23(¢).
* These words were subgtituted for the words “seven Councilloss ", 164d.
o Subclause (i) was deleted, bid. : o LR S
* This proviso wag substituted for the originsl, fbif. : »
e ¥ Clasgo (D) was {nsested, Wid, 8, 23(d). :

.. .‘ . c. | ' ’ —_. : -r‘
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1[(B)] the other Subjects Committees shall each consist of—

() *feight Councillors] elected by the Zilla Parishad from amongst its
Councillors : ** ' .

_A[Provided that, an associate Councillor, if any, so elected shall have the °
right to vote ; and] C ‘ : ’

(#) not more than two persons co-opted by the Zilla Parishad in accordanee
with the provisions of sub-section (2) who shall be assooiate members,]

(2) The members to be co-opted under sub-clause (i) S[of 8[clause (C) or of sub- .
- elause (i) of clause (D) or of sub-clause (if) of clause (E)]] of sub-section () shall,
persons who have special knowledge or experience in respect of subjects allotted
to the rdlevant Subjects Committee under this Act.

.
_ (3) The Head of a Department of a Zillg Parishad specified by the Zilla Parishad :
~ in this behalf shall be the Secretary, ex-Officio of such Subjects Committee as *
the Zilla Parishad may direct in that behalf. :

81. (1) No Councilior shall be elected on more than any ’[one Cemmittes] Blection of
(including the Standing Commiitee). : Lo ttecs.

*{Provided that where the total number of Councillors of any Zilla Parishad *
including the Chairmen of all the Panchayat Samitis in the District is loss than the
‘number required to fill the number of members of all the Committees, a Councillor
may be elected on two Committees, but only to the extent, necessary.] -

o * * . * [

(3) Every olection to a Committee (including the Standing Committee) shall b
Id in accordance with the system of proportional representation by means of the
single transferable vote. ' ‘ .

1ol#) In the event of a dispute arising as to the validity of the election of any
Councillor under section 79 or section 80 (including any question arising out of the
dcceptance or rejection of a nomination paper on any ground, or whether or not

. @ Councillor is a member of a Scheduled Castes, Scheduled Tribe or any socially or &
educationally backward class of citizens) any Councillor may refer the dispute to the .
Commissioner, whose decision thereon shall be final: L

Provided that,—~

(@) the dispute is referred to the Commissioner within a period of ten days
from the date of the election of the Councillor; _

.

(b) no decision shall be given against any Councillor without giving him a rea.soﬁ-
able opportunity of being heard.] ’ .

* Clause () was renumbered as clause (E) by Mah. 6 of 1975, s. 23(e). - -
These words were substituted for the words * seven Councillors ™, tbid. i
:Thc word “ and " wag deleteig by Mah. 22 of 1962, 5. 6(%). . .
This proviso was added, ibid. . ’ .
® This portion was substituted for * of clause ) " by Mah. 3501 1963, 1. 32(d). . *
- These words, brackets and letters were substituted for the words, brackets and Estters * cluse
{aa) or of clause (b)) ** by Mah. 6 of 1975, s. 23(2). . .
# These words were sybstituted, for the words * two Committees **, ibid., 8. 24{1)q).
*This proviso was added, H4., s. 24(7)(b). :
* Sub-sections (2) and (24) wac deleted, hid., 5. 24(2). : . :
‘3 Sub-gection (4) was inserted by Mah. 35 of 1963, 5. 33(2), * .
[ ]
‘ Y [ )

A ]
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o Term of 82, () The term of office of members of a Standing Committee and a Subjects
office of Committee of a Zilla Parishad shall be co-terminus with the term of office of

m’g’,“;f,ﬁsigg Councillors of that Zilla Parishad. E :
Committee  (2) df any member is, for a period of three consecutive months (excluding in the

sub';&s case of the Chairman any period of leave duly sanqtioned) without the permission
Committee, of the Committee, absent from meeting thereof l[or:if any member is absent from

* *

nsecutive months], his office shall, **
become vacant :

f a member who is an associate Councillor falling under sub-
(A) of sub-secticn (J) of section 80, ceases to be a merhiber of the
ittec by operation of the provision of this sub-section, he shall
associate Councillor of the Zilla Parished :

such meetings for 4

period of six co
L L] * *

4Provided that |
clause (i7) of clause
Agriculture Comm

* also cease to be an
. L J

e Provided further that nothing in this sub-section shall apply in relation to
a member of the Standing Committee- falling under: clause (b) of sub-section (D of
section 79, so long as such member continues to be a Chairman of any Subjects
Committee.] '

5[(3) If any qu

estion whether a vacancy has occurred under this section i§
raised by the Commissioner suo motu or on an application made tc him by any
person #h that behaif, the Commissioner shall decide the question 9[as far as possible
within nigety days| from the date of receipt of such application]; and his decision
thereon shall be final. Until the Commissioner decides the question, the member
shall not be disabled from continuing to be a member of the Standing Committee
or a Subjects Committee: _

Provided that, ny
a reasonable oppg

o decision shall be given against any member without giving him
rtunity of being heard.] '

Registration  7[82A. Any me
°tf ‘é‘te%‘gf“ being a member fa
of & Sbjecntg (i) of clausg (A)]
Cpmmittecs. uader his hand ac

thereupon becomg

Casual ‘“g; 82B. In the eV
a member of the
othe Committee] s
.Zilla Parishad and
as soon as possib
thereto who shall
or co-opted woul

mann®r prescribed.

mber of the Standing Committee r a Subjects Committee [not
tiing under clause (b) of sub-section (#) of section 79 or 8[sub-clause
of sub-section (1) of section 80] may resign his office by writing
idressed to the Chairman of the Committee; and’ his effics shali
vacant. °[The notice of resignation shall be delivered in the

—

ent of any vacancy occurring on agcount of the resignation of

Standing or a Subjects Committe¢ or otherwise bfthe Secretary of
hall forthwith communicate the oécurrence of such vacancy to the

the vacancy shall, subject to the provisions of section 81, be filled

le by the election or co-option, as the case may be, of a person
hold office so long only as the member in Whose place he is elected
1 have held it if the vacancy had not occurred.]

¢ These words wer
3 The words, letter
() of section 79 " we
3 The words ‘or §

4'These two Provis
* Syb-section (3)
¢ These words wer
o Sections 82A and
® These words, brd
letter “oSub-clause (i
o ? These words - we;
and ending with the
10 These words wet
*

4

* »

¢ substitufed for the words *the Chairman ” by

e inserted by Mah. 21 of 1968, s. 7(a).

and figures * not withstanding anything contained ‘in clause (5) of sub-section

re deleted by Mah. 6 of 1975, 5. 25(1). )

ub-clause (#) of clause () of sub-sectipn (1) of section 80" were deleted by
Man. 21 of 1968, 5] 7(5). _ -

os were substituted for the original proviso by Mah. 6 of 1973, s, 25(2).

as substituted by Mah. 35 of 1963, s. 34.

e inserted by Mah. 43 of 1964, 5, 14,

%2B were inserted by Mah, 35 of 1963, s. 35.

‘gkets, figures and leiter were substituted for the words, brackets, figures and
re substituted for the portion
wonds “in that behalf ” by Mah. 43 of 1968, 5.1

of clause (4) ” by Mah. 6 of 1975, 5. 26. .
beginning wih the werds ** Such notice sh¥#1l**

5.
Mah. 21 of 1968, s. 8.

14

-9
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183, (1) There shall be four Chairmen of the Subjects Committess of every Chatrmen
Zilla Parishad of whom the Vice-President shall be one. o  Of Subjeets

' Committess,
8[(Z-4) -Not later than 15 days from the first mecting of a Zilla Parishad con~ °

vened under section 45, the Collector shall convene another meeting of the
Zilla Parishad for the election of the Chairmen -of Subjects Committees (other
than the Vice-President). The meeting shall be presided over by the Collestor
or such officer not bolow the rank of a Deputy Collector as the Collector may,
by order m writing appoint, in this behalf. The provisions of sub-sections (2) and
(3) of section 45 shall, so far as may be applicable, apply to the precedure to be
followed at such meeting.] . p

(2) SuBject to the provisions of this séction, the Councillors shall be from amongs .
the elected Counoillors (excluding the President and the Vice-President) electe
three persons to be Chairmen of the Subjects Committees, and each such Chair-
man and the Vice-President shall be placed in charge of such Committee or
Committees (but not more than two Committees) as the Parishad may determine.

* 3[(2-4) No Councillor shall be eligible to be eleoted as Chairman of a Subjects
Committee if he is a Chairman of any co-operative society and if a Ghairman
of any Subjects Committee is elected as Chairman of eny co-operative sooiety,
then the office of the Chairman of the Subjects Committee, or as the case may be,
Subjects Committees, shall, on the date on which he is so elected, becomE vacant.]

4[(3) The Agriculture Committee and the Animal Husbandry and Dairy
Comnmittes shall be placed in charge of one Chairman; and the Social Welfare
Committee shall be placed in charge of another Chairman who shall be a person
belonging either to a Scheduled Caste or a Scheduled Tribe or & Nomadic Tribe or

& Vimukta Jati.] . e

(¢ (o) If the Vim-ﬁosident is @ person belonging to a Scheduled Caste or
& Scheduled Tribe and there is no other clected Councillor belonging to such
Caste or Tribe, then he shall be the Chairman of the Social Welfare Committee?

() If amongst the electdd Councillors— .

(i) there is only one Councillor belonging to such Caste or Tribe, he shall .
(unless he is already elected as President of the Zille Parishad) be the Chairman
of the Social Welfare Committee; '

(i) there is no Councillor belonging to - such 'Cast.e or Tribe, but there i
a co-opted Councillor belonging to such Caste or Tribe, such co-opted Coun-
cillor shall be elected to be the Chairman of the Social Welfare Committes; .

(i) there is no Councillor belonging to such Caste or Tribe, nor is there
any co-opted Councillor belonging to such Caste or Tribe, then the Zilia
Parishad shall co-opt one person belonging to such Caste or Tribe who shall
be the Chairman of the said Committee, and the person so co-opted Shali dave .

- the right to vote: . - -

‘Provided that, any person so co-opted shall, subject to the provisions of this :
Act, continue to be the Chairman even although subsequent to the date of his .
co-option, a person belonging to a Scheuled Caste or Scheduled Tribe is elected ,
a8 Councillor; the elected Councillor shall be eligible to be Chairman of the A
Social Welfare Committee in the event of a vacancy in that office. .

—d -
1 Section 83 was substituted by }ah. 5 of 1971, s, 4. . ‘
3 Sub-section (I-4) was inserted by Mah. 6 of 1975,5. 27I). _ o
% Sub-section (2-4) was inserted, #bid., s. 27(2).
¢ Sab-section (3} substituted fosythe original, i&id., s, 27(3). . e S
[

L
*
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"Explanation.—For

‘to be eiected or co-d

Scheduled Tribes, oy
clause (i-g) in sub-seq
co-opted as Chairma

(5) The romaining
of the remaining two 1

. Provided that, if 4
amen of any Subje
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the purposes of this sub-section, a person who is eligible
pted o any of the seats, reserved -for Scheduled Castes or
} the Social Welfare Committee under the Explanation to
tion {J) of section 80, shall also be eligible to ‘be elected or
n of the said Committee. :

four Subjects Committees shall be placed in charge of such
Chairmen as the Zilla Parishad may Jeteimine in this behalf: -

person or persons are already elected as Chairman or Chair-
s Committee or Committees at the commencement of the

Maharashtra Zilla Parishads and Panchayat Samitis [ (Fourth Amendmént) Act, Mah,

1974] and it is neces
Committee or Co
persons as Chairm;
Comumtittees ; but aft
plaoce each such Cha
before the commence

Y(Fourth® Amendment) . Act, 1974]] in charge of sich Subjects Committee VIof
or Committecs (but

subject to the provisi

y to elect a Chairman or Chairmen of the remaining Subjects VI of
ittees, then the Zilla Parishad shall elect a person or 1975
an or Chairmen of the remaining Subjects Committee or
er such election, it shall be lawful for the Zilla Parishad to
irman [including the Chairman or Chairmen already elected ,
ment of the Maharashtra Zilla Parishads and Panchayat Samitis Mah,

not more than two Committees) as the JParishad may, 1975
pns of this section, determine. :

(6) The ferm of appointment of the Chairman of a Suﬁjects Committes of -

every Zilla Parishad
of that Zilla Parishaq

;hall be co-terminus with the term of office of the Councillors
L] :

Honorarium = 84. (1) Subject 1o the provisions of section 85, ?[oach of the four Chairmen]
to Chairman referred to in sectio

of Subjects
Committees,

rupees] a momth. 4
frorh the date on wi

(2) 3{Fach Chairmsz
residential accommo
make in this behalf,
suitatle by the Zillg
allowances as may b
shall be entitled to t
rent allowance in liey

(3) A Chairman s
a Councillor or a me

n 83 shzll get a consolidated honorarium of *[five hundred
The Vice-President shall be entitled to draw such honorarium
ich Le is elected as Vice-President].

in may be provided without payment of rent the use of furnished -
dation or subject to such rules as the State Government may
such house rent allowance in lieu thereof as niay be deemed
Parishad], and shall be entitled to such travelling and other
e prescribed by the State Government. $[The Vice-President
he use of such furnished residential accommedation or house
thereof from the date on which he is elected as Vice-President. .

hall not be disqualified for being chosen as, or for being
mber of & Panchayat Samiti by reason only that he is in receipt

of Bonorarium or any allowafces or amenities under this section.
* . .

! These brackets, word
Amendment) Act, 1970

* These words were sul
3. 6

* These words were sub

4 These Words were de

* This portion was dee
* Each Chairman " and

* This portidn was add
. .

and figures were substituted for the brackets, words and, figures * (Second
* by Mah. 6 of 1975, s. 27{4). . ’

bstituted for the words *‘each of the three Chairmen ™ by Mah. 22 of 1970,

sstituted for the words ** three budred rupees ** by Mah. 15 of 1974,5. 4(J).
emed always to have been added by Mah, 35 of 1963, s, 37, a

d alwaysto have been substituted for the fortion -beginning with the words
nding with toe words ** by the Zilla Pari¥had * by Mah. 8 of 1966, s, 7. ¢

led by Mah. 15 of 1974, 5. 4(2). ’ ‘ .
. ) .
. . ;

'
)
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85. (I) The Chairman of a Subjects Committe¢ may remain absent for a period Leave of*
not exceeding thirty days in a year without permission, and he may be granted leave g’:ﬁma
of absence for a period exceeding thirty days but not exceeding ninety days in% year g;»; m:n

in the aggregate by the Standing Committee, and for any period exceeding ninety Committes

days by the State Government ; but no leave exceeding one hundred and cighty days andconse-

in any onme year shall be granted. _ _ , gr“:n.ﬁ‘ll
. (2) A Chairman of a Subjects Committee shall not be entitled to any honorarium
fqr any period of absence exceeding thirty days under sub-section (1),
(3) Nothing in sub-section (2) shall apply when the Chairman is absent for a period .
not exceeding ninety days during his term of office on ground of illness duly certified .
by such medical authority as the State Government may specify in this behalf,

(¢) When a Chairman holds the office of any other presiding authority he shall be, .
entitled only to the honorarium attached to such one of the offices as he may choose.

86, The [elected or co-opted] Chairman of a Subjects Committee may resign his Resigation
office by writing under his hand addressed to the President, . {and his office shall %g’;’g‘ i
thereupon become vacant]. ®[The notice of resignation shall be delivered in the Committee.
manner prescribed]. o R

87. 4 {The *[Collector]] shall, on requisition of not less than one-fifth of the total Mo“‘ﬁiof
number of Councillors (other than associate Councillors) 7[who are for the time being dm.w
entitled to sit and vote at any meeting of the Zilla Parishad], call a special meeting Chairman
8(of the Zilla Parishad) to consider a motion of no-confidence in the Chairman of of Subjects
the Subjects Committee. The requisition shall be signed by the requisitionists Committes.
and shall be made in such form and in such manner as may be prescribed by the
State Government] ; and thereupon the provisions of section 49 shall apply in
relation to such motion against,the Chairman of the Subiects Committee as they .
apply in relation to the President or Vice-President of the Parishad.

88. Without prejudice to the provisions of section 87, a Chairman qf a Subjects Removal of
Committee may be removed from office by the State Government for misconduet Chairman of
in the discharge of his duties or neglect of, or incapacity to perform his duty or for ?:L'é’&‘fz -
being persistently remiss in the discharge thereof, or guilty of any disgraceful conduct ; ce
and the Chairman so removed shall not be eligible for re-election as Chairman "

during the remainder of his term of office as Councillor : : o

Provided that, no Chairman shall be removed from office unless he has been given
an opportunity to furnish his explanation. Y

89. 9 Subject to rules nﬁade by the State Government in this behalf, the Chairman] Consequ-
of a Subjects Committee who for a period exceeding. thirty days in the aggregate in ences

a year absents himself from [duty] shall cease to be the Chairman of that Subjects Sfl"is;fr’e‘?r

- Committee unless leave so to absent himself has been granted under section 85, Chairman of
. o : « Subjects
. Commiftee,

* These words were substituted for the word "' elected ** by Mah. 5 of 1971,8.5. _
- % These words were substituted for the portion beginning wit h the words ** and the resignation® -
and ending with the words * in this behalf * by Mah. 35 of 1963, s, 38. ‘

3 These words were added by Mah. 43 of 1964,'s.16. - . .

¢ This portion was substituted for the portion beginning with the words ** A motion of no-confis - Y
dence ** and ending with the words **the State Government ™', ibid., : :
; ' 'I;hf;c% words were substituted for thewords ** The Chairman of Subjects Commitiee ** by MaB.

4 of 1966, s, 4, .

. %‘_his word was substituted for the word ** President ** by Mab. 6 of=1975, 8, 28(a). °

? “These words were inSerted, ibgd., 5. 28(b). T '

» These words were inserted b® Mah. 34 of 1966, s, 4. .

 These words were substituted for the words “ The Chairman ** by Mah. 35 of 1943, s. 39(a). .

10 This word was substituted for th%words '*the District **, ibid., 8. 39(p). s
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*Casual 90. (i) If the Chairman of a Subjects Committee,—
vacandy in . . " , . .
officeof (ah against wham a motion of no-confidence is carried under section 87, er
Chairman of .
cog‘;l’iﬁ‘;: ~ (b) who is removed from office under section 88, or

(¢) who ceases

be a Chairman under section 89,

is also a Vice-President, his office of Vice-President shall be deemed to be vacant
. with effect from the date on which the office of such Chaitman becomes vacant or
.he is removed from pffice or he ceases to be such Chairman, as the case may be.

(2) The vacancy pf the Chairman shall be filled in the manner provided by the
Provisions of section 83. _

" Provisions of

(3) If a Chairm
one Subject Co
he other Subjects

of a group of Subjects Committee ceases to be Chairman of any

ittee, he shall be deemed to have ceased to be the Chairman of

Committee.

o [90A. The provisions of section 53 relating to the handing over of charge to
8 ‘;’Spﬁig a new President or|Vice-President shall apply mutatis mutandis in. relation to the

handing
over
chargeto
mew Chair-
of

Subjects
Committe.

handing over of charge to the new Chairman of the Standing or & Subjects Commit-

tee].

ppwersand 91, (I) Subject to the provisions of this Act, and the rules made thereunder

functions of
Chairman of
Standing
Commitiee
and of
Subjects
Committee.

»

by the® State Gove

ment,—

(@) the Chairman of the Standing Committce or a Subjects Committee shall—

(i) convene, preside at and conduct meetings of the Committee ; and

(it) have ac

$ to the records of the Committee ;

" (b) the Chairman of any such Committes may, in relation to subjects allotted

to the Committ

* (#) cali for any information, return, statement, account, or report from any -

sfficer, exnployed by or holding office under the Zilla Parishad or any servant

.« thereof ; and

(ii) enter on

and inspect any immovable -property occupied by the Zilla

Parishad, or any institution under the control and management of the Zilla
o Parishad or any work or development scheme in progress undertaken by the

Zilla Parishad (
o ,

or under its direction :

. - ‘ '

. [

Section 90A was inserted by Mah. 35'5f 1963,5.40.
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Provided that, the Chairman of the Standing Committee may, in relation’ to any
subject allotted to any Subjects Committee, also exercise the powers ugder this
clause. e

(2) The Chairman of the Standing Committee may crant leave of absence. for
any period exceeding two months. but not exceeding four months, to any officer
‘of Class I Service (other than the Chief Executive Officer) or Class I1 Service hold- . .
ing office under the Zilla Parishads. ‘ '

1[91A. (1) Pending the election of the President or the Vice-President or of Power . of

both or the Chairman of any Subjects Committec or during the continuous absence GOVer“!“f“‘ .
from the District, or by reason of leave, for a period exceeding thirty days, of any E;;?g&gl

~ of those, presiding authorities, the powers and duties of the presiding authority under guthorities

this Act in relation to the Standing Committee or any Subjects Committee shall Qe to eercise
exercised and performed by such one of those authorities as the State Government PO‘;!‘-‘YS'?«“d

may, by notification in the Official Gazette, specify in that behalf. Huties during

(2) When the President or Vice-President holds the office of any other presiding vacancies.
authority under this section, he shall be entilled to the honorarium attached to such
* one of those offices only as he may choose.]

92. 2{(])] Save as otherwise provided by or under this Act, the powers to be Duties,
exercised and the duties to be discharged by, and which subjects enumerated in the fr("’f)df““’
District. List are to be allotted to, the Standing Committee and each. of the Subjects Committees
Committees, shall be such as may be prescribed by regulations. 3% *tobe *

* * * ¥ * * L = prescribed

’ . R - R . ... by regula-
2f(2) Subject to any rules made in this behalf, a Subjects Committee shall, if (ons,
required by the Zilla Parishad, have joint meetings with any other Subjects Com-
mittees for the purpose of deliberating on or executing any development schente ;
and the procedure to be followed at any such joint ‘meetings (including provision
for the Chairman to preside over such joint meeting, the person to act as Secretary -
to such meeting, provision for requiring the attendance of any officer of the State
Government or authority of any Bank) shall be such as may be provided by regula-

tions made by the Zilla Parishad.) v
93. The co-opted members of a,Standing Committee and of each of the Subjects Right of®
Commnitices shall,.on being invited by the President so to do, be entitled to attend fr'i’e'ol" ;
meetings of the Zilla Parishad and participate in its deliberation but shail not have the Qomm'bﬂfi‘tf;s

right to vote. . toattend
) - meet; f
| L Zila 2 °
CHAPTER V. : . * Parishad.
_ . "~ Execumive OFFICERS, :

94, (1) There shall be a Chief Executive: Officer 4[and one or more Deputy Appoint.
Chief Executive Officers} for every Zilla Parishad who shall be appointed by the me_mf of
State Government. . o E,‘?‘eiuﬁve

(2) Every Chief Executive Officer and Deputy Chief Executive Officer shgll™ be Officer and -
liable to be transferred by the State Government. T . : D°Pe'-gy *
_ (3) If at a special meeting of the Zilla Parishad not less than two-thirds of The Execullve
total number of Councillors {other than associate Councillors) 3{who are for the time Officer.

I Section 91 A was inserted by Mah. 35 of 1963,'s, 41, B _ . !
2 Saction 92 was renumbered as sub-section (1) and sub-section (2) was added by Mah. 430f 1862,
. 12, . . .
>, The portion beginning with the words ** but all subjects ” and endipg with the wordse aliotted
«® the Standing Commidtee ” was delcted by Mah.225f1970,6.7. ] ) -
¢ Thase words were substitutey for the words ** and alDeputy Chief Executive Officer " by Mah. §
1975, s. 29(a). . .
of; Th:’sehv()r(dgw’grg qubstituted for the wonds ™ copstituting the Pariskad for the time®being vote ™
A;lgld.. w 29(0). L Y .« ®
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T being entitled to sit and vote at any meeting of the Zilla Parishad, vote] in favour of '

a resolution requiring the State Government to withdraw the Chief Executive Officer.
from offiee, the State Government shall withdraw such officer from service under the
« Parishad. ‘ :

Powars and 95 (]) Save as otherwise expressly provided by or under this Act, the executive.
f‘““’“"“&ﬁf power for the purpose of carrying out the provisions of this Act, shall vest in the.
Exeeutive Chief Executive Officer who shall— :

Officer. (@) exercise all the powers specifically imposed or conferred upon him by or
' under this Act, or under any other law for the time being in force ; 1* *

() lay down the duties of all officers and servants of or holding office under,
the Zilla Parishad in accordance with rules made by the State Governmenw;

® 2[(c) unless prevented by sickness or other reasonable cause, attend every
meeting of the Zilla Parishad, and may, with the permission of the presiding
authority, tender information or clarification in respect of any matter under
discussion at such meeting.}

(2) Subject to the provisions of this Actand the rules made thereunder, the Chief
\ Executive "Officer— :

(a) shall be entitled to—

3[(1) attend the meetings of any Committee of the Zilla Parishad and of
any Panchayat S#mz‘ti in the District ;} _

(ii) call for any information, return, statement, accouat or report from any
officer or servant|of, or holding office under, the Zilla Parishad ; ,

. (iff) grant leave of absence, for a period not exceeding two months, to Class I
* and Class II officers ; ‘-

$[(#iia) make, during the absence on leave or on transfer of any officer,
‘tﬁ.:xpgimryb] provision for holding charge and the discharge or the functions of
olce ; i

(iv) call for an explanation from any officer or servant of, or holding office
under the Zilla Parishad ; ' oo :

. 3[(b) shall appoint officers and servants of Class III service from the lists of
candidates selected under the Maharashtra Public Services (Subordinate) Selection Mah.
Board Act, 1973 ; XX

L ]

: ‘ 1973. """.
(bb) shall appoint servants of Class IV servicg in the prescribed manner ;] ’ ‘
(c) shall supervise and control the execution of all activities of the Zilla Parishad ;

(d) shall take necessary measures for the speedy execution of all works and
davelopment schemes of the Zilla Parishad ©

. . (&) shall have custody of all papers and documents connected with the pro-
: ceedings of meetings of the Zille Parishad and of _itsTCommittees™” (notT being

= a Panchayat Samiti) ; _ ,
- (f) shal assess and give his opinion confidentially every year on the work of
b the officers of Class I service and Class II service holding office under theY Zilla '
*  Farishad ; forward them to such authorities as may™be prescribed by the"f State -

! The word “ and ™ eleted by Mah, 6 of 1975, s. 30(2)(a).
boClause (c) was inse: ed?lbld., 8. 30(1)(b). 8. 30()a) . ) 'Y
* Sub-clause (/) was substituted for the original, #d., 5. 30(2). , .

. + Sub-clause (#ix) was insertedsb h. 43 of 1962, 6. 13,
¥ Thes: cladses were substituted for clavse (5) by Mah. 561 of 1977, s. 4, Schedyle. .

- . * ¢ - ) ' L ] .
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the State Government and lay down the prOCqure for wrmng such reports about
the work of officers and servants of Class III service and Class IV serwqe under
the Zilla Parishad ;

(g) shall draw and disburse money out of the district fund ;

() shall exercise supervision-and control over the acts of officers and servants
holding office under the Zilla Parishad in matters of executive administration
and those relating to accounts and records of the Zilla Parishad ; and

) $hall exercise such other powers and pcrform such other functions as mayv : .
be prescribed by the State Government.

96. ) Any of the powers conferred or duties or functions imposed upon or Delegationof

' - vested in the Chief Executive Officer by or under this Act, may alse be exercised, powers of

performed or discharged under the Chief Executive Officer’s control, and subject to Bxcl::{ltln
“such’ conditions and limitations, if any, as he may think fit to lay down, by any g,
officer or servant holding office under the Zilla Parishad to-whom the Chief Executive

Officer generally or specially empowers by order in writing,

(2) Every such order of the Chief Executive Officer shali bs laid before the President,
trlxlf? Standing Committee and the relevant Subjects Committee or Comdhittees for
information.

97. There shall be a. Block Development - Officer for every Panchayat Samiti Appofnf-
who shall be appointed by the State Government,

98. (1) Subject to the pfovisions of this Act, and any rules made thereunder, Pow&rs lntlf
a Block Development Officer may— oitgono o

Bl
(@) subject to the general order of the Chief Executive Officer, «grant leave of Developmcnt
absence to officers or servants of Class HI service or of Class IV service of* the Officer.
Zilla Parishad working under the Panchayat Samitis ; and -

(b) call for any information, return,-statement, account, report or explanation
from any such officer or servant. } .

(2) A Block Devclopment Officer shall-—

(@) have the custody of all papers and documents connected. w1th the proceed-
mgs of meetings of the Panchayat Samiti ;
() save as otherwise provided by or under this Act, exercise executive poavers
in the Block for the purpose of carrying out the provisions of this Act therein; .
(¢) draw and disburse money out of the grant or grants payable to the Panchayat
Samiti under '[sub-section (6) of section 155 and scction 188] 5 -
(d) in relation to works and development schepe to be undertaken from bjock
- grants, exercise such powers of sanctioning acquisition of property or gale or o
transfer thereof as may be specxﬁed by the State Government.

99, Sub]ect to the provisions of this Act and the rules made thereunder, evcry Powef! snd

Head of the Department of the Zilla Parishad— E::é“g}‘ of o
(@) may, in respect of works and developmcat schemes pertammg to his Depart- Depaftment
ment, accord technical sanction thereto ; ] of zilla :

(b) shall assess and give his opinion confidentially every year on therwork of

- officers of Class dI service working in his Depa.rtment and shall forward themeto
_the Chief Exocutive Officer;

1 These words, brackets and figures weré subsmuted for the words and ﬁgures "aechonl i85and
108 » by Mah. 43 of 1964,5.13. @

]
*
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. i[(c) shall, unless prevented by sickness or other reasonable cause, attend every .
meeting of the Zilla Parishad and of the Committes of which he is the Secretary ;
and may, with the permission of the presiding authority, tender information or

*  clarification in respect of any matter under discussion at the meeting. ]

. . CHAPTER VI

Powers AND DuTies or Zillg Parishad, Panchayatf Samitis AND COMMITTEES.

Admini- 100, () (a) It shall be the duty of a Zillz Parishad so far as the district fund
strative ¢ jts disposal will allow, to make reasonable provision within the District with
"’:’:{i’e:‘:)‘} respect to all or any of the subjects enumerated in the First Schedule as gmended
Zilla fsom time to time under sub-section (2) (in this Act referred to as *the District

- Parishad. List *) and to execute or maintain works or development schemes in the District -

relating to any such subjects.

() Subject to the provisions of this sub-section, the State Government shall, by : .
potification in the Official Gazette, transfer to the Zilla Parishad all such completed S
works or development schemes in relation to any subject enumerated in the District*

List, andemay, in like manner, transfer to the Zilla Parishad also such like works

and davelopment schemes as are in progress. '

. (¢) On such transfer, the works and development schemes shall vest in the Zlla
Parishad, but subject to such terms and conditions #{(which may, with the consent
of a Zilla Parishad, be modified from time to time)]|as may be specified in the notifica-
tion under clause (b) :

Provided that, on breach of any of the terms and conditions, the property vesting
in the Zilla Parishad shall revest in the State Government and it shall be lawful for
. the State Government to resume possession thereof : * :

siProvided turther that, if, in the opinion of the State Government, it is necessary

that any works or development schemes transferred as aforesaid should be managed,

maintained or executed by the State Government itself 4[or any property appertain-

- ing to any such works or development schemes transferred as aforesaid is required

by the State Government,] the State Government may, by notification in the Official -

Guazette, direct that the works or development schemes, 5[or, as the case may be, -

« property appertaining to such works or development schemes] specified in the noti-

fication shall, with effect from such date and subject to any terms and conditions

as may be agreed upon between the State Government and the Zilla Parishad

and mentioned therein, cease to vest in the Zilla Parishad and revest in the State
Government:] o .

¢ Provided also that, if, in the opinion of the State Government, it is necessary -
that any work or development scheme transferred as aforesaid should be discontinued,
the State Government may, by notification in the Official Gazette, direct that the work
or development scheme or any g)roperty appertaining to any such work or develop-
o meht scheme specified in the nbtification shall with éffect from the date mentioned
thereln, cease to vest in the Zilla Parishad and revest in the State Government ;]

- W(c-I) Notwithstanding anything contained in clauses (b) and () of this section,
any officer of the State Government authorised under section 127 of this Act may
. visit the establishment or office of any person who is benefited by any work or
. * »Clause (c) was added by Mah. 6 of 1975, s. 31. : *
% These brackets and words wete inserted by Mah. 43 of 194, 5. 19(a).
* This Broviso was added by Mah. 43 of 1962, s, 14(a). i :
& These words were inserted by Mah. 43 of 1964, 5. 19(5)(i). - . 4
¢ These words were inserted, ibid., s. 19(b)il). .
. ¢ This pr%ViSO was added by*Mah. § of 1975, . 32(a).
' Clause o-I). was: inserted, bid., 8. 32(0). y ' - .
b * . ! .
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development scheme transferred to a Zilla Parishad under this section - or mspcct
the record, or audit the accounts, of such person and, if necessary, give appropr:ate
directions for compliance by such persons. ]

(d) All rights and liabilities which were enforceable by or against the State
Government in relation to the works or schemes I[transferred under clause on
under any contract or agreement or otherwise shall be enforceable by or against
the Zilla Parishad ¥ and all rights and liabilities which were enforceable by or
against the Zilla Parishad, in relation to the works or schemes or property apper-
taining thereto revested in ‘the State Government under the 3[second and third
provisos] to clause (¢), under any contract or agreement or otherwise shall be
enforceable by or against the State Government.]

4[(e) Subject to any general or speciai orders which may be made by the Stato

"Government in this behalf,. every Zilla Parishad may give every year, to ay

Panchayat- Samiti within its jurisdiction a grant for-carrying out or maintaining

any works or development schemes, of such types as the Zilla Parishad may
~specify in this behalf, regard being had to the subjects enumerated in: the Second

Schedule.]
(2) The State GcWornment may, by notification in the Official Gazette, omit any

“entry from the First Schedule or add any entry thereto or amend any such entry

and the Schedule shall, on the issue of the notxﬁcauon be deemed to be so amended
accordingly :

Provided that,—

() no such notification omitting any entry from the First Schedule shall be
issued without the previous approval of the State Legislature ; and '

(3) any other notification shall be laid before each House of the State Legislature
as soon as_may be after it is issued, and shall be subject to such modifications as
the State Legislaturé may make dunng the session in which it is so laid and
publish in the Official Gazerte.

{3) A Ziila Parishad may also make prov;sxon for carrying out within the Digtrict
any, other work or measure which is likely to-promote the health, safety, education,
comfort, conveniendce or social, economic or cultural weli-bemg of the inhabitants
of the District.

1 These words were inserted by Mab. 34 of 19¢6, 8. 5(a).
* This portion was added, ibid., s. 5(b).

-3 These words were substituted for the words second proviso ” by Mah. 6 of 1975, s, 32(c)
¢ Sub-clguse (¢} was added by Mah. 21 of 1968, 5. 9.
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.. (4) The Zilla Parishad shall endeavour to promote planned development of the T
s District by utilising to the maximum extent, local resources and for that purpose .

grapare annual and long term plans, regard being had to the plans already prepared
y the Panchayat Samitis. : ) -

{5) Subject to the rules made by the State Government in this behalf, a Zilla
Parishad may, by resolution passed at its meeting and supported by Jnot less
than two-thirds] of the total npumber of its Councillors (other than .associate |
Coungcillors), make provision for any public reception, ceremony or entertainment . -
within the District or may contribute towards a gathering sponsored by the Zilla
Parishad in the District. L ,

6) A Zilla Parishad shall, in relation to measures for the amelioration of thg
conditions of the Scheduled Castes and Scheduled Tribes and of any socially and
educatfonally backward classes, and in particular in the removal of untouchabilg{;
carry out the directions given or orders issued from time to time by the S
Government and the Zilla Parishad shall provide a_dequate sums for the purpose.

P (7) A Zilla Parishad shall perform such of the duties and functions as are
g‘ ~ entrusted to it by or under any other law for the time being in foroe,
* (8) A Zilla Parishad may incur expenditure outside the District 3on any work
.or development scheme transferred to it under this Act within the revegue district
of which the District forms part]. : = ~
(9) 1t shall be the duty of a Zilla Parishad to make adequate provision for pay- -
ment to Councillors, members of Panchayar Samiti and members of the Standing
Committee, Subjects Committees and any other Committee all expenses incurred in
travelling for the purpose of business of the Zilla Parishad or as the case may be,
the Panchayar Samiti, in accordance with rules made by the State Government in.
this behalf. - :
(10) A Zilla Parishad may contribut¢ to any fund sponsored by Government to ¢
meet any calamity affecting the public in any part of India. '
Explanation.~—If any doubt arises whether a -fund is sponsored by Government
or nct, the question shall be decided by the Commissioner ; and hi§ decision ghall
be final, : - ' — . ‘
(11) Subject to the provisions of this Act, a Zilla Parishad shall exercis& general a
y supervision and control over the work of the Chief Executive Officer. .

.®

101, (/) Notwithstanding anything contained in section 100, it shall be the Panchayar
primary responsibility of a Panchayat Samiti so far as the funds at its disposal will t-?rgléi R
allow, to make reasonable provision within the Block with respect to all or any of the rily mmpon,{
subjects enumerated in the Second Schedule as amended from time to time under ble in respect
sub-section (2). . . of certain
(2) The State Government may, by notification in the Official Gazerte, omit any Subjects.
entry from the Second Schedule or add any entry thereto or amend any such .
entry, and the Schedule shall, on the issue of the notification, be deemed to be
amended accordingly : e .
" Provided that,— : .
- (@) no such notification omitting any entry from the Second Schedule shal be -
issued without the previous approval of the State Legislature ; and - _
(b) any other notification shall be laid before each House of the State -
Legislature as soon as may be after it is.issued, and shall be subject to such . .
- . modification as the State Legislature may make during the session in which *
it is so laid and publishit in the Official Gazette. .
" amb 1 These words were substituted for the words “‘two thirds” by Mah. 43 of 1962, 5. 14 (). .
® These words were substituted for the portion beginning with * on: ny matter in relation to **
and ending with ** of the District” by Mah. 35 of 1963, 5. 43, ¢ . .
. * L 7 . L
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Poger of ¥101A. Expenditure including any grant by a Panchayat Samiti out of the
Panchayat  block grant shall, save as otherwise provided by this Act, be made within the
Samitito  area subject to its aythority only ; but may, notwithstanding anything contained
::z%lditu:e i sectin 101, with the sanction of the Commissioper obtained through the
from block « Zilla Parishad concerned, be made outside that area for any of the purposes of
grant. this Act ; but for the purpose of maintaining any property situated . outside that
area which is given| to it by the Zilla Parishad, no such sanction shall be

. necessary.] '

of 102. () It shall be lawful for a Zilla Parishad to undertake, upon sugh terms
ZHE . and conditions as may be agreed upon, the construction, maintenance or repair of
Parishad  any work, or the management of any institution on behalf of the Central or State
to,construct Government, or any other local authority, or any Court of Wards)]
and manage .
other *3{(2) A Zilla Parishad may give technical guidance or assistance in relation to
institutions any work or scheme of any other local authority upon such terms and conditions as
fghiit&lg‘“ may be agreed upon| between the Zilla Parishad and that lotal authority, and for
guidance to that purpose require any of its officers or servants to inspect any such work or

other local  scheme.]
authority.}

- Power of 103. The State _
State time transfer to such Zille Parishad the execution of any works or development
Govétment schemes promoting directly or indirectly the welfare of the residents of the District,
totransfer 54 5+ shall thereupon be lawful for such Zilla Parishad to undertake the execution

ks and ¢
ﬁ:eio;nmt of the work or development scheme so transferred :

schemes. - Pprovided that, in
placed at the disposai of the Zilla Parishad by the State Government.

overnment, with: the consent of a Zilla Parishad, may at any

District fnd 104. Except as. is hereinafter otherwise provided; no presiding authority,
ﬂmﬂy Coungcillor, officer holding office under or servant of, a2 Zilla Parishad shall be
o:stl:afg:ldl persgnally liabte in r sgect of any contract or agreement duly made, or for any
expegses  expense duly incurred by or on behalf of such Zilla Parishad ; the district fund at
incurred by the dispesal of each Zilla Parishad, and where the liability arises under any
Zilla contract or agreement in relation to any Panchayat Samiti, the block grant at
Parishade (1o disposal thereof shall, subject to any order made by the State Government, be

* liable for and be charged with all costs in respect of any such contract or agreement

and all such- expenses. :

L] -
Power to 105. (I) A Zilla Parishad may compromise in respect of any suit instituted by
compromise. or against it, or in respect of any’ claim or demand arising out of any contract
b extered into by or on behalf of it under this Act, for such sum of money or other
compensation as it shall deem sufficient :

Prgvided that, if any sanction in the making of any contract is required by this

. Act, the like previoys sanction Shall be obtained for compromising any claim or

. ' demany arising out| of such contract.
- (™ A Zilla Parishad may pay compensation out of the district fund to any person
sustaining any damage by reason of the exercise; in' good faith, of any of the powers
- vested in it, in its Committees or in Panchayat Samitis and in the presiding

. authorities, officers and servants by or under this Act.

* " TSection 101 was inserted by Mah. 43 of 1967, 5. 2.

t Sectior® 102 was renumbgred as sub-section (/) and sub-section (2) was inserted by Mah.

35 of 1963, 5. 44. - e
2 These words were added, ibid.
L]

ery‘such case, such funds as may be agreed upon shall be .
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106. Subject to the provisions of this Act and the rules made thereunder by Powers"and

* the State Government, a Zilla Parishad may— - futictions of
(i) do all things necessary for the proper discharge of the functionsand duties parishad.
imposed on it by or under the Act; .

(i7) sanction works or development schemes within the District (not being
works or development schemes which a Panchayat Samiti has been empowered
by this Act to sanction within the Block from block grants); .

(ii) at any time, call for any proceedings of the Standing Commitiee or any
Subjects Committee, or for any return, statement, account or report concern-
ing or connected with any subjects allotted thereto; :

(iv) require any of its officers or servants to attend any meeting of the Zilla
Pafishad and tender advice on any matter which concerns the department under
which such officer or servant is working, and every such officer or servant Sall
comply with such requisition; , . -

(v) exercise powers or perform functions in respect of matters which by or
under this Act are not expressly conferred or imposed on the Panchayat - Samifi
or Standing Committee or a Subjects Committee, presiding authority or officer
or servant of or under the Zilla Parishad, .

{vi) [subject to the instructions or directions, if any, given or issued under,
sub-section (/) of section 261, revise or modify] any decision taken by the Standing

" Committee, a Subjects Committee, presiding authority, or officer of or under, .
or servant of, the Zilla Parishad; Co

(vi) exercise administrative control over officers and servants holding office
under it; and

(viii) supervise generally the execution of all duties and functions under this
Act, ’ . :

107. Where the State Government during any year has declared any area as Duties of
?[a scarcity area] and has granted suspension or remission of land sevenue according %;fi;had
to the scale prescribed by the State Government in this behalf under the fefevant during
"ode or where distress is caused by floods or other natural calamities ia any area, *[scmrcity]
it shall be the duty of the Zilla Parishad having jurisdiction over the area, if so directed &
by the State Government, to undertake relief operations in such area either by the *
grant of gratuitous relief in the form of doles of money or through expenditure on
such public works or such preventive or remedial measures as may be specified by

the State Government in the direction. .

108. (1) Subject to the provisions of this Act, and the rules made by the State Powers an
Government thereunder, every Panchayat Samiti— ?’Jﬁi‘;‘.ﬁ;‘,’f

(@) (i) shall prepare an overall plan of works and development schem®s to be  Samiri.
undertaken in the Block for enabling the Zilja Parishad to prepare its develop-
ment plans; ' . .

(if)- shall prepare a plan of works and development schemes to®be undertaken
from block grants with a view to utilising local resources in the Block®o the *
maximum possible extent; ' ‘

(&) shall sanction, execute, supervise or administer any works or development
schemes from block: grants, and for this purpose incur expenditure thergfrome

1 This portion was substituted for the words * revise or modify » by Mah. 35 of 19639 5. 435.

e  These words wgre substituted for the words * a famine striken area or an area of acute scgrcity ”
g

ibid., 5..46. ) o N
2 This word was substituted for the word © famine ** by Mak. 11 of 1976, s. 3, Second Schedule. o
" _ .
) ‘ : . [ ]
* . . L]
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. . (c) shall exercise powers and perform functions in respect of matters, concern-
. ing block grants, which by or under this Act are not expressly conferred on its
Chairman, Deputy Chairman or any officer or servant of the Parishad working
in the Block; : T '
. (d) shall execute, maintain, supervise and administer the works and development
' schemes of the Zilla|Parishad;
(¢) shall perform |such functions of the Zilla Parishad within the Block as are
delegated to it by or on behalf of the Zilla Parishad,;
(f) may recommend for the consideration of the Zilla Parishad any works or
. development schemes which should be undertaken by the Zilla Parishad in the
.Block, and indicate the extent to which local resources are likely to be obtained
in such works or schemes; ' .
(g) Y[may, subject| to any instructions or directions given or issued under sub-
Section (1) of sectio 261} revise, or modify any decision taken by the Chairman
or Deputy Chairman, Block Development Officer or any officer or servant working
in the Block: '

2% *

* * * * * *
(?) shall forward every quarter to the Zilla Parishad a summary of the proceedings

(/) shall exercise general supervision and control over the work of the Block
. Development Officer in connection with the functions and duties vested in it.

(2) A Panchayat Samiti may propose to the Zilla Parishad 3~ * * an increase

In a tax or fee levied in the Block and any such increase in the #* * * tax or fee .
shall be utilised in the Block, for the purpose or purposes indicated in the proposal. -

Panchayat  *[108A. (I} A Panchayat Samiti shall conform to apy instructions that .may,
Sft!"""!' :0 from time to time, be given to it by the Zilla Parishad in the execution by the Panchayat
instractions Samifi of its duties and functions under this Act, | |

-~ given by
Pajshad. 10 issue instructions in respect of powers to be exercised and functions to be performed

by a Panchayat Samiti |in respect of matters concerning block grants.] C

Powers and o 109 () Subject to the provisions of this Ai\:f\and the rules made thereunder, the

f“ngtti;::lsi :gf Standing Committee or a Subjects Committee in relation to subjects allotted to it,—

Committee (a) shall— ' :

and Subjects * S . : .

Committess. (i) be in charge lof works and development schemes relating thereto,

: : (¥) ensure that the estimates of works and development schemes are prepared
and sanctioned and supervise their execution, i '

(ii) supervise the expenditure of provisions made in the budget,

%[(Fii-a) review periodically,the progress of activities of the Zilla Parishad and

. p'[apc reports thereon before the Zilla Parishad.]

: (iv) fotward a copy of the proceedings of each: meeting of the Committee
- ® the Zilla Parishad,

- 1 This portion was substituted for the word “ may > by Mah. 35 of 1963, s. 47 (I)a).
. 2 Clause (h) was deleted, jbid., 5. 47((b). : '
®  ? The words * an increase in the rate of cess on land revenue, levied in the Block not exceeding
« the limit specified in section 144, 151 or 152 or ” were deleted, ibid., s. 47(2).
¢ The worgs * focal cess or ”* were deleted, ibig.,
& Section 108A was inserted? #bid., s. 48, ’
¢ Shb-clause (iii~a) was i by Mah. 6 of 1975, 5. 33(2).
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(b)) may— : | ' | .

(i) require any officer to enter on and inspect on its behalf, any immovable
property occupied by the Zilla Parishad, or any work or development sgheme
in progress undertaken by the Zilla Parishad or under its direction,

(#) call for any information, return, statement, account or report, from-its
Chairman or from any officer or servant holding office under the Zilla Parishad,

1% * t % * * * ’

(2) The Standing Committee or a Subjects Committee may require any officer
holding office under, or servant of, the Zilla Parishad to attend any meeting of the
Committee and tender advice in respect of any matter which concerns the Depart- -~
ment under which such officer or servant is working, and every such officer or *
servant shali comply with such requisition.

(3) (@) Subject to the provisions of this Act and the rules made thereunder, ln' .
addition to -the powers and functions specified in the foregoing provisions, the - = .
Standing Committee shall,— : ‘

({) supervise and control the imposition and collection of taxes, rates, dues,

. fees or tolls ; ' _ L
(ii) maintain a schedule of rates in connection with the execution of
"constructignal works and development schemes and may revise it periolically so
however, that the rates shall not be higher than the rates laid down by the State

Government for similar works or development. schemes in the locality ; -

" (iif) manage and regulate the investment of the district fund ; and R
(iv) examine and pass monthly accounts of receipts and expenditure . of the

Zilla Parishad *[(not being monthly accounts in relation. to block grants given to

a Panchayat Samiti)). ‘ : B

(b) The Standing Committee in relation to subjects allotted to any Subjects
Committee including the subjects aflotted to itself—

({) may authorize any officer or servant to enter on, and inspect, any immovable
property occupied by the Zilla Parishad, or any institution under the control and
management of the Zilla Parishad or any work or development schethe in proggess
unéiertakcn by the Zilla Parishad or under its direction ; -

i

i) may make any proposal to the Zjlla Parishad concerning its powers and
(iii} shall review periodically the progress of all activities of the Zilla Parishad, °
and place reports thereon before the Zilla Parishad. : g

(c) The Standing Committee may, at any time, call for any proceedings of
any Subjects Committee or for any return, statement, account, or report, concerning
or .connected with any subjects allotted to such' Subjects Committee. S

(d) The Standing Committee may grant leave of absence not exceeding one month e
to the Chief Executive Officer and exceeding four months to other Officers of Class 1 -
service and Officers of Class H service holding offices undex-the:_ZiI]a Parishad.

(4) Subject to such conditions, if any, as may be specified’ by the Standing Com-
mittee or a Subjects Committee, it may delegate any of its powers, functions and .
duties under this Act to any Panchayat Samiti, = o o

3109A. (/) The Finance Committee, in addition to the powers and functions Special o
specified in sub-sections () and (2) of section 109,_51331;,—' o _powersand @

- L S fupetions Of -
(i) scrutinise the annual budget estimates of income and ekpenditure of dhe Fl':%ance_
Zilla Parishad and of the Panchayat Samitis prepared under section 137._in_such’ Contmittee. .

* This portionlwas'addedlby Mah. 21 of 1968,s. 10.. -~ - . "0 " o
 Qection 109-A was inserted by Mah. 6lof 1975, 8. 34.
L J
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detail as it may consider necesséry and tender advice so as to ensure that the objec-
tives of the Zi‘l{a Parishad and Panchayat Samitis are carried outin the most

econpmical and efficient manner ;

i) scrutinise| the revised or supplementary budget estimates of the Zilla.
Parishad and Pgnchayat Samitis prepared under section 138, in a like manner ;

(iif) examine [the statement of accounts of receipts and expenditure of the
Zilla Parishad and the Panchayat Samitis prepared under section 136 ;

(iv) scrutinise the audit report on the accounts of the Zilla Parishad, Panchayat
Samitis and of any institutions or undertakings working under the Zilla Parishad.

(2) It shall be the duty of the Finance Committee to satisfy itself—

(i) that the monies shown in the statement of accounts of receipts and expendi-.
ture have been duly provided for in the budget estimates of the Zilla Parishad,
ay be, the Panchayat Samiti and have been applied to the service
or purpose for| which they have been provided ;

(ii) that the lexpenditure confirms to the authority which governs it ;

(iii) that eve{ry re-appropriation of funds has been made by the competent
authority and in accordance with the provisions of the Act and the rules made
thereunder regulating the re-appropriation of funds ;.

(iv’ that the moneys spent ar¢ not in excess of the amount provided for in
the’budget or justified by the facts or circumstances of the case.

(3) The Finance Committee may, if it considers it necessary so to do, ll\pvite at its

meetings the Chief Auditor, Local Fund Accounts, or his nominee to.assist the
Committee in its| functions under this section. : )

(4) The scrutiny of the annual budget estimates or the revised or supplementary
budget estimates py the Finance Committee shall not in any manner affect or post-
pone their consideration or approval by the Zilla Parishad.

Joint Com- 110, (1) A Zilla Parishad may, from time to time, concur with any other Zilla
mittees of Pgrishad or withl any municipal corporation, municipality, cantonment authority

twoe Or more

T OF notified area committee—

» Parishads.

-

(@) in appot
purpose in wh

nting out of their respective bodies, a joint commiitee for any
ch they are jointly interested and in appointing a Chairman of

such Committee ; and _

(b) in delegating to any such Committee power to frame terms binding on
each such body as to the construction and future maintenance of any joint work
and any power which might be exercised by either or any of such bodies ; and

(¢} in framing and modifing rules for regulating the proceedings of any such
Committee and the conduct of correspondence, relating to the purpose for which

the Committee
(2) A Zilla Pa

is appointed. . _
rishad may, from time to time, enter into an agreement with any

other Zilla Parishad or with.a municipal corporation, municipality, cantonment
Ruthority or notified area committee or with a combination of any such bodies,
forf the levy of tzx falling under entry 56, in List IT in the Seventh Schedule to the

«&onstitution of India whereby the tax, leviable by the bodies so contracting may
be levied together instead of separately within the limits of the area subject to the'
control of the said bodies. '

(3) Where a %‘Ha Parishad has requested the concurrence of any other local
%uthority under the provisions of sub-section () or (2) in respect of any matter
‘and such other local authority has refused to concur, the Commissioner may pass
o such orders as he/may deem fit requiring the concurrence of sugh other local authwwy
(not being a cantohment authority) in the matter aforesaid and such other locale
authority shall gomply *vith such orders.
[ ] . " J . .
. P [
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(4_) If any difference of opinion arises between local bodies acting under this
section, the decision thereupon of the State Government, or of such officer as it
appoints in this behalf, shall be final : : .

Provided that, where one of the local bodies is a cantonment authority, the decision
of the State Government or of the officer, shall be subject to the concurrence of the
Central Government. ‘ ‘

. CHAPTER VI
ConbucT OF BUSINESS
. Zilla Parishads

111. (I) A Zilla Parishad may meet as often as may be necessary, but three %inss of

months shall not intervene between its last meeting, and the date of its next meeting, P:zrishads.

N[(2) Subject to the provisions of this section, the State Government shall make
rules consistent with this Act, with respect to the place, conduct and adjournment
ofsuch meetings and generally with respect to the transaction of business thereat.]

(3) The President shall fix the dates for meetings, and may whenever he thinks
fit, and shall, upon the written request of not less than one-fifth of the *ftotal number
of Councillors (other than associate Councillors) who are for the time being entitled
to sit and vote at any meeting of the Zilla Parishad] and within seven days from the
receipt of such request, issue notice calling a special meeting :

3[Provided that, where a special meeting is called  4* * * *

. the notice of meeting shall state a date at which the meeting is to be held, being

a date not later than thirty days from the date of the issue of the notice.]

(4) Fifteen clear days’ notice, of an ordinary meeting, and ten clear days’ notice
of a special meeting, specifying the time and place at which such meeting is to be
held, and the business to be transacled thereat,.shall be circulated to the Councillors
and posted up at the office of thie Zilla Parishad. Such notice shall, ip the case
of a special meeting, include a motion or proposition, if any, mentioned in the written
request made for such meeting : ‘ .

s[Provided that, where a meeting is called under this Act for the election of
a President and Vice-President, the notice of the meeting to the persons falling
under clause (c) of sub-section (/) of section 9 may be given as soon as possible after
their names are published under sub-section (2) of section 9, and such notice shall
be deemed to be sufficient notice to those persons for attending that meeting.]

(5) Every meeting shall be presided over by the President, or if he be absent,
the Vice-President, and if both the President and Vice-President ‘be absent,
by such one of the Councillors present as may be chosen by the meeting to be Chair-
man for the occasion: ,

8{Provided that, no Councillor contesting an election to fill a vacancy in any
office shall preside over the meeting held for filling in the vacancy in that office.] *

(6) All questions shall be decided by a majority of votes of the Councillors pre§e1_1t
and voting, the presiding authority having a second or casting vote in all cases of
equality of votes. :

1 Syb-section (2) was substituted by Mah. 35 of 1963, . 49(1). :
3 These words and brackets were substituted for the word ** Councillors > by Mah. 6 of 197§,

~ 8.35(a).

3 This proviso was added by Mah. 43 of 1964, s. 2;0(41);

L
" ammeThe words ¢ for considering a motion of no-confidence in the President or Vice-President .
o were deleted by Mah. 8 of 1966, s. 8. . . .

5 Thijs proviso was added by .Mah. 22 of 1962, 5. 7. .
s This proviso wag added by Mah. 43 of 1964, s, 20{s). .

[ ]
e . . .
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(7) If less than
Councillors) who

re for the time being entitled to sit, vote or participate in any
be present at a meeting at any time from the beginning
, the presiding authority shall adjourn the meeting to such hour

bne-third of thetotal number of Councillors ![(including associate

" on the following ¢r some other future date as he may reasonably fix ; a notice of .

such adjournment shall be put up in the office of the Zilla Parishad, and the business
which would have been brought before the original meeting, had there been a

quorum thereat,

posed of at such 1

be quorum prese
(8) Except with|

"shall not be given

"« eresolution within-

_attend the meetin,

~ by the majority o

transacted and no|

it has been ente!

(9) The order i
meeting shall be
by any *Councillo
any particular pr

L be brought before the adjourned meeting, and may be dis-
eeting or at any subsequent adjournmeni thereof, whether there
t or not. ‘
the permission of the presiding authority (which permission
in the case of a motion or proposition to modify or e€ancel any
months after the passing thereof), no business shall be
proposition shall be discussed at any ordinary meeting, unless
in the notice convening such meeting, or in the case of a special
itten request for such meeting.

which any business or proposition may be brought before any
etermined by the presiding authority, who in case it is proposed
to give priority to any particular item of such business .or to
position, shall put the proposal to the meeting and be guided
votes given for or against the proposal. :

(10) Any ordinary meeting may, with the consent of a majority of Councillors
present, be adjourped from time to time, but no business shall be transacted at any
adjourned meeting other than that left undisposed of at the meeting from which
the adjournment took place. ‘

(11) No resolution of a Zilla Parishad shall be modified or cancelled within
three months after the passing thereof, except by a gesolution supported by not

less than one-half
meeting, whereof

of 2the numbet of Councillors] present and passed at an ordinary
notice as required by sub-section

(4) has been given and setting’

forthfully the resolution which it is proposed 10 modify or cancel at such meeting

arfd the motion or

proposition for the modification or cancellation of such resolution.

(12y Every meeting shall be open to the public, unless the presiding authority

deems any inguiry
in private, and pr|
who interrupts

(13) Records,

*the proceedings at
at the meeting 50 ¢
resolution) in 4 m
be recorded, as s

t%proceeding to be removed.

or deliberation pending before the Zilla Parishad should be held
pvided that the said officer may at any time cause any person

1 be kept of the names of Councillors present and others who
of the Zilla Parishad under the provisions of this Act and of
each meeting of the Zilla Parishad (and if any Councillor present
lesires, of the names of the Councillors voting, for and against any
inute book to be provided for this purpose, 3[the minutes shail
n-as practicable after the meeting and shall be placed before

the next meeting of the Zilla Parishad for confirmation and shall after confirmation

in, that meeting,

shal] at all times

Zilla Parishad :

*provided that,

signed by jhe presiding authority of such meeting. The minutes
open to inspection by any Councillor or by any voter of the

copy of every resolution passed at the meeting shall be kept

in a separate book to be provided for the purpose which shall be read over and

confirmed in the
such meeting, im
_snatl form part of

e meeting and shall be signed by the presidin thori
pediately at the end of the ‘meeting. E\Eery su%hagr;::g;fx){i::
the minute book.] 7

1 This portion was
®1 Thest words were
* This izorti_on ‘Wa
tely ”* and endtgs WIE

inserted by Mah. 6 of 1975, s, 35(4

substituted for the portion beginbing whith *

wich shall be sj immeds
“ any voter of the Zilla Paris hall be signed immeda-

o b}: Mabh. 6 of 1975, ». 35(¢),

* L ]

substituted for the words * the il number of Cofincillors * by Mah. 43 of
. [ ]
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(14) If any Minister desires to discuss with the Zilla Parishad any matter relating
to the work of the Parishad or the development of the District, the Mipister may
by letter request the President to call a meeting of the Zilla Parishad on such date,.
and at such hour as the Minister may mention therein }[and notwithstanding anything
contained in sub-section (4), the President shall,] on receipt of such letter, summon
1the meeting accordingly at the office of the Parishad. ' .

112. (I) During any vacancy in a Zilla Parishad, the continuing Councillors Councillors
may aet as if no vacancy had occurred. . - may act
(2) The Zilla Parishad shall have power to act notwithstanding any vacancy in duwing
the Councillorship, or any defect in the constitution, thereof ; and such proceedings ::fagfc’ ;

of the, Parishad shall be valid notwithstanding that it is discovered subsequently zg”:
that some person who was not entitled to do so sat or voted or otherwise took part Parishads

in the proceedings. etc,, not to

2[(3) No act or proceeding of a Zilla Parishad shall be deemed to be invalid on tbed'g;ﬂ.l;gl-
account of any defect or irregularity in any such act or proceeding not affecting malities ofe -
the merits of the case or on account of any irregularity in the service of notice upon )
any Councillor or for mere informality.]

113. (I) Notwithstanding anything contained in section 111, a President may Dignitaries
convene a meeting of the Zilla Parishad to enable such dignitaries as the State toaddress
Government may, by general or special order, specify in this behalf to address the meetings.
Councillors. .

(2) The President shall, as far as practicable, inform the Councillors of such
meeling and of the time and place thereof at least two days before the meeting.

114. If it shall appear to a Z arishad that the attendance of any officer President
of the State Government having jurisdiction over an area less than a division, and MaYrequ
not working under any Zilla Parishad, is desirable at a meeting of the Zilla :,h"pm .
Parishad, the President shall by letter addressed to such officer not less than Gdvernment
fifteen days before the intended meeting, require his presence thereat ; and the officerat
officer shall, unless prevented by sickness or other reasonable gause, attend the ?I;Zﬁwﬂf .
meeting : ' _ .

Provided that, the officer on receipt of such letter may, if he for any of the causes Pam}':d'
aforesaid is unable to be present thereat himself, instruct his deputy or” assistant,

or other competent subordinate officer to represent him at the meeting, R

115. (/) In matters prescribed by regulations made by the Parishad, beingPresident
matters for which in its opinion it is unnecessary to convene a meeting, the m-tclfc?l“te
President may circulate a written proposition of his own, or of any other Councillor 'p,.op;';'mon‘_

. or of any executive officer of the Zilla Parishad for the observations and votes.

of Councillors. .
(2) The decision on any proposition so circulated, shall be in accordance with the .
majority of votes recorded thereon.
(3) Every decision arrived at by the Zills Parishad under this section shall be
recorded in the minute-book kept under sub-sectipn (13) of section 111.

%116, (I) Subject to the provisions of this Act, the Chief Executive, Officer Medeof
may, on behalf of the Zilla Parishad or on its behalf for the purposes of 2 Panchayat gﬁ;“;‘;? ofe

Samiti, enter into any contract or agreement in such manner and form as, acc8tding

" to the law for the time being in force, would bind him if such contract or agreement

were on his own behalf. . : - e
(2) Every such contract or agreement shall be in writing, and shall be signed by.

the Chief Executive Officer, and in the case of a contract or agreement the sitbject

matter of which exceeds five thousand rupees shall also be sealeds with the

am=common seal of the Zilla Parishad. : .

1 This pottion was substituted for the words ** andthe Presidett shall” by Mah. 350f1963,5.49(3).

* Sub-section{3) was substituted, ib'd., 5. 50. -

3 Section 116 was substituted by Mah. 16 of 1964, s. 2. . @ .
. A )
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. (3) The powers conferred on the Chief Executive Officer by this section may be
exercised subject to his control and subject to the provisions of this Act and such
conditionseand limitations, if any, as he shall think fit to prescribe, by any Head

of a Departpent of the Zilla Parishad, or a Block Development Officer, whom

the Chief Executive Officer empowers generally or specially by an order in writing.

in this behalf. A copy lof every such order made shall be sent forthwith by the
Chief Executive Oﬁicer!to the President and the Standing Committee or Subjects
Committee or Panchayat Samiti concerned, for information. S
(4) No contract or agreement not executed as in this section provided, shall be
*  binding on a Zilla Parjshad.] -

. Panchayat Samitis

Mectingsof 117. A Panchayat Semiti may meet, as often as may be hecessary, but one month
Panchayai shalé not intervene between its last meeting and the date of its next meeting.

Samitis,

Sections111, *118. The provisions of sections 111 and 112 in relation to meetings of a Panchayat -

ltlgzgglﬁg Samiti and of section 1}15 in relation to circulation of written propositions, shall
rneetings of <l S 1 e . k .
. Panchaya: circulation of written propositions with the modification that—

Samitis, I(la) sub-section (I) of section 111 shall be deleted,]
" (a) for the words| “ Zilla Parishad” or the word * Parishad” the words
* Panchayat Samiti ' : :
() for the word ““ President ” the words “ Chairman of a Panchayat Samiti ”,
(¢) for the words ' Vice-President > ¥ wherever they occur except in sub-section
(4) of section 111,] the words ““ Deputy Chairman of a Panchayat Samiti >, 3* * *
(d) for the words . Councillor ” and “ Councillors ” the words “ member ”” and
“members **, respectively, :
. Y(dI) in sub-section (4} of section 111, for the word “ fifteen ”” the word ““ten™
and for the word “ten” the word ““seven ”,]
¥[(e) in section 111, in sub-section (4), the proviso shall be deleted.]

*  Standing and Subjects Commitiees

Meetingsof  119.  9[(7)] Each Standing Committee and Subjects Committee may meet as oftep
Standing as may be fecessary, but one month shall not intervene between its last meeting
C%‘gmé‘.te‘?: and the date of its next meeting, and shall observe such procedure in- regard to the
angit{gs tgansaction of business| at its meetings “[as the State Government may by rules
‘ " prescribe in that behalf.] ‘ : '
§[(2) The provisions of sub-sections (Z) and (2) of section 112 shall apply in
relation to the mestings of a Standing or Subjects Committee, as they apply in
relation to the meetings of a Zilla Parishad with the modification that—
(@) for the words |“Zilla Parishad” the words “ Standing Committee or
Subjects Committee ” shall be substituted ;-and
(p) for the words “ Councillors ” and * Councillor ” the words “ members”
and ““member * shall, respectively, be substituted ; : '
(cpfor the word | Councillorship * the word * membership * shall be sub-
stituted;
(d) for the words |“the Parishad” the words “any such Committee ” shall
be substituted. ' '

1 Clause (Ja) was inserted by Mah. 35 of 1963, 5. 51(2).

3 These words were inserted, ibid., s. 51(2)
® 3 The word * and ” was deleted by Mah. 22 of 1962, 5. 8.

+ C1ause {d7) was inserted by Mah. 35 of 1963, 5. 51(3).

5 This clauge was substityted for clauses (€) and (f) by Mah. 6 of 1975, 5. 36.

& s?ﬁon 119 was renumbered as'sub-section (1) and sub-section (2) was insirted by Mah. 34 of
1966, £ 6, - . :

* These words were substituted for the words * as the Zilla Parishad may from time to time by
means of regulations provide, ”” by Mah. 35 of 1963, 5. 52. ‘

*Amendment made by section 36 of Mali. 6 of 1975 has not becg brought into foree.

apply as they apply in relation to meetings of a Zilla Parishads or in- relation to

-

»
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. 120. If it appears to a Btanding Committee or Subjects Committee that the Chairman *
attendance of any officer of the State Government having jurisdietion over AN Y e of
area Joss than a division, and not working under any Zilla Parishad is desirabfe at Governyment
a mesting of the Btanding Committee, or as the case may be, the Subjects officers at
Committee, the Chairman of the Standing Committee or, as the case may be, of the mfr
Subjects Commiittee shall by letter addressed to such officer not less than fifteen Bubjects
days before the intended meeting, require his attendance thereat; and the officer Cormittees,
shall, unless preventad by sickness or other reasonable cause, attend the meeting : ;, e

Provided that, the officer on receipt of the letter may, if he for any of the causes °
aforepaid i» unable to be present thereat himself, instruct his deputy or assistant

or other competent subordinate officer to represent him at the meeting. .« -
121. (I) Whenever it appears to the Chairman of 8 Standing Committee or Chairman .

. » Subjests Committee unnecessary to convene a meeting, he may circulate a written SfStanding
peoposition of his own or of any other member of the Committee or of Executive or Subjects
Officer of the Zilla Parishad for the observations and votes of members ‘of  the Oommittes

- Committee. mulﬂo
(2) The decision on any proposition so circulated shall be in accordance with .
the majority of votes recorded thereon. = - . -

128. Where any Minister desires to discuss with the Standing Committee, or any Meeting of
Subjects Committee, any matier in relation to sny of the subjects allotted to or Committces
dealt with by such Committes, the Minister may by letter addressed to the President, e i
request him to arrange a meeting of the Committee on such date and at such hour a8 certain Sases.
the Minister mentions therein, {and, notwithstanding anything contained in any
rules made under section 119, the President shall), on receipt of such dJetter, take
dlwo?ltommmonmh meeting, accordingly, at the office of the Committee. *

L] mm'mnmmm'm*‘mupwm" by&h.“oﬂm',l.“. _
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T e CHAPTER VHI ‘

EXECUTION AND MAINTENANCE OF WORKS AND DEVELOPMENT SCHEMES

_123. (I) The State Government may, subject to such conditions and restrictions as Entrustment
may be specified by that Government, by order in the Official Gazette entrust to any of execution
Zilla Parishad, or Panchayat Samiti or both, the execution or maintenance of such g{egf’ek’]"
works or development schemes (whether within or without the District, and whether schemes to
or not yelating to any subject in the District List), as it may deem fit, and it shall Zillg ‘
be the duty of the Zilla Parishad or Panchayat Samiti, or as the case may be, both Parished.

to execute or maintain works or development schemes accordingly. .

(2) Ip the execution or maintenance of works or development schemes under
this section, the Zilla Parishad or Panchayat Samiti or both shall, act as agent or
agents of the State Government; and shall be paid by the State Government
such sum (including any extra cost of administration incurred in executing works -

‘ or schemes) as may be determined by the State Government.

(3) The Zilla Parishad or Panchayat Samiti in acting under this segtion. shall -
* be under the general control of the State Government, and shall comply with such
particular directives (if any) as may, from time to time, be given by the State Govern-
ment in this behalf.

(4) Notwithstanding anything contained in sub-section (/), the State Government :
may, by order withdraw the execution or maintenance of any work or development .
scheme entrusted to a Zilla Parishad or Panchayat Samiti under that sub-section
with effect from such date as may be specified in the order.

124. (1) Notwithstanding anything contained in the foregoing provisions of this Execution of
Act but subject to rules prescribed by the State Government in this behalf, any works :i\WkS and
or development schemes Which a Zilla Parishad decides to execute or maintain, sgﬁﬁg"g‘
shall be executed or maintained through the agency of a Parchayar Samiti within Zjjg

the District. . Parishad
(2) Notwithstanding anything contained in the Bombay Village Panclrayats 2’,,’,,";‘,,3’;,,,,

Bom. Aet, 1958, or in this Act, any works or development schemes which a Zillg Parishad samitie

s }Tglsgf or Panchayat Samiti decides to-execute or maintain, may, and those which'the State
; : * Government prescribes shall, be executed or maintamed through the agency of 2
' panchayat within the District. .

(3) Where any work or development scheme is executed or maintained through the .
_ agency of a Panchayat Samiti or panchayat, as the case may be, there shall be
: paid by the Zillu Parishad to the Pqnchayat Samiti and by the Panchayat Sanliti
‘g ‘'to the panchayat, such sums (including any extra cost of administration incurred in
executing works or schemes) as may be determined by the Zilla Parishad or as the .
case may be, the Panchayat Samiti. :

‘125. (1) No works or development schemes shali be executed except with the Sanction fo§

previous sanction— . undertaking
works or . » -

(@) (i) of the Chief Executive Officer, if the estimated non-recurring éx%endi- development
ture on such work or development scheme !{does not exceed thirty tholsand sch&nes;-

rupees]; .
(i) of the Chairman of the Standing Committee, or a Subjects Committee, . -

* in respect of any subject allotted to such Committee, if the estimated non-rgcur- *

ring expenditure on such work or development scheme *[exceeds thirty thousand

e TUpees but does not exceed fifty thousand rupees] ; . A
. 1 These words were substituted for the words * dogs not exceed ten thousand rupees * by Mah. 6

b of 1975, s. 37(D). .

2 These words were substituted for the words ** exceeds ten thousand rupees but does not exceed

ihirty thousand Yupees », ibid., s. 7(1)(). ‘ .
L 4 . . ‘.
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(i) of the Standing Committee or a Subjects Committee, in respect of any
subject allotted to such Committee if the estimated non-recurring expenditure

on such.work or dev
not exceed one lac

(ivy of the
the District List if {
development scheme
of rupees];

(v) of the Zilla Par
tyre on such work d

(b) (i) of the Chief

elopment scheme Yexceeds fifty thousand rupees but does
of rupees ];

Standing Committee, in respect of any subject enuniérated in

he estimated non-recurring expenditure on such work or
Yexceeds one lac of rupees but does not exceed two lacs

shad, in all cases where the estimated non-recurring expendi-
r scheme %[exceeds two lacs of rupees];

Executive Officer, if the estimated recurring expendituse on

such work or development scheme does not exceed five thousand rupees per annum;

{ii) of the Chairma

n of the Standing Committee or a Subjects Commnittes, in

respect of any subje¢t allotted to such Committee, if the estimmted recurring

expenditure on such
but does not exceed

(iii) of tRe Standin
subject allotted to sy
such work or develo
exceed twenty-five thq

(iv) of the Standin{
District List if the g
ment scheme exceeds
thousand rupees per 4

(v) of the Zilla Pay
on such work or sche

Provided that, the St4

work or development scheme exceeds five thousand rupees
ten thousand rupees per annum;

g Committee or a Subjects Committee, in respect of -any
ch Committee, if the estimated recurring expenditure on
pment scheme exceeds ten thousand rupees but does not
usand rupees per annum; '

r Committee, in respect of any subject enumerated in the
sstimated recurring expenditure on such work or develop-

twenty-five thousand rupees but does not exceed fifty
nnum; .

[ ]
ishad, in all cases where the estimated recurring expenditures
me exceeds fifty thousand rupees per annum:

te Government may, by notification in the Official Gazette,

direct that the power of|the Chief Executive Officer under sub-clause (i} of clause (a),

or under sub-clause (i) of clause (b) to accord sanction to the execution of any work ‘-

or development scheme |shall, with effect from the date specified in the notification, *
*bg exercised by any officer of or under the Zilia Parishad upto such limit as may

be specified in the notification; and thereupon, the Chief Executive Officer, shall,

from that date, cease to|exercise the powers aforesaid, upto the limit so specified.

(2)° No works or deyelopment schemes in relation to-expenditure which is to be

made from a block grant shall be executed except with the previous sanction—

(a) (i) %of the Deputy Engineer or the Block Development Officer}, if the estima-
ted non-recurring expenditure on such work or development scheme does not

exceed S[ten thousan
(ii)'of the Chairm

expenditure on such o

but does not exceed

rupees];

n of the P&nchayat Samiti, if the estimated non-recurring
ork or development scheme exceeds ¢[ten thousand] rupees
Tfifty thousand] rupees ;

1 These words were subatity

. fifty thousand rupees ” by M

» 2 These words were substit

Jone lac®of rupees ”, bid.,

® These words were sub:ti
4 These words were substity
5 These words were subst

hted for the words *© exceeds thirty thousand rupees but does not exceed
ah. 6 of 1975, s. 37(J)(ii).

uted for the words < exceeds fifty thousand rupees but doss not exceed
s. 37(D().

uted for the words < exceeds one lac of rupees ™ ibid., s. 37(1)(v).
ited £or the words ¢¢ of the Block Davelopment Officer »°, ibid.,s. 3/(2)Xa).
tuted for the words < five thousand rupees >, bid. o

¢ These words were substifutéd for the words ¢ five thousand 7, ibid., s. 37(2)(b).

7 These words were subst

ituted foff the words *‘ thirty thousand >, ibid.

e
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. (iii) of the Panchayat Samiti; in all cases where the estimated non-recutring . *
* expenditure on such work or scheme exceeds *[fifty thousand rupees but does
not exceed one lac of rupees] ; . '
(®) () of the Block Development Officer, if the estimated récurring expenditure
on such work or development scheme does not exceed one thousand rupees per
annum ;
(ii) of the Chairman of the Panchayat Samiti if the estimated recurring expen+
. diture on such work or development scheme exceeds one thousand rupees but
does not exceed ten thousand rupees per annum ;
(iit) of the Panchayat Samiti, in all cases where the estimated recurring *
expenditure on such work or scheme exceeds ten thousand rupees per annum.

126. é]) Subject to the provisions of sub-section (2), no tender or contract for Contracts for
executing any work or development scheme duly sanctioned shall be accepted or #orks - aod

made except with the previous sanction— _ ggmm‘
#(a) of the Deputy Engineer, if the estimated  non-recurring expenditure of ~ " .
‘ such work or development scheme does not exceed five thousand rupees in each
case ;
' (aa) of the Executive Engineer, if the estimated non-recurring expenditure of

such work or development scheme exceeds five thousand rupees dbut does not
exceed ten thousand rupees in each case ;

(eb) of the Chief Executive Officer, if the estimated non-recurring expenditure
on such work or development scheme exceeds ten thousand rupees but does not ~ ©°

_exceed fifteen thousand rupees in each case;]

{b) of the Chairman of the Standing Committes, or a Subjects Committee in
respect of any subject allotted thereto, if the estimated non-recurring expenditure
on such work or development scheme exceeds 3{fifteen thousand] rupees but
dose not exceed thirty thousand rupees in each case ;

(c) of the Chairman bf the Standing Committee, in respect of any subject enume-
rated in the District List, if the estimated non-recurring expenditure on such work
or development scheme .exceeds 4fifteen thousand] rupees but does not exceed
S[thirty thousand] rupees in each case ; * .

(d) of the Standing Committee or a Subjects Committee, in respect of any
subject allotted thereto, if the estimated non-recurring expenditure ® on  such
work or development scheme exceeds ®[thirty thousand] rupees but does not
exceed one lac of rupees in each case ; , o

(¢) of the Standing Committee, in respect of any subject enumerated in the
District List if the estimated non-rectrring expenditure on such work or develop-
ment scheme exceeds “[thirty thousand rupees but does not exceed one lag] of

’ rupees in each case ; and ' ‘
(f) of the Zijlla Parishad, in all other cases :

Provided that, the State Government may, by notification in the Official Gazette,
direct that the power of the Chief Executive Officer under clause (@) to accord sanction
to accepting a tender or contract for executing any work or development scheme
shall, with effect from the date specified in the nofification, be exercised by any officer
of or under the Zilla Parishad up to such limit as may be specified in the notffication ; .
and thereupon, the Chief Executive Officer shall, from that date, cease to gxercise
the power aforesaid upto the limit so specified.

" 1 These words were substituted for the words * thirty thousand rupees ™ by Mah. 6 of 1975, -

. 5. 37(2)(<). .
* _ » These clauses were substituted for clause (a), ibid., s. 33(/}a). . .
s These words were substituted for the words ** ten thousand- ”, ibid, s. 38(J}(5). .
4 These words were substituted for the words  thirty thousand *, ibid., 5. 38(I)(ck ‘
a5 These words were substituted for the words * fifty thousand *, ibig., N
¢ These words were substituted for the words “ fifty thousand », ibid., 8. 38()d).
- b 7 These words were substituted for the words * one lac of rupees but does not e?rceed two lacs »,

- ibid., s. 38( )(.e).

. [ ] - .
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. (2) No tender or contract {or executing any work or development scheme duly

. sanctioned for being undertaken from a block grant shall be accepted or made except
with the previous sanction— ‘

(@) Yofthe Deputy Engineer or the Block Development Officer], if the estimated
* non-recurring expenditure on such work or development scheme does not exceed
five thousand rupees in each case ;
(b) of the Chairman of the Panchayar Samiti, if the estimated non-recurring
*  expenditure on such work or development scheme exceeds five thousand rupees
but does not exceed thirty thousand rupees in each case ; and
(¢} of the Panchayat Samiti, ¥[if the estimated non-recurring expenditure en such
d work or development scheme exceeds thirty thousand rupees but does not exceed
«one lac of rupees in|each case.]

Power of 127, If for the purpose of the efficient or econonical execution or maintgnance
Govemﬁ:gﬁ of.ar}y. works or development schemes undertaken by a Zilla Parishad or Panchayat
or officer to Samiti, an officer or person authorised by general or special order of the State

« inspect and Government considers it necessary for that purpose to give technical guidance or

_ give assistance to any officer of or under a Zilla Parishad or any servant thereof who

. dtech“‘ial is charged with the execution or maintenance of any such works or development

EulCance. €1 schemes, then the officer or person so authorised may periodically inspect such
works or dgvelopment schemes, and may give such guidance assistance or advice,

as he thinks necessary in relation to such works or development schemes and shall

forward to the Chief Executive Officer a report on the inspection made pointing

. out therein any irregularities noticed, and his suggestions for improvement.

- CHAPTER IX.
Zilla Parishads, 11s PROPERTY, FUND AND EXPENDITURE.

Pow%l?g 128. Subject to the provisions of the Third Schedule, a Zilla Parishad may—

Parishad to (a) for the purpose of any of its functions, acquil"e and hold property both

lease, sellf-or moveable and immoveable, whether within or without the limits of the District

transter. o .

- () lease, sell or ptherwise, transfer moveable or immoveable property which
. vests or may be vested in, or be acquired by it. .

Propertyof  129. (/) Every work constructed by a Zilla Parishad out of the district fund or
P _%"’-’ﬂ by a Panchayat Samiti out of the block grant, or with Government assistance or
arishad” b ublic participation shall vest in the Zifla Parishad.

3[(2) Subject 10 1he provisions of sub-section (3), the State Government may, by
notification in the Official Gazette, transfer to any Zifla Parishad such property,
moveable or immoveable, as is specified therein (being property vested in the State

o Government). If the State Government for any purpose requires the property
it may by order served on the Zilla Parishad so decide ; and thereupon, the property
shall revest in the State Government. '

(3).”011 such transfer, the progerty shall vest in the Zilla Pari.ghad, but subject
e to such terms, conditions and restrictions (which may be modified from time to

. time) as may-be specified in the notification : - ‘ _ .
. Pr8vided that, on breach of any of the terms, conditions and restrictions, or if
the property is required by the State Government, the property vesting in the Zilla
- Parishad shall revest in the State Government, and the State Governmen_t may resyme

. poss.ession thereof.]

: These grords were su tituted for the words " of the Block Development Officer ” by Mak. 6
of 1975, s. 3B(2Ka)-

‘s

L]
®»These words were substituted for the words “ in all other cases , ibid., o 38(2) (b). ——
3 Sub-sections (2) and (3) were JSubstituted for sub-section (2) jby Mah. 34 of 1966, s, 7,
‘ . .
. L4 . . . ¢ . .
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.130. () There shall be in each District a local fund whic.:h‘shall- be called the District
*, district fund. ) _ funa;d its ’ .
. CLUS: Yy an

. t (2) The following shall be paid into, and form part of; the district fund, that is investment,
- /(4) the balanco in the local fund of a district or of a Janpad area formed. °
under the relevant District Boards Act ; - . '

. (b) that net proceeds (after deducting the expenses of assessment and collec- .
tion) of any resiluc of the taxes or cesses payable in the District under the relevant
District Boards Act ; _ - - o
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. {€) the proceeds (after such deductions as may be prescribed) of the cesses in
t_he District authorised by section 144, 146. 15] or 152 ; *

(d) the balance of the amount of the tax on professions, trades, callings and
employments after deducting such percentage thereof as is to be assigned to *
a panchavat under clause (b) of section 163 ; .

(e) all rents and profits accruing from. property (including ferries) vested in
a Zilla Parishad ; ' -

f) ;he proceeds of all tolls and leases.of tolls on roads and bridges vested in .
the Zilla Parishad which are levied in the District under the Tolls on Roads ang
[BH("&; Bridges Act, 1875, or any corresponding law in force in any part of the State ;.
1875. (g) all sums received by the Zilla Parishad Y{in the execution] of, or from .

taxation under, this Act ; =

_ {h) the interest on and the sale proceeds of any securities 2{and the dividends
paya:lc in respect of, and the sale-proceeds of, shares, if any) held by the Zilla
*  Parishad ; .

(i) all sums contributed by private persons ;. s

(j) the receipts on account of charities and trusts placed under the management
 of a Zilla Parishad ; - . .

k) all grants, loans, assignments and contributions made by the State
Government ; : : '

(D all grants, loans and contributions meant for Panchayat Samitis or any
institutions or persons and to be paid through the Zilla Parishad by Government ;

(m) all other sums received ¥(including any monies borrowed under the Act)]
by or.on behalf of the Zilla Parishad under this Act or any othgr law for the
time being in force ; - ' .

..(n) all sums paid by the State Government to the Zilla Parishad to meet
expenses for the performance of any agency functions ;

. . L]
(o) all sums realised by way.of penalty otherwise than by way of a fine in ®
a criminal case ; and ' : '

(p) all amounts received from persons for supplying or providing services,
facilities, benefits or amenities : :

Provided that when a public ferry, road or bridge vested in one or more than
one Zilla Parishad is partly in one District and partly in another, the Commis-
sioner, if the Districts are in one division, and the State Government if they are
in different division, may assign to the district fund of each Zilla Parjshad
such proportion of the net proceeds of such ferry or of the toll or of the lease of o
the tolls levied on such road or bridge as he or it may think proper. *

- - [ ]
4{(24) (a) Notwithstanding anything contained in sub-section (2), with effect
from the date of commencement of the Maharashtra Zilla Parishads and Pancha-
Mah. yat Samitis (Fourth Amendment) Act, 1974 ; all sums representing subscriptions |
}l;l;;f,paid by the employees of a Zilla Parishad to any provident fund established &y it
o= 1These words werg substituted for The words * for the exccution * by Mah. 43 of 1962, s. 16.
2 These words were inserted by Mah. 6 of 1975, s. 3%(a). . *
. * Thaese brackets and words were inserted by Mah. 35 of 1963, s. 54. : ©
. Sub-secuon.(ZA) was inserted by Mah. 6 of 1975, s. 39(b). . : ]\

- »
® . : .

- e
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or contributions made by the Zilla Parishad on such subscriptions, if any, for the
benefit of such employees shall be paid by the Chief Executive Officer into the
public account of the State. The manner in which' payment into the public
accounteof the State of such sums may be made and the withdrawal of moneys
from such public account and all other matters connected with or ancillary to
matters aforesaid, shall be regulated by rules made by the State Government.

(&) All accumulations in the provident fund held on individual accounts of all
the subscribers immediately before such commencement (including any invest.
Inents thereof), shall likewise be paid into the publi¢ account of the State and

perated upon before such date as the State Government may direct.]
*(3) The district fund shall be kept— R .
d(a) in the Government treasury or in the bank to which the business of the

overnment treasury has been made over ; or.

(b) subject to such conditions as. the State Government may specify in |
this behalf, in suc co-operative society as ‘may be approved by the State
Government. e e T A e el L

L ok * B S I T

Y(4) The Zilla Parishad may, from time to'tiin'e,‘with ‘the previous approval
of the State Government invest any portion of the district fund—

(@) in the securities of the State or Central Government or in such other-
securities as the State Government may approve in this behalf ;

() in the purchase of shares of €o-operative societies, or shares or deben-
tures of any corporation (including a company) owned or controlled by the
State, as the State| Government may, by general sor special order approve
in this- behalf,

and vary such {nvestments for others of the like nature and the income résulting
frome+the securities, shares or debentures and the proceeds of the sale of the same
shall be credited to the district fund.] ' *

Borrowing 3(130A. A Zilla Parishad may borrow money for the purposes of carrying out
of momy.iivs functions under this Act from any bank or ce-operative society in - which the

monigs at the credit of the district fund are deposited “[or from such body or associa-

tion, whether incorporated or not, as may be approved by the State Government
in this behalf.] ) ’

Cregt%on of 131. (J) The State Government may, for the purpose of reserving funds for

d. meeting expenditure re ating to any specified object, by general or special order,

direct a Zilla Parisha ‘
(s) that such portion of the @istrict fund as may be specified in the order, or

(5) that broceeds from such source of income as may be specified therein,
be eredited to a ate head in the accounts of the Zilla Parishad for mesting
expenditure on the object so specified.

(2) When a fund is ted under sub-section ), such expenditure only which

. *exprassly relates to the bbject specified in the order, shall be debited to such fund.

! Proviso was deleted]by Miah. 6 of 1975, 5. 39(c). j .
Sub-sectio ibid, ,

n (4) y s 8. .
* Section 130A was inserted by, Mah. 43 of 1962, 5. 17.
¢ These words were added by Mah. 35 of 1963, 5, 55. _

* . [
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1962 : Mah. V] Maharashtra Zilla Parishads and Panchayat 6818A
. Samitis Act, 1961 ) :

132. [Expenditure including any grant] by a Zifla Parishad out of the district District ¢
fund shall, save as otherwise provided by this Act, be made within the area subject fund where
to iijd:uthority only ; but may, with the sanction of the Commissioner, be made to be
outside that area for any of the purposes of this Aet but for the purpose of nfaintain-
ing its property outside that area %or for providing residential accommodation or
house rent allowance in licu thereof to the presiding authorities under sub-section (2)

expended. .

of section 84 3or for holding outside such area *{but within the revenue district]

* conferences, receptions, ceremonies, exhibitions or social and cultural events]], no

such sanction shall be necessary.
N,

133. BveryZ illa Parishad' shall, from the district fund at its disposal, pay—  * General
’ Chﬂ!‘@!

(@ t.he monthly honoraria to the presiding authorities provided by section 46, to be .
69 and 84 5and the amount of sumptuary allowance placed at the disposal of thE defrayed.
President under section 46-A] ; - : '

- (b) the travelling and other allowances to Councillors, members of any Panchayai
Samati or Committee and of the officers holding posts under, and the servants of
the Zilla Parishad ;

(¢) the salaries and allowances of the officers and scrvants of Class TII service
and Class IV service working under the Zilla Parishad ; :

(d) pensions (including contributions towards pensions) and other retiring
allowances, gratuities or compassionate allowances payable to officers and servants
and their families as provided by or under this Act ;

" (€) the cost of acquisition of land and establishment of markets ; ox b
(f) the cost of performance of agency functions entrusted to it 3 : .

7’(3) the cost of performance of the duties and functions as are entrusted to the
Zilla Parishad by or under any other law for the time being in forge.]

134, (1) Subject to the provisions of sections 258, 259, 260 and 268 no payment Howdsiﬁtﬁcx
shall be made from the Government treasury or by.a bank or co-operative society ﬁmﬁ“i all
out of a district fund ¢xcept upon a cheque or letter of credit signed by 8[the Chief :;ahg“"“ ,
Executive Officer] [or any officer specifically authorised by him in this behalf]. )

(2) Payment of any sum in cxcess of %[one thousand rupees] shall be made by
means of a cheque or letter of credit signed as aforeraid, and not in any other way.

e Ay i e e P o S e e - .

1 These words were decmed always to have been substituted for the word * Expenditure ”* by
Mah. 8 of 1966, s. 9. )
2 These words were inserted by Mah. 21 of 1968, s. 11,
" 8 These words were, inserted- by Mah: 15 of 1969, s. 2. . s -
& These words were substituted for the words “ but within the district * by Mah. 6 of 1975, 5. 40,
* These words, figares and lotter were Inserted, ibid., s. ¥ (a). .
« The word “ and » was deleted, iid., s. 41(b). . - . .
7 Clause (g) was added, ibid., s. 41{0). } . .
® These words were substituted for the words ** any officer holding office under the Zillz Pasishad o
duly avthorised in that behalf by the Zilla Parishad * by Mah. 35 of 1963, s, 56.
% These words ware added by Mah. 21 of 1968, s. 12(a).
19 These words were substituted for the words “ two hundreéd rupees , ibid., s. 12(b). ) .- -
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135. Accounts of receipts and expenditure of every Zilla Parishad or Panchayat Accourfts
Samiti shall be kept in such form as the State Government may, from time to time to be kept
by rules made in this behalf, prescribe ; and shall be balanced annually on the ‘“m"r"i‘;‘ed

last day of every financial or revenue year, as the State Government may py Scate
prescribe. ' Government,

4136. (1) The Chief Executive Officer shall, every year on or before such date- Preparation
and in such form as the State Government may by rules prescribe, prepare a state- of L
ment of eccounts of receipts and expenditure of the Zilla Parishad showing :‘guel‘_’l‘fg‘ m:’:
the amounts drawn from the district fund, the charges on establishment, and for i plicatton
all other expenses, the works and development schemes undertaken, and the balanceof abstracts
if any, in,hand, and shall also on or before such other date that may be prescribed of accounts.
in that behalf prepare a statement of variations of expenditure from the final
modified grant with his remarks and explanations.on those variations. *

(2) The Block Development Officer shall, every year on or before such date and
in such form as the State Government may prescribe, prepare a statement of
- accounts. of receipts and expenditure of the Panchayat Samiti showing the amount
drawn from the block grant, the works and development schemes undertaken and
the balance, if any, in hand and shall also on or before such other date,that may
be prescribed in that behalf, prepare a statement of variations of expenditure from
the final modified grant with his remarks and explanations on those_variations,
and forward the statement of accounts together with the statement of variations e
to the Chief Executive Officer before such date as may be prescribed in this behalf. : '

(3) The Chief Executive Officer shall, on or before the date as may be prescribed
in that behalf, place the statements of accounts and the variations prepared under -
sub-sections (/) and (2) before the Finance Committee which shall scrutinise the
statements as required by section 109-A and prepare its report on or before such
date as may be prescribed in that behalf. The Chief Executive Officer shall
immediately thereafter cause the report or reports to be placed before the Zilla
Parishad, or as the case may be, the Panchayat Samitis.

(4) The Zilla Parishad shall, on or after such date as may be prescribed in 4his »
behdlf, consider the accounts prepared under sub-section (I) and the report of the .
Finance Committee in relation thereto. prepared under sub-section (3) and ‘approve
the same onsor before such date as may be prescribed in that behalf. ' .

(5) Every Panchayat Samiti shall, on or after such date as may be prescribed in ©
that behalf, consider the accounts prepared under sub-section (2) and the report .
of the Finance Committee in relation thereto, prepared under sub-section (3) and
approve and forward the same to the Z illa Parishad on or before such date as mdy
be prescribed in that behalf with such remarks as it thinks fit. Co

(6) If a Zilla Parishad fails to approve the accounts on or before the date pre- .
scribed in that behalf, the Chief Executive Officer shall forward the accounts :
prepared under sub-section (1) together with the report of the Finance Committee
thereon under sub-section (3) to the State Governrient, and the Government shall
approve the same with or without meodifications. The accounts so approved by the .

State Government shall be deemed to have been duly approved by the Zilla Pari,vizad.

(7) If a Panchayat Samiti fails to approve the accounts and to forward the same ‘
to the Zilla Parishad before the date prescribed in that behalf under sub-section -
(5), the Block Development Officer shall forward the accounts prepared under . T
sub-section (2) together with the report of the Finance Commitiee thereon under °©
sub-section (3) to-the Zilla Parishad and the Z illa Parishad shall approve the same  *
with or without modifications. In the event of the failure of the Zilla®Parishad
to approve the accounts of any Panchayat, Samiiti on or before such date as may*be
‘prescribed in that behalf, the-Chief Executive Officer shall forward the same to the -

.

3

“Sechion 136 was substguted for the original by Mah. .6 of 1975, 34 42.
. .
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* . State Government which shall approve the same with or without modifications .*- .
and the accounts so approved by the State Government shall be deemed to have )

been duly approved by the Panchayat Samiti.

*  (8) The Block Development Officer shall, prepare on or before such date and in
such form as may be prescribed, an abstract of the statement of accounts approved
by the Panchayat Samiti under sub-section (5) or deemed to have been approved

* ‘under sub-section (7), and forward the same to the Chief Executive Officer. The
accounts so forwarded by each Block Development Officer shall form part of the -
accounts of the Zillq Parishad. \

(9) The Chief Executive Officer shall, on or before such date and in such form as
fhay be prescribed, prepare an abstract of the statement of the accounts approved
by the Zilla Parishad under sub-section (4) or deemed to have heen gapproved
. wnder sub-section (6). and publish the same together with the statement of accounts

of all the Panchayat| Samitis in the District forwarded by the Block Development
. Officer under sub-section (8), before such date, and in such form, and in such
. manner, as may be prescribed by the State Government.] - ' )

Preparation  137. (1) -Every Zilla Parishad shall propare annually, on or before such date-
of annualand in such form as the State Government may from time to time by rules made
. b“dge} in this behalf prescribe, a budget estimate of the income and expenditure of the .
o ates o Zilla Parishad for the next finfincial year. : S

expenditure. () Every Panchayat Samiti shall prepare annually, on or before such date and

in such form as the State Government may from time to time by rules made in

this behalf prescribe, a budget estimate of the income and expenditure of the

- Panchayat Samiti for the next financial year relating to the works and
development schemes|to be undertaken or continued or executed from block grants. -

. (3) Every Panchayat Samiti shall, as soon as mgy be after the said date, -
consider the budget estimate so prepared and approve the same with or without
modifications and forward it to the Zilla Parishad for the inclusion thereof in the
budget estimatg of the Zilla Parishad before such date as the State Government
may: by rules made in this behalf, prescribe. : '

. (4) The Zilla Parishad shall on or after the date prescribed under sub-sectiorf ()

- consider the budget estimate prepared under sub-section (J) (excluding budget
» estimates forwarded | by the Panchayatr Samiti}) and approve the'sagne with or
without meodification [on or before such date as may be prescribed by the State
Government in this behalr]. The budget estimate forwarded by every Panchayat
Samiti in the District|shall form part of the budget estimate of the Zilla Parishad.

(5) ¥ a Zilla Parishad fails 10 approve the budget estimate on or before the
date prescribed as |aforesaid, the Chief Executive Officer shall forward the
T . budget estimate prepared under sub-section (/) to the State Government, and
that Government shall approve it. with or without modification. The budget
estimate so approved by the State Government shail be certified by that Government
and, thereupon shall be deemed«to have been duly approved by the Zilla Parishad.

. (6) It a Panchayat Samiti fails to approve the budget estimate and ‘to forward
o I8 toythe Zilla Parishad before the date prescribed in that behalf under sub-section
(3), the Block Development Officer shall forward the budpet estimate prepared
flunder sub-section (2), to the Zilla Parishad ; and the Parishad shall approve
. it with or without modification]. The budget estimate so approved by the Ziila
* Parjshad  ** * * * shall be certified by the Parishad and thereupon

*  shall -be'c.ieemed to have been duly approved by the Panchayat Samiti.

s P
& These words were inserted by Mah, 35 of 1963, 5. 57. . : -
* This portion was sulbtstituted for the words, brackets and figures “ under sub-section (2) to the .
. Zilla Parishad,” by Mah. 43 of 1962, s. 19(q). ‘ . .
# The words ** with o lwithout maodification ** were deleted, ibid., s, 19(5). .
L] .
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- 138. (1) Every Zilla Parishad. may, at any time during the year for which any
such budget estimate has been approved, cause a revised or supplementary
budget estimate to be prepared. Every such revised or supplementary gstimate

Revised of

supplemen-
tary budget
es imates

shall be considered and approved by the Zilla Parishad in the same manner as gy e

if it were an original budget estimate. :

(2) Re-appropriation of funds in a budget estimate may be made from time to

. time, subject to like approval:

YProvited that, the re-appropriation of funds from grants made by the State

(3) Notwithstanding anything contained in sub-section (2),—

(a) Te-appropriation of funds between the major heads of account may be -

approved by the Standing Committee for an amount not ¢xcecding twenty

thousands rupees 2[at a time, subject to a limit of rupees one lac in the aggregate,
in any financial year}; - : :

(b) re-approapriation of funds between the sub-heads under the same major head

+ of account in respect of the subjects allotted to a Subjects Committee, may be

approved by such Committee for an amount nrot exceeding twenty-five, thousand

" rupees 3[at a time, subject 1o a limit of rupees one lac and twenty-five thousand

in the aggregate, in any financial year] ; and : _

(¢) re-appropriation of funds between the sub-heads under the same major
head of account in respect of all subjects enumerated in the District List may
be approved by the Standing Commitiee for an amount exceeding twenty-five
thousand rupees but not excceding fifty thousand rupees 4at a time, subject
to a limit of rupees one lac and fifty thousand in the aggregate, in any financial
year]. :

5{(4) The provisions of sub-sections (1) and (2) relating to the prep"ération of
revised or supplementary budget estimates and re-appropriation of funds therein
by Zilla Parishad shall apply mutatis mutandis in relation to the preparation of

revised or supplementary budget estimates and re-appropriation of funds therein

by Panchayat Samitis.] : .

139. No budget estimate of a-Zilla Parishad and no re-appropriation of a budget
item shall be approved as aforesaid, unless provision is therein made for such

made when

necessary,

Re-appoopr

Y o
ationto be
subject to
Qgpmval
li

e budget

- Government shall be subject to such terms and conditions as may be prescribed.]  egtimate.

Bydget '
Estimates

Zilla Parishad having at its credit at the end of the financial year {a free revenue and

Government may by general or special order specify in that behalf.
1 This proviso  was added by Mah. 8 of 1966, 5. 10,
2 These words were insérted by Mah. 6.0f 1975, s, 43(a). .

‘2 These words were inserted; ibid., s, 43(0).. .~ .
4 These words were -added,. ibid., s. 43(c). SR
& Sub-section (4} was added by Mah. 35 of 1963, s, 58. - o
¢ These words were substituted for the words *a balance **by Mah. 21 of 1968, s. 13. .
N . . L ]

_balance] of not less than five thousand rupees, or such higher amount as the State re-appropria-
¢ tions whento .

be approved.



68208

*Except on 140,

emergency, LJ
no sum Such sum is included

not provided approved as aforesaid.

for in

. budget
estimaie to
be expended.

Authorities 141,
of Zilla for granting loans for|
1o Jarishad by such authorities of
loans or JECtS as may be prescri

contingént ®

°XP°“d“r“{e Provided that, not
write off Parishad shall be entit
dues. “ Agriculture ” and “

Limits of Government may by
such power. :

Maharashtra Zilla Parishads and Panchayat

Samitis Act, 1961

| Save in case pf pressing emergency Yor save as otherwise expressly provided )
pfessing in this Act] no sum shall be expended by or on behalf of any Zilla Parishad, unless

in some budget estimate at the time in force which has been

(1) When prpvision is made in the budgét estimate of any Zilla Parishad

any specified purposes, loans out of such sum may be granted
the Zilla Parishad to such extent, and in respect of such sub-
bed by the State Government : ' i '

withstanding anything contained in section 100, no Zilla
led to grant loans in respect of matters falling in the sphere of
Irrigation ’{and in respect of any other matter as the State
order direct.

oy . [ ——
! These words were inseried by Mah. 31 of 1966, s. 8,
//7
L]
. .
Ld
e
.
* -
.
L]
L
[ ]
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. L]
. .
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. *
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() Such authorities of a Zilla Parishad as may be prescrihed by the State *
Government may, out of the amounts provided for in the budget estimates of the.
Zilla Parishad, .incur expenditure of recurring or non-recurring natfte of

. contingencies in respect of such subjects, and to such extent, as may be prescnbed
by the State ‘Government.

{3} Suchauthorities of a Zilla P, had as may be prescrbed by the State Govern-
ment may, in respect of such subjects as may be prescribed, direct any arrears of
tax or fee,or any other sum due’'tp the Zilla Parishad, whether under this Act
or otherwise Y[(including any prescribed sum which is 1rrcover4ble)] to be writien .
off to such exient, as may be prescribed by the State Government. : - '

H141A., (I) Any sum payable to a Zilla Parishad under any agreement express Recovery

or implied, may be recovered in the same manner as an arrear of land revenue. .t'; ;‘,}};duc
i)

(2y 1f any question arises whether o sum is payable 1o the Zilla Parishad within parishads
the meaning of sub-section (1), it shall be referred to a Tribunal constltuted by the s arcoars "
State Government (consisting of one or more persons not connected with the © f land
Zilla Parishad or any authority subordinale to it or with the person by whom the “V*"*:
sum is alleged to be payable) which shall,- after making such inquiry as it may
deem fit and after giving to the person by whom the sum is alleged to bepayable,
an opportunity of being heard, decide the question; and the decision of the
Tribunal thereon, shall be final and shall not be called in question in any Court
or before any other authority 3{except that an application for revision of such decision .

- may be made to the High Court within sixty days from the date of such decision.]

(3) The procedure to be followed by the Tribunal in deciding questions referred

to it under sub-section (2) shall be such as may be prescribed by the State
- Government.]

142, - (D Every Zillu Parishad ot Panchayat Samaiti shall, subject to the provisions Admﬂu—
of this section, prepare its administration report. stration
(2) Every Pancha;at Samiti shall include the audit notes with the replies report.

thereto in its administration report and shall forward the report &0 the Zilla
Parzsﬂl:ag for the purpose of its inclusion in the administration report of the Zilla-
Parisha C.

(3) Every Zilla Parishad shall include in its administration report the audit -

notes with the replies thereto, as also the reports of the . Panchayat Samitis recevied = o

bvit. -
(9) Every Zilla Parishad shall publish the administration report in such form

and in such manner as the State Government may prescribe and the report shall

be laid before each House of the State Legislature-as soon as it is published.

*[142A. Theaccounts of any Zilla Parishad or Panchayat Samiti may be checked Power of
at any time by the Accountant General, Maharashtra State, in accordanee with Accountant e

such directions as the State Government may give from time to time in stich manner S;'é"‘al to
a8 may be determined by the Accountant General.] : aceounts of
. . Pagisfzads
. : . and Sumitis.
! CHAPTER X, . *
TAXATION. ' by °

143. The provisions of this Chapter apply to those areas -of the State to wl’uch ippllcatton

this Act extends except that—- ter

{@} the provisions of scctions 144 to 150 (both mcIus:vc) apply oniy to he
Bombay area of the State ;

.

& 1 These brackets and words we/e inserted by Mah 43 of 1964, s, 21. .
. * Section 141 A wasinserled by Mah. 43 of 1962, 5. 20 . _
o 3 These words were added by Wah. 21 of 1968, 5, 14 * . : .
* Section 1424 yas ipsericd by Mah. 15 of 1969, s, 3. : :
* . . _ _ .
- . " N
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area of the State ; and

(c) fthe provisions of section 152 *and section 152A] apply only to the Hydera-"

. bad area of the State.

‘Levy of 144.. The State overmment - shall levy, onthe gonditions and in the manner
twenty hereinafter described, 3[a cess within a District] at the rate of 4[twenty paise] or, at such

nayé paise increased rate not exceeding itwo hundred paise| as may be dctermit}ed by the State -

CE5s DR ever, . - . -
rupse of Ian?’l Government under sectiof 153, on every rupee of—

“Revenue,  f@) every  sum payable to the State Governmént as ordinary landerevenue,
except sums payable on account of any of the charges mentioned in the Forth,

*» Schedule. and except sums payable on account or any charge which may he

notified by the State Government wn this behalf: and - 4
. o (b every sum which would have been assessable on any land as land revenue
had there been no alienation of land revenue : : '

five ¥ paise].

% Explanation.—For the removal of doubts, it is hereby declared that the power
to levy and collect the cess by or under this Act includes, and shall be deemed always
to have ingluded, the power to levy and collect the cess at the rate aforesaid on every
rupee of every sum payable to the State Government-2s royalty in respect of minerals
in land in which such minerals belong to Government.] ‘

Rules for  145. Tn the assessment of the said cess on villages alienated as defined in the
asscssment, Bombay Land Revenue Code, 1879 — - E

(a) if the village has been surveyed and assessed in the manner laid down in

the said Code and the rules made thereunder, the:cess shall be fixed on the total

amount of assessment of the village as fixed under -the said Code or the rules

. made thereunder; ,
has come under summary settlehent under the . Exemptions

from Land Revenue (No. 1) Act, 1863, or the Exemptions from Land Reveue

(No. 2) Act, 1863, and clause (a) of this section does not apply, the cess shall be }[863

fixed on the total annual assessment as settled for the purpose of summary settle-
. ment; and - .
. {c) 1n villages to which neither. of clauses (a) of (b) of this scction apolies, the
: .. coss shall be fixed lon the old or kamal rate recorded in the books of the Collector;
e and if no such rate is recovered or if the rate so recorded is objected to by the holder
or proprietor of the alienated village, the cess may: be fixed as agreed upon by the
Collector in agreement with Zilla Parishad which; shall pass a special resolution
*i0 that effect and such holder or proptietor, or failing agreement, by a rough
survey and assessment to be made by the State Government, the expense of such
. - rough survey being borne half by the Zilla Parishad and half by the holder or
- proprietor of such vitlage. o . , L a

Levof 146, The State Government may levy a cess not exceeding #twenty paise], on
cess on evely rupee of water-rate levidble under the provisions of the Bombay Irrigation
e water rate. Act, R79. . ]

A ;.'T‘hcﬂscr words, figures and loeiter were inserted by M:h. 15 of 1969, s, 4(f) with effect from 31st

January 1969, . . .
hd * These words, figures and icticr were inserted, ibid. s. 4§}, with effect from 31st January 1969,

bstituted for the words “a cess ™ by Mah. 15 of 1974, s, 5(a).

* . 3 These worGs were sy [ r .
tqThose words were substituted for the words ** twenty naye puise ™ by Mak. 43 of 1967, 5. 3(2).
g s hese words were sibstituted for the words ** one hundred and fifiy paise ” by Mah. 15.0f 1974,
- N .
-5' g(’b!‘)hiv. word was sabsiitul®d for the words * naye paise ™, ibid.,s. 5(c). .
e Eooodnaion wis added by Midh. 28 of 1973, < 2D for validation of levy of cess onroyally.
. see weGlion A7) of Maly Js wi T3, o o o
% These wolds were spbstiluled by Mah. 15 of 1969, s, 5 with efiei from S1st January 1969,
L] . .| - ‘.
. e . R
¢ -

Provided that, no cess shall be levied under this s¢ction on sums fess than twenty-

Bom.
Y of
1879,

Bom,
0

Bom.

VI of

1863.

Fil

R 3

Bom..
VII

of
_. 1879,
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147.  The cess described in section 144 shall be lewed s0 far as may be, in the same Msmier of
manner, and under the same provisions of law, as the land revenue :
Provided that, in the case of any land in the possession of 2 tet‘lant, if sueh tenant %

is liable to pay cess in respect ofsuch land under the provisions of the Bombay ;3 M'M

. m

L?&I! Tenancy and Agricultural Lands Act, 1948, such tenant shall be primarily liable for 144
of the payment of cess in respect of such land.

1948. 148, The coss described in section 146 shall be levied, so far as may be, in the Manner of -

same manner, and under the same provisions of law, as water-rates payable to the Iavyingom
Bom. State Gdvernment under the Bombay Irrigation Act. 1879.

'~ VIT of i — : section 145

Lot -
=»
- Set

1879.

holders @nd owners of water-courses for the recovery of their dues from their tenants to WN‘“"‘
and occupants under them, or from persons authorized to usc their . water-courses
shall be applicable to all superior holders, whether of alienated or unalienated iand,
and to all owners of water-courses in respect of the recovery of the said cesses from
their tenants, occupants or persons authorized to use their water-courses, and shall -
be_applicable also to occupants of land under the Bombay Land Revenue Code.

Bom. 1879, for the recovery of the said cesses from their tenants or joint occupanls

'm 150. (/) Subject to the provisions of sub-section (2), the locat cee.s {eviable Collection. |
on water-rate under section 146 in respect of lands shall be paid by the State and ﬂ"’di*,,

Government to the Zille Parishad within the jurisdiction of which the lands are “"“
situated, after deducting such proportion thereof as cost of collectlon, as the State wmr-
Government may préscribe by rules. .

{2) The local cess leviable on water-rate under set.uon 146 iu respect of lands
which are included within the arca of any municipal corporatioa, runicipality or
-cantonment- authority shall be paid by the State Government to the. municipal -
corporation, municipality. r cantonment authority uom,emcd after deducting the - -
cost mentioned ii sub-section (/). g

(3) Any dispute in respect ol any matter under this section belween 4 Zilla
Parishad and any other local authority, shall be decided by the Stat8 Government

Provided that, where_one of the local authorities is a cantonment ;authority .
the decision.of the State Govermnent s.hall be subject to the concurrence of the
Central Government. .

158, (1) Inthe Vlddl‘bhd- area of the State of Maharashtra, every mahk-malxbuza, lgvyof
raiyat-malik and occupant and every raiyat, tenant other than a sub-tenant and {wenty

lessee from the State Government shall be liable in respect of the land held by him naye paisc -

in the District to pay a cess for the purposes of this Act at the rate of Y[iwenty paise) cw;

or, at such increased rate not excecding *[two hiindred paisc] us may be determined of land
’ by the State Government under section 155 on every rupee of the land revenuc or mvenuam_
rent assessed or fixed on such land or-the lease-money payable in respect thereof, Yidarbha
whether or not such land revenuc or rent or lease-money or any portion thereof has

been released, compounded for or redeemed. *

149. The: provisions of. law 1elatmg to the assistance (o be- g:ven to supenor Asmuncc ::

(2) The cess shall be levied and connected, so far as may be, in the saine manner I,

and under the same provisions of law as the land revenue.
M Explanation. —For the removel of doubts, it is hereby declared that the power
to levy and collect the cess by or under this Act includes, and shall be deemed always
to have included. the power to levy and collect the cess at the rate aforesaid onevery .
rupee of every sum payable to the State Government as royalty in respect of mingrals ©
in land in which such minerais belong to Government.] ; . .
-~ t These words werg subsututed for the words “ iwent naye pam by Mah. 43 of 1967,s. (/).
. z These words were substituted for the words “one hundred and fifiy pyrise” by Mah.15 of 1974, s.6.
e . 3 This Explanation was added by Mah. 28 of 1973 $. 2(1). Por Validation of levy ofcess on royahy .
see saction 2(2) of Mah 28 of 1973,

. .
. : . - *
: .
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Levy of cess 151A. (/) In the Vidarbha area of the State of Maharashtra, the State Govern-. .
on “;“e.‘" ment may levy a cess not exceeding twenty paise on every rupee of water-rate leviable
_ Vic‘l?rgsh;r-l under the provisions of the Central Provinces Irrigation Act, 1935, . C.Pp,
manner of (2) The cess shall be levied, so far as may be, in the same manner, and under ASt
its levy, etc. the same provisions ¢f" law, as water-rozles payable tp the State Govermment under {g;?f
the said Act. , “ "
(3) The provisiony of section 149 and section 150 shall apply in relation to cess
levied under sub-section (/)] . . ‘
Levyof 152, (/) Inthe Ityderabad area of the State of Maharashtira, the State Govern-
My:“;‘z‘ig nlent shall. subject tof the provisions of sub-section (2), 4levy a local cess within a
cess on District] of *[iweity paise] or, at such increased rate not exceeding [two Rundred
| every rupee péise] as may be detgrmined by the State Government under section 155 on every
of land rupee of land revenuge payable to the State Government : :
* I-rely‘:iener:%;g Provided that, in [jura villages, local cess shall be levied on the Qual amoumt
area. during the period of |the /jara and on the annual land ‘revenue demand after the
expiry of that period : .
Provided futher that, on any inam land, the local cess shall be levied on the full
land reven®e assessment of such land. :
(2) Local cess shali not be leviable on the following items of revenue, that is to
say '

.(_;) fees for gra,:iﬂg ;
(b) sale proceeds of the usufruct of trees ; - '

(¢) penalties, fines, or any charges imposed under the Hyderabad Land Revenye
Act as penalty or interest in casé of default ; , Egtd

Provided that, in ¢ase of fines and penal assessment imposed for unauthorised Ne.

cultivation, local cesy shall be levied on simple assessment. VIII
*[Explanation.—For the removal of doubts, it is hereby declared that the power ‘1’517

to levy and collect the cess by or under this Act includes; and shall be deemed always Fasti

to have included, the power to levy and collect the cess at the rate aforesaid on every '

rupe of every sum payable to the State Government as roys v in respect of minegals

* © inland ip which such minerals belong to Government.]

. ,
Levy of eess ‘[452A. (1) In the Hyderabad area of the State of Maharashira, the State Govern-

on water-tal ment may levy a cess hot exceeding twenty paise on every rupee of water-tax leviable

in the Hyde- under the provisions jof the Hyderabad Irrigation Act, Hyd
t:;‘btage Sgl;? (2) The cess shalf be levied, so far as may be, in the same manner, and under Act
manner  of Lhe same provisions jof law, us water-tax payable to the State Government under NO:
itslevy, etc. the said Act. - . : XfX[V
N (3) The provisions of section 149 and section 150 shall apply in relation to cess 1357

levied under sub-secfion {7).] .

; 153. (I} "[The lochl cess} leviable in respect of land under section 144, 151 or 152

535’2?233 §shadl, subject to the provisionseof sub-scctions (5) and (6) of section 155, be ;)aid]
~of Iocal by the State Government to the Zilla Parishad within the Jurisdiction of which lands . :
of are situated, ufter de%ctm g such proportion thereof as cost of collection, as the State ‘

Ce3s
land revenue. - . &.nment may prescribe by rules.

1 Section 151A was insprted by Mah. 15 of 1969, 5. 6.~—v;il_h eﬂ%ct from 3lst :
® . s These words were substituted for ** levy a local cess ™ by Mah. lSroil'r;D'/'Z, .;a'm_’ua}ry 1965 _
T '?1] ese; words were supstituted for the words ** twenty naye paise ** by Mah. 43 of 1967, s. 5/}, - .
. ¢ These worlds were SUb|u(t11c‘1‘eg' Et;or &ehwg%ds I“l.l%r'll% hundred and fifiy paise* b 15 of 1974 8 5o
s This E&planation was|added by Mah. o 73,5, 2(4). For validati Mzh, 8.

see Joction 2(5:2 of Mah.|28 gf gsﬁ.a 5 of 1o “ | validation o.levy of cess on royalty
- ®Section 152A was inferted by Mah. 15 of 1969, s, 7, with offect from 31sf January 1969 :
7 These words were substituted for * subject to the provisions of sub i ¥ - “ . -

’ Mah. 15 of 1974, s, 8 (1). o o sub-section (2), the local cess *
s This portion yas su tituted for the words 7 shall be paia : by Mah. 35 of 1983, 5. 59.
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154, The State Government may, on the application of the Zifls Parishad Suspension
to whicl th> cess is payable, suspend or remit the collection of cess or any®portion

thareof in any ysar in any area, subject to the jurisdiction of such Zilla Parishad.

and remis-
sion of locsl
cess,

. 155, - (1) A Zilla Parishad to which the cess on land revenus is payable may pass Zilla .
a resolution at a special mesting catled for the purpose, to the effect that in the whole Paishads,
R %* * %

of the District = 2*

of such cess laviable therein'méy be increased by tho State Government and forward
that resolution to the State Government for its consideration. -

4(2) A Panchayat Samiti may, at a special meeting called for the PUrpose, pass
a resolution to the effect that in the whole of the Block, the rate of cess on land re®
venue leviable in respact of lands situated therein may be increased to the extent
specified in the resolution; so however that such increase does not exceed the limit
specified in section 144, 151 or as the case may be, 152 and forward that resolu-
tton to the Zilla Parishad for its consideration; and the Zilla Parishad shall, within
thres months of the date of its receipt, forward the resolution with its views thereon
to the State Government. i '

(3) The resolution undaer sub-section () or (2) shall state the reasons for which '

such incroase has been proposed, and the special purpose for which the praceeds
of th3 increase in th3 rate are to be utilized, and the period for which the increase
in the rate shall continue, '

* the raté 3T .

Santiti's]
power o

* proposs

mcrease -
in rate of
oose,

(4) On receipt of the resolution forwarded under sub-section (7), ortheresolution . - -

and the views of the Zilla Parishad forwarded under sub-section (2), the State
Government may, notwithstanding anything contained in the relevant Code, by
notification in the Official Gazette, detarmine the increase in the rate of cess on land
revenue in respoct of lands situated in the District or Block, as the, case may be;
30 howoaver, that the rate does not ‘exceed 5iwo hundred paise) on every rupee®and

o sgeqify*the date on which the increase in the rate shall take offect and the period -
8 .

* during which it shall continue : -

“[Providod that, where the increase in the rate of cess on land revenus at rate
in excess of one hundred and fifty paise is lovied by the State Government in any
District or Block, then every person in such District or Block who is liable to pay
land revenue of .an amount not exceeding five rupoes, shalt be exempt from pa$-

ment of that amount of the cess, as would be in excess of the cess calculated at
the rate of one hundred and fifty paisc on every rupee of land revenue.)

(5) The increase in the rate, if any, determined » y the State Government
sub-section (4) shall be levied and collected upder the provisions of the relev-
ant Code and paid by the State Government in the manner provided in sub-seetion

(6) after deducting such proportion thereof, as cost of collection as the Sthte Gm'.em-

ment may specify in the order made in this behalf,

! Sub-sections (2) and (3) of sections 153 were deleted by Mah. 15 of 1974, s, 8(2),
* The words “ or in a Block or Blocks as is or are specified in the reselution ™ were deleted by
Mah, 35 of 1963, s. 60(1). . e?
* These words were inserted, ibid., s, 60(3). L ) .
- * Sub-sections (2) 1o (6) were substituted for the original su b-sectionsd2) and (3), ibid,, s. 60(2).
;( Tl):.ese words were spbstituted for the words ** one hundred and fifty paise by Mah. 15 of 194,
8. N@, . . ) 7
> The brackets and words “ (not exceeding ten years)  were deldted by Muh, 28 of ¥973 s.3.
¥ This proviso was added by Mah. 15 of 1974, s. 9(b).

.o

—
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* ' (6) Where any increase in the rate is collected in pursuance of the rcsolution P
* roferred to in sub-seftion (J), fifty per cent. thereof shall be paid to the Zilla ° -
Parishad and the remainder- shall be paid as grant to all the Panchavar Samitis
. in the District in proportion to the cellection of the cess in each Block to be utilized
for the purpose spedified in the resolution, and where such increase in the 1ate is
collected in pursuance of a resolution referred to in sub-section (2), the increase

, o collected shall paid as grant to the Panchayat Samiti concerned to be
utilized for the purpose specified.] ,

. 186. [Power of Zilla Parishad to pass resolution v propose increase e rate of
- land revgnue.] Dclcted by Mah. 43 of 1964, 5. 22. ;

Taxes which  157.. Subject to any general or special orders, which may b¢ madg by the

_may be State Government in this behalf, overy Zilla Parishad may, after observing the
I Zifz preliminary procedure required by section 159, impose any of the following
*  paided taxes and fees for the purposes of this Act, that is to say i—

L % % N * *

(b) a general water tax, if public water taps or stand posts have been installed
for the us® of the pyblic; - .

Y

2 (llause () was deleted by Mah. 16 of 1975, Schedule IL

e ma et
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e (d)  a pilgrim tax ; ’
: .(€) 8 Special tax on lands and buildings ; : .

*[(f) water rates in respect of water supplied to la.nds or bmldmgs from any
irrigation work vesting in a Parishad ;

(fa) a tax on lands benefited by irrigation works or developmant schemes

lands within such distance from such works or schemes receiving water by
‘ percolation or leakage therefrom as the officer duly authorised by the Pari.whad
- may determine regard bemghadto the circumstances of each case) ;]

(g) dhy one or more of the following fees, in any public market, namely :—

(i) a licence fee on brokers, commission agents, weighmen, or measnrers
practising their calling therein ;

Q (#) a market feoforthenghttoexposegoodsforsalemthomarket or
« for the use of any building or structure therein ;

(ili)feesonthereglstratlonofanunalssoldmthemarket - *

’{Prov:ded that,—

(@) notax:mposodasaforewdotherthanasmcmlsamtaryccssorawater
rate shall, without the previous consent of the Government concerned, be
leviable in respect of any building or part of any building or other property
belonging to Government and used solely for any pubhc purpose and not
used or intended to be used for the purpose of profit ;

(ii)notaxonpropertyshallbexmposodmrespcctofanylandon which
local ccss is being collected.]

of instruments of sale,

1958, perty, shall, in the case of instruments affecting immovable property situated within
the Jumdactxon of any Zilla Parishad and executed on or after such date ;

as may be specified by the State Government by notification in the Official Gazette

in that behalf, be increased by one-half per centum on the value of the property so

situated and in the case of an usufructuary mortgage, on the amouut secured by the
_instrument, as set forth i in the instrument. .

. Bom. (2) For the purpose of this section, section 28 of the Bombay Stamp Act, 1958,
I‘Xanhall be read as if it specifically required the paﬁxcuhrs therein re?erned to be
1953 set forth separately in respect of—

(a) property situated in the jurisdiction of any Zilla Parishad ; and ‘.
(b) property not situated in the jurisdiction of any Zilla Parishad, + °

of the State, a grant-in-aid approximately equal to the extra duty realised under

» sub-sec ‘on (I) in respect of propertnes situated within the jurisdiction ot' il
such Zilla Parishad. . h
® 1 Clause (c) was deleted by Mah. 15 of 1974, 5. 10(a), . ¢
L . * These clauses were substituted for the orimml ibid,, s. 10(B), »
. * * This proviso was substituted for the OIIm.nal ibid., 3. 10(c). *
. L J . . L4

Ce e .

undertaken by & Parishad in pursuance of section 100 or section 123 (including .

(3) The State Government shall, every year after due appropriation made by
law in this behalf, pay to each Zilla” Parishad from the Consolidated Fund-

30& 158, ( The otam};l duty imposed by the Bombay Stamp A&t, 1958, .on Stnmp duty
and usufructuary mortgage, respectively of immovable pro- on certain -

tmmovable
P'om-
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’ (4) Every Zilla Jf’arishad shall, out of the amount of grant-in-aid received by
. it under sub-section (3), contribute to the village fund of each panchayat within

: its jurisdiction an amount approximately equal to fifty per cent. of the amount
- receivegl by the Zilla Parishad in respect of the properties situated within the

»  jurisdiction of such panchayat in accordance witk the rules made in this behalf by

the State Government.

. (5 The sum required to meet expenditure by the State Government under sub-
section (3) shall be charged on the Consolidated Fund of the State.

. _ (6) The State Government may make rules for c,zirrying out the purpdses of this
. . section. ' | . '

Procedure 159, (I) Every Zilla Parishad shall, before imposing a tax or fee by Yesolution

;Lﬁgg passed at a meeting of the Parishad— - ' ' :
t?m " (a) select a tax or fee which may under section: 157 be imposed ; and
tax.

(¥) approve rules ‘db'scribing the tax or fee selected ; and

(c) # such refolution and in such rules, specify—

(i) the class| or classes of persons or of property, or of both, which the
d Zilla Parishad | desires to make liable, and any exemptions which it desires
to give (inclu#ing the circumstances or principles on which exemptions can

be given) ;' | '

(i}) the amonnt for which, or the rate at which, it is desired to make such
classes liable ; ,

(i) all other matters which the State Government may require to be so
specified. .

12) When such a ‘i-esolution has been passed, the  Zilla Parishad shall publish the

rules with a notice Fn the form set out in the Fifth Schedule.

. (3) Any inhabi
* or fee, or to the
be made liable s )OS y 1
the publication of the said notice, send his objections in. writing to the Zilla
*Parishad ; and the Zilla Parishad shall take all such objections into consideration,

or shall authorize a Committee of its Councillors to.consider and report on them.

(4) The Zilla ijp'shad. shall take the proposals and all objections recgived théreto
or the report of the Committee, if any, into consideration at a meeting and may
sanction the rules ?vitb. or without modification.

L ] - *

ount or rate proposed, or to the class of persons or property te

.. . | .
Procedure  160. (f) A Zilla Parijshad may, at a special meeting, pass a resolution to
*  for prBpose the abolition of any tax or fee already imposed or a variation in the amount
abolishing oy rate thereof. \ : o
_OT varying : : ’
. afax, (2) Any such praposal shall be dealt with according to the procedure laid down

. i section 159 for the imposition of a new tax or fee; and the notification of the

abolitien or variation of a tax or fee under this section in the Official Gazetle shall

be conclusive proof that such abolition or variation has been made in accordance _

with the provisions ef this Act. - _ ' .

nt of the District objecting to the imposition of the said tax

for, or to any exemptions proposed, may, within one month from
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. *  (3) Nothing in this section shall affect the power of a Zilla Parishad to .
: - propose an increase in “the rate of cess on land revenue under the provisions of . o
section 155. ‘ : , . e ‘

v 16l (/) If any fee inipésed under sub-clause (if) of clause (g) of section Prooedure

157 is not paid on demand, any person appointed by the Chielf Executive Officer i cases -
to collect it may seize and detain such portion of the goods exposed or about to payment
be exposed for sale by the person from whom the market feec is leviable, as will, of fec.
in his opfnion, suffice to defray the amount chargeable.

(2) If any fee imposed under sub-ciause (iii) of clause (g) of section 157 is not
paid onemand, any person appointed by the Chief Executive Officer to. collect
it may seize and detain the animal in respect of which such fee is leviable. . -

(3) All property seized under sub-section (/) or sub-section (2) shall be sent within
‘ twenty-four hours to such officer as the Chief Executive Officer may authorise in this
= behalf, and such officer shall forthwith give notice to the owner of the property
sseized or, if the owner is not known, or is not a resident of the village in which the
market is situated, to the person who was in charge of the said property at the time -
when it was seized or, if such person cannot be found, publish by beat of’drum that
after the expiration of two days from the date of service or publication of such

notice the property will be sold by auction at a place to be specified in the notice: . o

Provided that, when the property seized is subject to speedy and natural decay,
it shall be taken forthwith to the officer referred to above, and such officer shall
proceed to sell it forthwith. : :

(4) If at any time before the sale has begun the amount due, together with all
charges incurred in connectibn with the seizure, detention and publication by beat .
of drum is tendered to the officer referred to in sub-section (3), the property seized
shall forthwith be released.

() If no such tender is made, the property may be sold, and the proceeds of the
same applied to the payment of— _ _ .
(a) the amount due 6n account of the fee, and

(b) the charges incurred in connection with the seizure, detention, publica-
tion by beat of drum, and sale.

o*

a,’ XLV (6) For the purposes of this section, any officer or any other person authoriséd
. ¢ by the Chief Executive Officer shall be deemed to be a publi¢ servant within the
1360, meaning of section 21 of the Indian Penal Code. .

162. -All rules sanctioned under scction 159 shall be published by the  Zilla Publication
Parishad in the District for which they are made, and the tax as described ig the :an'cti oned
rules so published shall, from the date specified in the notice under that section gyle :
(such date not being less than one month from the publication of such notice), with notice. *
be imposed accordingly : . . SR

Provided that,— -
. (@) a tax leviable by the year— ) ' .
(#) shall not come into force except on one of the following dates, thal is o
to say, the first day of April, the first day of July, the first day of® October
L]

o R ot the first day*of January, in any year, and _ .

* (ii) if it comes into force on any day other than the first day of April, it .
shall be leviable by the qgartcr till the first day of April then gext ensuing;

s 1)
S /i f :

* -




6828 Maharashira Zilla Parishads and Panchayar  [1962 : Mah. V
. o Samitis Act; 1961

. (&) on or beforelthe day on which a notice is issued, the Zille Parishud shall g
. publish such further detailed rules as may be required, prescribing the nrode N
: of levying and recovering the tax therein specified, and the dates on which the

—— tax of the instalments (if any), thereof. shall be payable: and

(¢) if the levy off a tax, or of a special portion of a tax, has been sanctioned for
a fixed period only, the levy shall cease at the conclusion of that period, except
o . asregards any unpaid arrears which have become due during the period.

163. [Tux on professions, etc., levied by Zillu Pca}islzad 0 he uo!!éctcdu by pan-
. chayat]. —Deleted by Mah. 16 of 1975, Schedule 1.
W64, | Defandr in |payment b_k'. panchayat}. --Deleted by Mah, 16 of 1475,
Schedile J1. .

o Powersof 165. Ifit at any {ime appears to the State Government on complaint made or _ ”‘ )
State otherwise, that any tax or fee- leviable by a Zilla Parishad is unfair in its in- '

C‘t‘(’)v‘s’fl‘:gg‘é cidence, or that the levy thereof, or of any part thereof, 13 obnoxious to the,
levy of lferests of the general public or violates any promises made or underta.
objectionable kKings given by the State Government or adversely affects the industrial
taxes. development of the District or any part thereof, the State Government

may rtequire the said Zilla Parishad, within such period as it fixes in

. this behalf, to take measures for removing ‘any objection which appears

to it to exist to the said tax or fee and if, within the period so fixed, such require-
ment is not carried into effect to the satisfaction of the State: Government,
the State Government may, after giving the Zillu Parishad an opportunity to give

an explanation, by notification in the Officiel Guzete, suspend the levy of such tax

« or fee, or of such part thereof, until such time as the gbjection thereto is removed.
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CHAPTER X1, ' ' . T
CorrEcrioN oF Taxes o FEEs. ‘
168. (1) When any amount whioh,— _ *  Prosents '
() by or under any provision of this Aot, is declared to be recoverable in' the ‘mz’mt“.
manner provided by this Chapter, or " of tax

(b) not being payable on demand on account of & toll, is claimable as an amount %% foe-
or instalment on account of any tax [ not being a tax referred to in section
163)],%r fee, which is imposed in the District, '

has become due, the Zilla Parishad shall, with the least practicable delay, cause *
$o be presented to the pezson liable for the payment thereof, a bill for the sufn
claimed®as due.’

(2) Every such bill shall specify— e

() the period for which, and -

(b) the property, occupation or thing in respect of which, the sum is claimed,
and shall also give notice of-—~ ’ :

(i) the liability incurred in default of payment, and
(i1) the time within which an appeal may be preferred, ste hereinafter

provided, against such elaim. ,

(3) If the sum for which any bill has been presented as aforesaid is not paid into
the Zilla Parished office, or to a person authorised by any rule in that
behalf to receive such payments, within fifteen days from the presentation thereof
or if no appeal against any claim included in & bill is made under section 175, the
Zilla Parishad may cause to be served 'upon the person liable for the
the payment of the said sym a notice of demand in the form set out in the Sixth -
Schedule, or to the like effect. ' .

167. If the person liable for the payment of the said dum (being & sum to Jesue of
which the provisions of section 161 do not apply} does not, within fifteen. days Y™t:
frém the sérvice of such notice of demand, either— ' -

(a) pay the sum demanded in the notice, or * '
(b) show cause to the satisfaction of the Zilla Parishad er of such
' officer as the Zilla Pariskad bv tule may appoint in this behalf, why he
should not pay the same, -
such sum with all costs of the vecovery may be levied under » warrant cagsed
to be issued by the Zille Parishad in the forin set out in the 8eventh Schedule or
to the like effect by distress and sale of the movable property of the defaulter.

168, Every warrant issued under section 167 shall be signed b the President Warrant by
causing the same to he issued, or by an officer ,authorised by <he Zille - Parishad whom to
L4

for that purpose. . ‘i?ﬂd-
169. (1) Where the property is in-a District, the warrant shall be addregsed to TO.whOﬁ
an officer of a Zilla Parishad.. Emie :

(2) Where the property is in the limits of a municipal corporation, the warran®s addressede  ©
shall, subject to the provisions of sub-section (8), be addressed to the Municipa’-
Commissioner of such corporation. / ¢ . .
, (3) Where thé property is in the limits of a municipal berough, the wherant shall -
be address: @ to the Ohicf Officr o fiw borough municipalipy. . ‘ K

1 This portion was inserted by Mah. 35 0f1963, 5. 61, .
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(4) Where the proverty is within the limits of a municipality, the warrant shall
be addressed to the |president of the mumicipality. -

(5) Where the pr
warrant shall he a
(6) Where the pro

bperty is in the jurisdiotion of another Zilla Parishad, the
fdressed to the President of that other Z:illa Parishad.

perty is in a cantopment, the warrant shall be addressed to the
he cantonment, '

(7) Where the property is not within the limits of such corporation or a mumicipal

borough, municipalit

y, cantonment, the warrant shall be addressed to a Goyernment

officer specified by the State Government in this behalf,

« (8) Where the pro
the Registrat of the (

o Provided that, su

perty is in Greater Bombay, the warrant shall be addressed to
pourt of Small Causes of Bombay : o

[ ]
oh. Municipal Commissioner, Chief Officer, Executive Officer,

President, Government officer or Registrar, may endorso such watrant to a sub-

ordinate officer.

170. Any officer

to whom a2 warrant is addressed by endorsememt or

otherwise may, if the

warrant oontains a special order authorising him in this behalf,

but not otherwise, break open at any time between sunrise and sunset any outet or
inner door or window of & building in order to make the distrass directed in the

warrant, if he has o

onable grounds for believing that such building comtains

property which is liable to seizure under the warrant, and if, after notifying his

anthority and p
admittance :

and duly demanding admittance, he cannot ctherwise obtain

Provided that, such officer shall not enter or break open the door of amy
apartment appropriated for women until he has given three hours’ notice of his
intention and hes given auch women an opportunity to remove themselves.

171, Such officer

may distrain, wherever it may be found, any moveable

Property of the person named in the warrant as defaulter subject to the follow-
ing condttions, excepbions and exemptions, namely :— :

() the following

property shall not be distrained, that is to say,—

(1) the necossary wearing apparel and bedding of the defaufter, his wife and

children,

(473) when the

(#i) the tools of artizane, and

defaulter is an agriculturist, his ‘mplements of hushandry,

seed-grain and surh cattle a3 may be necessary to enable him to-earn his liveli-

hood

® the distress shall not be excessive, that is to say, the property distrained
shall be as nearly as possible 9qual to value to the amount recoverable under the
wirtant, and if anylarticles have boen distrained which, in the opinion of & person,
authorisec® by or under section 168 to sign a warrant should not bave been

so%listrained they

ghall ferthwith be returned ; and

(c) the officer sha]l on seizing the property forthwith make an inventory thereof,
and shall, before removing the same, give to the person in possession thereof at

the time of seizure

a written notice in the form set out in the Eighth Schedule

that the said property will be sold as shall be specified in such notice : _
Provided that, if after the property is distrained and before it has been removed,

sum due by t

defaulter together with all costs, incidental to the notice,

warrant and distres of the'property is paid, the officer shall remove the distress.

| [1962 : Mah.V
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172. (I) When the property seized is subject to speedy and natural saleof . .
decay, or when the expense of keeping it in custody together with the amount to goods e
be levied is likely to exceed its value, the President or officer by whom the warrant ‘:;fpbﬁ’c‘:;‘ig
was signed shall at once give notice to the person in whose possession the ppoperty of proceeds
was when seized to the effect that it will be sold at once, and shall sell it of shle and

accordingly, unless the amount named in the warrant is paid forthwith. fl‘;ﬁg’&u

(2) I not sold at once under sub section (1), the property seized or a sufficient with,
portion theréof may, unless the warrant is suspended by the person who signed it,
or the sun! due by the defaulter together with all costs incidental to the notice, warrant
and distress and detention of the property is paid, be, on the expiry of the time
specified in the notice served by the officer executing the warrant, gold by pub-*
lic auction under the orders of the Zilla Parishad and the proceeds or such
part thereof as shall be requisite, shall be applied in discharge of tir sum due ande -
of all such incidental costs as aforesaid. . .
(3) The surplus, if any, shall be forthwith credited to the district fund, notice ‘.
of such credit being given at the same time to the person from whose possession the B
property was taken ; bub if the same be claimed by -written application to the
Zilla Parishad within one year from the date of the notice, a refund thereof -
may be made to such person, Any sum not claimed within one year from the date
of such notice shall be the propetty of the Zila Parichad. - : .
173. When the warrant is addressed outside the District, the authority istraint
issuing the warrant may by endorsement require the Municipal Commissioner, the and sale -
President or the Officer or Registrar to whom the warrant is addressed to sell the g‘i‘sﬁ‘iif
property distrained, and in such case, it shall be lawful for such President or officer '
or Registrar to sell the propetty and do all things incidental to the sale, and the . ¢

foregoing provisions shall be modified accordingly. Such President or officer or
Registrar shall, after deducting ail costs of recovery incurred by him, remit the
smount recovered under the warrant to the authority by whom it was issued-

]
b Feesand -

174. TFees for— e
(a) eFery notice issued under sul section (3) of section 166, “chargeable.
~ (b) every distress made under section 171, and LI
{¢) the costs of maintaining any livestock seized under the said section 171,
shall bo chargeable at the rates respectively apecified in this behalf in the rules
of the Zilla Parishad and shall be included in the costs of recovery to be levied
under section 167.

-

175. An appeal against any claim included in a bill nresented under sub- Appeals to -
section (1) of section 166 may be made to any Judicial Magistrate, or Bench of guch Magigtrabos.
Magistrates, by whom under the directions of the Sessions Judge such clgss of '
cases i8 to be tried. But no such appeal shall be heard and determinéd, unlesg-—

(a) the appeal is brought within fifteen days next after the presenta.tion
of the bill complained of ; _

(b} an application in writing stating the ground on which the claim of the Zidly o *
Parishad in the case of a rate on lands or buildings, is disputed, has been mde .
to the Parishad within a time to be notified in the notice given of the assessment
or alteration theseof, according to which the billis prepared ; and .

{¢} the amount claimed from the appellant has been deposited by,him in the .
Zilla Parishai office. _ '

. . * ’ - ! ' .
. [}




—Glo.,

Lisbiliy of
buildings
f" { ]

ratos.

6332 Mohgrashira Zilla Parishads and: Pahchayat [1962 : Mah. V
. Sumatrs Aet;, 1961

on account of any tax imposed in the form of a rate on

176. All suma due

lands or buildings or on both, shall, subject to prior payment of land-revenue, if

be & first charge upon the land or building in respeet of which
and upon the movable property, if any, found within or
ar land, and belonging to the person liable for such tax:

any, dag thereupon,
such tax is leviable,
upon such building

Provided that, no arrears of any such tax shall be recovered from any oocupier
who is not the owner, if it has been due for more than one year or for a period during
which such occupier was not in occupation. ; .

éudpeuion of 177. The State Government may, at any time by notification in the

power to
recover by
distress and
sale.

Farming of
tolls or
oertajn fees

Official Gazette, suspend the operation of sections:167 to 172 both imclusive,
o any District; and from such date as is fixed in this behalf in the notification,
every amount due on account of any tax theretofore recoverable under the
said sectigns, shall be recoverabls on application to & Magistrate in the manner
provided In sub-section (2) of section 234 for the retovery of such fines as are
therein referred to, and not otherwise. ' :

178. (1) The Zi
imposed under this A
of clause () of section

@ Parishad may lease the levy of any toll that may be
t or fees which may be imposed under sub-clause (4%) or (¢5)
157 by public auction or private contract:

Provided that, the lessee shall give security for the dus fulfilment of the
conditions of the lease .

() When any toll has been leased under this section, gny person employed by the
lessee to collect the toll aliall, subject to the conditions of the leass, have the power
to seize any vehicle or animal on which the toll is chargeable or any part of its
burden which s of syfficient value to satiafy the demand, and to detain the same :

Provided that, on such seizure and detention he shall give the parson in posse:-
sion of the property seized and detained, a list of the property together with
& written notice in the form set out in the Eighth Schedule that the said
property will be sold |as shall be specified in suth notice under the orders of the
Zilla Parishad v .

[ ]

Provided fmither that, when any article seized is subject to speedy and natural
decay, or when the expense of keeping it together with the amount of the toll
chargeable is likely to exceed its value, he shall inform the person in whose
possession it was that it will be sold at once, and sell it or cause it to be sold

acoqrdingly, unless the amount of toll demanded be forthwith paid.

(3) Wher the collection of any fees has bean leased ﬁnder this section, any person
employed by the lesses to collect such foes shall, subject to the conditions of the lease,
have the powers referred to in section 161. '

(#) Any snm due from g lessee to 2 Zilla Parishad in respect of sny toll or
fees leased under this section may be recovered asan arrear of land revenue. -
L] . . .

479, For all lumim paid on account of any tax or fod undar this Act,
a receipt stating the
shall be tendezsd by the person receiving the ssme. .

L]

. i : i
: . § !
. i - . i

ount’and the tax or fee on acoount of which it has been paid * ’

(.
*
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CHAPTER XII. .

FINANCIAL ASSISTANCE TO ZILLA PARISHADS
. L J
180. [Payment of a sunt equal to 70 per cent of average land revenue, etc., fto
each Zilla Parishad). Deleted by Mah. 15 of 1974, 5. 11. ‘ '

181. [Equalisation grant]. Deleted by Mah. 15 of 1974, 5. 11. .

1[181A" (/) The State Government shall, after due appropriation made by Grantof
law in this behalf, make every year a grant to every Zilla Parishad of a sumequalto "lfive Det?
?[five per cent.] of the average of the amounts of gross revenue realised from forests"f’g;g_‘:} reves -
during the thres financial years immediately preceding 3[each quinquenntum nus o :

commgncing on the 1st day of April 1972, within the limits of the District] : ‘_'%ar[“ ]

4 Provided that, the grant so fixed shall not be altered | during that perind so as:
to be disadvantageous to the Zilla Parishad.}

* Explanation.—The manner or computing the gross revenue from forests in the
District for the purpose of this section shall be such as may be determiged by the
State Government. .

(2) The grant made under sub-section (I) shall be utilised by the Zilla parishad .
for works and development schemes in the forest arecas within the limits of the
District in accordance with such directions as the State Government may, from time

to time, issue in this behalf]

5[182, The State Government shall pay cvery year o a Zilla Parishad a grant Purppsive
for works and development®schemes transferred to the Zilla Parishad under grants.
clause (b) of subssection ({) of section 100 on the terms and conditions specified
in the order made in this behalf by the State Government ;[and in respect of such
works or development schemes vested in a Zilla Parishad under parafraph 2 of.the
Eleventh Sthedule, as may be determined by the State Government ; so however .
that the amount of the grant is equal to the expenditure which may b¢ inctured in -
respect of such works or schemes.] -

Explanatton.— For the purpose of this section, the method of calculating the amount
of expenditure shall be such as may be determined by the State Government.}

[ ]
(183, The State Government shall pay to a Zilla Parishad every year by way of Establish~
an establishment grant a sum equal to 8% * * ¥ * the average cost on mentgranl.

account of the salaries and allowances in respect of— .

(@) the posts which are rendered surplus to the requirements of the State
Goverpment from time to tima consequent on the'transfer of works and develop-
ment schemes to the Zilla Parishad under section 100, and - .

1 Section 181A was ingsrted by Mah. 15 of 1969, s. 8, _ s .
 3These wordy were substituted for ** two per cent” by Mah. 36 of 1972, 5. 4(a) (Hand (). ‘
ibi:i "l:hg(se)\(grds were substitutea for ** any State Five-Year Plap within the limits of the District - ®
. 5. AaX(2). : . =
© 4 Thig proviso was substituteq, ibid..s. 4(a)(3). o .

5 Section 182 was substituted by Mah, 15 of 1969, 5. 9. .
% This was substituted for the portion begining with the words * so however thas*' gnd ending
with * works or schemes " by Mah. 15 of 1974, s. 12, y o

7 Section 183 was substituted by Mah, 22 of 1970, s. 8, .
o - The words “seventy-five per cent. of ** were deleted by Mah. 15 of 1574, 5. 13(a). . : .
. ' o . @ .
. . d . . *
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(8) the posts which are sanctioned, with the approval of the State Governmenr, .
for the Zilla Parishad, from time to time. whether before or after the commence- g
. ment of the Maharashira Zilla Parishads and Panchayat Samitis (Amendment) Maf, e
Act, 1970, consequent on the transfer of such works and development schemes ; ()?(II ,

‘ . ' - - 1
. 1[(c3 the posts determined or laid down by the State Government under 970,
sections 243 and 243-A of this Act and not covered by clavses ta) and (b) of this
section :

Provided that, in all cases, the posfs must have beess created and filled in by the
Zilla Pgrishads.) T .

« Explanatior.— For [the purpose of this section—

(@) any such posis do not include posts expenditure in respect of which is. debited
' ®to the provisions of such works and schemes, -

]

|
(b) salaries and allowances include [pensionary and] such other charges incuried
by the Zilla Parishads in relation to any such posts as the State Government may,
from time to time, determine.] ] *

184. [DRficit Adujstment grant]. Deleted by Mak. 15 of 1969, s. 11, with effect
from 1st April 1968. | '
Local cess  185. Ifin pursua 1‘ of the proposal of a Zilla Parishad or of a Panchayat Semiti,
matching 3 cess on land revenue at a rate in excess of the minimum rate prescribed by this
Brant. Act is levied by the State Government in the whole of the District or in a Block,
the Zilla Parishad ¥[or as the case may be, Pynchayat Samiti]shall be paid every year
by the State Government a local cess matching grant which shall be a sum calculated
in such proportion as may be prescribed by the State Government. 4Where the
grant is to be paid to @ Panchayat Samiti, it shall be treated as a Block grant and paid
to it through the Zil Parishad.]

L]
sk * T * * * * * ok

: ! Clause (c) was substituted for the proviso by Mah. 15 of 1974, s, 13(8).
. *These words were inserted, ibid,, 3. 13(c).
* 3 These words were inserted by Mah. 15 of 1974, s. 14(a).
¢ These worcs were added, fdid., s. 14(B), .
& The words *“ If the grant. to be paid tc the Panchayat Samiti shall be paid through the Zilla
ighad > were deleted by Mah, 35 of 1963, s. 63,

<

e

E .
- ”
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186. (I) The State Government may, huving regard to the progress of develop- Incentiye

-mental activities of each of the Zilla Parishads. give to each Zilla Parishad a grant granus,

to such extent and of such amount determined under sub-section (2), as would in
its opinion act as an-incentive to speedier development. . .

(2) The standards by which the progress of developmental activities of individual
Parishad should be assessed and compared with those of others, and the extent
and amount of the grant to be given. shall. be such as may be prescribed by the
State Gm:ernment. , .

187. The Statc Government shall pay to each Zilla Parishad every year in Girants {-:H.
such manner, and fo such extent. as it may delermine, grants for such works and Plan .
development schemes relating to any subject enumerated in the District List as are Schemes.
included in the Development Plan of the State. o

188. The State Government shall give every year to each Panchayar Samiti gy,
through the Zilla Parishad of the District in which the block is situate. a grant or erants,
grants for carrying out such works and development schemes of such types as the
State Government may specify in this behalf, regard being had to the subject
enumnerated in the Second Schedule. .

189. [Land Revenue Recoupment Fund|. Deleted by Mah. 15 of 1969, 5. 12.

CHAPTER XIII

SANITARY AND OTHER POWER. .

190. The Chief Executive Officer or any person autherized Ky him in this Power 1o
behalf, may at any time between suarise and sunset, on giving reasonable notice, enter and
enter into and inspect any buildings and lands, and by wrilten notice direct MSPeet
that all or any purt thereof shall be cleansed, cleared, or otherwise put in § proper bl,“,;ft;m
state for sanitary reasons.
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191, Whoever, being the owner or ocoupier of any building or land, Finby .
whether tenantable or otherwise, suffers the same to be in a filthy or unwholesore ‘};‘“Ll'v
state, or, in the opinion of the Chief Executive Officer, a nuisance to persons residing ¢
in the neighbourhood, or overgrown with prickly pear;or rank and noisome vegeta-
tion, and who does not, within a reasonable time after notice in writing from any
person authorized by the Chief Executive Officer in this behalf to cleanse, clear or
otherwise put the eame in a proper state, comply with the requisition contained in '
such notige, shall, on conviction before a Magistrate, be liable to a fine not

exceeding rupees twenty-five, and if the offence be a continuing one, to a further - .
fine not exceéding rupees five for every day during which the said offence is ,
continued after conviction. _

192. The Chief Executive Officer, or any personvautlioﬁsed by kim in this behalf, foweisand
may at any time by written notice require that the owner of, or any person who dutios with
has control over, any well, stream, channel, tank, or other  source of water supply sourees of
ghall, whether it is private property or not, ' watet supply

(a) if the water is used for drinking, e

_ (5) keep and maintain any such source of water supply, other than a stream, -
in good repair, or
(#%) within a ressonsble time to be specified in the notice, cleanse any such
source of water supply from silt, refuse and decaying vegetation, or

. (44} in such manner as the Chief Executive Officer directs, protect any such
source of water supply ﬁ_‘om poliution by sarface drainage, or
(tv) desist from using and jtting others to use for drinking purposes ¢
. any such soutce of water supply which not being & stream in its nabtural flow,
is in the opinion of the Chief Executive Officer unfit for dm'x‘kmg. or
. {v) if notwithstanding any such notice under sub-clause (w), such use con-
tinues and cannot in the opinion of the Chief Executive Officer be otherwise
prevented, close, either temporarily or permanently, or fill up or enclose or fence -
in such manner as the Chief Executive Officer considers sufficiest to prevent such .«
use, such source of water supply, or ' :

(vi). drain off or otherwise remove from any such source of water supply
or from any land or premises or receptacle or reservoir attached or adjacent
thereto any stagnant water whick the Chief Executive Officer considers to be
injurious to health or offensive to the neighboarhood ; L.

{%) within twenty-four hours of such notice, repair, protect or enclose in such -
manner as the Chief Executive Officer may direct: 8 approve, any such source of
water supply, whether used for drinking purposes or not, other thag a stream . .
in its natural flow, if for want of sufficient repair, protection or enclosure, sgoh :
source of water supply is in the opinion of the Chief Executive Officer dangerous : |
to the health or safety of the public or of any persons having occasion to use or - ®
to pass or approach the same. ‘ ' T . |

. N
193. If the owner ot the person having controlas afvressid, fails or aieglects Bemedy os

e tocomply withany such requisition within the time required by or under the provisiong complance .
,of section 192 the Chief Executive Officer may, and, if in the opinion of the Chief wita

Exeoutive Officer immediate action is necessary to protect the health or safety of ansﬁ w
person, shall at onee, procesd tqe.xacuﬁe the work required by such netice ; and
) .. *
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the expenses incurred thereon shall be paid By the owner of, or person having con- °,
trol over, such water supply, and shall be recoverable in the same manner as °* -

Provided that, in the case of any well or private stream or any private channel,
tank or other of water supply, the water of which is used by the public or
by any section of the public as of right, the expenses incurred by sach owner or
person having control may, if the Zila Parishadso directs, be paid from the
portion of the district fund at the disposal of such Zills Parishad. .

194. (1) The Chief Executive Officer may by public notice, which shall be P
‘put up at the spring, tank, well or other place concerned and otherwise as required
by this Act, set a; blio springs, tanks, wells and other places and eparts of
Publio. water or drinking or for bathing or for washing clothes,
or animals or any other purpose mted to promote the health, cleanliness,
comfort, convenience of the inhabitants ; and with the consent of the owners, may
also set aside any private springs, tanks, wells or other places for any of the

(?) Th3 Chief Bxecutive Officer may, during epidemics, on receipt of
a certificate from any medical officer in the employ of the Zilla Parishad or of
the Government stating that such action is desirable, summarily by notice prohibit
the use of water any source to which the public have access. Such notice
shall be served by putting up a copy thereof near the source of water supply or
by beat of drum stating the number of days during which such prohibition shall
last. The Chief Executive Officer may extend or modify the notice from time to
time without the production of & further certificate. . =

.(c;) bathes in or defiles the water in any place set apart for drinking parposes
y the Chief Executive Officer or in the case of private property, by the owner

thereof, or ' .
(b) deposits any offensive or deleterions matter in the dry bed of any place *
set gpart as aforesaid for drinking purposes, or
1g in any place set apart as aforesaid for drinking or bathing,
or

* (d) washes any bmmn.l or any cooking utensils or wool, skins, or other foul
or offensive substance, or deposits any offensive or deleterious matter in any

place sot apart as pforesaid for drinking purposes or bathing or washing clothes, -
or

(¢) allows the water from & sink, sower, drain, engine or boiler, or any other
offensive matter ing te him or flowing from any building or land belong-
ingsto or occupied by him, to pass into any place set apart as afocesaid for drink-
ing purposes or for bathing or for washing clothes,
ehall, on conviction before a Magistrate, be liable to a fine not ing ru
fifty, and if the offence be a eonm one, to a further fine not m ru;g
ten for every day during which the 6aill offence is continued after conviction. .
. - .

196. sWhen any pogl, ditch, tank, pond, well, hole or any waste or stagnant
water, or any or receptacle of foul water or other offensive or injurious *

_ matter, whether it be within any private enclosure or otherwise, shall appear , ° ¢

0 the Chief Executive Officer to be Jikely to prove injurions to the health -of the -
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% inhabitants or offensive to the neighbourhood, the Chief Executive Officer may by

*  written notiee require the owner of the same to cleanse, fill up, drain off or remove
the same, ox to take such measures as shall, in his opinion, be necessary tos abate
or remove the nuisance. . 3 ot

197. (1) If the Zilla Parishad is of opinion that any place in the District which is Closing of
used for the disposal of the dead is in such a state a8 to be, or to be likely to become Biacts s, -

injurious to health, it. may communieate its opinion, with the ressons therefor t0 dead. - . i

the Commissioner. The Commissioner may, thereupon, after such further inquiry, - IR

if any, ashe may deem fit by notification direct that such place shall cease to . -
be 80 used from such date as may be specified in that behalf in the notification.

(2) A copy of the said notification with s translation thereof in Marathie .
shall be published in the local newspapers, if any, and shall be posted up at the

- Zilla Parishad office and in one or more conspicuous spots on or near the place
4P whichit relates. g
« (3) Any perzon who buries or otherwise disposes of any corpse in any such.
after the Zate specified in the said notification for GIOBII;IB ?l)nse.;eof 01.'y espl::;
ocorpse in any unoocnpied Government land not set aside for the burial of the dead
under the. provisions of any law for the time being in force or by eatablished usage, '
shall, on conviction, be liable to a fine not exceeding rupees one hundred. .

198, (1) The Chief Executive Offiver or any person suthorised by the Chief Guist
Executive Officer in this behalf, may enter at any tune after reasonable notice, into Exomm'f;:.
any building or premises in which any dangerous and infectious disease is reported sohave

or suspected to exist for the purpose of inspecting such building or premises. powe!,t;
(2) No such inspection shall be made except between sunrise and sunset. mm

(3) If the Chief Exécutive Officer or any person 8o authorised is of opinion that. the ﬁ; ‘;‘.2,,‘“
cleansing or disinfecting of a building or premises or of a part thereof, or of hury where
articles therein likely $o-retain infection, would tend to prevent or check the epread Rfections
of any dangerons and infections disease, he may by notice requite the owner Of exiss, =
oooupier to cleanse or disinfect the same within a time to be specified in such notice: gfis&xfoouon .

Provided that, if the Chief Executive Officer or the person so authorised considers that eto, . .

- immediate action is necessary or that the owner or oceupier is, by reason of poverty

»y oz otherwise, unable effectually to comply with his requisition, the Chief Executive
™ Officer or the person so authorised may himself cause such building or premises or '

' articles to be cleansed or disinfected, and for this purpose may cause such articles .
to be removed from such building or premises ; and the expenses incurred by him :
under this sub-section shall be recoverable from the said owner or occupier unless
he was, by reason of poverty, unable effectually to eomply with its requisition.,

199. (1) The Zills Parishad shall, from time to time, notify places at which Zila

axticles of clothing or bedding or other articdles which have been tof_x_"alm t;
infection from any dangerous and infectious disease may be washed Ol‘fm-l'f" . &
disinfected. : pradyireg _

(2) The Zilla Parishad may direct the destruotion of clothing, bedding or other 2EX1in8
articles likely to retain such infection, and shall, on demand, give compgnsation ¢ 1te
o for the urhn{asdesl.zoyed. _ : . . mfm,

. (3) Whoever washes such clothing or bedding or other articles at any place other articleamay
*than thoee seb apart for such purposes under sub-section (Z), shall, on ‘conviction, bo desttersd;
b:liablofanﬁnnotmeeding;uprﬁfty. N “‘"""_'

(O . ' _

. . ) . [
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Otatguotiom  200. (7) Whoever on any part of a public road, land or building, after s
aad it has vested in, pr has become the property of, & Zilla Parishad ahf]]lnlgmﬂd, or
sot up, any wall or| any fence, rail, post, stall, verandah, platform, plinth, step or
rosds, any projecting cture or thing, or other encroachment or obstruction, or shall
and or deposit, or cause to be placed or deposited, any boz, bale, package or merchandise
widing or any other thing pn any part of any such road, land or building, or in, or over,
+ Or upon, any open drain, gutter, sewer or agueduct in such road, land or
building, shsll, on conviction, be punished with fine which may extend to
twenty-five rupees. . .

encroachment, and the expense of such removal shall be paid by the pgmon who

- o has caused the obstruction or encroachment, and shall be recoverable in the
same manner a8 an amount claimed on acoount of any tax recoverable under
Chapter XT s C :

Provided that, before proceeding $o remove any such obstruction or encroachs
ment, the Zilla Parishad shall by written notice call upon the persor who has
causéd sech obstruption or encroachment to remove it within & reasonable time
to be specified in [the notice, or to show cause why the same should not be
removed.

* (2) The Zills :ﬁ:ahad shall have power to remove any such obstruction or

(3) Nothing contained in this section shall prevent a Zilla Parisked from
rary occupation of or erections on any public road, which
its property, on occasions of festivals and ceremonies, or for

the piling of fuel on any part of such road for not more than fifteen days and
. in such manner as pot to inconvenience the: public: er any individual.

(#) It chall be competent to the Zilla Parishad to lease or to permit a
tomporary vee of land forming part of a public road when such land is not,
ta the opinion of the Zillz Parishad, required for a public road or for any other

i8 Act for a period not exceeding seven yéars. ' °

Powertof, ~ 201, The President, Vice-President, or anyCouncillor or officer authorised by
oy the Zilla Parishad in this behalf may st all ressonable times enter into any place Bom.
moasures, eto. (Other than a place prescribed by rules made under the Bombay Weights and X¥ o
*Measures Act, 1932), or under any law corresponding thereto in force in any part 1932
of the State where | weights or measures or weighing or measyring instruments
the purposs of trade, and inspect such weight2 or measures
suring instrumenta, : o

or weighing or mes

g‘nw 202. (7) The Chief Executive Officer may, from time to time by written

peeplies. ; otice, ::j;njre the owner of any premises or part thereof either to put up by means

of 8 metal plate number or sub-number on such premises or part thereof in such posi-

tion and manner asmay be specified in such notice, or to signify in writing his desire
that such work shall be executed under the orders of the Chief Executive Officer.

. {2) Any person who destroys, pulls down or defaces any such number or ub-namber
. o} puts up any number or sub-number different from that put up by crder of the
Chief Executive Officer and any owner of any premises or part thereof who does not
«t his own expense keep such number or sub-namber in good order after it has been ®
. put up thereon shall, on tonviction, be punished with fine which may extend, °
to twenty Tupoes. ' ‘ .

[ - . '
: *
o " : L]

S
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(3) Where & pumber ar sub-mumbar is put up on any premises er part thereof
under the. orders of the Chief Executive Officer in accordance with sub-section (7),
the expenses of such work shall be payable bythe owner of such premises gr part
thereof, as the case may be : .

Provided that, the maximum rate of charge for such work shall be fixed by the
€hief Executive Officer. _

Ezplangtion.—In this section ‘ premises ’ means a house, out-honse, stable, shed,
hut or other structure whether of masonry, bricks, wood, mud, metal or any other te
material whatever whether used as a human dwelling or otherwise. ' . :

Public’ Markets, | ..

203, () The State Government may, upona representation n:ade by a Zilla Porishad Veotlagof ©
by notification pubbshed in the Qfficial Gazelle and in such other manner as may-market
Be prescribed by rules made by the State Government, declare that any place "62%
within the District shall be a public market.

- )
(2) Every such notification shall define the limits of the public market so estab-
lished, and may for the purposes of this Act include within such limits such local
areas as the State Government may direct.

(3) Whenever the State Government declares under sub-section (I) a place to
be a public market, no person shall, notwithstanding m;{thing contained in any
other law for the time being in force, within the area of such public market or
within a distance thereof to be specified by notification in this behalf in each case
by the State Government, set up, establish or continue or allow to be continued ‘
any other market, ~ ' '

(4) Whoever in contravention of this section, seta up, establishes, coatinues or
~ allows to be continued any market shall, on convietion, be punished with fine which *
may extend to five hundred rupees, and in case of a continuing breach with fine .
which may extend to one hundred rupees for each day after the first during which o *
the breach continnes. B :

(5) For the purposes of this section, a person shall be deemed to have set upy
established, continued or aliowed to be continued a market if such market is held on
land owned by him ; and the onus of proving that the market was held on such land
without his knowledge shall lis on him. .

(6) Nothing contained in this section shall be deemed to empower the State
Government to declare any place as a public market for-the purchase or sale of stich o

Bem, agricultural produee, the purchase or sale of which is regulated by or-under the Bom- f.
.foH bay Agricultural Produce Markets Act, 1939, or under any other law corresponding .

1839,

» divect that the peovisions herein relatingto private markets shall apply to the Siste

therete in force in any part of the State,

Private Markets.‘ ' ' .-

. . *
204. (I) The State Government may, by notification jn the Official® Qazette, Power of

. Villages specified therein, and thereafter, unless due cause is shown to the contrary tospply these
to the satisfaction of the State Government, those provisions shall apply to the provisions to

villages aforesaid, a.ﬂ'rex the expiry of six months fromr the d&fe of the notiﬁqsﬁon.'%.
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* « (2 Inany villages to which the'ﬁrbm'sions ‘epply as afaresaid, the Marketa % .

and Fairs Act, 1862, shall cease to apply in relation to such villages except as 1gee®
respeciy things dond oromitted to be done before such crsser of operation of the Bom

*  Markets and Fairs Act, 1862, and the provisions of section 7 of the Bombay fvof

General Clauses Act, 1904, shall apply to such cesser as if the Markets and Fairs Bom.
Act, 1862, had then been repealed by a Maharashtra Act. I g‘.

' ! . - " Bom,
IVof

* 1s62.

Provision ss . 208, {7) No perfon shall establish or maintain a

private market except under
folicences »

required for licence granted b}‘# the Zilla Parishad. .
D tea: * (2) The Zilla Parishad as respects markets lawfully in existence in any
- village on the date on which the provisions herein relating to private markets
. " apply to that village shall, and a8 respects other markets may, grant a licence
under sub-section (), subject to such conditions as to sanitation, drainsge, water
supply, width of paths and ways, weights and measures to be used, and rents and
fees to e charged in such markets, as the Zilla Parishad may think fit.
. ' | -
Procedure to 206, Any person claiming a right to levy foes of the nature specified in
' :’:;‘a‘:g:‘g‘ clause (g) of section 157 shall first apply to such officer a8 the Zilla Parishad ‘may
right to appoint in thisbehalf, who may grant him a certifioate recognising his right in this
levyfess.  behalfand on such certificate being submitted to & Zilla Pasishad it shall, jn
granting him licence under sub-section (2) of section 205 "allow the licensee to
levy such fees. /
Grounds of 207. Indeciding whether togrant a certificate or not,the officer authorized
‘m"n "% under section, 206 shall take into consideration any representations which may
lovy fees,  be‘made to him in writing or otherwise, against such right and also the following
. circumgtances, that is to say— *
* . (a) whether the applicant is entitled by long usage to levy such fees ;
' (b) whether ke i8 entitled to levy them under the special sanction of the State
. Government or in accordance with the provisions of any law in force in the village
* to which these provisions apply. S
. ’ | .
*Buit for 208. Any persoﬁ aggrieved by an order refusing to grant a certificate under
e elacy section 206 may, within six months from the date of such order, institute a suib
feea, to establish the right which he claims, and eubject to the result of such suit, such
. orfler shall be :
Poe fof 209. When a licence gré.nted under sub-section (2) of section 205 does not permit
: licones. the levy of any fees, it shall be granted free of charge, but when such permission
e i given, a fee not exceeding such amount as may be fixed by bye-laws in that
*  bghalf may be charged for such licence. -
Suspemion 210, A Ticence 'under section 205 shall, unless it otherwisp directs, remain in =
:‘f;;“?"“*‘ force for the financial year during which it has been granted, but it may at any, *
licento. time be stspended jor cancelled by the Zilla Puriskad for breach of any of its -
conditions onlevy, of any unauthorised fees. . *
. _ ’ : ' .
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. 211. Any person aggrieved by an order made by a Zilla Parishad under the Appeat  «
«  powers vested in it by section. 205, 206, 209 or 210 may appeal, within thirty S830st"
L : days from the date thereof, to the Gommissioner, Whose decision shall be final. Gilla
Payiskad.
212. If the Zilla Parishad fails to grant a licence under sub-section (2) of section Failure to
205 for & period of two months from the date of the receipt of an application for m and -
| such licence, any person aggrieved by such failure may apply to the Commissioner, applications
. who may rejebt the application or may direct the Zilla Parishad to grant licence sgainst such
or grant it himself, and his decision shall be final. order.

213. Any person— : * Penalty for.
(a) establishing or maintaining a market for which a licence has not been granted vrlicensed
under sub-section (2) of section 205 ; or . &
(b) opening or keeping open a market for which the licence has been cancelled .
» ? under section 210 ; or ' .
" (¢) opening or keeping open a market during the period of suspension under ‘
+ gection 210 ; :

shall be punishable with fine which may extend to one hundred rupees,und, if the
breachis a contiuuing one, with further fine which may extend to ten rupees for
every day after the first during which the breach is proved to have been persisted in .

Fatrs,

214. Subject to apy rules made by the State Government as to fairs. under Provision
any law for the time being in force, the provisions relating to public markets
contained in clause (g) of section 157 shall apply to fairs, agricultural shows yarhets
or industrial exhibitions, not being fairs, agrieunitural shows or industrial applicabls to
- exhibitions held by the State Government. Aairs, oto.

. Public Cart Stands. .

* 215. () The State Government may, by notification in the Official Gazette powerof =
direct that the provisons herein relating to public cart stands shall apply to such State
local areas as may be specified therein ; and thereafter, unless due cause is shown gwt-
to the ccntzary to the satisfaction of the State Government the provisions aforesaid thess pro-

’ shall from a date specified in the notification apply to such local areas accordingly. h'i:'in' to
— (2) In any local area to which the provisions aforesaid apply, the provisions of _
Bom, the Bombay Public Conveyances Act, 1920, in relation to public. cart stends o

Tof shall cease to apply to such local area ; except as respects things done.or omitted .
4920 4o be done before such cesser of operation of the Bombay Public Conveyances Act,
VILof 1920, and, the provisions of section 7 of the Bombay General Clauses Act, 2904

1920. ghall apply upon such cesser as if the Bombay Public Conveyances Act,'1928, had ~ * .

ﬁ?‘ then been repealed by a Maharashtra Act. . -
1904, . .
Bom. : \ . - ®
. Yg&f 216. (1) A Zilla Parishad may construct or provide,and maintain halting places Pyovisdon of
and cart stands, and may levy rents and fees for the use of the same. s publio :

(2) A statement in the Marathi language of any rents.and fees prc-fribed by
#  bye-laws made by the Zilla Parishad for the use of any such place shall be put
* .in a conspicuous part thereof. . . .
L ] ¢ .
0)/174—48 e .. . . -
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Probibition 217, Where a |Zille Parwshad has provided » halting place or cart stard, the

e iace, Chief Executive Officer may, with the approval of the Zulla Parishad, prohibit the

P rsideof  use of any other ublic place or the sides of any pmblic road for the same purpose

\&lﬁwm by any person within such distance thereof, as may be fixed by the Chief Executive

ati.;.:!r.t oto. Officer by a gemeral or specisal order.

Licence o 2i8. (I) No person shall continue to keep apen in any loca.l ares & vaie
:'W cart stand lawfully established at the commencement of the provisions aforesaid
carbsband  in that local area or open a new cart stand unless he annually obtains from the
i:; g:'em Chief Executive r a licence to do so. .

meancomend *
of these {2) The C]nef Executive Officer shall grant a licence, subject to such aegulations
provisians. o g4 {0 supervision and inspection and to such conditions as to censervancy as may
be prescribed by bye-laws made by the Zilla Parishad in this behalf.

(3) The Chief E}ecutwe Officer may also levy on every licence gnnted nnder
this section a fee not exceeding one hundred rupees per annum.

Special provisions for Town Planning en the
. Hyderabad area of the State.

219—-226A [Repealed by the Maharachira Regwml and Toun Pldumag Aot
1966 (Mah. 37 of | 1966), 5. 165 fz)] !

-




e ]
Replsesment Series No, XXXVIII—p. 91 : .
1963 : Mah. V1 = Maharashtra E Parishads and Panchayat 6843-6844
' , Samitis Act, 1961 - . .
Provisions regarding notices, etc. . .
887. The service of every notice and presentation of every bill under this Act Be:ivfoe oi;c
oh any person or to any person to whom it i8 by name addressed shall, in Dotees &5
all cases not otherwise specially provided for in this Act, be effbcted by ;;’:};:"’"
& Zilla Parishad or by an officer or servant or other person authorised by the -
Zilla Parishad in this behalf, or on such terms ss may be agreed upon, by any
officer or servant of the Government— .

(a) by giving or tendering the notice or bill to the person to whom it is
ad: ; oF ‘

(5) if such person is not found, by leaving the notice or bill at his last known
place of abode, if within the Distriot, or by giving or tendering the notice or bill
to same adult male member or servant of his family ; or -

(¢) if such person does not reside within the District, and his address elsewhare
is kown to the President or other person directing the issue of the notice or bill,
then by forwarding the notice or bill to such person by registered post under .
cover bearing the said address; or

(4) if none of the means aforesaid be available, then by causing the bill or notir~
to be affixed on some conspicuous part of the building or land, if any, to which
the bill or notice relates. -

228. When any notice under this Act is required or permitted by or under Bervice of
this Act to be served upon an owner or occupier of any land or building it shall not ‘:‘:::;_
be necessary to name the owner oi occupier therein, and the service thereof, in gmpa..-.o:
oases not otherwise specially provided for in this Act, shall be effected pither— lands and

(a) by giving ot tendering the notice to the owner or occupier, or if there be
more owners of occupiers than one, to any one of them ; or

(b) if no such owner ox occupier be found, then by giving or tendering the notice
to some adult male member or servant of the family of any such owner or occupier
as aforesaid ; or

(¢) if none of the means aforesaid be available, then by cahsing the notice -

. :.;la be fized on some conspicuous part of the land or building to which the same
tes. ' A

229. Every notice which this Act requires or empowers 8 Zilla Pariskad or the Pyblic sad
Chief Executive Officer to give.or to serve either as a public notice, or generally, of 57 bow
by provisions which donot expressly requirenotice to be given to individusls 4o be
therein specified, shall be deemed to have been sufficiently givdn or serveg if published. -
& copy thereof is put up in such conspicuous part of the Zilla Parishad office during
such period and in such other public buildings and places or is published in such
local papers or in such other manner as the Zilla Parishad in bye-laws in this

-
.

behalf directs. ‘ . )
230. (I) No notice or bill shall be invalid for defects of form. . = . Defeative
(2) When any notice under this Chapter requires any act to be done,and for SB2%tse -

" which no time is fixed by this Act, the notice shall fix a reasonable time for doing notice or bl
the same, _ ' ¢ .

(3) In the event of bon-compiiance with the terms of nocice, the Zilla Parishad or ,
the Chief Executive Officer may take such action or such steps as may be necessary . .
for the doing of the act thereby required to be done all the expenses thereby
incurred by the Zilla Parishad or the Chief Executive Officer -shall be paid °
by the Eerson or perions upon whom the notice was served, sad a3 be
recoverable in the mannsr provided in section 233. *

L ~
L - . *- . : -
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g31. Whoever disoheys or fails to comply with any lawful direction given by tl_’mﬂl_vﬂ‘. ,

any written notice issned by or on behalf of a Zills Parishad under any power
conferred by this Chapter, or fails to comply with the conditions subject tp which djsobodience
any permission was given to him by or on behalf of a4 Zilla Parishad or the notices
Chief Executive Officar under any power so conferred, shall, on conviction, before Pusiehable
a Magistrate if the disobedience or failure is not an offence punishable under any other o
other section, be punished with fine which may extend to fifty rupees and to Section.
a further fine which may extend to five rupees for every day during which the

gaid disobedience or failure continues after the date of the first conviction s

Provided that, when the notice fixes;a time within which a certain act is to bet
done, ang no time is specified in this Act, it shall rest with the Magistrate to deter-
mine whether the time so fixed was a reasonable time within the meaning of this .
Aot » _

233 (I) Whenever, under the provisions of this Ach, any work if Tequired ZiWlla :
.to be- executed by the owner or occupier of any buildings or land, and default is Parihadin
made in the execution of such work, the Zilla Parishad or the Chief Executive ownet o
Officer. whether any penalty is or is nobt provided for such defSult, may oocupier
couse sach Wwork to be executed ; and the expenses thereby inourred shall, unless DY, 0zeot
otherwise expressly provided in this Act, be paid to it by the person by whom recover » ~
sach work ought to have been executed and shall be recoverable in the same sxpenses,
manner a8 an amount claimed on account of any tax recoverable under Chapter

XI either in one sum or by instalments as to the Zilla Parishad inay seem fit.

(2) If the defaulter be the owner of the btiilding or land, the Zilla Parishad or _
Chief Executive Officer may, by way of additional remedy, whether & suit or ~
proceeding has been brought or taken against such owner or net, require, subject
to the provisions of sub-section (3), the payment of all or any part of the expenees.
payable by the owner for the time being, from the person who thenjor any time
theyeafter, occupies the building or lsnd under such owmer ; and in defpult
of payment thereof by such occupier on demand, the same may be levied from
such ocoupier; and every amount sv leviable shall be recoverable in the same
manner as an amount olaimed on account of any tax recoverable under e
Chapter X1 ; eviry such ocoupier shall be entitled to deduct from the rent paysble
by him to his landlord so much as has been so paid by or recovered from such
occupier in respect of any such expenses. *

(3) No oocupier of any building or land shall be liable to pay more money in

of any expenses charged by this Act oo the owner thereof, than the amount
of rent which is due from such ocoupier for the building or land in respect of which
such expenses are payable at the time of the demand made upon him, or which
at any time after such demand and notice not to pay the same to his landlor@,'has .
accrued and become payable by such ocoupier, unless he neglects *or refuses,
upon gpplication made to him for that purpose-by the Zills Parfthad =
or Chief Executive Officer truly to disclose the amount of his rent, and thename and .
address of the person to whom such rent is payable ; but the burden of proof that i
the sum demanded of any such occupier is greater than the rent which was due by *
him at the time of sach demand, or which has since accrued, shall be upon sich  *
eccupier : . :

Provided that, nbthing herein contained shall be tgken to affect any spectal -

* gontract made between any such ocoupier and the owner respecting the payment .
of the expenses of any such worka as aforesaid. - . e S
] N .- . -
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Bxpensesor 233, Ifa dispute arises with respect to any expenses or costs which are by
m:?:,d this Act, directed to be paid, the amount, and if necessary the apportionment of the

. same, shall, save where it is otherwise expressly provided in this Aot, be-ascertained

recovered. * gnd determined by the Zilla Parishad and shall be recoverable in the same

manper a8 &0 amo

t clsimed on account of any tax recoverable under
Chapter X1. :

. Peweref 234. (1) The Chief Executive Officer may direct any prosecution for any

ﬁ,; Offiger to Public nuissnce whateyer, and may order proceedings to be taken for the recovery of .

presosute.  any penalties, and for the punishment of any persons offending against the provisions
-of thia Act, or of any bye law thereunder, and may order the expenses of such prosecu-
tigns or other proceedings to be paid out of the district fund : *

Provided that, no

gion of such offence.

(?) Any prosecution under this Act er under any byelaw thereundernay, save as

therein otherwise provided, be instituted before any Magistrate ; and every fine or -
penalty imposed under or by virtue of this Aet or any by law thereunder, and alse

. all claims to compensation or other expenses for the recovery of which no special
: provision is otherwise made in this Act, may be recovered on application to such
Magistrate, by the distress and sale of any movable property within the iimits of

his jurisdiction belo to the person from whom the money is claimed.

Damage t¢ 235. If through any act, neglect ordefault, on acecount whereof any persom
- il Parished 8hall have incurred any penalty imposed by or under this Act, any damage to the
Eope.rty property of any Zillla Parishad shall have been caused by such person, he shall be
wmsde  ighle to make good such damage as well as to pay such penalty, and the value
‘e of the damage shall, in case of dispute, be determined by the Magistrate by whom
the person incurring such penalty is convicted, and on non-payment of such value
» on demand the same shall be levied by distress, and such Magistrate shall issne

* his warrant accordingly. :

Altemnative  £36. In lieu of any process of recovery allowed by or under this Act or in
trooeglun case of failure to realise by such process the whole or any part of any amount recover-
¥ sait, able under the provisions of Chapter XI or of any compensation, expenses, charges
* or damages awarded under this Act, the Zilla Parishad may sue in any Court of
competent jurisdiction the persons liable to pay the same, as also any other

person who may have in uny way caused any injury to any property, righte or

. priv'i}egea of the Zilla Parishad.*

m‘“‘ 23% (1) Any police officer. may arrest any person committing in his view

officers. any offence against any of the provisions of this Act or of any bye law thereunder,

¢ . if the name and address of such person be unknown to him, and if he declines to give
"'« his pame and address,| or if the police officer has reason to doubt the accuracy of

«  suck name and ad if given, any such person may be detained at the station-

house unfll his'name and address shall be correctly ascertained ;

Provided that, no parson amested shall be detained without the order of & Magm—
trate, longer than shall be nevessary for bringing him before a Magistrate or than
twenty-four hotirs @t| the uimost. *

secution for an offence under this Aet or of any byelaw
thereunder shall be instituted except within six months next after the commis-
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. * (2 It shall also be the duty of all police officers to give im_m_ediate‘information.
e to the President or an officer of the Zifla Parishad of the commission of any offence
. against the provisions of this Act or of any bye-law thereunder, and to asgist all

Zilla Parishad officers and servants working under the Zilla Parishad in the exercise
of their lawful authority. :

CHAPTER XIV. .
PROVISIONS AS TO SERVICES.
238, In this Chapter, unless the context requires otherwise— flf(l,t:rmm.
(@) “ appointed day > means the day on which this Act comes into force ; .

(b) “%xisting board ” means a district local board established under the

%?mf Bombay Local Boards Act, 1923, a district board constituted under the Hydera- .
192‘3' bad District Boards Act, 1955, a Janapad Sabha constituted under the Central
Hyd. Provinces and Berar Local Government Act, 1948, a District School - Board
Tof constituted under the Bombay Primary Education Act, 1947, and such other

. Clgfg; . body as the State Government may by general or special order specify in this
Berar  Dehalf.

-”»

XXX :

239. For the purpose of enabling a Zilla Parishad to discharge the duties and Posting of

functions imposed on it by or under this Act,— m‘eog%fs
(a) the State Government shall post from time to time to work under every tution of

Zilla Parishad such number of officers of the Class I and Class II Services of the services,

State and of the General State Service (including any officers appointed to such

services from amongst persons employed by the existing board), and 1* * - * ¥

* . * * * officers of the All India Services allocgted to .

serve under the State Government as the Government. considers necessary ; and -

(b) there shall be constituted by the State Government as from the awpuinied .

day the following services for each Zilla Parishad; that is to say - ¢
(i) a District Technical Service (Class III),
’ (it) a District Service (Class I1I), . : _ ..
pusnis (iii) a District Service (Class IV). ’ :
The cadres to be formed for each of such services will be determined initisily R

by the State Government.

240. Subject to rules prescribed in this behalf, ,the State Government shp i, Certain
as from the appointed day, appoint such of the persons employed by an ejsti~ . officers of
board immediately before that day as were holding posts and scales of pay geaeraly g’(‘;‘::_‘é?f to
corresponding to those in Class 1 and Class IT Services of the State and the Ger®ral pecon®
State Service to appropriate cadres of Class I and Class 11 Services of the Stuie and officers of
the General State Service and their terms and conditions of service as respect: pay, State *
allowances, leave, transfer, retirement, pension, provident fund and other service Goversment.
conditions shall be regulated by the rules and orders which regulate the conditions .
. of service of the members of the appropriate cadres of the State Services.: o

»  Provided that, thc=a terms and conditions of employment ‘applicable immediately
« before the appointed day to any classes or categories of persons appointed to the

1 The brackets and words * (with the concurrence of the Central Government) ™ were deleted by
Mah. 22 of 1962, £ 10. : .
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. ~ State Service shall not be varied to their disadvan age cxcept with the approval
. of the State Government :

Provided further that, any service rendered under the existin 2 board by any such

\ . Dberson %hall be deenped to be service under the State Government.

Transfer of 241 Subject to lhﬁ provisions of this Chapter, every person employed by an
certxin existing board immediately before the appointed day shall, as from that day, be
ersons 1 appointed a member of the District Technical Service (Class 11I), the District
em‘;ii’g;if‘g Service (Class 1) ot | as the case may be of the District Service (Class IV) and shall
boards to Decome an officer or servant of, and hold office under, a Zilla Parishad ;.

P;ris/fz'l({’iu Provided that. the jlerms and conditions of service applicable immediately before
T Yhe appointed day 1o the case of any person appointed as member of any of the
services aforgsaid shall not be varied to his disadvantage except with the previous

« approval of the Stute Government : j .
Provided further that, any service rendered under the existing board by any such

person shall be deenjed to be scrvice under the Zilla Parishad.

Power of 4242. Where on the transfer or entrustment; from time to fime, of powers
State and functions of th? State Government w Zifla Parichads or Panchayat Samitis -
a

Government by or undes this Act,- all posts iz a cadre of Class [T or Class IV service of the Siate
o allot Government have been rendered surplus to the requiremenis of the State Govern-
Government - s . . : 3
servants to ent and are, therefore, required 1o be abolished, the Stute Government or any
® ZillaHead of Department of the State Government duly authorised by it in that
Parishads behalf (hercinafter 'in this Chapter referred 1o as the ** authorised officer ) may,
finally. cybject to the provisions of this Chapter, by general ‘or special order, finally ailot
such persons who hold posts in that cadre {(and who have no lien on any perma-
nent post outside th%t cadre under the State Government), to the District Tech-
nical Service (Class II1), the District Service {Class It1). or as the case may be, the
District Service (Class 1V), The allotment shall take ‘¢lfect from such date as may
be specified in the order #[to be made at least six months in advance] (hereinafter
referred to as the ** allotment date ”) on the terms and conditions as may be prescribed
by the State G8verninent in this behalf, which terms and conditions shall not, as far
as may be, be less advantageous than those applicable to them immediately befgre
such allotment. Onallotment, the persons so allotted shall be taken over by

e the Zilla Parishads : . 7 _
* ¢ Provided that, no }Jersons shall be allotted after the expiry 3[of twelve years]
I .

commencing from the appointed day :

Provided further tHat, the terms and conditions of service applicable on such
allotment of any person to any of the District Services aforesaid, shall not be varied
to his disadvantage, except with the previous approval.of the State Government :

4 Provided also that, any service rendered by any person under tiie State Govern-
' ment shall be deemed to be service under the Zitla Parishad.

Explanation.—For the purposes of this section, the Head of Department means
the Head of Department withid the mcaning of the Bombay Civil Services Rules,

. S CX 1N | '

Transfr of + ‘[212-A. Where, consequent upon the res esting of any works or development
certain Zilla schemes in relation to any subjects enumerated in the District List under sub-section ()
- ‘_P-{"i"h‘t‘d of section 100 in the State Government or the withdrawal of the execution or mainfe-
ﬁ‘r‘ﬁf&: 6(;' nance of any work orn d:velopnlqnt scheme under sub-section (4) of section 123 by
State the®tate Government, any posts in the cadre of District Technical Service (Class 111)
Goverame:nt, —— ~—og e i e —e oo
1 Section, 242 was sabstiruted for the original sectivns 242 and 242-A by Mah. 13 of 1967, 5. 3.
#These words were insested by Muh. 22 of 1970, 5. 9. ¢ :
? These words were substitetod dor the words ** ten years by Muh, 22 of 19715, 2,
4 Section 242-A wits Inserted by Mabh. 6 of 1975, 5. 44, ’

~
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or the District Service (Class TID or District Service (Class V) of any Zillu Parishad

have been rendered surplus to the requirements of the Zifla Parishad and are, there-

fore, required to be abolished, the State Government shall, in consultation with the

Zilla Parishad, by order in writing, direct that such persons holding posts in that cadre *

not exceeding the number of surplus posts (being as far as possible persons who are

assigned duties for the time being in connection with the execution, management or

maintenance of any such work, or development scheme) betransferred to the appro- .

priate cadre in the services of the State Government. The transfer of service shall

take effect from such date as may be specified in the order and on such terms and

conditions as the State Government may by general or special order direct. Such .

terms and conditions shall not, as far as may be, be less advantageous than those

applicable to them immediately before such transfer. On such transfer the person

so transferred shall be released by the Zifla Parishad from its service and taken oveg

by the State Government: ' . :

Provided that the terms and conditions of service applicable on such transfer of
.any person from any of the District Services shall not be varied to his disadvantage
except with the previous approval of the State Government: :

Provided further that any service rendered by any such person unde‘r'the Zilla
Parishad shall be deemed to be service under the State Government.]

1 d

242B. (/) Where under the recruitment rules for any Class I or Class 1 Appointment
Service of the State or for the General State Service any class or classes of the %f.ce““‘f!

, . ; . i Y . . . Zilla Pari-
Zilla. Parishad employees specified thercin are made eligible for. appointment in gy em-
anv such State Service, the State Government, or any officer authorised: by. it in ployees in
that behalf. may, in consultation with the Zilla Parishad and the employec Class1or
concerned, and having due’ regard to exigencies of service in the Zilla Parishad and gﬁ‘];;r"l and
also in the State Service, by order in writing appoint, from time to time, any such ggae
employee or employees to any such State Service. : . Services.

. . .

¢2) The State Government may make rules or orders for regulating the apﬁoint-
ment and the terms and conditions of service of any Zilla Parr's‘ad employees .
appointed in any State Service under sub-section (/): ST :

. . - e

Provided that, the terms and conditions of service applicable on such appcint- *
ment of any Zilla Parishad employee to any State Service shall not be varied to his
disadvantage, except with the previous approval of the State Government: .

Provided further that, any service rendered by any such employee under the
Zilla Parishad shall be deemed to be service rendered under the State Government.} e

t Section 242B was deemed to have been inserted on Ist b‘!arch 1971, by Mah. 14 of 1979, 5. 2.
. .




-

Mah. Panchayat $amitis (Third Amendment) Act, 1967, the State Government may, State.

1_9691. under section 183, by order, lay dowa a staffing pattern indicating the strength staffing

Q

allowance)] from the Consolidated Fund of the State. by wances
0% * » * * * o * Government
' ¥ servants
?sted lnder
Padtl'%lmd to
‘ be drawn
from
€ongo
Fund of
statauo *
. . _ - .
1 These words were substituted for the words “ may by order determine’t by Mah. 220f
1962, s. 11. o
1 Two provisos were deleted by Mah. 43 of 1967, 5. 10. . o
& Saction 243A was inserted, ibid.,s. 11, . . .
" 4 The portion beginning with the words * and may also by order ** and ending withe the words-
s from time to time ™ was deleted by Mah. 15 of 1974, 5. 15(a). e .
5 In the proviso, the portion beginning with the words * or may alter ** and ending with the words
« fixed as aforesaid ¥ was deleted, ibid., s, 15(D). ) ) .
¢ Section 244 was substituted by Mah, 13 of 1967, 5. 4, : : ..
7 These words, figures and letter were inserted by Mah. 46 of 1969, s. 2. . .
* This word was substituted for the word ** Pay * by Mah. 13 of 1967, s. 5. o
» * These brackets and words were inserted by Mah, 15 of 1974, s, 16(a}, ‘ .
19 The words and brackets “except travelling allowance (other than gravelling allowance on transfer) :
ot for work of the State Government which shall be drawn from the district fund, * ware deleted; .
ibid., 8. 16(b). ' :
: ) ,ﬁ Tglc wérZLs “ au.d district fund ™’ W%rc deleted, ibid., s, 16{c), . ® .
L ] » . . ]
[ ]
. . -
g .
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243, The injtial strength and composition of officers posted under a Zilla Parishad Determing®
and of officers and servants in eachclass of service referred to in section 239 (including tion of tnitia}
their designations, categories or grades), shall be such as the State Governtoent compgsitiones>
[may by order issued from time to time (but not later than six months from the of each
commencement of this Act) determine]. : ' service,
. * - * * S I . -

3[243A. After the commencement of the Maharashtra Zilla Parishads and Power of

for ensuring the proper utilisation of the establishment grant given to Zilla Parishad t?,‘i:;‘m
and composition of the officers and the servants in each class of service referred pattern, etc.
to in clause (b) of section 239 (including their designations, categories, or grades) : :
L ] . [ ] * * * ® | 4

Provided that, thereafter a Zilla Parishad may alter under section 252 thegtrength
and composition of the officers and servants in each class of such service so however
as not to affect adversely, without the previous approval of the State Government,
any officer or servant in that class of service. % » *

8[244, Persons bécoming officers or servants of the Zilla Parishad under section Initial
241, or allotted thereto under section 242 ?[or section 253 C], shall be initially appoint- a;t::pomtment
ed to the District Services by the Chief Executive Officer.] :ndomurym 8

245. Officers referred to in clause (@) of section 239 and posted to work under '[SaWI
a. Zilla Parishad shall draw their #[salaries] and allowances *[(including travelling :ﬁg _
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» Powerof 246, Nothing in the foregoing provisions shall apply to any officer or servant _

°m;’:g of the State Government or a person employed by an existing board, being an officer
" exerdise OT servant or person taken over or allotted or proposed to be taken over or allotted
<= 0Dtion to Who b notice in writing given to the State Government before the appointed day,
beodme Yor, as the case may be, #fthree months before the allotment date] ] or such later
‘:emr‘;‘a':t:';df date as may be prescribed by the State Government, intimates his option of not
Zillg desiring to become or continue as an officer or servant of a Zilla Parishad, or as the
= " Hads, case may be, an oﬁiﬂer of the State Government ; and thereupon he shall be permitted
to retire from Government service or his employment under the existing board
or the Zilla Parishad] and shall be entitled to such terminal benefits as Compensa-
tion, pension, or gratuity, or the like, as may be prescribed by the State Government,
*which terminal benefits shall not be less favourable than the benefits he would have
been entitled to 4[had his service ceased under the Government 8[or the ZillaParishad)

» eon the allotment date, or under the existing board on the appointed day].

Nocom- . 247. Where services of any workman employed by the State Government or
pgam“f‘;‘: by an existing board is transferred to or any such workman is re-employed by a
transfer of Zilla Parishad, then notwithstanding anything contained in section 25F of the Indus-

service, trial Disputes Act, 1947, such transfer or re-employment shall not entitle him to any xfIV ,
o

. compensation under that section : ' ol 7

Provided that, the terms and conditions applicable to the workman after such
transfer or re-employment are not less favourable to the workman, than those appli-
cable to him before| the transfer or re-employment. : o

Recruit- 248, Subject to the provisions of this Chapter, the State Government may make

ment and :
- condjtions rules regulating—

- of "’,,’Z‘,‘i‘;,‘;_f (a) the recruitment (including reservation for Scheduled Castes and Scheduled
serving the  1Tibes and backward classes), functions, and terms and conditions of service
Zilla  (including pgyment of dearness allowance and all conduct and disciplinary matters)
FParishad.  of persons appointed to the District Technical Service (Class TIT); District Service

R (Class. IT) and District Service (Class 1V), and

‘- ‘ () the payments to be made by the Zilla Parishad towards pension, gratuity *
. and other benefits as respects officers and servants who have been serving any
existing board and who become servants of the State Government, or the pay-
ments to be made to the State Government towards such matters in respect of
. State  Government servants who have become members of the services under
a Zilla Parishad : '

. #[Provided that, if the State Government considers it expédient so to do, it may
also regulate the conditions of service as respects pay-scales, dearness and other
allow;mces, leave, pension, provident fund or any other matter in relation to
conglitions of service, by a general or special order].”

[ ] [ ]
‘ Te . . - » - * -
. ] ' '
. : }‘llll.is portl;%;l was insebx;ted b)é I;f[ah.h43 ofrld%Z, 8. 23,
. cse words were substituted for the words “ on or before th ot » 2 .
. of BT 106, _ e allotment date ™ by Mgh. 22
* Thesegwords were inserted, ibid., s, 10{p), . .
¢ Thes> words were spbstitutediby Mah. 13 of 1967, 5. 6(2). |
& These words were inserted by Mah. 22 of 1970, 5. 10(¢), . . ~ .
. * This proviso was added by Mah. 15 of 1974, 5. 17, .
* 7 Sections 249 and 250 were deleted by Mah 21 af 1973, Sch. 1L * .
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¢ 252, (1) Save as otherwise provided in section 243 every Zilla Parishad shall %%eglglehof

. from time to time prepare and sanction in such manner as may be prescibed by meﬁt t‘; b
the State Government, a schedule of posts of 2[District Technical Service] (Class 111), pedpared
District Service (Class III), and District Service (Class IV) to be maintained on its and sanc-
staff for the efficient discharge of its duties and functions by or under this Act, "‘.’?ﬂdby
including the staff under the Panchayat Samitis setting forth the designations and Par'?;had
grades of different officers and servants to be maintained by it, and which of the said ;
officers and servants are to be maintained permanently and which temporarily.

- (2) The schedule of posts sanctioned under sub-sectioi (/) shall be communicated> ~

to the Cognmissioner. o '

. [} .
253. The Zilla Parishad may appoint any person not being the member of any Power of
. service under a contract for special purposes, in accordance with rules prescribed Zar’“ e
, .: by the State Government in this behalf. Such persons shall be paid their salaries, 1o appoint - -

allowances and other emoluments from a district fund. peTsOns on
. : contract.

3[Transitional Provisions as to Services. ' .

253A. . (1) Notwithstanding anything to the contrary contained in this -Act, or Power of -
any other law for the time being in force, at any time from the appointed day but E.;a“
not later than one year from the commencement of the Maharashtra Zilla Patishads mo:ifm
- Map, and Panchayat Samitis (Amendment) Ordinance, 1964 (for such extended *[period Governmen
Ord, or periods not exceeding a further two years] as the State Government may by serv§ats,
IV of notification in the Official Gazette, 5[from time to time] specify in this behalf), it shall €% - . 4
" be (and shall be deemed always to have been) lawful— ' g;igd{imltc
L
(@) for the State Government -or any officer authorised or to be authoTised
it this behalf, by order temporarily to allot members of the services of the State ’

. " Government to such posts as may be provisionally sanctioned by the State .
Government or by Zilla Parishads and as have been or are specified in that order ; o :
and such members of the services of the State Government as have been, or are,
so allotted, shall be and shall be deemed always to have been taken over by the

y Zilla Parishads during the period aforesaid or until they are duly finally allotted

. * under the foregoing provisions of this Chapter, whichever is sooner ;

(b) for the State Government to allow promotions provisionally to posts -
determined under section 243 ; : \

(¢) for the State Government to make provision by order for the terms and

conditions of service of members who have been, or are, so allotted : .
) L ]
. L . . *
Provided that, such terms and conditions of service shall not be less a&vantaggous .
than those applicable to the Government servants immediately before Such  * |
allotment, _ -
. ] s ®
- : 1 Section 251 was deleted by Mah, 21 of 1973, Sch. III. o . "
2 Thesc words were substituted for the words * Divisional Technical Service " by Mah, 22 of 1862, .
s. 12, ) . )
. 3 This heading and section 253A were inscrted by Mah. 43 01964, 5.23. * '
. V4 ¢ These words were sybstituted for the words * p.riod’ notexceeding a further one year ™ by Mgh,
o 25 of 1966, 5. 2(a). _ L ' _
. ® s These words were inserted, ibid., 5. 2(b). - . . .
’ L)
. L}
. . L . * . ..
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(2) No member of the services of the State Government who has been or is allotted .

. shall, notwithstanding anything in any other law, have or be deemed to have had :
any right to revert to service under the State Government during the aforesaid
transitional period, without the approval of the State Government ; which approval

~ ,  shall Be given or withheld, regard being had to the exigencies of service in the Zilla

Parishad and also in the State Government.

. (3) All members of the services of the State Government as have been provi-

" sionally allotted before the commencement of the Maharashtra Zilla Parishads Mah.

- and Panchayat Samitis (Amendment) Ordinance, 1964, to posts under Zillg Parishads Ord.

. in pursuance of any orders issued or purported to be issued under section 289 or gﬁ‘i

-« howsoever otherwise, or who have been so allotted and have continued to work ’
under the Zilla Parishads at such commencement or who have been provisionally
promoted, shall be deemed always to have been validly allotied to the brovisional
posts, and to have been properly continued, and to have been validly promoted and
the terms and conditions of service of allotment of such members to such posts
determined or purported to be determined from time to time shall be deemed to have
been validly determined, as if the provisions of sub-section (/) of this section had

been then in force.

«) The salaries and allowances of all members of the services of the State Govern-

ment who have been allotted, or are allotted or are deemed to be allotted to posts

° under Zilla Parishads under this section or who have been provisionally promoted,
shall be paid out of the district fund. '

issued by the State Government extending the transitional
period under sub-section (/) shall be laid before each House of the State Legislature
. as scon as possible after it is issued.] :

Powerof .1253B. () Where on the transfer or entrustment of powers and functions

State of the State Gevernment to Zilla Parishads or Parichayat Samitis by or undeg this
Gevernment

“to depute Act, alty post in a cadre of Class IH or Class IV service of the State Government
G:c‘;jgnl{“‘::‘é (being posts not falling under section 242) have been or are rendered surplus to the
District requirements of the State Government, the State Government or the authorised

- SeTVISSE: officer may, regard being had to the exigencies of the service in the Zilla Parishads n

in Class IIT or Class IV service of the State Government in such cadres, to the Zilla

. Parishads ; and the Zilla Parishads shall take them on deputation :
. . .
. Pgovided that—
* ® (2) the period of deputation (including any period of temporary allotment,
already put in, if any under this Act} shall not (unless any person elects to remain i
>, on deputation longer) exceed 2[efeven years] in the aggregate, and shall not in
L . }
o  Section 253B was jnstrted by Mah. 13 of 1967, 5.7, . -~
? These vzords were Bubstituged for the words * nine years ” by Mah. 22 of [971, s, 3. .
L] - .
L ' .
o . c® . .
. - -
L] ¢ ',
-’ . ' -
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K any case extend beyond *|[nineteen years] from the appointed day; and such persons
. shall, on the expiry of the relevant period, stand repatriated to service under

. the State Government; . :

{b) no person so deputed shall be entitled to any. deputation allowgnce or to
be repatriated to service under the State Government during his deputation;

(¢) save as aforesaid, the terms and conditions of service shall not be less
advantageous than those applicable to such persons. immediately beforé such
deputation.

(2) A person holding a post in Class 111 or Class 1V service of the State Govern-
ment {iflling under section 242 may, pending his final allotnient to a Zilla Parishad,
be deputed by the Statc Government or the authorised officer to any Zilla Parishad

= and the Zilla Parishad shall take him on deputation: .

Provided that,—

. -

{«} such person shall not be entitled to any deputation allowance or to reveért °

1o service under the State Government;

‘ (6) save as in clause (), the terms and conditions of service shall not be Iess
- advantageous than those applicable to such person immediately before such
*  deputation. : :

(3) The persons holding posts in Class 111 and Class 1V services oé the State
Government as have been or deemed to have been validly allotted and properly
continued, or to have been validly promoted to any posts under Zilla Parishads.
in pursuance of the provisions of this Act immediately before the commencement

Mah. of the Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment)
XN Acr. 1967, shall be deemed to have duly deputed to Zillu Parishads. until - such

o - s
1967, Per

sons are repatriated to service under the State Government or as the case may
be, finally allotted 1o the District-Services of the Zilla Parishads, and the provisions
of sub-section (/) or, as the case may be, sub-section () shall appiy in respect of

the persons so deputed.

(4) The salaries and allowuances of persons deputed or deemed to be deputed to -

Zilla Parishads under this section shall be paid out ol the district fund.]

: <[253C. (7) If any posts in a cadre of Class 111 or Class 1V service of the State
. Government falling under sub-section (/) of section 253B havebeen or ar® rendered
surplus to the requirements of the State Governinent and are, therefore, required to

Provid,
for
vol

be abolished, then the State Government or the authorised officer may, subject y,

to the provisions in this Chapter, and with due regard to the exigencies of service
in Zilla Parishads and also in the State Government, by general or special order,

' finally allot such persons holding posts in that cadre as elect to be allotted to Zilla
-— Parishads to District Technical Service (Class I1I), District Service (Class Ill), or as
- the case may be, District Service (Class 1V), or permit them to retire prematurely

trom the service of the State Government from such date as may be specified in the
order (not being a date later than 3{nineteen years] from the appointed day). - The
election shall be conveyed to the State Governmeng or the -authorised officer within
such time and in such manner as the State Govefnment may, by an order it the
Official Gazette, specify in this behalf. Fach of the Zilla Parishads to whith such
- persons are allotted shall take them over from the said date; but such persons who
are taken over shall not be entitled to benefits under the provisions of section 246

or to revert to service under the State Goverament; and thereupon, the provisions

. : of section 242 shall apply in relation to persons so taken over, as they apply in
relation to persons finally allotted under that section: e
» "1 These words were substituted for the words ** cighteen years ™ by Mah. 13 of 1980, s?2. ’
»~ 1Section 253C -was.inserted by Mah. 46 of 1969, s. 4. )
. Y 2 These words were substituted for the words “ eighteen years » Ly Mah. 13 of 1980, 5. 3()).
»  Previous allotment or retireizent not atfected [see 5. 3(7) off Mah. N3 of 1980 N .
h i .
. . LA . ) *
L ]
[ ]
¢ L ]
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. - Provided that, the number of persons finally ullotted from a cadre to on¢ or more
) Zilla Parishads and the number of persons permitéed to retire prematurely shall *

e ot exceed the number of posts rendered surplus to that cadre on the transfer or
. . entrustment of the powers and functions of the State Government to the Zilla
, Parishad or Pariskads.

(2) Where a person. is permitted to retire under sub-section (I), he shall be
titled to such terminal benefits as pension or gratuity, or the like (but not com-
:nstlon) which terminal -benefits shall not be less favourable than the benefits .
would have been entitled to had his service ceased under the Government on
the date specified in the order made under sub-section (/).
. () A person whose final allotment or premature retirement under sub-section (1) *
- is duly approved may, notwithstanding anything contained in section 253B, Be
continued .in service under the State Government or on deputation to the Zilla
Parishad, pending such final allotment or retirement.]
_ ‘ CHAPTER XV. D
Q ' ALTERATION OF BOUNDARIES OF DISTRICTS AND BLOCKS. | _
o . 284, () The State Government may on the recommendation of any Zilla Power of
Parishad ot sxo motu by notification in the Official Gazette, at any time— ate amaat
(a) include within, or exclude from, any District, any local area #[or amalga- ¢ glter
mate two or more Districts into one District or divide any District or Districts boundaries
into two or more Districts] or otherwise alter the limits of any District; or of District.
(&) declare that any local area which is.a District shall cease to be a District ¢
and thereupon; the local area shall be so included or excluded *or the Districts.
shall be so amalgamated or divided] or the limits of the District so .altered, or
as the case may be, the local area shall cease ta be a District. -
2) A notification issued by the State Government as aforesaid shall be laid
'ore cach House of the State Legislature as soon as possible after it is issued. .

M288, (1) In this section, uniess the context otherwise requires— Power of
{a) * existing local authority ”, in relation to any local area, means the Muni- Stats Govern-
{ Council or, where there is no - Municipal Council, the Zilla Parishad having ment to make
« jurisdiction over-such area immediately before the specified day; ' saitable
., Mah & * Municipal Coungcil ” means a Municipal Council constituted *or deemed g;?m
XLof 1o be coustituted under the Maharashtra Mumcipalities Act, 1965; ' whena *
1965. () " specified day * means the day from which the boundaries of a District, District is
are altered under section 254; altered.
. (d) “ successor local authority ”, in relation to any local area, means the
‘; ~* Municipal Council or where there is no Municipal Council, the Zilla Parishad
_— having jurisdiction over such area from the specified day. :
(2) Where during the term of office of the Councillors of any Zilla Parishad,— T .
(a) any local area is included within a District; o
(b) any local area is excluded from a District; ‘
{¢) two or more Districts are -amalgamated ingo one District; or
(d) a District is split up into two or more Districts; . o o
the State Government may, notwithstanding anything contained ih this Act or *
" any other law- for the time being in force, by an order published in the *Official © .
Gazette, provide for all or any of the following matters, namely:—

() in a case falling under clause (@), the interim increase in the number of « *
Do Councillors, by appointment of additional Councillors by the State Government  *
: - until the normal term of the existing Councillors expires; d .
: o1 Theso words were inscrted by Mah. 7 of 1967, 8. 7(a). . '
L] . = Thess words wete inserted, ibid., s. 7(b) .

. ®Seations 255 and 255A were substitoted for section 255 by Mah. 46 of 1969, . J.

o J174—49 . P . ¢
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(7)) in a case falling under clause (6), the removal of the Councillors, who
in the opinion of|the State Government, represent the area excluded from the .

District and the cquntinuance of the remaining Councillors until the normal term ¢

of such Councillors expires; ‘ ) *

(fii4 in a case falling under clause (c), the constitution- of an interim Zillg -
Parishad consisting of such number of Councillors appointed by the State
Government as the State Government may determine, until the ‘successor Zilla
FParishad is in due gourse constituted under this Act: .

" (iv) in a case fglling under clause (d), the appeintment of administrators to

exercise the powers and to perform the duties and the “unctions of the successor o

Zilla Parishads, until such Parishads are in due c: arse constituted under this

Act; .

*  {v) the term for which the Councillors appointed under clause (i) or the
administrators appointed under clause (fv) <nall hold office, and the , manner
«» of holding elections and filling casual vacancies;

(vi) the transfer, in whole or in part, of the assets, rights and liabilities of an
existing local authority (including the rights and liabilities under any agreement
or contract made by it) to any successor local authorities or the State Govern-
ment, and the terms and conditions for such transfer: _

(vii) the substitution of any such transferee for an existing local authority or*
the addijon of any such transferee as a party to any legal proceeding to which
an existing local aythority is a party; and the  transfer of any proceedings pend-
ing before the existing local authority or any authority or officer subordinate
to it to any such transferee or any authority or officer subordinate to it;

(viii) the transfer or re-employment of any employees of an existing local
authority to, or by, any such transferee or the termination of services of any
employees of an exjsting local authority and the terms and conditions applicable
to such employees after such transfer or re-employment or termination ;

(ix) the continuance within the’ area of an existing local authority of all or
any appointments, | notifications, notices, taxes, vrders, schemes, licences,
permissions, rules, | by-laws, regulations or forms made, issued, imposed, or
granted by, or in respect of such existing local authority and in force within its
arga immedislely before the specified day, until superseded or modified under
this Act ; .

(x) the extension and commencement of all or any appointments, notifica- -
tions, notices, taxes, orders, schemes, licences, permissions, rules, ' bye-laws,
regulations or forms made, issued, imposed or granted under this Act by, or
in respect of, any existing Zilla Parishad and in force within its area immediately
before the specified |day, to, and in, all or any of the other areas of the successor

AZilla Parishad in | supersession of corresponding appointments, notifications,

notices, taxes, orders, schemes, licences, permissions, rules, by-laws, regula-

tions or forms (if any) in force in such other areas immediately before the speci-
fied day, until the matters so extended and brought into force are further supet-

seded or modified under this Act; o .

{xi) the continuance within the area of an existing local aughority of all or
any budget estimatps, assessments, assessment lists, valuations, measurements
or divisions made or| authenticated by, or in respect of, such existing local authority
and in forte within jts area immediately before the specified day, until superseded
or Modified under the relevant law; ‘ . _

(xii) the removal |of any difficulty which may arise on account of any change
referred to in clauses (a) to (d). '

(3) Where an order is made under this section transferring the -assets, rights .
and liabilities of an ¢xisting local authority, then, by virtue of that order, such :
assets, rights and liabilities of the existing local authority shall vest in and be the .
assgts, rights and liabilities of, the transferee. ‘ . : . .
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« (4 (@) Where an order is made under this section, the State Government
*  shall, before the expiry of the term of the Councillors or administrators appointed .
. under paragraph (iii) or (iv), of sub-section (2), take steps in accordance with
section 9 of this Act for the purpose of determining the number of Councillors »
of, and for holding election for, the new Zilla Parishad or Parishads, as the case | o
may be; )

(b) the Councillors of the interim Zilla -Parishad or of the Zilla Parishad in
whose case there is an interim increase or reduetion in their number or the sdminis- |
trator or administrators appointed under such order, as the case may be, shali,
notwithstanding the expiry of the term for which they may have been appointed, _
continue in office for the area concerned, until immediately before the first meeting .
of the new Zilla Parishad or Parishads, as the case may be; ‘ o

(c) save as otherwise provided by or under this section, the provisions of this
Act’ shall mufatis mutandis apply to any such Parishad, its Councillors or,
administrator.

28SA. When the whole of the local area comprising a District ceases to be a Abolition
District, with effect from the day on which such local area ceases to be a District—  of Districts.
*" (i) the Zilla Parishad constituted for such District shall cease to exist or -
function; o . ,
(i7) the Councillors of the Zilla Parishad shall vacate office; :
(i) the Stats Government may, notwithstanding anything contained in
this Act or any other law for the time being in force, by an order published in .
the Official Gazette, provide in respect of such area for all or any of the matters
specified in paragraphs (vi)do (xii) (both inclusive) or sub-section (2) of
section 255 and the provisions of sub-section (3) of that section shall apply to

such order.] :
256. (I) The State Government may, by notification in the Official Gazerte,— pcw;, of
(2) include in any Block, any area in the vicinity thereof; or 7 %‘:‘e
(b) exclude from any Block, any local area comprised therein; or o , [toalter
. (¢) amalgamate two or more.Blocks, and constitute one Block in their place; ggm
T . - .
(d) divide a Block or Blocks, and constitute two or more Blocks in its or their .
place; or ' .

() otherwise alter or revise the limits of a Block.

(2) Every such notificationf shall define the limits of the local area which is intend-
ed to be included in, or excluded from, a Block, or of the argas of the Blocks
intended to be amalgamated into one, or of the arca of each of the Blocks intend-
ed to be constituted after spliting' up an existing Block, as the case may be.

1(3) A notification issued by the State Government as aforesaid shall be laid
before each House of the State Legislature as soon as possible after it is issued.]

%7.  Where during the term of office of members of any Panchayat Samili, a Powsr of
_notification under sub-section (/) of section 256 is issued altering in any manner State *« -
the boundaries of any Block, the State Government shall, by order publishad in So
ﬁesaqﬁcial Gazette, provide for all or any of the following matters, that is svitable .

vl : provision .

(y:') in a case where any area is-included within agy Block, the interim increase order svhen

in the number of members by appointment oi additional members by the State 5“"* 15
Government until the normal term of the existing members expires; o ‘ )

# 1 This was substituted for clause () by Mabh. 7 of 1967, . 9. . .
® ,  *Soction 257 was substituted by Mah. 46 of 1969, &. 6. . : . )
. . i . .
. _ . . - - . . * -
*
. . '.“
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(i) in a case 'where any area is excluded from any Block the removal of

* . members, who in the opinion of the State Government represent the area excluded |o
from the Block;

(i) in a case where two or more Blocks are amalgamated into one Block,
-, the constitution| of an interim Panchayat Semiti consisting of such number of
members appointed by the State Government as the State Government may

determine, until the successor Panchayat Samiti is in due course constituted
under this Act; -

() in a case where any Block or Blocks are divided into two or more Blocks,

the appointment of an administrator or administrators to exercise powers

. and to perform the duties and the functions of the successor Panchayat Samitis
+  until such Panchaya: Samitis are in due course constituted under the Act:

(v) the area in respect of which the reconstituted Panchayat Swmiti ghall
. o functionando :

(vi) the transfer in whole or in part of the rights and liabilities of the existing
. Panchayat Samiti to auy successor Panchayat Samitis or the State Government
- and the terms and conditions of such transfer; .

(vii) such incidental, consequential and supplementary matters as may be
necessary to give effect to any notification issued under section 256.]

. -
. -
.
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258, (1) The State Gevernment may at any time cause an inquiry to be made by Inquity
any of its officers not below the rank of Commissioner in regard to any Zilla Prishad :ﬂﬁ%f};“:““‘
on matters concerning it, or any matters with respect to which the sanction, parishad.

approvat, consent ot order of the State Government is required by this Act.

(2) The officer holding such inquiry shall have the powers of a court under the
v of Code of Gjvil Procedure, 1908, to take evidence and to compel! the attendance of
1908. witnesses and the production of documents for the purposes of the inquiry. .

(3) The State Government may make orders as to the costs of inquiries made
under subssection (/) and as to the parties by whom and the funds out of which
they shall be paid, and such order may, on the application of the State Government |
or of any person named therein, be executed as if it were a decree of a civil court. '

.v 259, (J) When the State Government is informed, on complaint made or other- Power of
= wise, that a Zilla Parishad has made default in performing any duty- imposed State .
on it by or under this Act, or by or under any enactment for the time being in force, ?"V"r “i“‘;:“‘
the State Government, if satisfied after the due enquiry that the Zilla Pagishad has fg,";;’;_
failed in the performance of duty, may fix a period for the performance of that formance of
duty: : ’ : du}iesl inf
Provided that, no ‘such period shall be fixed unless the Zilla Parishad has been S ol

given an opportunity to show cause why such order shall not be made. Parishad.

1[Explanation.—For the purposes of this sub-section, a Zilla Parishad includes
a Panchayat Samiti or any Committee of the Parishad.]

(2) If that duty is not performed within the period so fixed, the State Govern-
ment may appoint a person°to perform it, and may direct that the expense of
performing it, with a reasonable remuneration to the person appoiated to perform
it, shall be forthwith paid by the Zilla Parishad. ‘

. [}
260. (1) If, in the opinion of the State Government, a Zilla Parishad exceeds Of power of
: abuses its powers, or is not competent to perform, or makes persistent default in State - ®
* the performance of, the duties imposed on it by or under this Act or under any Government
other law for the time being in force, or #[wilfully disregards any instructions given jad dllfsgrls":de
or directions issued by the State Government under sub-section (/) of section 261 or] Zilha
. any instructions issued by competent authorities arising Jout of audit of accounts Parishad
e v under the Bombay Local Fund Audit Act, 1930] or inspection of the office and work and conse-
‘/ of thereof, the State Government may, after giving the Zilla Parishad an opportunity Juential
—" 1930- of rendering an explanation, by order published with the reasons therefor, in the
Offici~’ Gazette— - -
(7) dissolve such Zilla Parishad or
1[(ii) supersede such Zilla Parishad for the period specified in the order. Such
period when the order of supersession is made, shill not be longer than the term
__ of six years for which the Councillors would have held office under gection 10, . .
if the Zilla Parishad had® not been superseded: ‘ '

provisions.

. .

. [
Provided that, whet the period of supersession is continued under sub-section (4),
the total period of supersession may be longer, but not exceeding six months

. from‘the date on which the said term of such Councillors would have expired if | °
the Zilla Parishad had not been superseded under this section.] ' .
= ~ 1 This Explanation was added by Mah. 21 of 1968, s. 16. o, *
. rd 2 These words were sebstituted Tor the words * wilfully disregards * by Mah. 55 of 1963, s. 67(q).
* . s These words were substituted for the words “.out of audit of saccourts of the Parishad ™, ibid.,
. s. 67.(b). . o
4 Clause (i7) wag substituted for the criginal clause by Mah. 27 of 1978, 5. 2.
. . . ®* - * -
L 2 . b
’ L ]
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(2) When a Zilla Parishad is so dissolved or suﬁerscded, the - following conse-
qugnces shall ensue, that is to say— ~

(a)'all Councillars and members of Panchayat Samitis, the Standing Committee,
Subjects Committees or other Committees, if any, shall, in case of dissolution,
as from the date specified in the order of dissolution, and in case of supersession,
as from the date of the order of supersession, vacate their offices as such
Councillors or members; K

(b) all powers and duties of the Zilla Parishdd, the Panchayat Samiti, the

» Standing Committee or Subjects Committees or other Committees shall, during
the period of dissplution or supersession, be exercised and performed by such

. ;g:}rlscitg or persons as the State Government from time to time, appoinfs in that
akr;

(c) all propérty vested in the Zilla Parishad' shall, during .the period of
dissolution or supersession, vest in the State Government ;
(d) The person or persons appointed under clause (b) ma{y delegate his or their
_powers Zhd duties to an individual or to a committee or sub-committee;

(e) when more than one person are appointed under clause (), they may sue
or be sued by any one of them who has been duly authorised to sue and be sued
on behalf of the rest by a resolution duly passed by them in this behalf.

(3) On the issue of an order of dissolution under sub-section (7), elections ot
Councillors and members of Panchayat Samitis shall be held under the provisions
of this Act or the |rules made thereunder on or beéfore a date to be specified
by the State Government in the order, and the Zilla Parishad and Panchayat
Samitis shall be re-gstablished by the election, or :co-option of Councillors, or
as the case may be, members under the aforesaid provisions on such date as may
be specified by the State Government in the aforesaid order,

.-

(4) If, after inquiry made, the State Government sb directs, the period of super-
session with all the consequences aforesaid, shall, from time to time, be continued
by an order published as aforesaid until such date as may be fixed by the State
Government for the re-establishment of the Zilla Parishad and Panchayat Samitis:

[ ]
Provided that, the State Government may by like order curtail such period.

(5) After the Zilla Parishad is superseded, or Panchayat Samitis stand dissolved
the Zilla Parishad or Panchayar Samitis shall be re-established by the election,
or co-option of Councillors or, as the case may be, members under the provisions of
this*Act or the rules made ther@under applicable thereto,— '

L ]

>
éa) if no direction has been made under sub-section (4), on the expiration of
the period specified in the order of supersession under sub-section (7), or

(b) if a direction has been made under sub-section (4), on such date as is fixed
yoder that sub-section for the re-establishment of the Zifla Parishad and if the
period is curtailed, on the day next following the day on which such period
expires. . :

. . - .
(6) Every, order issuéd untier sub-section (/) shall be laid for not less than thirty ,
days before eash House of the State Legislature as sodn as possible after it is issued.

3 ‘e ’ [
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.« v 261. (1) The State Government may give to any Zilla Parishad general instruc- State « *
* tions as to matters of policy to be followed by the Zilla Parishad in respect of their Govern-
. duties of functions, and in particular it may-issue directions in the intereg of the gfn”,

National or State development plans in respect of the execution and maintenance gide direction
of works and development schemes. Upon the issue of '[such instructions or regarding
directions] it-shall be the duty of the Zilla Parishad to give effect to !such instruc- works ™ and

tions or directions]. ;‘SQ’:,’,‘,’E,“‘““
¢ 3 Explgnation.—For the purposes of this sub-section, a Zilla Parishad includes
a Panchayat Samiti or any Committee of the Parishad.] .

-

(2) (a), Notwithstanding anything contained in this Act, if in the opinion of the

State Government. it is necessary so to do, that Government may require the . Zilla

Parishad to place at its disposal the service of such officers and staff of the Parishad

as in the opinion of the Government are necessary to carry out such acts and perform .

‘ such duties (whether such acts or duties relate to any of the subjects in the District *

ol List or not), and-thereupon the Zilla Parishad shall place at the disposal of the Govern- ‘
- ment the service of such officers and staff as are so requisitioned. '

.b) When the services of the officers and staff of the Zilla Parishad® are placed
at the disposal of the State Government as aforesaid, they shall continue to be borne
on the appropriate cadres of the services under the Zilla Parishad and shall continue e
to be paid their remuneration and other allowances by the Zilla Parishad to the State
Cl}love‘l;:;me?t in accordance with the rules prescribed by the State Government im’
that behalf. :

262. If it is brought to fhe notice of the Commissioncr that no mecting of the Cm;mi;.
Zilla Parishad or any of its Committees or Panchayat Samiti was held within periods sioner to
prescribed by or under this Act, he may himself call a meeting of such Parishad call meeting

or Committee or Samiti in accordance with the rules prescribed by th8 State Goyern- }’;ﬂ,ﬂﬁ;

mant in this behalf. ‘ Commigtes
- ) . or Pahén’m
. Samiti, .

L J
L]

A 263. The Commissioner or any other officer duly authorised by the State Goverg- Power of

& ment in this behalf may,— ins ; 1;;_

! an uper-

() enter on and inspect any immovable property occupied by any Zilla Parishad, 18100 o
or any institution under its control and management, or any work or development
scheme in progress under it or under its direction, or cause such immovable
property, institution or work or development seheme to be entered upon and
inspected by any other person authorised by him in this behalf in writing ; o e
- L

&) call for any extract from the proceedings of any Zilla.Parfshad OB any o
Committee thereof or of any Panchayar Samiti and call for or inspect any book
or document in the possession of or under the control of the Zilla Parishad ; and e ®

* (c) call for any return statement, account or report which he may think fit *
to require a Zilla Parishad or any Committee thereof or of any Panchayar Samiti  *-
to furnish. . *
” . ‘ : ) .
® 1 These words were substituted for the words “ suci directions ”‘by Mah, 35 0f 1963, 66i(a). .
8 This Explanation was added, ibid.,s. 68(b). . ‘




6.856
¢ Commis- 24,
siofier to
inspect

office of Samiti} authorised by
w  Zilla Parishad or Panchayai
Farishad. kept therein ; and the

comply with the inspeq

Power of 265. If in the opin
sicﬂmrmlts' of Class ITI service or
oner to: s 2
prevent | €Xcessive “for any ¢
extrava- OF proposed o l_)e und
gance inintercst], the said Zil
establish- r8duce the number of t!
mer\l\tr;st{eff?fl may, subject to the pro
expenditure] Such work or develops

direct] :

_ Providea that, the
the State Government

Power of 266. The Collector
Collector to a report to it about tH
+eall for geaiictics which he md

Mahayashtra Zilla Parishads and Panéjzayat"

v

(1962 : Mah, V
Samitis Act, 1961 - : :

[The Commjssioner or any person (not below the rank of a Collector,
in thecase of a Zilla Parishad ; and of a Deputy Collector, in the case of a Panchayat

him in writing in this behalf may] enter the office of any Zilla
Samiti, and inspect any records, register or other document,

tion notes, if any, made by the Commissioner.

servants of Class IV service on the staff of the Zilla Parishad
xpenditure on any work or. development scheme undertaken
ertaken by any Zilla Parishad is was eful or not in the public
la Parishad shall, on the requirement of the Commi%sioner,
he said officers or servants 1o such extent as the 3{Commissioner

Zilla' Parishad may appeal against any such requirement to
whose decision thereon shall be final. _

may, on being required by the State Government to make
e working of the Zilla Parishad, call for any information or
y constder necessary from the Zilla Parishad relating to its

Zilla Parishad or Panchayas Samiti, as the case may be, shall -

ion of the Commissioner the number of officers or servants

visions of section 243A, direct] #[or as the case may be abandon -
1ent scheme at such stage as the Commissioner may by order .

i?g?;{?:gi%l affairs and it shall be the duty of the Zilla Parishad to comply with the requisition

"affairs of made by the Collector. , :
Zilla .
Parisitad. : ‘
*[District ~ 267, (I} If, in the |opinion of the [ District Magistrate], the execution of any
M‘-"ﬂ's"ate's}. order or resoluson of|a Zilla Parishad "[or any of its Committees or a Panchayat
;’,;;‘gggdi;g Samifi] or the doing of anything which is about to be done, oris being done, by
ex&eution or on behalf of a Zilla \Parishad *[or its Committee] or a Panchayat Samiti, is causiilg
o of orders, or is likely tc cause, injury or annoyance {0 the public, or to lead to a breach of the
ete., i!(l)i peace "* * he may by order in writing, under his 'signature,
Parishag, suspend the execution or prohibit the doing thereof,
Panchayar

Samiti, ote. (2) When a S[Distrigt Magistrate] makes any order under sub-section (1), he shall

fotthwith forward to the Commissioner and to the Zilla Parishad or the Panchayat
Samiti affected thereby a copy of the order, with a statement of the reasons for

. making it, and it shall be in the discretion of the Commiissioner to rescind the order
or direct that it shall ¢ontinue in force with or without modification, permanently
or for such period as hp thinks fit,

(3)*The Commissioner shall thrthw_ith submit to the State Government a report
ot ever§ case.occurring under this section, and the State Government may pass such
o order gn the case as it deems fit. .

: ! These words were substituted for the words “ The Commissioner may > by Mah. 35 of 1963, 5.69.
L % These words were inserted by Mah. 6 of 1975, 5. 45(a).
. _ ® These words were substituted for the words “* Commissioner may direct * by Mah, 43 of 1967,
. 8.13(Q).
. ‘ {‘t)esc words were added by Mah. 6 of 1975, 5. 45(8).
¥ These whrds were added, ibid,, 5. 45(c). }
* These words were substitutéd for the word “ Collector * by Mah, 35 of 1963, 5. 70(1).
7 These words were inserted, ibid, . s. 70. .

. # The words *sor is unlawful ” wele deleted, ibid., s. T0(1)c). ' ) -
: ? These words were substituted for the word * Collector’s , ibid.,s. 70(3).
¢ i
. * ° ‘9 . .
L
.
L ) L . i




Replacement Series No. XXXII-—p. 154 : _ :
* 1962 : Mabh. V]  Moharashtra Zilla Parishads and Panchayot © 6857 .
. Samitis Act, 1961 : _ _
* " 1267A. (1) If the Commissioner is satisfied that it is necessary in the public Commis®
. interest so to do; he may by order in writing under his signature suspend the execu- m;}ﬂ;‘ff
tion of any order or resolution, or prohibit the doing of any act, -by a° Zilla exeoution o
Porsshad, or ite Committee or Panchayat Samiti which, in his opinion, i8 unlawful ; ﬂwful
and it shall be the duty of the Zilla Parishad or its Qommittee -or the Panchayat o eolation of
Samdbs; as the case may be, to comply with such order. . Zidedlarished
T . _ , _ or Panchaya
(2) If, in the opinion of the Commissioner, the execufion of any order or resolu- Bamiti, etc.
tion. of & Zills Parishad ot its Committee or Panchayat Sewiti or the doing of .~ °
B anything by a Zille Porishad or it& Committee or Panchayat Samits i8 inconsistent .
' with the igstructions or directions given or issued under sub-section () of section
261, he may, by order in writing under his signature, suspend the execution ore .
prohibit the doing thereof and it shall be the duty of the Zilla Parishad or its Com-
. mittee or Panchayat Samiti, as the case may be, to comply with the orderof
: Q the Qommissjoner. ]

268. (/) In cases of emergency, the Collector may provide for the gxecution Emergency -
of extraordinary work, or the doing of any act, which a Zilla Parishad os&mo‘g
Panchayat Samiti is empowered to execute or do, and the immediate execution or
doing of which is, in. his opinion, necessary for the health or safety of the publio, .
and, may divect that the expense of exccuting the work or doing the act, with
a resonable remuneration to the person appointed to execuss or do it, shall be

- forthwith paid by the Zills Parishad.

(2) If the expense and remuneration are not so paid, the Collector may direct .
the officer in cnarge of the treasury or bank or society in which the district fund is  °
kept or the whole or portion thereof is deposited or lent on interest, to pay the
expense and remuneration, or as much thereof as ¢ possible, from the balance of
such_fund in his hand. : '

. '(3) The Oollector shall forthwith report to the Commissioner every directic.m made
by him under this section and the Commissioner may by order ejther confirm or .
modify the direction in such manner as he deems fit. .

- (4) The Commissioner shall forthwith furnish to the State Government s copy,
.; of the order made by him under sub-section (3), and the State Government may
- pase such order in the case as it deems fit.

269. (1) If, in the opinjon of the State Government, a Panchayat Semiti exceeds Power of
or abuses it8 powers, or i3 not competent to perform, ox makes persistent def. State .
in the performancew«f, the duties imposed on 1t by or under this Act, or otherwise by mento
law or ¥ wilfally disregards sny instructions given or directions jssued bV the State dissolve or
Government under sub-section () of secticn 261 or] any instructions issued by '}‘,’m
competent authority arising out of the audit of accounts of the Panchayat Samiti Samits .
or inspection of the office and work therzof the State Government may, after giving fof insompe-®
the Panchayat Samiti an opportunity to render explanation, by an order publishgd, mg or

- with the rcasons therefor, in the Official Gazette — . abuse of
Y - . ] . . . . power.
N /. (s) dissolve guck Panchoyat Samiti, or . . . ‘
oo : i [ . T
. ® 1 Section 267A was inserted by Mah. 35 of 1963, #, 71, : * ¢ ' |
: % Thees words waee substisuted for he words “ wilfully disregards ™’ ibid, 5. 72. o
. . » - . B N . . * L]
* * :

. -
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L (%) supersede it, for the period specified in the uorder such period not being

longer thgn the term for which the members of the Panchayat Samiti would
havesheld office under section 59, if the Pauc?myat Samiti had not been
superseded under |this section.

: (?) When the P Samiti is so dissolved ‘or superseded, the following
. consequences shall ensue, that is to say:—
(@) all members of the Panchayat Samiti, n aase of supersession, as from
) the date of the order of supersession, and in case of diseciution, as frome the date
specified in the order of dissolution, vacate their office as such members ;
* (b) all powers and duties of the Panchayat Sdmiti during the penod of
dissolution or supersession, be exercised and performed by such person or
* * persons a8 the State Government from time to time appoints in this behalf;
' (c) all property in the possession of the Panchayat Samits shall, during the

¢ period of dissolution or supersession, be held by the State Government ;
(d) the person’or persons appointed under clause (b) may delegate his or their
powers and duties to an individual or to a committee or sub-committee. .

(3) On' the issue of an order of dissolution under sub-section (I), elections of the
thembers shall be held under the provisions of this Act or the rules made thereunder
on or before a date to be specified by the State Govérnment in the order, and the
Panchayat Samiti shall be re-established by the eledtion or co-opbion of members
under the aforesaid provisions on such date as may be specified by the State
Government in that erder.

(4) If, on inquiry e by it, the State Government so directs, the period of
supersession of a Panchayat Smmn with all the consequences aforesaid shall,
* . from time to time be continued by an order publishéd as aforesaid until such

day as may be fixed| by the State Government for t.he re—estabhshm - of the

Panchoyat Samsiti
. Provided that, the State Government may by like order curtail such e riod.
. (6) After the Ponchayat Samiti i8 superseded it shall be re-establishe: vy “the

o  election, or as the may be, co-option of members under the provisions of this
(a) if no direction has beep made under sub-section (4) on the expitation of
, the period specifieq in the order of supersession under sub-section (), or
{(b) if a direction has been made under sub-section (£), on such day as is fixed
under that sub-se 1on for the re-establishment of the Panchayat Sam-r.m and if

6) Every order e under sub-section (1) shall be laid for not less than t]nrty
day? ] before each House of the State Legislature as sobn as possible after it is made.

i
Power of 2. Wlth a view. to seffecting economy and : obtaining standardization in
: 3*"‘2?:"’“" certain matters, the State Government may make rules to provide for all or any .
° ke of the tollowing mattexs, that is to say—
ralea (a) the manner in which purchases of stores, equipmen$, machinery and other

m. . articles required by a Zilla Parishad or = Panckayap Samats, shall be made by it ;
(b)- the manner in which tenders for works, contracts and supplies shall be
sinvited, examined d accepted ; and

. (¢) theemanner
and inspected a.nd ayments made in respect of such works and schemcs.

: whieh works and development schemes may be exceuted
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« _* . 271. Where any District or part theteof is visited by an out-break of any danger- ls’g‘f:f of
" ous epidemic disease or there is grave danger of such out-break or widespread Government

* distress is caused in any District or part thereof by reason of Yscarcity], floo or any to transfgr
other natural calamity, the State Government or any officer authorised by it in stdff

this behalf, may, notwithstanding anything contained in this Act, require any Zilla 2;"&2&‘33;“
Parishad to transfer in such manner and on such conditions as may be prescribed yih the
. - by the State Government any staff employed in connection with public health to public
) such District or part thereof for such period as the State Government or as the case l‘{e‘g’!th by
may be, the officer may from time to time fix in that behalf: and the Zilla Parishad P":rg had to
shall transfer its staff accordingly for the period aforesaid. The State Government ;nogher
may make such grant as it thinks fit to the Zilla Parishad for the extra expenditure} District in

if any, that may be incurred by it on account of the transfer of its staff. Cases of

o Cmergency.

~ 272. In all matters connected with this Act, the State Government and the Fowers of
‘ ~ Commissioner and Collectors shall have and exercise the same authority and control Government

over the Commissioners, the Collectors and their subordinates, respectively, as and of
-they have and exercise over them in the general and revenue administration. (ilglx]!;rrrsui-m
- - . - s
' ' . Collectors,
etc,

273. Subject to such conditions, if any, as may be specified by the State Govern- Dfelesatipn
ment, it may by order delegate all or any of its powers, functions or duties under this gy %?:Vt:rs
Act (except the power to make rules under section 274), to any officer or authority Government.

subordinate to it.

CHAPTER XVIIL

RULES, REGULATIONS AND BYE-LAWS.

274, (D) The State Government may make. rules not inconsistent with the Rules.
pr({visions of this Act, for the purpose of carrying into effect the provisions of this
Act. . : o.

(2) In particular and without prejudice to the generality of the foregoing provi-
sions, the State Government may make rules for all or any of the following matters:—

- (#) under sub-section (2) of section 9, prescribing the time at which and the
‘ manner in which the names of Councillors shall be published; -
==

(#) under section- 12, prescribing the number of electoral divisions and the -
territorial extent thereof and the seats, if any, to be reserved for the representation o
of the Scheduled Castes and Scheduled Tribes in any electoral division and the
manner and periodicity of rotation ‘of such reservation;

2[(#i-a) under sub-section (7A4) of section 13, mules to provide for the mapner
in which the list of voters shall be amended, and for all matters supplengental, .
consequential and incidental thereto;] y

(#ii) under sub-section (2) of section 14, the manner in which election of pétsons
to a Zilla Parishad shall be conducted and other matters specified therein;

(#v) under clause (c) of sub-section (2) of section 16, prescribing rules for the .
LR . - purposes of that clause; « .

- (v) under sub-section (2) of section 19, the manner in which an order of requisi-

tioning may be served;
- .

. 1 This word was substituted for the word ** famine * by Mah. 25 of 1963, s. 73,
3 Clause (ii-g) was inserted by Mah. 34 of 1966, s. 9. .

L
. . . _ .
..

. . .
* *
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(vi) under sectiop 20, the time within which an application may be made:

Y(vii) under sections 38, 48, 60, 71, 82A and 86 prescribing the méanner in
which .the notice of resignetion shal be delivered ;]

. (viii) under section 44, prescribing the current administretive duties which
the President 2% * * *  may continue to carry on;

3[(viii-a) under segtions 46, 69 and 84, rules subject to which house rent allowance
*  asprovided in those sections should be peid to the presiding 2uthorities concerned 1]
' (ix) under sub-séction (2) of section 46, the travelling and other allowances
to be given to the President; : .
o+ *[(ix-a) under seqgtion 46A prescribing rules regarding sumptuary zllowances
to be placed at the disposal of the President;]
o ‘[(x) prescribing the form and the manner of making requisition und® #sub-
section (2)] of sectign 49 and of section 72 or under section 87; ]

(xi) prescribing rjtles for the purposes of sections 61, 7[74 and 897;

(xii) under sub-section (3} of section 57, prescribing the manner in which the
names of elected or co-opted members of the Panchayat Samitis she.ll be published ;

1
8[(xiii) under section 58, prescribing the electorz] colleges and the territorial
extent théteof and jseats, if any, to be reserved for the represeniction of the
Scheduled Castes and Scheduled Tribes in z.ny electoral college and the manner and
periodicity of rotatipn of such reservation;]
9% * * * *

(xv) under sectio 66, prescribing the current administrative duties which the
Chairman of 2 Panchayat Samiti may continue to carry on;

(xvi) under sub-section (2) of section 69 and of section 84, the trevelling 2nd
other allowances to be given to the Cheirman and Depyty Chairmen of a. Panchayat
* Samiti and a Chairman of a Subjects Committee;

10[(xvi-a) under sgction 77A, prescribing the manner and periodicity of rotation
of nominatiop of Sarpanchas;) _

(wvii) under sub-section (2) of section 78, prescribing the rules subject to which
Councillors end other persons shall be appointed on other Committees by Zilla
Parishals; .

(xviii) under clause (b) of sub-section (1) of section 95, prescribing the rules in

e accordZnce with which the duties of officers and servents of Zilla Parishad shall
be leid down cnd prescribing the other powers and functions whick the Chief
Executive Officer shpll exercise or perform under clause (i) of sub-section (2) of
¢hat section; | :

W (xviii-g) under [clause (b) of sub-section (2) of section 95, prescribing the
manner in which appointments of servants of Class IV service shall be madé by
‘the Chief Executive Dfficer, either from the lists of candidates prepared by himself
or by a Selection Board or Committee constituted for the purpose and the
procedure to be followed by such Board or Committee;]

L] * Thiwclause was insertedd by Mah. 43 of 1964, s. 24 (a).
® The words * and Vice-President  were deleted by Mah, 6 of 1975, s. 45(1).
™ 3 Clmuse {viii-q) was inseried by Mah, 8 of 1966, 5. 11(}).
4 Clause (ix-q) was inserted by Mah. 6 of 1975, s. 46(2).
* This clause was substitfited for the original by Mah. 43 of 1964, s. 24 (b).
¢ These words, brackets jand figures were substituted for the words, brackets and figures ** sub-
* e section (J) ”* by Mah. 6 of 1975, 5. 46 (3).
. lg;;ﬂles_t;.fgures and words were substituted: for the words and figures “ and 77 ™ by Mah. 35 of
, 8. 74, . . :
8 Clause fxiii) was inserted by Mah. 10 0f 1979, 5. 12.
° Clause (xiv) was deletedd by Mah. 7 of 1967, s. 74 (3).
10%Clause (xvi-a) was inserfed by Mah. 6 of 1975, s. 46(5). .
. 1t Clause (xvifl-a} was inserted by Mah. 61 of 1977, s. 4, Schedule; .
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{xix) under section 99, prescribing the rules subject to which a Head of the
. Department—-

. (@) is to accord technical sanction in respect of works and devglopment
schemes ; or

+ &) is to assess the work of officers of Class II service working in his Depart- ‘
| ment ;
\ B

d [(xix-a) under section 111, prescribing rules with respect to the place, conduct
and adjournment of mestings and generally with respect to the conduct of
business thereat ; . .

{xix-b} under section 119, prescribing the rules for transaction of business
at the meetings of the Standing Committee and Subjects Committee ;] .

: (xx) under section 124, prescribing rules subject to which works and develop-
. ment schemes of a Zilla Parishad shall be executed or maintained through the
agency of a Panchayat Samiti and prescribing the works or development schemes

which shall be executed or maintained through the agency of a panchayat ;

®
2[(xx-a) under clause (a@) of sub-section (24) of section 130, prescribing the
manner in which the payment into the public account of the State of sums referred
to in that clause may be made, the withdrawal of moneys therefrom and all matters
connected with or ancillary to matters aforesaid ;] -

(xxi) under section 135, prescribing the form in which accounts of receipts and
expenditure of Zilla Parishads or Pauchayat Samitis shall be kept and prescribing
the financial or revenue year on the last day of which such accounts shall be
balanced ;

3[(xxii) under section 136, prescribing the form and dates of prepatation,
scrutiny and approval of the statement of accounts of the Zilla Parishads and |
Panchayat Samitis and the form, manner and date of publication of extracts of
. accounts ;] *

" (xwiii) under sub-scctions-(/) and (2) of section 137, prescribing the date on or
before which and the form in which budget estimates of the income and expenditure
_ shall be prepared by every Zilla Parishad and every Panchayat Samiti fand pre- -
" . scribing the date on or before which the Zilla Parishad shall approve the budgpt
' estimates undor sub-section (4) of that section] ; '

(xxiv) under sub-section (3) of section 137, prescribing the date befdre which
the budget estimates shall be forwarded to the Zilla Purishad by every Panchayat ..
Samiti ; _ g

[(xxiv-a) under sub-section (2) of sedion 138, prescribing the terms an{l.con-
dittons subject to which re-appropriation from grants provided By the State
Government may be made ;) _ .

L Clauses (xix-a) and {xix-b) were inserted by Mah. 35 of 1963, s. 74(4).

. * Clausé (.xx-a) was inserted by Mah. 6 of 1975, s. 46(6). . .
- : ’ 3 Clause (x.ci) was substituted for the original, ibid,, s, 46(7). .
- '.'. % Thesc words weresidded by Mah. 35 of 1963, 5. T4(5). . .
.
. * 8 Clausc (xxiv-of) was inserted by Mah, 8 of 1966, s. 11{i). *
L ] - ° -
° * ®* -' e *
L] . *
. .
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(xxv) under section 14]—

. (@) prescribing the authorities by which, the cxtent to which e.nd the subject
in respect of which loens may be granted under sub-section (1) of that section;

) (b) prescribing the authorities by which, the extent to which and the s:Lbject
in respect of which expenditure of recurring or non-recurring neture may be
incurred under sub-section (2) of that section; and

(c) prescribing the zuthorities by which, the subjects in respect of which
and the extent to which any arrears of o tax or fee or any other sum due to
the Zilla Parishad may be written off under sub-section (3) of that section:

Y(xxr-a) under section 141A, prescribing the procedure to be followed by the
Tribunal in deciding questions under sub-scctions (2) of that section; ] ‘

(xxvi) under sub-section (4) of section 142, prescribing the form and manner in
which the administration report shall be published ;

(xxvii) prescribing the proportion of the cost of collection to be deducied under
sub-section (1) of section 153;

(xxviii) prescribing the rules for carrying out the purposcs of section_'158;

2% i % * *

3(xxx) under section 183, prescribing the'manner of calculating the total
expenditure incwred by the Zilla Forishad in the preceding financial year;]

* * * * *

(xxxii) under section 185, prescribing the proportion in which a sum of local
eess matching grant shall be paid; ~ '

(xxxiii) under sub-section (2) of section 186, determining the $tandards by
which the progress of development activities of individual Parishads should be
assessed and compared with those of others and the extent and amount of grants
to be given;

i% * ® % *

(xxxv) under section 203, prescribing the. manner in which a notification
declaring a place to be a public market shail be published; °

5% %® * * *

(xxxvii) prescribing the o* * * terms and conditions of service subject.
to which "[persons holding posts in Class TIT or Class IV Service of the State
Government] shall be taken over by the Zilla Parishad under section 242; .

* Clause (xxv-a) was inserted by Mah. %3-of 1962, s. 24. .
3 Clause (xxix) was deleted by Mah. 43 of 1967, s. 13(J).

3 This clause was substituted, ibid., s. 13(2).

¢ Clauses (xxxi) and (xxxiv) were deleted by Mah. & of 1975, 5. 46(8).

¢ Clause (xxxvi) was repealed by Mah. 37 of 1966, s. 165(1).

¢ The words *‘ tenure, and " were deleted by Mah. 13 of 1967,s. 8(a). *

7 These words were substituted for the words ** members of th:: State service *, ibid., . 8(b).e
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—— [(xxxvii @) vnder sub-section (2) of scction: 242B rcguluting the appoint-
' ment and the terms ond conditior:s of service of the Zilla Parishad employees §, ..
. appointed in any ‘Cless I or Class IT Service of the Stute or the General Stete « -
Service;} - ¢
[ ]

- (xxxviii) 2* * * * *
prescribing the terminal benefits to which a person refericd to in section 246
will be entitled on his exercising the option of retiring from service under that

. section; | '
: (xxxix) under section 248, reguliting the recruitment (including reservation for
. Scheduled Crstes and Scheduled Tribes and Beckwerd Classes), functions, 2nd
¢ terms -nd conditions of service of persons referred to therein and reguleting
payment to be mede by a Zilla Parishad towz.rds pension, gratuity and other

benefits 0.s respects officers and servants referred to therein; - _

‘o 1 Clause (xxxvii-a) \Jas deémed to have been‘inserted on Ist March 1971, by Mah. 14 of 1979, 5. 3.

2 The words and figures ** prescribing the date before which a person is to give notice of his option
veferred to in section 246 and * were deleted by Mah. 22 of 1970, s. 12. N
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o (x/ii) under sub-section (7) of section 252, prescribing the manuer in which -
a schedule of posts of District Technical Service (Class III), District Service

(Class III) and District Service (Class IV), shall be prepared and sanctioed by
-Zilla Parishads ; : _

(xliii) under section 253, prescribing rules in accordance with whick a Zilla
Parishad is to appoint a person under a contract ;

_ (xliv) under section 261(2), prescribing the rules for the payment of remunera- ,
tiox:h ?:g_ other allowances to the officcrs and staff of the Zilla Parishad referred
to in ; »

(xIv) under section 262, prescribing the rules in accordance with which a meeting
of a Zilla Parishad or a Committee thereof or Panchayat Samiti may be called by
the Commissioner ; . , ~

* (xIvi) under section 270, making rules for the matters specified thereine;

(xlvii) under section 271, prescribing the maaner and condition subject to
which any staff employed by a Zilla-Parishad in connection with public health
shall be transferred by it to the other Districts in cases of emergency described
therein ; : ' o -

(xlvili) under sub-section (/) of section 279, prescribing the rules subject to
which the powers, auties or functions conferred or imposed upou a Head of
Department of a: Zilla Parishad by or under the Act may be exercised, performed
.or discharged by any officer or servant holding office under the Zilla Pari-
shad ; : ' ' - *

- i

(xix) under -secuon 281, prescribing rules subject to which powers or func-
tions -under certain provisions of the Act are to be delegated by a Zilla Parishad
to any of its authorities ; _

(/) under sub-sections (3) and (¢) of section 282, prescribing the manner ia
which a joint mzeting of local guthorities shall be held and the procedure to be
followed at such ‘meeting ; ‘ :

¢ preséﬁbing a.nf other matter for which rules may be made under- this Act.

[ . .
(3) The rules to be made under this section shall be subject to the condition of
previous publication. _ ‘ -

«) All rules made under this section shatl be laid before each House of the State
Legislature as soon as may be after they are.made, and shall be subject to such

B modifications as the Legislature may make during the session’ in which theyeare
P . so laid or the session immediately following, and pablish in the Official Gazete.
. s | T Clatises ) and (xk) were deleted by Mah. 2{ of 1973, Sch. 1L, _ .

. e
[ .
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il‘eﬂaﬁom.. 275. The Zilla Parishad may, from time to time, frame regulations not inconsistent

with the provisions of this Act and the }[rules made-by the State Government, for

. carrying out the purposes of this Act. In particular and without prejudice to the

' generality of the foregoing provisions, the Zilla Parishad may frame regulations for = *®
all.or @any of the following matters ]

. (i) under section 92, prescribing the powers to be exercised and duties to be -
discharged by, and the subjects enumerated in the District List to be allotted to,
the Standing Committee and Subjects Committees ¥and prescribing the proce-
dure to be followed at joint meetings ;]

. E ¥ B . » ' *
. \ _ .
(iif) prescribing matters fer the purposes of section 115 ; o
. ® . . )
% s # . L * . *

Bye-laws, 276. (1) A Zilla Parishad may, trom time to ‘time, make, alter or rescind bye-
‘laws not inconsistent with this Act for carrying out the purposes of this Act and
without prejudice to the generality of the foregoing powers may make provision —

s _ .

{a) for the licensing of brokers, commission agents, weighmen or measurers
practising their calling in a public market and for the fixation of the fees feviable
by tll:cem and the conditions on which the licences are to be granted and may be”
revoked ; :

(b) for the appointment of persons to register sales of animals in a public market
and the fixation of the fees leviable-by them ; . :

(c) for the regulating of the use and management of, and for maintaining in
a sanitary condition any phblic market and the prohibiting of the levying of -
unauthoriséd duesfin any public market ; . *

St (d) for protection from injury or mterference of the property of the Zifla
. . Parishad wit in the area subject to the authority of the Zilla Parishad ;

- (e) for the -compensation to be paid to a. persoh if a public market declared

.~ under section 203 is held on private Jand ; - : _
* " {{) for the fees which may be charged.for licences under sections 205-and 209 ;

‘. - . {g) for the rent|and fees which may be charged for the use of halting places
and cart standsunder section 216 ; _ .

o (¥ for prescribing regulation as to superviéion and inspection of a private
o carj-stand and conditions as to conservancy to be attached to a licence to be
* . obtained*for a private cart-stand ; E ,
. [ ]

. _‘ (i) for destruction of wild animals causing damage or destroying Crops ;

R 1 These words were substituted for the words “ rules made by the State Govarnment.’t by Mah.
. 35 &f 1963, 6. 75(D). : . I
! These#words were added by Mah. 43 of 1962, s. 25.
5 Clauscs (#) and (iv) w ore daleted by Mah. 35 of 1963, 8. 75(2) o
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. (J) for destructxon of swines stra . .
* to crops; ying on any land or doing damage

(k) for the disposal of mad and atray dogs ; .

() for preventing danger from any tree adjoining a public place, likely to
fall and endangering human life ; * pe P T

(m) for regulating quarrying, blasting, fe trees or carrying bmldmg
operat:on to prevent t§ia.nger to b uma.nnghf i *

() for regulating piaces used as a hotel, restaurant, tea shop or for any '
fimilar purpose or for the manufacture of tiles or bncks '

(o) for” compulsory vaccination, if the State Gomment issues a dxreotnon
in that behalf to any Zilla Parishad ;

(p) for prohibiting begging in public street, if the State Govemment iBsues
a dircction in that behalf to any Zilla Paﬂshad

() for preventing, meetmg, mitigating or suppressing the disease or the
outbreak or introduction of any infectious disease amongst cattle ; e

(r) for disposals of articles of food unfit for human consumption ;

(s) for regulating establishment of factories in the area set apart for such
purpose or prohibiting establishment of factories in areas not get apart for such

purpose ;

(t) for prcmdmg facilities for vammatlon subject to the pmvxslons of any law
relating to vaccination for the time being in force ;

{u) for preventing dapage to trees or plants standing in the public place ;

(v) for the olosnro of plmoes of public entertainment on the outbreak, of
dangerous infecsious di

(w)mrreguhtmgthe use ofpnhlw roads and  the traffic thereon and for
mg , safety and vrder in vespeot of the same ;

(z) for the general or apecml regulation, control or prohibition of the uso
of markets, dairies, creameries,  graineries, grain shops, slaughter-houses, burial
and burning grounds, offensive trades, and all matters connected thh
oonervency,

~ (2) Any bye-law made under sub-section () may pronde tl:at a oontmentmn ,
thereof shall be punishable—

(a) with & , fine which may extend to ﬁﬁsy Tupees ; .

‘.
| () in the case of a oontmmng contravention with a fine, which may extend
| - to texi rupees per day after convietion for the first contravention within the period

. thhm which such contravention continues, - .
B . B No bye-law aha.l[ have effect until the same ha.s been approvcd 'by the

¢ .*, Commissioner,




.

Zilla .
Parishad or
Panchayat

Samits, o

. [ ]
Councillors, '
e ete. of
Zhlia
Parishads
~ ‘ebo., to be
publio
servapts.

- of such person—

| |
° . ‘ ) _ |
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CHAPTER XVIII, .
MISORLLANEOUS. : o e "
277, If any Comneillor or any member of & Panchayat Samiti or any officer or

by or employed under a Zilla Parishad has directly or
indirectly any share or interest in any work dome or development scheme e-xec}n;ed 7
by order of the Zilla Parishad or Panchayat Samsti of which he is & Councillor,
be, member or by which he is maintained or under which he
any contract with or under such Zilla Parishad, or Panchayat
liable, on convietion, to a fine which may extend to one
or simple - imprisonment which may extend to t}u‘ee months
. Py : -

thousand rupees
or, with both :

Provided that, no person shall be convicted under this section by reason only

(@) having a hare in any joint' stock company or a share or interest in any
pgrative society which shall contract with or be employed by or on behalf

€Q-1)

of the Zills Payishad or Panchoyat Samiti; or

(b} baving a phare or interest in any nempxigez in which any advertisement
relating. to the -affairs of the Zilla Parishad or Panchayat Samiti may be
inserted ; or :

(c) baving a or interest in any transactibn of loa.n. given, or grant made,
by or on behalfl of a Zilla Parishad (such share, or interest being acquired in
accordance with| the rules prescribed by the State Governruent) ;

(d) holding | debenture or being otherwise concerned in any loan raised by
«or on behslf of the Zilla Parishad ; or ‘ :

(&) being profpssionally engaged on behalf of the Zills Parishad or “Panchayat

Samiti as a legal practitioner, '

H{f) having

- share or interest referred to in sub-clause (i;), (v%) or (vis) of
clause (b) of sul

-section {2) of section. 16.]

-278. Every Oouncillor and every member of a Panchayat Samiti and, every officer
and servant holding office under or employed by a Zills Parishad shall be
deemed to be & public servant within the meaning of section 21 of the Indian ypy
Penal Code, o E : ogw B
. 1880,

: ‘Olause(j_} was added by Mah, 35 of 1063, ». 76.
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» 279. (1) Any of the powers, duties or functions conferred or imposed upon Delegation » -
a Head of the Department of the Zila Parishad by ot under this Act may, subject of powers *

to such rules as may be made under section 274, be exercised, performed or by Heads
discharged by any officer or servant holding office under the Zilla Parishad whom ;e'r?fsm{t'

the Head of the Department empowers in writing in this behalf. - Zilla £ <

(2) A copy of any order made by the Head of the Department under sub-section F@rishad.
(N shall be forwarced by him to the Zilla Parishad, the Standing Committee and
the Subjects Committee concerned. : :

280. (7) "No suit shall be commenced against any Zilla Parishad or against any Limitation .
officer or servant of, or working under, a Zilla Parishad or apy person acting of suits
under the orders of a Zilla Parishad or Panchayat Samiti for anything done, or '
purporting ®o have been done, in pursuance of this Act, without giving to such Zilla
Parishad officer, servant, or person one month’s previous notice in writing of the « - -
intended suit nor after three months from the date of the 4ct complained of. The
notice shall state the caunse of action, the nature of the relief sought, the amount of
compensation claimed and. the name of place of abode of the person who intends
to bring the action. .

{2) In the case of any such suit for damages, if tender of sufficient amends shall
have been made before the action was brought, the plaintiff shall not reco%er more
than the amount so tendered, and shall pay all costs incurred by the defendan
after such tender. o

*

1[280A. (I) Notwithstanding anything contained in sections 47, 51, 70, 74, period of
85, 89 and other relevant provisions of this Act, where any persen, during his term deieirtion
as.the President, or a Chairman or Deputy Chairman of a Panchayat Samiti, or ‘é“““l

a Chairman of a Subjects Committee, was detained under any law providing for Giou g i
preventive detention at any time during the period of operation of the Proclamation June 1975
of Emergency, which was issued on the 25th June 1975 and was revoked on the to be ignored
215t March 1977, the whole period of his detention shall be ignored in computing {9’}?{)“5’“’
the period of his absence for any of the purposes of this Act. o a‘:‘j‘éi;ﬁ;’g&_

(2) Accordingly, any such person shall not cease, and shall not be deemed ever honorarium -
to have ceased, to hold the office which he was holding when he was datained ?:glg‘i:’:';o' _
under such law merely on the ground of his detention or absence and shall be ;fice bearers,- ©
entitled, and shall be deemed always to have been entitled, throughout the period o ‘
he was holding such office, to the payment of the honorarium, the residential

“accommodation and other facilities attached to his office.]

281. A Zilla Parishad may, by order in writing, delegate any of its powers or l’qwer ot
functions under section 100, 102 or 106, and subject to rules made by the State Zilla e
Government, under such other provisions of this Act as the State Government ";ic
may specify in this behalf, to any of the authorities of the Parishad as the State j¢ powers.

Government may deem fit. .
282. (1) Tt shall be competent for a Zilla Parishac;, a municipal corporation,®a Joint

municipality, a cantonment authority or a notified area committee, notwithstanding meetin .
. —_ . - . - - . . . . . Of two or
anything contained in any law for the time being in force constituting or establishéng S aa1 -
such Zilla Parishad, municipal corporation, municipality, cantonment- authority suthorities.
or notified area committee, to propose to anyone or more than one such other local .
. authority or authorities that a joint meeting of one or more-of such local authority . *
or authorities be held for discussing matters in relation to— . .
- - (a) co-ordination of works and development schemes of any two or more such .
. »* local authorities, or; * .
L 3 R = P B [ . . — - - -, PRI e e — -
. . 1 Section 280A was inserted by Mah. 14 of 1979, 5. 4. . .
) ’ ‘ . ‘ * L o
.. ’ . [ M . . -
L] ’ . B
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easures to be undertaken on the basis of joint responsibility ¢

(b) works or e
of any two or morg such local authorities.

(2) eWhere any lgcal authority has made a proposal for a joint meeting u der
sub-section (/) and the other local authority or authorities has or have not
accepted the propogal, the Commissioner may pass such orders as he may deem fit
requiring the concurrence of such other authority or authorities, not bemg_t_he
cantonment authority in the matter aforesaid, and such local authority or authorities
shall comply with such orders.

(3) If the proposal made by a local authority under sub-section (I) has been
accepted by the other local authority or authorities a joint meeting thereof shall
be held in such manner as may be prescribed by the State Government. -~ ‘

{¢) The procedur
the State Governme

(5) The expenses

e at the joint meeting shall be such as may be prescribed by
nt:

connected with the joint meetiﬁg shall be borne in such propor-

tion as may be agreed upon by the local authorities concerned and in the absence

of the agrgement as

(6) If any differeq
ment authority) act
sioner shall be final|

(7) If any differet
ment authority act
State Government ¥

Utilisation 283, The sum
of portions municipality, canto
of "";’ieé“t‘g (2), of sectior? 150
mu%icipa_ the municipal corp
*lities, etc. commiitee, as the ¢
100 or for the re
any of the said pu
of the revenue refe
* * * .

.education as enume

284. ({[Special prd
and duties of village
by Mah. 15 of 1974,

Acquisition - 285, Save as ¢

of land. yequired for the |
request of the Zj
pro¥isions of the L

may be directed by the Cominissioner.

ce of opinion arises between local authorities (other than canto.n-'
ing under this section, the decision thereupon of the Commis-

nce of opinion arises between any local authority and a canton-
ing under this section, the question shall be decided by the
wvith the concurrence of the Cent#al Government.

paid by the State Government to a municipal corporation,
nment authority or notified area committee under sub-section

Lk * * * * shall be expended by
oration, municipality, cantonment authority, or notified area
ase may be, only for such purposes as are described in section
muneration of officers and servants whom it entertains for
rposes; and a portion thereof equal to not less than one-third
red to in sub-section (2) of section 150 . 1* * *
*  shall be expended by it for matters falling in the sphere of
rated in the District list.

wisions for recovery of land revenue and for carrying out functions
accountants in non-panchayat areas of Zilla Parishad.] Deleted
s, 19, ‘ :

stherwise *provided in sections 19 to 23, when any land is.
purposes  of this Act, the State Government may, on the
Vla Parishad. requiring it, proceed to acquiie it under the

and Acquisition Act, 1894, or other law corresponding thereto I of

~ 1 The words and figug

o~

Oy
.5’.

s ““or sub-section (2) of section 153 were deleted by Mabh. 15 of 1947,5. 18.

1894, -
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-and for the time being in force, and on payment by the Zilla Parishad of the
compensation awarded under that Act or such law and of all other charges incurred
by the State Government on account of the acquisition, the land shall vest in the
Zilla Parishad [but subject to such terms, conditions and restrictions as nlay be .

imposed by the State Government : ‘ o :

Provided that, on a breach of any of such terms, conditions or restrictions, the
State Government may resume the said land and on such resumption, the land °*
shall vest in the State Government free of all encumbrances, but on payment to
the Zilla Parishad of an amount equal to the compensation awarded and paid by
Zilla Parishad in respect of that land.] .

2[285A.° The headquarters of every Zilla Parishad and Panchayat Samiti shall Pow
be located at such place (whether within or without the District) as the State 'g‘:‘;':
Government may in consultation with the Zilla Parishad or Panchayat Samiti o gp
conceinied, by notification in the Official Gazette, appoint in this behalf.] 5«1‘«
i Parily

and
o Panci
Sami

286. [A_mend’ment of certain enactments.] Deleted by Mah. 21 of 1968, s. 17.

287. (1) For the purpose of bringing the provisions of any law in force in the Powe
territory of this State into accord with the provisions of this Act, the State Govern. Hate
ment may by order published in the Official Gazette make such adaptations and . oq
modifications of such law, whether by way of repeal or amendment, as may b€ laws e
necessary or expedient, and provide that the law shall, as from such date as may be
specified in the order, have effect subject to adaptations and modifications so made,
and any such adaptation or modification shall not be questioned in 4nf court of law.

() Nothing in sub-section () shall be deemed— .

(a) to empower the State Government to make any adaptation or modific
tion of any law the expiration of two years from the commencement of this Act.
or- ' b : ’

(5) to prevent the State Legislature or other competent authority from repealing
or amending any law adapted or modified by the State Government under this®
section. ' ' '

Explanation.-—~The expression * law in force ” in this section shall includs a law
passed or made by the State Legislature or other competent authority in the State
before the commencement of this Act and not previously repealed, notwithstandjng
that it or parts of it may not be then in operation either in, all, or any partigular .
areas in the State. - . , . :

288. The provisions contained in the Eleventh Schedule shall apply to the constitu- Tran
tion ot_’ Zilla Parishads and other matters specified therein. : : m

289, It any‘diﬂiculty arises in giving effect to the provisions of this Act or any Rnt;n .
Schedule, the State Government may, as occasion requires, by order do aaything diffic
which appears to it to be necessary for the purpose of removing the difficulty.

« 2 This portion was added by Mah. § of 1975, 5. 47, . ‘ : Y

2 Section 285A T inserted by Mah. 35jof 1963, 5. 77. : -

. e .
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290, Subject to the provisions of section 288, the Bombey I.ocal Boards Act, Boq:
71923, the Cen,tralPr{vmces and Rerar Local Government Act, 1948, and theVlG .
Hyderabad District Boards Act, 1955, are hereby repealed. C P'

' L a .
¢ ’ %nemr
M .
XXXa
VIIT
of
1948, -
. Hyd,
Actl
of
° 1956,
. FIRST SCHEDULE *
(See section 100)
SUBJECTS OF ACTIVITIES (INCLUDING DEVELOPMENT Acnvmm)
Agriculture
1 * * ‘ %

Qop com
Crop protection. )
Crop campaigns (including Kharif and Rabi Crop campmgns and intensive
paddy cultivation).
Compost and local manures.
Distribution of fertilisers, agricultural implements and agricultural quota of
iron, steel|and cement,
Demonstration of improved agricultural practices.
Model demonstration or subsidiary seed farms.
Importation and distribution of improved seeds, .
10.. Establishmdnt and maintenance of godowns.
‘11, Advancement and improvement of agricultute,
212. Air cbmpregsors.
13. Khar land development.]

wEH g kW

. [ Animal Husbhandry and Dairy Dévelopment]

14. Veterinary pid (excluding District Veterinary Hospitals but including.
veteri dispensaries, vaterinary aid centresand village veterinary chests).

15. Improvement of breed of cattle, horses and other livestock (including -

. artificial insemination sub-centres, key village centres, premium bull

centres, fodder development plots, silo pits, formatior of taluka and
‘district livestock improvement associations and the like, and distribution
of improved breed of sheep).”

16. Distribution of improved poultry.

17. Organisation of cattle shows and rallies.

&[17-a. Intensive piggery development.

17-b. Intensive poultry development.

17-c. Intensive fattle development.]

M17-d. Dairy Development.]

Forests
L8, Village forasts and grazing lands (including measures for develo,,mcm ot
o village wqodlands for purpeses of pasture and fuel),
1 Entry ¢ was deleted hy Mah. 6 of 1975, s. 48(a)(£) >
R o 2 s W
No. ZPA/12754513/(802)())/X11, afated 18th Julygms{) " usmandry #:G: N R.D. D, . *

¢ These entries were | by Mah, 6 of 1975, 5. 4
guc™Y 1744 addkd, e N, B2, N .zm\-lmﬂsﬂ/(mxopm:lw 18tk oty
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Social Welfure.
19. Educaiional developmem of backward clasues. including measures relating

to— e

(1) grant of scholarships, freeships . and examination fees 1o backward
class students, and _

(2) establishment and maintenance of hostels and schools for ‘backward
class students, including giving of grants to aided hostels for construg-
tion and maintenance of hostels and supply of other aids to such hos--

* tels and schools but excluding hostels for areus lurger than a district.

e
7
L
b
*
*
.7.
.
‘.
'.
. P
' ®

r.
..
i

[ ]
. .
* . ]
]
L
[ -
° . . - L) . .
i . .
- L]
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. 20.

21.

. (1) women’s and «children’s welfare programmes or projects ; . . :

' (4) organisation of entertainment programmes for backward clisses ;

23.

Samitis Act, 1961

Fconomic develdpment of backward classes, inc]uding, e

(1) giving of financial assistance to.individual cuitivators in the form of
loans and subsidies for the- purpose of purchasing agncultural
requisites ;

* * . £ e . e

(3) supply of spinning wheels to Vimukia Jatis ;

)] devcldpment of éommunic.atioﬁs in backward areas ;

1% * . . * - * .
(6) establishment of han'd_icraftsr centres ; and

(7) development of cattle-brgeding'and poultry farn_ls.

Removal of untouchability, including—
(1) celebration of Harijan weeks ;

(2) Zunka-bhakar programme ; he

(3) encouragement of inter-caste mamages betwoen caste Hindus and .
Harijans ; and

(4) awarding prizes to villages which do outstanding work In the removal -
of untouchablhty .

Programmes for welfare of backward classes, including—~

(2) establishment and maintenance of Balwadis ;
(3) undertaking propaganda and publicity for welfare of bz:ckward cldsses ;

7(5) holding social melas ; : 7 : ' .

(6) Sanskar Kendras, community-cum-recreation centres and commumty
halls for backward classes .

(7) supply of clothes to Vimukta Jatis ; -

(8) financial assistance to individuals for purchase of medicines, and giving
of grants to voluntary agencies for administering medical relief ;

(9) provision of houses for backward cliss persons ; and - .
(10) provision of drinking-water wells. - '

Training of backward classes, including,~-
(1) organisation of training camps ; and : ‘ .

(2) technical training and training in improved methods of hcred?tary .
‘occupations. .

(2) and (5) of. Er;try 20 were deleted by G.N,, R D.D., No. ZPA 1072/52193-(1)-14 .

! Clauses
hd dated the Ist October 197




6870 Maharashtra Zilla Parishads and Panchavat [1962 : Mah, V
. Samitis Act, 1961 | _ .

FEducation

24. Establishment, management, majntenance, inspeotion and visiting of primary .
schools gnd basic schopls, including grants to added schools but excluding item .
& .« relating to— , EE :
() laying down of |syllabus ;
(i) prescription of text-books ; :
. (i) conducting scholarship examinations ; : '
(i) conducting primary school certificate examination and standard IV exami- . .
nation in Vidarbha ;| and ‘ K
. (v) such other po
*Primary Education

[ ]
2>~ Establishment, |management, maintenanoe, inspection and visiting of
secondary schools excluding items relating to—
. , (#) prescription of | curriculum ;
- (if) presoription- of] text-books ;
(iii) rates of and opnditions for maintenance grants ;
(#v) permission for conversion of high schools into higher secondary schools ;
(v) ratesgf fees ; :
(vi) laying down general conditions for recognition ; :
(vii) conduct of primary and high school scholarship examinations'; and
. (viii) such other powers as may be specifically entrusted to the Direotor of
Education ot reserved for the State Government under the Grant-in-aid Code.

In the case of private secondary schools, only recomm:nding grants and loans and
their disbursement on janction from the Director of Fducation. '

+ 26, Grant of loans and scholarships to students in respact of primary and seson-
dary education, -

27. Constructjon and maintenance of primary and secondary school buildings

- of theZilla Parishads. '
e 28, Othgr educational objects. : , ; ‘
. ‘ 29. Provision of equipment and playgrounds for schools.

Medical

30. Taluka dispensaties, including upgrading of taluka dispensaries,

31 Hospitdls, excluding civil and cottage hospitals as also other big Govern-
ment hospitals which are comparable to civil hospitals.

32. Subsidised Medical Practitioners’ Centres.
33. Rural Medical Relief Centres and Public Medical Relief.

34. o Grant of financial assistafice to institutions giving anti-rabic treatment 1o
.o * indigen® persqus. '

e 35 JIrants-in-aid to private charitable hospitals, dispensaries, maternity homes
- and other such institutions. ‘
. . Ayurveda

-« q38 A urvedio, Unapi and Homoeopathic Dispensaries (including the giving of
grants to Such dispensaries)]. i

1 Hatry 36 wag substituted (by G.N., R.D.D,, No. ZPA, 1068;35855-N, dated 11th March 1969. ~ _*
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[37. Replenishing stock of Ayurvedic, ‘Unani and Hommopathlc medicine === -

. 38,
3.
40.
41.
42,
43.

3%

45,
46.
- 47

48,

49,

51
52.

53

55.

i¥

58.
59.

61,

Means of communieations other than roads. R .
Public ferries.
. Maintenance of trees in the vicinity of roads.
*» [ B ® L
S Public Health Engineering. . °

Rural Water Supply. (1) Construction, maintenance and
-Protected Water Supply for fairs repairs of schemes with a nete

in rural areas. capital cost of less than rupees
Rural drainage. one lakh in each case,
Works for preservation from pollu- (u) Construction of schemes with

tion of water for drinking, bathing a net capital cost- of more than
" and cooking. : rupces one lakh but less than

chests in villages.] ] ¢

, Public Health.
Primary Health Centres. . .

Mobile Hygiene Units.
‘;anary Health Units.]

accination. . _ : .
School Health Service. « o
«Measures for treatment of Anti-yaws, o
. L ® . .
Maintenance of medicine boxes in villages. _ *
eFacilities for health education. . .
Rural sanitation, e .

Taking of necessary measures in the interest of public health,
Reclamation of unhealthy localities (including grant of loans to private
persons or associations for theé purpose).

Buddmgs and Communications.

Construction, maintenance and repairs of— .
(i) Village roads ; ' _
(ii) Other District Roads ; . : .
(iiiy Major District Roads ; and o .
(iv) Bridges on abovementioned Roads. * '

Rural Parks and Gardens (excluding National Parks and Gardens)
Coustruction of administrative and other buildings in connection with
Zilla Parishad’s requirements.

rupees . five lakhs as the State
Government may allow to be
%ddertaken in any individual case.
(#ii) Maintenance of and _ to -
- schemes with a net capital cost of
' , more than rupees one lakh in o
each case.] oo

1 Entry 37 was substituted by G.N., R.D.D., No. ZPA 1070/2252-N, dated 2nd June 1970.
* These words were substituted for the words * Combined Medical and Public Health Umts i PR
by G.N., U.D., PH, & H.D., No. PHC. 3170/50377-S, dated 25th November 1971 N

3 Entry 44 was deleted by Mah 6.of 1975, s. 48(c). . hd
s Entries 56 and 57 were deleted, ibid. 48(4)
¢ The heading and eatries 58 to 61 werc substituted by G. N s R.D.D., No. ZPA. lO'l'Oﬂngl-N,
dated 9th December 1970, . . »
- .
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Irrigation

162. Minor Irrigation works (only those works winch irrigate *[100 hectares
{approximately 250 actes)] or less each ; and ithose lift irrigation works
*® which cost lessthan Rs. 5 lakhs each).] :

G.N,, R.D.D.®*No. ZPA,

.

" % These figures, words a
Mah. 6 of 1975, s, 48(e).

3 The headin ng * Industries and Cottage Industries ” and entries “ 63 to 74 * were deleted by

d bracket were substituted for the figures and word 250 acres " by

1 Entry 62 was substitutI by G.N., R. D. D., No. IRG, 3665-B, dated 28th September 1966.

1072/52193(i}-N, dated 1st October 1973.

4 The heading ** Co-operation ” and entries * 75 to 83 thereunder were deleted by G-N., R, D D.
No. ZPA. lO'[2f'52193(i}—N dated !st October '1973.
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Publicity.
84. Mobile Publicity Vans. |
85. Organising District Exhibitions.
86. Publicity through recreational-activities.
87. Rural broadcasting. -

Community Development.

88, Community Development Programme.

89. Local Development Works Programme. o | .

. : Social Education,

90. Community Recreation Centres.
91. Adult Literacy Centres. _
- 92, Sports, games, playgrounds, equipment and welfare organisations,

~ 93.. Kisan Melas. _
‘[94 Conducted tours within the State, and with the previous permission of State
Government, outside the State.]

95. Dissemination of information. o
96. Short camps. ~ : - ¢
97. Women’s organisations and welfare, :
98. Children’s organisations and welfare,
99. Mobile cinoma vans, :
100. Libraries and reading-rooms.
101. Faits, shows and exhibitions.
- . Rural Housing. ‘ .
102. Rural Housing. o e
' Miscellaneous. » '
103. Village uvlift. ’
104. Building model villages (including gra.nts and loans for the purpose)
105. Economic woelfare of villages.

106. Local works or moasures likely t& promot.c hoalth safety, comfort or conve- -

unience of the public.

107. Markets. ‘ :
108. Dharmashalas, rest-houses, travellers’ bungalows, sarais and the like.
109. Chawdis. : . : ‘ . .

'110. Other public institutions. .

111. Local unemployment other than industrial unemployment,
112. Improvement and axtens:on of village sites (mcludmg grants and loans for the
. purpose). -
113. Laying new village sites (including grants and Ioans for the purpm) *
114. Well-being of employees of Zilla Parishads. -
3 Batry 94 was substituted for the original by Mah. 6 of 1975, 8. 48(5). D
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115. Provision of ¢
. 116, Planting and p
117. Rewards for
118. Public recepti
119. Arrangement for local pilgrimages.
* 120. Burial and tion. grounds (including dlspoml of the dead).

121. Sargnealll;ns of | Panchas, Sarpanchas of Village Panchayats and other non-
offici

+ * 122, Local vagrancy relief for the poor.
' 123. Maintenance of poor-hotises.

*[124. Securing *[or continuing] postal facilities of experimental post oﬂioes in the
. villages within the District, where the village panchayats are not, for good

and sufficient reasons,able to do so by providing for payment of non-refunda-

ble contribution to the Posts and Telegmphs Department, ‘\vherevcr

. pecessary.] .
4125, Propagation o gramdan and bhoodan movements.]
5[126. Panchayat
selection of trainees and satisfactory attendance at the Training Centre and

. of making provision for the travelling and daily allowances to the members
of the managing Committee of the Centre.)]

n127. Monetary grants to members of a family of a deceased member of the
‘ armed forces of the Union,

Explanapan—- e expression members of a famt!y ” in relanon to-a
deceased member bf the armed forces of the Union means his widow, son,
‘son’s son, unmam daughter, father or mother.]

SECOND SCHEDULE.
SUBJECTS OF ACTIVITIES (INCLUDING Dxmdpm ACTIVITIES).

. «See section 101)
A - Agriculture,
- (1) Kbarif and ra crop campaigns.
. ‘ (2) Intensive paddy cultivation. L
"y (3) Advancement and improvement of agriculture. .
~ (4) Demonstration| and propagation of improved agricultural methods and

ouse sites or houses) for employoes of Zilla Pamhads
ation of trees on public grounds and

ction of wild animals.

and ceremonies and entertainment.

4._4fﬁ_,.,.j—.m7‘mr
L]

practices and establishment and maintenance of model agncultural farnu
o (§) Etopg.ga_mon improved agricultiral mplemenns.

.o . (8-c) Importation and distribution of improved seéds ]
. 1 words were tltuted for, the word * houses * by Mah. 6 of 1975, s
: ; g?yl“wasld by G.N wRDD » No, ZPA. 1068/6278-N, dated mth F%m 1969,
. e | mfm'l‘hesewordswerel -rtedby GN R.D.D., No. ZPA. 1068/6274-N, datetﬂ 24th November

. + Entry 125 was addel by G.N., R.D.D., No. ZPA. 1069/33176-N, dated 15th January 1971,

. 4 Entry 126 was added by G.N RD D., No. PRT. 1171/13140-A (i), dated 21-5-1973, read with

. PR 1171/13140/A-m .dated -4th June 1913 pubhshed in the MGG Extra-
ord;m.ry dated the 4th Jnne 1973 at pla9 5888%)(#')

) . :
|&c)werc lnsened,w 8. 49(¢) ‘

aj Training Centre (Only to the extent of securing proper
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_ _ - Animal Husbandry.
(9) Village Veterinary Chests. : o _

(10) Veterinary Aid Centres. .
-(11) Formation of Taluka Livestock Improvement Associations and the like.

(12) Fodder Development Plots.

(13) Silo- Pits. _

(14) Distribution of improved poultry.

(15) Dastribution of improved sheep.

(16) Organisation of cattle shows and rallies.

L] .

Forests.
(17) Village forests and grazing land (including improvement of grass).

- (18) Measures for development of village woodlands for purposes of pasture and'
fuel, -

Social Welfare.,
(19) Economic development of backward classes, including—

(a) giving financial assistance to individual cultivators in the form of loans
and subsidies for the purpose of purchasmg agricultural requlsltes
1%

(c) estabhshment of splnmng wheels to Vtmukta Jatis,
E *

(20) Removal of untauchabthty, including—

(a) celebration of Han;an weeks,

(b) Zunka Bhakar Programme,

(¢) encouragement’ of inter caste marriages between castgq Hindus and
Haruans .

»,

) l') Programmes for welfare of backward classes, including— .

(a) women’s and children’s welfare programme or projects,

(b) establishment and maintenance of Balwadis,

(¢} undertaking propaganda and publicity for welfare of backward classes,

(d) organisation of entertainment programmes for backward classes,

(e) hoiding social melas,

(f) Sanskar Kendras, Commumty-cum-recreatlon centres and community®
halls for backward classes,

(2) supply of clothes to Vimukta Jatis,

(h) financial assistance to individuals for purchase of medicines and giving
of grants to voluntary agencies for administering medical relief,

(i) provision of houses for backward class persons, and -
(J) provision of drinking water wells. . .
Education. _— .

(22) Construction and maintenance of primary school buildings.

(23) Provision of equipment and playgrounds for primary schools.

2[(23-a) Management of primary schools. o SR ¥
(23-b) -Other educational objects.] ' ' o

e e e e e e e e e e e e T e e e e e e

1 Clauses (byand (d) of entry 19 were deleted by G.N., R.D.D., No. ZPA, 1072/52193(11)-N datdd
®  1st October 1973.
. ¢ Entries (23-a)rnd (23-b) were inserted by Mah. 6 of 1975, s. 4%(b).

L] [ 4 . .
1117451 , , © .
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Medical.

(24) Subsidised Medical Practitioners Centres.

{25) Rural Medical

Relief Centres.

A yureeda.

(26) Replenishing stock of Ayurvedic medicine chc_ét; in villages.

bx LB

« £29) Rural Sanitati

Public Health.

* *

1.

{28) Maintenance o(E medicine boxes in villages.

(30) Taking of nece

(31) Construction,

sary measures in the interest of Public Health, .

Buildings and Communications.

Txamtenance and repairs of anlage Roads.

(32) Bridge and Culverts on village roads. -

(33) Public ferries. |

[1962 : Mah, V

{34) Maingenance of trees in the vicinity of roads.

Public Health Engineering.
€35) Village Water Supply Wells.
{36) Surfaceedrainage in villages.

* 1 Bobry (27) was deleted

_ €40) Rural broadcas

* . I 3

2% *
3% * * *
®
* Publicity.

ting.

{41), Publicity through recreational activities.

{42) Community De
{43). Local Developn

Community Development
velopment Programme,
nent Works Programme.

Social Education,

#4) Community Recreation Centres.
€45) Adult Literacy Centres.
{46) Sports, games, playgrounds, equipment and welfare organisations.

" {47) Kisan Melas.

4[{(48) Conducted tours within ¢he State, and with the previous permission of the
Sate Government, outside the State. ]
{49) Dissentination of information.

(50) Short Camps.

(51) Women’s organisations and welfare.

* The headgl * Cottage
No. ZPA. 1072

by Mah 6 of 1975, 5. 49(c).
Industries ** and entries (37) and (38) were deleted by GN R.D.D.

/52193(!1)-]\1 dated the 1st October 1973

e heading * Co-operation " and entry 39 were deleted by G N., R.D.Dsy No. ZPA 10‘72/
5219 (ii)-N, dated the 1st October®1973,
+ Entry (48) wé’s substituted for the original by Mah. 6of 1915, 8. 49(d)
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(52) Children’s organisation and \ivelf"ar.e."'E ; S co : ) —_

{53) Mpbile cinema vans. | : : IR . . -t
(54) Libraries and reading rooms. ' ‘
(55) Fairs, shows and exhibitions, f « . -
‘ " Rural Houstng. ) ' A
(56) Rural Housing. N
- Miscellaneous. \’k _ : .

(57) ¥Village Uplift. . B : ‘ ' _
(58) Building model villages (including grants and loans for the purpose). .
(59} Economic welfare of villages. : .
(60) Local works or measures likely to promote health, safety, comfort or conve-
_ nience of the public. )
(61) Markets. o : . :
(62) Dharmashalas, rest houses, travellers’ bunga.ioWs,' sarais and the like.
(63) Chavdis, - ' -
{64) Other public institutions. Lo
(65} Local unemployment other than industrial iunemployment. .
(66) Improvement and extensions of village siteg (including grants and loans
for the purpose). Y _ .
(67) Laying new village sites (including grants and igans for the purpose).
(68) Planting and preservation of trees on public grounds and gardens.
(69} Rewards for destruction of wild animals, B
(70) Public feceptions and ceremonies and entertaipment.
(71) Arrangement for local pilgrimages. i
(72) Sammelans of Panchas, Sarpanchas of Villago Panchayats and other non-
- officials. : ;;
(73) Local vagrancy relief for the poor. - 1 .
{74) Maintenance of poor houses. | *
17(75) Monetary grants to members of a family of a deceased member of the
armed forces of the Union. o .
o Explanation.—The expression “ members of a family ” in relation” to &
deceased member of the armed forces of the Unioq: means his widow, son, .
son’s son, unmarried daughter, father or mother]. \ ’

L]

s

. - 2o '
THIRD SCHEDULE

(See section 128) |

No acquisition, lease, ¥[sale or other transfer] of propetty specified in column (1) of
the Table hereto in relation to subjects specified in column (2) thereof shall be valid -
unless it is made with the previous sanction of the authority specified against it
in: column (3) of that Table : 4 .

. : i B [ ] .
_Provided that, the State Government may, by notification in the Official Gazette,
direct that the power of the Chief Executive Officer to sanction acquisition of property =

of a value not exceeding five thousand rupees and 3[lease, sale or other transfer]

thereof of a value not exceeding two thousand and five hundred rupess shall, with . ®
effect from the date specified in the notification, be exercised by any officer posted. * g
‘ - | e

L

t Entry (75) was added by Mah. 6 of 1375, s. 49(c). 4 . '
1 These words weresubstituted for the words ** sale or any transfer % by Mah. 43 of 1964, s, 25(a).
3 These words were substituted for the words “ sak;‘ or transfer ¥, 'b:“d. : ! .
L A i L]
{ H

g . o ) R
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to or working under the Zilla Parishad up to such linit as may be specified in the

ipon the Chief Exccutive Officer shall, from that ddte, cease

aforesaid up to the limits so speeified.

Rs. 30,000.

* Rs. 50,000,

(vi) the value of
Rs. 50,000. *

* o exceed Rs. 2,500.
(#) the value of

*Rs. 5,000,

(i) the value of

(v) the value of which - exceeds
. Rs. 30,000 but does not exceed in

Rs. 2,500 but does not exceed

~ mittee or a Sub-
jects Committee.]

Subjects enumerated
the Distfict
List.

hich exceeds Do.

(b) Sale ordransfer of movable property—
() the value of which does not

Subjects enumerated
in the District List. -

hich exceeds [Subjects allotted to
the Standing Com-
mittee or a . Sub-
jects Commiitee.]

hich exceeds Subjects enumerated

Rs. 5,000 but d not exceed in the District
- Rs. 7,500. List. ;

» zv) the value of which, exceeds YSubjects  allotted
. Rs. 7,500, but does not exceed to the Standing
. Rs. 15 000, Committee or a

Subjects Com-
mittee.} :

. Table
Property. VSubjects. Authority,
. | ] @ 3)
(@) Acquisition of movable property— : )
Ji) the value of which does not Subjects enumera- Chief Executive
exceed Rs. 5,000, ted in the District Officer. -
List.
* Vi) the value' of which execeeds !Subjects allotted 2[Chairman of the
: Rs. 5,000 but does not exceed ~ to the Standing Standing Commit-
Rs. 106,000. Commitiee or a tee or a Subjects
Subjects Commit-  Committes.}
tee.] n
(ifi) the vglue of |which exceeds Subjects enumerated Chairman of the
Rs. 10,000 but dpes not ecxceed in the District  Standing Com-
Rs. 15,000. . List. . mittee,
(iv) the value of |which . exceeds [Subjects allotted to 3[The Standing
Rs. 15,000 but does not exceed the Standing Com- Committee or

a Subjects Com-
mittee.]

The Standing Com-
Tnittee.

The Zilla Parishad.

*

Chief - Executive

Officer.
’[Chairman of the
Standing  Com-
mittee or a Sub-
jects Committee. ]

Chairman of the

Standing  Com-
mittee.
3[The Standing
Committee or a
Subjects Com-
mittee.]

* Mah of 1963, s.

"1 The? words were subst tuted for the words o SJbJeCtS alIotted to a Subjects Committee * by

2 These words were substl uted for the words  Chairman of the: Subjects Committee *, ibid.
3 Thmze words were subst|

tuted for ghe words ** The Subjects Committee », ibid.
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* ?roputy. Subjecta. Authority. T
m - (2) (3) o

(v) the value of which exoeeds Subjects enumerated The Standing Com-
Rs. 15,000 but does not exceed in the District  mittee.

Rs, 25,000, - | List.
(vs) the value of which exoeeds Do. . The Zilla Parishad.
Rs, 25,000,
(0) Acquisition of immovble property— ﬁ .
(i) the value of which does nov Subjeots enumerated. Chief = Exeoutive
exceed Rs, 5,000. in the District  Officer.
. List.

(i) the value of which exceeds I[Subjectsallottedto The *Chairman of
Rs. 5,000 but does not exceed  the Standing Com-  the Standing Com-
Rs. 10,000, mittee or & Sub-  mittee or a Sub-

‘ jects Committee.] jects Committes].

(#i3) the value of which exceeds Subjectsenumerated The Chairman of
Rs. 10,000 but does not exceed in the Distriot the Standing Com- |

~ Ra. 25,000, ' List. mittee.

{iv) the value of which exceeds [Subjects allotted ¥ The Standing’

" Ra. 25,000 but- does not exceed to the Standing  Committee or

Rs. 50,000, Committee or a  a®Subjects ,Com-
' Subjects  Com-  mittee.] -

mittee.] A

(v) the value of which excéeds Subjects enumerated - Thé Standing Com-
Rs. 50,000 but does not exceed in the District  mittes.
Rs. 1,00,000. List.

-

(vi) the value of which exceeds Do . .. The Zilla Parishad.
Ras. 1,00,000. '

Y(d) Lease, sale or other transfer of mmovable propercy—
'(s) the value of which does not Subjects eaumerated Chief Exegutive
. exoeed Rs. 1,000, . in the District Officar.
List.

L J
(i) the value of which exceeds Subjectsallottedto Chairman of the
Rs. 1,000 but does not exceed & Subjects Com-  Subjects  Com-
Rs. 2,500. _ mittee, ' mittee. © e

» 1 These words were substituted for the words “ Subiects allotted to a Subjects Ennmittee "
® by Mah. 35 of 1063, 8478, : . . e
¥ These words were substituted for the words ** Chairmsn of the Subjectd’ Committee *), ibid.
2 These words were.substituted for the words * The Bubjects Committee ', thid, .

A This item wia substituted for the original by Mah, 43 of 1984, s. 25(b). .
® B, C,.V-V.10L L ' e . . ' .
! | . N
. -*
» : b
- ) ‘ )

P PRI
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= . . ~ @ 3
() the value of which exceeds Subjeotsnumersted Chairman of the
Rs. 2,600 but does not exceed in the Distriet Btending Com-

. Rs. 5,000. List. mittee.

(#) the value of which exceeds Subjects allotted to The Subjects Com-

. - Rs. 5,000 but does not exceed & Subjeots Com-  mittee.

* Rs. 10,000. o mittee. '

(v) the value of which exoeeds Bubjects enumerated The Standihg Com-
* Ras. 10,000 but does not oxceed in the Distriet  mittee. .

Rs. 20,000. . List.

) () the value of |which exceeds. Do. .. The Zilla Parishad.)
Rs. 20,000. . -
D

. FOURTH SCHEDULE.

[Bee olause (a) of section 144.]

1. TPenalties and fines, including any charge imposed under section 148 of the
Bombay Land Revenue Code, 1879, as penalty or interest in case of default, but pog,
not including any fine levied under section 65 of the said Gode on grant of permission V of

* towuse land for a p e unconnected with agriculture. - 1.

2. Oooasional fixed payments, in commutation of all claims of the State Govern-
mont.in respeotof su ion.to or transfer of inams, payable on each succession
ot transfer. | , ‘ .

. 3. Land revenue oi servioe inam land, recovered from inferior village servants
' for periods of unauthorised absence from service ; and all other such charges of
® assessment on inams and watans for broken periods and past years,

4. Feos for grazing when charged per head of cattle,
.

. e

FIFTH SCHEDULE.
. I o . {See sub-sestion (2) of section 159, ]
"t . o ) Foxrx o NoTIoE OF PROPOSED TAX 0B Fax,
. e Notioo is hereby given to tho inhabitants of the Distriot of. ... . | that the

* «Zilla Parishad desires to impose the tax, rate, toll, or cess or fee (as the case
» may%be) defined in the rales appepded (in lieu of the tax or fee known as
~the......%. .. .whioh{ is, published at page................ of the sanctioned .

rales*). . . . . o
*T¢ be inserted if tuaﬁei-tpbpmblﬁm&dfminywtuoraﬁ T

‘e . .
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Any inhabitant of the District objectihg to the proposed tax or fee may, within
one month from the date of this notice, send his objection in writing to the
Zilla Parishad. ' .

Rules. |
[The rules prepared by the Zilla Parishad under sub-section (I) of section 159
are to be appended here.] °
]
SIXTH SCHEDULE. *
[Ses sub-section (3) of section 166.]
-Fonnvcw NoTicE oF DEMAND.
) L ]
-To . :
AB..oiiiii residingat .......... b brereaieeeerniasneanns e ST
Take notice that the........ .. ...l ereeeneeriaens Zilla Parishad
. demands from......... e iieteneaas een e BUIOf Lottt it e
dvefrom ............. ee e naesareatane et e iai e et
on account of,...... ee eareaes et et teerereaaranaes

there describe the property or other subject in respeet of which the tax or fee
is leviable). ‘ '

leviable under rule Now o ivuiveeieiein it Mereeaias
for the period of ........oooveniriiiiiian i, e g
cemmencing on the................00 c..dayof ool 19
and ending on the..............co0iiii day of ....oovnenaaaus 2,19
.............. v vuvisvevs...and that if, within fifteen days from the service
of this notice the said sum is not paid into the Zilla Parishad officeat ............

and sufficient cause for non-payment is not shown to the satisfaction of the
Zilla Parishad s warrant of distress will be issued for the recovery of the same
with cost. : *

Dated this ... ........d8yof..ccieiinnnnn. 19
By order of the........... Zilla Parishad.
[ ]

[ ] . . .

, Z

. 4 ¢ [ ) . * *
L} Y * .
[ ]




the goods and chattels of the said A. B.tothe amountof .................. being
the amount due from him, as follows ; . *Rs. P.
~ Onaccount of the said tax or fee
For service of notice . . . o .
and forthwith to certify to me together with this warrant all particulars of the
goods seized by you thereunder. ' °
Dated this ............. et e w...dayof ... ..., 19
o (Signed)
. President. - :
(or as the case may be, the officer authorised under section 168)
e, Zilla Parishad
. e . :
EIGHTH SCHEDULE. : ' * )
* [See clause (c) of section 171 and sub-section (2) of section 178] « .-
JForM o INVENTORY AND NOTICE. _
To o’
AB. :
Residing at ,
Take notice that T have this day seized the goods and chattels spcciﬁed' in the.
- inventory beneath tkis, for the value of ..................o.iiviniiant. e
..... PP « 7
for the tax or fee (here describe the taxorfee). :...................... mentioned
in the margin for the period commencing with the .. .. ..... e e ...
dayof ................ ...... W, and ending with..,....*%. ... .
dayof .. ...l 19 ........ together with Rs........... ¢ e
due as for service of notice of @emand and that unless within five days from the
day of the date of this notice you payinto the Zilla Parishad office at ............. the
- said zimount together with the cost of recovery, the said goods and chattels will .
be sold. . .
; . .. .
o (Signature of officer ekecuting the yarrant)
Dated this : day of . 19
P ‘ . Inventory . . . *
* (Here state particulars of goods and chattels seized). y
L .
. 4 * [ . -
[ L
. . . o'
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 Samitis Act, 1961 . R
SEVENTH SCHEDULE. ' R
- {See scction 167). : o
. ForM OF WARRANT. _ Y ‘
(Here insért the name of the officer charged with the execution of the warrant),
WHEREAS A. B. of ... .o
has not paid, and has not shown satisfactory causc for the non-payment of, the sum
of P TR T due for the tax Here des-
or fee mgntioned in the margin for the period cribe the
commencing onthe............  ..............ee.... dayof .......... 19 ‘taxorfeg
andendingwith ........ e e e, dayof .......... 19 »
and levia.ble under rule No. ........... ... cotvinnn, ;

AND WHEREAS fifteen days have clapsed since the service on him of notice of® °
demand for the same ; ‘

This is to command you to distrain, subject to the proﬁisions of sections 170
and 171 of the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961,
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TENTH SCHEDULE.
[ Deleted by Mah. 21 of 1968, 5. 17

ELEVENTH SCHEDULE

TRANSITORY PROVISIONS AND SAVINGS.
(See scotion 288.)

1. 1a fhis Schedule, unless the context requires otherwise—
(a) ¢ appointed day’ means the day on Which this Act comes into force ;

(b) ‘gxisting board ’ in relation to any local area means the district local board
cstablished under the Bombay Local Boards Act, 1923, or the Janapada Sabha
constituted under the Central Provinces and Berar Local Government Act, 19482
of the district board established under the Hyderabad District Boards Act, 1955
as the case may be, and having jurisdiction over such area immediately before
the appointed day ; '

(¢) “successor Zilla Parishad’ in sclation to any local area for which an existing
board was funclioning immediately before the appointed day méans the Zilla
Parishad having jurjsdiction over such area on and from that day.

3. On and with cffect from the appointed day, the following consequences shall
ensue, that is to say,— . _

(@) all property, moveable und immoveable, and all interests of whatsoever
nature and kind therein, which vested in an existing board immediately before
the appointed day, shall be deemed to be transferred to, and shadl vest, without
further assurance, in the = State Government, until -the Zilla Parishad (as
constituted for the first time for the area. in which such cxisting hoard was
functioning) holds its first meeling under this Act, subject to all )imitations, -
conditions and rights or interests of any person, body or authority in force

- or subsisting immediately  before the appointed day, and thereaftes, in the
Zilla Parishad as so constituted ; . _

(b) all rights, liabilities and obligations of an existing board (including thosg
arising under any agreement or contract) shall be deemed to be the rights, liabilities
and obligations of the State Government until the successor Zilla Parishad is
duly constituted ; o _ ]

(¢) all sums due to an existing board, whether on account of any tax or
otherwise, shall be recoverable by the Chief Executive Officer until the
successor Zilla Parishad is constituted for the first time under this Act,*and
thereafter, by that Zilla Parishad, and for the purposes of such zecovely the
Chief Executive Officer or the successor Zilla Parishad shall be competgnt to
take any measure or institute any proceedings Which it would have been open
to the existing board or any authority thereof to take or institute before the
appointed day ; ‘ _ .
~ (d) the unexpended balance in the local fund, Janapada fund or district fund .
constituted under the relevant District Boards Act and all sums due to ap eXisting
board and recovgred by the successor Zilla Parishad, and such sums of any other
body or bodies as the State Government may direst shahl from part of, and *be
paid into, the district fund of the successor Zilla Parishad ; '
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(e) all contracts made with, and all instruments executed on behalf of, an
existing board shall be deemed to have been made with, or executed by the
Chief Executive Officer, until the successor Zilla Parishad is duly constituted,
ande thereafter, with, or by or on behalf of suck successor Zilla Parishad and
shall have effect| accordingly ;

(f) all proceedings and matters pending before anyauthority of an existing board
under any relevant District Boards Act immediatcly before the appointed day, shall
be deemed to be transferred to the Chief Execuiive Officer or to such authority
as the Chief E tive Officer may direct ; ' ..

{2) in all suits and legal proceedings pending on the appointed day in or to
which any, existing board was a party the Chief Executive Officer shall be deemed
to be substituted therefor ; : d

(%) any appointment, notification, notice, tax, order, scheme, lcence, permis--
sion, rule, bye-law, regulation or form made, issucd, imposed or granted by or
in respect of an existing board established or tonstituted under the relevant
- District Boards Act or any other law in foree in the area of such existing board
and in force immediately before the appointed day, shall, in so far as it is not
inconsisgent with the provisions of this Act, continue to be in force as if made
issued, imposed or gramted in respect of the corresponding area of the successor
Zilla Parishad, until superseded by an authority competent to do so :

[Provided that, where immediately before the ‘appointed day any octroi was
being duly levied by any existing board under any relevant District Boards Act, .
then the successor Zilla Parishad may continue to lévy octroi (that i3, a tax on the
entry of goods intp local area for consumption, use or sale therein) within its juris-
diction *for a period of 3[fourteen years] commencing on the appointed day or such
shorter period as the State Government may by notification in the Official Gazette,
specify in this bel ; and accordingly, the provisions of the relevant District Boards
Act (and any rules, orders or notifications made or issued thereunder) shall, not-
withstanding their| repeal by this Act, continue to have effect for the purposes of
thelevy, collection or tefund of the said tax or for purposes of any penalty or foreany
other purpose whatsoever connected with or incidental to any of the pu
aforesaid and the powers of the existing board or any officer thereof shall in relation
to the levy, collection or refund of such tax or for the purposes of penalty, or for
purposes connected or incidental thereto, be exercised by the Zilla Parishad and its
officers duly authorised in that behalf by the Parishad, and any referenice in the
relevant District Boards Act to an officer, authority, tribunal or court shall, for the
purpose of carrying into effect the provisions herain contained, be construed as
a reference to the corresponding officer, authority, tribunal or court appointed or
constituted by or under or mentioned in this Act, and if any question arises as to
who or which is such corresponding officer, authority, tribunal or court, the
decision of the State Goverrlment thereon shall be final;] '

() all budget cstimates, assessments, valuations, measurements and divisions
mgde by or in respect of an existing board under the relevant District Boards Act
or any other law in force in the area of such existing board and in force immediately
beforc the appointed day shall, in so far as they are not inconsisterit with the
provisions of this Act, be deemed to have been made by or in respect of the
corresponding area of the successor Zilla Parishad,

* This proviso was added by Mah. 22 of 1962, s. 14.

2 These words were substituted for the words for a- perioii of two ‘years commencing on the
aBpointed day ** by Mah. 16 of 1864,s, 3. :
3 These words ware substituted for the words “twelve years” by Mah, 16 of 1974,‘,'§. 2.
. o
. . . ‘o . . . .
» L} i

. i .
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v ¢#) all officers.and servants in the employment of a-n'emiskiug board immediately - e
* . beforethe appointed day, shall, subject, to the provisions of Chapter XIV, be * :

deemed to be transferred to the service of the successor Zilla Parishad:

R [

(k) any reference in any law or in any instrument to the provisions of any
relevant District Boards Act, shall, unless a different intention appears, be con-
strued as a reference to the corresponding provisions of this Act; ‘

* (ki) any reference in any law or in any instrument to a district local board,
or distriot board, local board or Janpada Sabka shall, unless a different intention
appears, be construed as a reference to a Zilla Parishad and such law or instru-
ment shall apply to the Zilla Parishad]; .

(1) aty reference in this Act to any law not in force, or to any officer, body
or authority not functioning in the Bombay area, the Vidarbha area or the Hydera-
bad area of the State of Maharashtra shall, unless a different intention appears, be
' congrued as a reference to the corresponding law in force, or to the officer, body

- or authority functioning in the Bombay area, the Vidarbha area or as the case
may be, the Hyderabad area of the State of Maharashtra:

(m) any reference in the above paragraphs to an existing board sha, in case
such existing board has been supzrscded or dissolved, be deemed to be a reference
to the porson or persons appointed lo eXercise the powersor to perform the
functions of such existing board;

*
.

(n) notwithstanding anything contained in this Act,—

(), the Chief Executive Officer of each Zillz Parishad shall, until the first
meeting thereof after the first general election under this Act is held, cxercise
the powers and perform whe duties of the Zilla Parishad, Standing Committee,
Subjects Committces and presiding authorities; :

(if) the Block Development Officer of each Panchayat Samit{ shall, until
the first meeting of the Panchayat Samiti, after the first general election under
his Act is held, exercise the powers and perform the duties thereof, and of the

-

Chairman and Deputy Chairman of the Panchayat Samiti

El

under this Act or under any other law for the time being in force;

(0) (i) the Collector shall forthwith cause the list of voters to be prepared for
the purposes of the first general clections of the Zilla Parishads and of members

. of Panchayats of the electoral colleges for the purposes of section 57 and hold
elections thereto in accordance as far as may be with the provisions of this Act;

(#) for the purposes of the first elections held under this Act, any person, who
if this Act had not come into operation, would have been disqualified for being
¢lected a Councillor or member of any exiting bogrd shall be deemed to be
disqualified for being elected and for being a Councillor under this Act: W

{p) the Collector shall, subject to such instructionsas may be issued in this bepalf
bythe State Government, carry out duties in respect of all matters incidental, .
supplemental and -consequential to the holding of the first general elections of the
successor Zilla Parishad in place of the existing board and of a Panchayat Samiti.

* Clause (ki) wad inserted by Mah. 35 of 1963, 5. 79, : b
[
- -
- * [ ] . - -
- L]
. - .
. .
. . . . . ‘ .
(] L
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MAHARASHTRA ACT No. X OF 19791,

o [THE MAHARSHTRA ZILLA PAR]SHADS'AND- PANCHAYAT SAMITIS (POSTPONEMENT -
OAF Ewgrgms TO ZILLA PARISHADS AND PANCHAYAT SAMITIS AND AMENDMENT)

[Reoeived' the assent of the Governor on the 9th day-of April 1979; assent first
fg_}?gh?hed in the Maharashtra Government Gazette, Part IV, on the 9th day of April

Amended by Mah. 7 of 1980* (21st September 1979)t

+ AmActto provide for postponement of elections to certain Zilla Porishads and Pancha-
yat Samitis in the State and further to amend the Maharashéra Zilla Parishads and
Panchayats Samitis Act, 1961, . :

Q WHEREAS under Goveuiinoat Order . Rural Development Department,
No. ZPE. 1372/45734/X11, dated the 9th August 1978, issued under sub-section (2)
Mah of section 10 of the Maharashtra Zilla Parishads ard Panchayat Samitis Act, 1961,
lgﬁgf the term of office of six years of the Councillors of certain Zille Parishads which was
~ 777" due to expire in August-September 1978 was extended upto the 11th February 1979,
on the ground that for administrative and other reasons such as climatic conditions
due to monsoon season it was not'practicable to compleie all stages of the general
elections of Councillors to those Zilla Parishads before the dates of expiry of their
term of office ;

AND WHEREAS the Nashik Zilla Parishad has been superseded since'the 23rd -
August 1975 and the period of supersession thereof as extended from time to time -
as also the {erm of the Administrator appointed to exercise the powers and perform
the duties of the Nashik Zilla Parishad and the Panchayat Samitis and the Committees
was due to expire on the 11th February 1979: :

Mah AND WHEREAS the system of direct electi_oé also of members of Panchayat
laof Samitis by voters has been introduced by the Maharashira Zilla Parishads and
“197s. Panchayat Samitis (Fourth Amendment) Act, 1974; '

AND WHEREAS the general elections to ali Zilla Parishads and to the Panchayat
. Samitis in the State (except the Zilla Parishads of Osmanabad and Parbhani and the
. Panchayat Samitis thereunder) on the basis of such direct election were required to

! be held shortly to constitute new Zilla Parishads and Panchayat Semitis in place
of existing Zilla Parishads and Panchayat Samitis; '

AND WHEREAS the State Government had .on the 4th December 1978 notified

electoral colleges under clause (@) of sub-section of (/) section 58 of the Maharashtra

Mah. Zilla Parishads and Panchayat Samitis Act, 1961, for the purposes of holding such
. :

1‘9,63' elections to the Panchayat Samitis;

* AND WHEREAS representations had been received by Government to the effect
that no opportunity was given to the persons affected to put-forth their objections
e @nd suggestions before the electoral colleges were so notified; ‘

1 For Statement of Objects and Reasons, see Maharashira Government Gazette, 1979, Part V, N
Extra., Pages 26 and 27, : .

* Maharashtra Ordinance No. 1-of 1979 was repealed by Mah. 7 of 1980, s. 3(1).
t This indicates the date of commencement of Act.
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AND WHEREAS representations had also been received by Government to the -
effect that the reservation of seats for Schedules Castes and Scheduled Tribes on the
Panchayat Samitis| should be provided by direct clection, instead of co-option as'
provided in clause(¢) of subssection () of section 57 of the said Act; : :

AND WHEREAS it was consi'dered‘ expedien'trto ﬁrevide for hotifyingfhe electroal
colleges after inviting and considering any objections and suggestions that might be -

received from the public in respect thereof and for reservation of seats for Scheduled o
Castes and Scheduled Tribes on the Panchayat Samitis by dirsct election; '

AND WHEREAS under the aforesaid circumstances, it was not practicable to
complete all the stages of general elections of the Councillors and members and to

. complete the clections of Presidents and Vice-Presidents of the Zilla Parishads 2nd

Short title,
and com-
. mencement.

Definitions,

Chairnien of Panchayat Samitis to which the elections were required to be held before
the 11th February 1979; o

AND WHEREAS for the reasons stated above, it was necessary to provide for .
postponement of elections to the Zilla Parishads and Panchayat Samitis in the State,
to which the elections were required to be held, for a short period upto, and inclusive
of, the 30th June 1979 and in consequence of such postponement to extend further
the term of office|of the existing Councillors of Zilla Parishads and members of .
Panchayat Samitis|and the period of supersession of the Mashik Zilla Parishad and
to amend the said |Act for certain other purposes; ° ' IR

AND WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that circumstances
existed which rendered it necessary for him to take immediate action to provide
for the postponement of elections and extension of the term of office as aforesaid
and to amend the said Act as aforesaid; and, therefore, promulgated the Maharashtra ygoy,
Zilla Parishads and Panchayat Samitis (Postponement of Elections to Zilla Parishads Ord.
and Panchayat Samitis and Amendment) Ordinance, 1979, on the 11th day of f of .
Jaauary 1979; B 1979,

AND WHEREAS it is 'ekpedient to replace the said Ordinance by an Act of the
State Legislature;| It is hereby enacted in the Thirtieth Year of the Republic of
Irdia-as follows :— A _

L. (1) This Act may be called the Mgharash’gra‘Zﬂ]a Parishads and Panchayat
Samitis {Postponement of Elections to Zilla Parishads and Panchayat Samitis and
Amendment) Act, 1979, ' ,

(2) It shall be deemed to have come into force on the 11th day of January 1979.

2. In this Act, unless the context otherwise requires,—

(a) ““ administrator  means the person (by whatever name called) appointed*®
under clause (b) of sub-section (2) of section 260 or clause {») of sub-section (2) of
section 269 of the principal Act to exercise the powers and perform the duties
of the Zilla Parishads, the Panchayat Samitis and Committees, or of the Panchayat
Samitis, as the case may be; o ' e

(b) ** electionto a Panchayat Samiti  means eIi;ction of members of a Panchayat
Samiti, but doegs not include election of Chairman or Deputy Chairman of
a Panchayat Samiti; .
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(c) *“ election to a Zilla Parishad > means election of Councillors to a Zilla
Parishad, but does not include election of President or Vice-President of a Zillg
Parishad or a Chairman of any Subjects Committee;

(d) ¥ the principal Act ” means the Maharashtra Zilla Parishads and Panchayat

Samitis Act, 1961 ; ‘

(e) words and expressions used in this Act and not defined herein shall have
the meanings assigned to them under the principal Act.

3. Notwithstanding anything.contained in the principal Act or any rules, regula- Postpone-

i - — ment of
tions or by-laws made thereunder certain
(@) during the period from the date of commencement of this Act upto and clections and

inclusive of the 30th June 1979 or such earlier date as the State Government S;‘r‘;,“f,‘?ﬁg;

may, by notification in the Official Gazette specify (hereinafter in this Act of )
referred to as ** the said period ), no general election to any Zilla Parishad or Councillors,
Panchayat Semiti and no by-election 0 fill any casual vacancy in any Zillg ‘:&ﬁ?ﬁ?s_ and
Parishad or Panchayat Samiti shall be held; = rators..
(b) the term of office (including any extended term of office) of the Councillors
of any Zilla Parishad or members of any Panchayat Samiti (whether elected, co-
opted, ex-officio, specified or otherwise) or of the administrator or administrators
of any Zilla Parishad or Panchayat Semiti who were in office on the date immedia-
tely preceding the date of commencement of this Act (whether their term
- had expired before or will expire on or afier the said date at any time during the
said period), shall be deemed to have been extended or to be extended, as the case
may be; and every such Councillor, member or administrator shall continue to
hold office during the said period :

Provided that, after the expiry of the term of office of the Councillors, members
or administrators as so extended by this section, they shall continue in office, until
the first meeting of the reconstituted Zilla Pqrishad, or as thé case may be, Panchayat
Samiti at which a quorum is present. :

}3A. (I) Notwithstanding anything contained in the proviso to section 3 or Powér to
any other provisions of this Act or the principal Act, where it has not been possiblet appoint
to hold any elections for any reasons whatsoever and to recOnstitute and Panchayat ¢ o‘riml;lt;:?lm-'
Samiti before the commencement of the Maharashtra Zilla Parishads and , Panchayat
Panchayat Samitis (Postponement of Elections to Zilla Patishads and Panchayat Samiri is

Samitis and Amendment) (Amendment) Act, 1980, the State Government may, reconstituted,

VII of bY Order published in the Official Gazette, appoint one or more Administrators
1980. tO exercisc the powers and perform the duties of such Panchayat Samiti, until

the first meeting of the reconstituted Panchayat Samiti, at which a quorum is
present. :

(2) On the date of publication of the order made under sub-section (7) in the
"Official Gazette, the Councillors of the Zillg Parishad and members of the Panchgyat
Samiti, whose term stgod extended and who continued in office under the proviso
to s}ectiOn 3, shall vacate their offices as Councilors or members, as the case may
be. :

1 Section 3A was inserted by Mah, 7 of 1980, s, 2. . _ \
143838 ' |
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Powers of . 4, All Councillors of the Zillas Parishads, all members of the Panchayat Samitis
Councillors, and all administrators of the Zilla Parishads and Panchayat Samitis, whose term of
' m'“‘:ggifl?s‘f office is deemed to have been extended or is extended, as the case may be, under the
trators last preceding section, shall throughout the extended period also (whether before or *
whose term after the commencement of this Act) be deemed to have been and be competent to
of office exercise all powers and to petform all duties and functions as such Councillors,
extendesc%az?l?csl members or administrators, as the case may be : and no act done by any such
validation of Councillor, member or administrator during the said period shall be invalid, or shall
certain acts. be called in question in any court, merely on the ground that the term of office was
not extended in time or was not otherwise duly extended, or that during the extended
period the Zilla Parishad, Panchayat Samiti, Councillor, member or administrator
could not exercise|all powers and perform all duties and functions of the Zilla Parishad,
Panchayat Samiti; Councillor, member or administrator, as the case may be.
Arrange- 5. Notwithsta‘.nding anything contained in this Act, on a date (being a date before
ments to be the expiry of the said period) to be notified by the State Government in the Official y
mcaod:stgé?; Gazette, arrangments shall be made by the Collectors and other officers concerned - .
Zilla to constitute new Zilla Parishads and Panchayat Samitis in accordance Wwith the
Parishads provisions of the principal Act and the rules made thereunder, before, or as soon as
Panchsylig possible after, the expiration of the term of office of the existing Councillors, members
. Samitis by and administrators which stands extended under this Act.

the expiry of }
the extended ‘ )
term of ‘
existing i
Councillors, 1
members and 1
adminis- |
trators. i

Application 6. Except as otherwise provided by or under this Act, the provisions of the
of Mah. V principal Act shall in all other respects apply to the Zilla Parishads and Panchayat
of 1962 ‘g amitis concerned.

\ : ,
Tto 12, [Amejwdnients to sections9, 20,57, 58,68 and 274 of Mah. V of 1962 have
been incorporated in the principal Act.] ' ’

Removalo 13, If any difficulty arises in giving effect to the provisions of this Act ‘
- difficulties ¢pe State Government may as occasion arises, by order, do anything which appears .
to it to be necessary for the purpose of removing the difficulty,

Repeal of 14, (/) The Maharashtra Zilla Parishads and Panchayat Samitis {Postponement

Mah. Ord. I o¢ Blections to Zilla Parishads and Panchayat Samitis and Amendment) Ordinance, Mab
of 1979 and _ Ord.1

Saving. 1979 is hereby repealed. :
(2) Notwithstanding such repeal, anything done or action taken by or under the i)979.
. Ordinance so repealed shall be deemed to have been done or taken by or under this
Act and under the principal Act as amended by this Act.
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In pursuance of clause (3} of article 348 of the Constitution of India, the following translation in
English of the Bombay Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis

{Amendment) Act, 2006 (Mah. Act No. XXX VII of 2006), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

A.M. SHINDEKAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXVII OF 2006
(First published, after having received the assent of the Governor, in the " Maharashtra Government
Gazette "', on the 21st December 2000).

An Act further to amend the Bombay Village Panchayats Act, 1958 and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961

Bom. WHEREAS it is expedient further to amend the Bombay Village
j0s9. Panchayats Act, 1958 and the Maharashtra Zilla Parishads and Panchayat
Mah. Samitis Act, 1961, for the purposes hereinafter appearing; it is hereby

1; 6gf enacted in the Fifty-seventh Year of the Republic of India as Follows :—

CHAPTERI|
PRELIMINARY

1. This Act may be called the Bombay Village Panchayats and Shert iitle.
the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment)
Act, 20006.
(¢33)
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CHAPTER I

AMENDMENTS TO THE BOMBAY VILLAGE
PANCHAYATS ACT, 1958.

2. After section 10 of the Bombay Village Panchayats Act, 1958
{hereinafter referred to as “ the Village Panchayats Act"), the

Bom. Il of following section shall be inserted, namely:—

1959.

Person
contesting
election
for
reserved
seat to
submit
Caste
Certificate
. and
Validity
Certificate.

“10-1A. Every person desirous of contesting election to a seat
reserved for Scheduled Castes, Scheduled Tribes or, as the case
may be, Backward Class of Citizens, shall be required to submit,
alongwith the nomination paper, Caste Certificate issued by .the
Competent Authority and the Validity Certificate issued by the
Scrutiny Committee in accordance with the provisions of the
Maharashtra Scheduled Castes, Scheduled Tribes, De-notified
Tribes (Vimukta Jatis) , Nomadic Tribes, Other Backward Classes
and Special Backward Category (Regulation of Issuance and Veri-
fication of } Caste Certificate Act, 2000:

Provided that, a person who has applied to the Scrutiny
Committee for verification of his Caste Certificate before the date
of filing of the nomination paper but who has not received the

Validity Certificate on the date of filing of the nomination paper .

shall submit, alongwith the nomination paper,—

( a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof for having made such application to the Scrutiny
Comrmttee and

(i) an undertaking that he shall submit, within a period of
three months from the date of his election, the Validity Certifi-
cate issued by the Scrutiny Committee: ‘

" Provided further that, if the person fails to produce the Valid:ty
Certificate within a perlod of three months from the date of his
election, his election shall be deemed to have been terminated

" retrospectively and he shall be disqualified for being a member.".

- Amendment
of sectionl4
of Bom. III

of 1959,

Armendment

of .sectioni1 -
of Bom. HI'
. of 1959.

8. In section 14 of the V111age Panchayats Act, sub-sections 2
and (3) shall be deleted. .

4, ' In section 15 of the Vlllage Panchayats Act in sub-sechon
[5), in clause (a), the words “or submitted a false claJm or false

caste certificate” shall be deleted

1 of
1659,

Mah.

of

2001,
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CHAPTER III

AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS
AND PANCHAYAT SAMITIS ACT, 1961. :

Mah. B. After section 12 of the Maharashtra Zilla Parishads and Insertion

1" sgf Panchayat Samitis Act,1961 (hereinafter referred to as * the Zilla ©f section
962 Parishads Act"), the following section shall be inserted, 22 ™

. namely :— 1962.

“12A. Every person desirous of cOntesting election to a seat Person
reserved for Scheduled Castes, Scheduled Tribes or, as the case gfe";‘t?ﬁﬁ“g
may be, Backward Class of Citizens, shall be required to submit, . for
alongwith the nomination paper, Caste Certificate issued by the reserved

* Competent Authority and the Validity Certificate issued by the ooty

Scrutiny Comrmittee in accordance with the provisions of the Caste

M)ggli Maharashtra Scheduled Castes, Scheduled Tribes, De-notified ;:gguﬁcate
ot Tribes (Vimukta Jatis), Nomadic Tribes, Other Backward Classes vandity
2001. and Special Backward Category (Regulation of Issuance and Veri- Certificate.

fication of ) Caste Certificate Act, 2000:

Provided that, a person who has applied to the Scrutiny Commit-
tee for verification of his Caste Certificate before the date of filing
of the nomination paper but who has not received the Validity Cer-

tificate on the date of filing of the normnatlon paper shall submit,
alongwith the nomination paper,—

. ' (D a true copy of the application preferred by him to the Scru—
tiny Committee for issuance of the Validity Certificate or any

other proof for having made such application to the Scrutiny Com-

mittee; and '

(i) an undertaking that he shall submit, within a period of
three months from the date of his election, the Validity Certifi-
cate issued by the Scrutiny Comiittee:

Provided further that, if the person fails to produce the Validity-

| Certificate within a period of three months from the date of his

% election, his election shall be deemed to have been terminated
. retrospectively and he shall be disqualified for being a member.".
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Amendment @, [n section 16 of the Zilla Parishads Act, sub-sections (4) and
of section
16 of Mah. (D) shall be deleted.

V of 1962.

Amendment 7. [n section 58 of the Zilla Parishads Act, in sub-section {2, for

oy SPSUON the words and figures * sections 19 to 27" the words, figures and

Vv of 1962, letter * sections 124,19 to 27" shall be substituted.
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In purauance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Bombay Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis

(Amendment) Act, 2007 (Mah. Act No. XX1 of 2007), is hereby published under the authority of the

Governor.

By order and in-the name of the Governor of Maharashtra
A M SHINDEKAR

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXI OF 2007.

{first pubi’ished, after having received the assent of the
Governor, in the “ Maharashtra Government Gazette ”, on the
27th July 2007).

An Act further to amend the Bombay Village Panchayats
Act 1958 and the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Leglslature were not

n SQSSIOH

AND WHEREAS the Governor of Maharashtra was satisfied
that circumstances existed which rendered it necessary for him
Bom. 5 take immediate action further to amend the Bombay Village

IH of
1953_ Panchayats Act, 1958 and the Maharashtra Zilla Parishads

(3R0)
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and Panchayat Samitis Act; 1961 for the purposes hereinafter \B;Iahf

appearing ; and, therefore, promulgated the Bombay Village 19602'

Panchayats and the Maharashtra Zilla Parishads. and Mah.

Panchayat Samitis (Amendment) Ordinance, 2007 on ?\;d(',f

the 12th June 2007, : 2007.
AND WHEREAS it-is expedient to replace the said Ordinance

by an Act of the State Legislature; it is hereby enacted in

the Fifty-eighth Year of the Republic of India as follows :—

CHAPTER 1
PRELIMINARY

Short title 1. (I) This Act may be called the Bomb'ay Village Panchayats
204 2nd the Maharashtra Zilla Parishads and Panchayat Samitis

comimence-

ment. (Amendment) Act 2007 )
(2) It shall be deemed to have come into force on the 12th
June 2007. :
CHAPTER II
AMENDMENTS TO THE BoMBAY VILLAGE PANCHAYATS Act, 1958

Amendment 2. In section 10-1A of the Bombay Village Panchayats Act, Bom.

of section _ . I of
10-1A of 1358, ' ©1959.
‘Bom, III of

(i) in the first proviso, in clause (i}, for the words “ three

months” the words “four months” shall be substituted;
Vs

(ii) in the second proviso, for the words “three months”
the words “four months” shdll be substituted. .

1959.

CHAPTER III

AMENDMENTS T0 THE MAHARASHTRA ZILLA PARISHADS AND PANCHAYAT
SAMITIS AC'I‘ 1961

" Amendment 3. In section 12A of the Maharashtra Zilla Partshads and Mah.

of section Panchayat Samitis Act, 1961,— . Voof
124 of | onenay : ©o1962.
Mah. ]‘éﬁ;f (i) in the first proviso, in clause (ii), for the words “ three

months ” the words “four months” shall be substituted ;

'(i.i) in the second proviso, for the words “three months”
the words “four months” shall be substituted.

L
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* CHAPTER IV
" MISCELLANEOUS

Mah. 4, (1) The Bombay Village Pan(;'hayats and the Maharashtra
oofrg'oolz Zilla Parishads and Panchayat Samitis (Amendment) Ordinance,

2007, is hereby repealed.

(2) Nothwithstanding such repeal, anything done or.any

Bom. III action taken under the Bombay Village Panchayats Act, 1958

°15[ 1959 oy, as the case may be, the Maharashtra Zilla Parishads and
ah. V . :

of 1962, Panchayat Samitis Act, 1961, as amended by the said

Ordinance, shall be deemed to have been done or taken under

the corresponding provisions of the relevant Act, as amended

* by this Act.

Yoo

Repeal
of Mah.
Ord.IV
of 2007
and
saving.
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In pursuance of clause (3) of article 348 of the Constitution of India, thé following
translation in English of the Bombay Village Panchayats and the Maharashtra Zilla Parishads

and Panchayat Samitis (Amendment) Act, 2008 (Mah V of 2009) is hereby published under
the authority of the Governor.

‘By order and in the name of the Governor of Maharashtra,
‘H. B. PATEL,

Sécretary to Government,
Law and Judiciary Department

MAHARASHTRA ACT No. V OF 2009.

(First pirbhshed aﬁ‘er having received the assent of the Gove_mor in the
© “ Maharashtra Government Gazette ¥, on the 7th January 2009).
An Act further to amend the Bombay Village Panchayats Act,
1958 and the Maharashtra Zilla Parishads and Panchayat Samitis
Act, 1961.

Bom. WHEREAS it is expedient further to amend the Bombay Village .
Illésgf Panchayats Act, 1958 and the Maharashtra Zilla Parishads and
Mah Panchayat Samitis Act, 1961, for the purposes hereinafter appearing ;
V of it is heréby enacted in the Fifty-ninth Year of the Repubhc of India
1962 25 follows —

CHAPTER I

- PRELIMINARY. ~ ‘
- 1. (1) This Act may be called the Bombay Village Panchayats and Short title
the Maharashtra Zilla Par 1<5hads and Panchayat Sam:tls (Amendment) and

commence-
Act, 2008. . e ment,

[fhmer : w7 ve.00]
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Amendment
of section’
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2) {a) Sectlons 1 and 7 shall come into force on the date of

publication. of this Act in the Ofﬁcaal Gazette ;

| wirr arre

(b) The remaining sections shall come into force on such date as

the State Government may, by notification in the Official Gazette,
appomt

7 CHAPTER II .
AMENDMENTS TO THE BOMBAY VILLAGE PancrayaTts Act, 1958.
2. In section 10-1A of.the Bombay Village Panchayats Act, 1958

(heremafter referred to as “the Village Panchayats Act ™, -both the

10-14 of nroyises shall be deleted.

Bom. III of
1959,

Insertion of
section 30-1A
in Bom. III

of 1959..

Person
contesting
election for
reserved

- office of
Sarpanch
to submit
Caste
Certificate
and Validity
Certificate

Amendmeni

of section
12A of
Mah. V of
1962,

Amendment

of section after sub-section (6), the fo]lowmg sub sectxon shall be inserted,
namely — - '

42 of Mah.
V of 1962.

Bom.

III of

1959.

3. After section 30 of the Vﬂlage Panchayats Act, the followmg

sectmn shall be inserted, namely . —

»

“80-1A. Every person de.sirdus of contesﬁng election to the

office of the Sarpanch reserved for the Scheduled Castes, Scheduled

Tribes or, as the case may be, Backward Class of cmzens shall

be requlred to submit. alongwlth the nomination paper, Casté

Certificate issued by the Competent Authority and the Validity

Certificate issued by the Scrutiny Committee in accordance with
the provisions of the Maharashtra Scheduled Castes, Scheduled
Tribes, De-notified Tribes (Vimukta Jatis), Nomadic Tribes, Other
Backward Classes and Special Backward Category (Regulation of
Issuance and Verification of) Caste Certificate Act, 2000.”.

CHAPTER Il

" AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS AND PANCHAYAT

SamiTis Acr, 1961.
4. In section 12A of the Maharashtra Zilla Parishads and Panchayat

Samitis Act, 1961 (hereinafter referred to as “the Zilla Parishads
and .Panchayat‘Samitis Act”), both the provisos shall be deleted.

5. In section 42 of the Zilla Parishads and Panchayat Samitis Act;

“(6A)- Every person desirous of conteqtmg electmn to the
office of the President reserved for the Scheduled Castes, Scheduled
Tribes or, as the case may be, Backward Class of citizens, shall
‘be required to submit alongwith the nomination paper, Caste
Certificate issued by the Competent Authority and the Validity
Certificate issued by the Serutiny Committee’in :ccordance with

Mah.
XXIII
of

2001.

Mah.
V of

1962. -

|
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Mah.
XXIT11

of
2001.

Mak.
XXIH
of
2001,
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the ﬁrovisions of the Maharashtra Scheduled Castes, Scheduled

Backward Classes .and Special Backward Category (Regulatlon of
Issuance and Verification of) Caste Certificate Act, 2000 ”

6. In section 67 of the Zilla Parishads and Panchayat Samltls Act,

after sub-section (7). the following sub-section shall be inserted, namely :—

- “(7A) Every person desirous of contesting election to the Qfﬁce
of the Chairman reserved for the Scheduled Castes, Scheduled
Tribes or, as the case may be, Backward Class of citizens, shall

* be required to submit alongwith the nomination paper, Caste
* Certificate issued by the Competent Authority and the Validity
Certificate issued by the Scrutiny Committee in accordance with’

the provisions of the Maharashtra Scheduled Castes, Scheduled
Tribes, De-notified Tribes (Vimukta Jatis), Nomadic Tribes, Other
Backward Classes and Special Backward Category (Regulation of
Issuance and Verification of)- Caste Certificate Act, 2000.”,

7. After section 75A of the Zi]lg‘Parishads_and Panchayat Samitis
Act, the following section shall be inserted, namely :—

“75B. Where for any reason, at any time, the offices of the
Chairman, Deputy Chairman and Chairman of the Committee of
Sarpanchas under section 77A become vacant simultaneously, then
notwithstanding anything contained in this Act or the rules-made

* thereunder, pending the election of the new Chairman or the Deputy

Chairmian, the State Government may, by érder published in the

- Official Gazette, authorise the Chief Executive Officer or such other

officer as may be specified by it in that behalf,—

(a) to exercise all the powers and to perform all the duties of
the Panchayat Samiti and the Cominittee of Sarpanchas, including
those of the Chairman, Deputy Chairman and Chairman of the

- Committee of Sarpanchas, to the exclusion of the members; or.

(b) to exercise all the powers and perform all the duties of the
" Chairman, Deputy Chairman and Chairman of the Committee of
Sarpanchas.”.
CHAPTER 1V
MIsCELIANEOUS. ) s

-

8. For the removal of doubdt, it is hereby declared that, the election

1o a reserved seat to the Village Panchayats or Panchayat Samitis or
Bom. Zilla Parishads, before the date of coming into force of sections 2, 3,
NMEof 4,5 G and 8 of this Act, shall be regulated by the relevant provisions
1959, of the Bombay Village Panchayats Act, 1958 or the Maharashtra Zilla
1\5 ah. Parishads and Panchayat Samitis Act, 1961, as they existed lmmedlately

IJ(Z

before such date of commencement.

¥ PI‘CS'\’{ ‘1‘91’3-'{ e Ef—l'&'

‘Tribes, De-notified Tribes (Vimukta Jatis), Nomadic Tribes, Other -

Amendment
of section
87 of Mah.
V of 1982,

Insertion of
section 7HB
in Mah. V
of 1962,

Power of
State
Government
to authorise
officer to
exercise
powers and
perform
duties, when
offices of all
presiding .
officers are
vacant
simultaneously.

Remuval of
doubi



1 3. . ¢ " TR . THTE/EHAIR /AT -22) / 00§-0C

FUAR, BFAN] ¥, 200R/HTY 9y, TS ]R30

AW TS |
wETog. Rrarrieg afifas 7 e renfie #6939
 Taferam anfor Ryeft a0 = Rrvmmagm sraelt fras (St sgame).

ERRATUM

In the English Translation of the Bombay Village Panchayats and the Maharashtra
Zilla Parishads and Panchayat Samitis (Amendment) Act, 2008 (Mah. V of 2009), published
in the Maharashtra Government Gazette, Extraordinary, Part VIII, dated the 9 th January -
. . 2009, at pages 39-41, on page 39. in line 14 for * 7th January ” read “ 9th January ™.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats and Maharashtra Zilla Parishads
and Panchayat Samitis (Amendment) Act, 2010 (Mah. Act No. XVI of 2010), is hereby
published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.
MAHARASHTRA ACT No. XVI of 2010.

. (First Published, after having received the assent of the Governor in the
“Maharashtra Government Gazette” on the 6th May 2010,

An Act further to amend the Bombay Village Panchayats Act,
1958 and the Maharashira Zilla Parishads and Panchayat
Samitis Act, 1961,

‘Bom. III  WHEREAS itis exgedient further to amend the Bombay Village
of 1959. Panchayats Act, 1958 and the Maharashtra Zilla Parishads and
Mah. v Panchayat Samitis Act, 1961, for the purposes hereinafter
of 1962. appearing, it is hereby enacted in the Sixty-first Year of the

Republic of India as follows :—

CHAPTER 1
PrELIMINARY

1. This Act may be called the Bombay Village Panchayats and Short title.
Mabharashtra Zilla Parishads and Panchayat Samitis (Amendment)
Act, 2010.

HIT AF—¥ -1
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CHAPTER II

AnvenpDMENTS To THE BoMBaY VILLAGE
Paxcuavars Acr, 1958,

Amendment 2. In section 14 of the Bombay Village Panchayats Act, 1958 ﬁ‘l’fgf

1:*"0;"’;‘3;’: (hereinafter, in this Chapter, referred to as “the Village Panchayats 1059,
1T of 1950 Act™), in sub-section (1), after clause (-3,) the followmg clause
shall be inserted, namely
“(j-4) has been disqualified by the State Election Commission

under section 14B; or ™.

“Insertion of 3. After section 14A of the Village Panchayats Act, the following

section 14B gection shall be inserted, namely — |
in Bom. II

of 1959." ‘ LT - .

P . ———— r

Disqualifi- “14B, (I) If the State Election Commission is satisfied that a
cation by " person,— oo
State ’ . .
Election (@) has failed to lodge an account of election expenses

Commission.

within the time and in the manner required by the State

Election Commission, and
(&) has no good reason or justification for such failure,

the State Election Commission may, by an order published in
the Official Gazette, declare him to be disqualified and such
person shall be disqualified for being a member of panchayat or.
for contesting an election for being a member for a period of
five years from the date of the order.

(2) The State Election Commission may, for reasons to be
recorded, remove any disqualification under sub-section (I) or
reduce the period of any such disqualification.”.

CHAPTER III

AMENDMENTS To THE MAHARASHTRA ZILLA
ParisHADS AND PANCHAYAT SaMiITIS Act, 1961, .

Insertion of 4. After section 15A of the Maharashtra Zilla Parishads and Mah.
S?;“g;’ahbg Panchayat Samitis Act, 1961 (hereinafter, in this Chapter, referred \1{9;5
of 1962. to as “the Zilla Parlshads Act™), the followmg section shall be '

inserted, namely :—

Disqualifi- “15B. (1) If the State Election Commission is satisfied that a
cation by person,—
State
Election (e) has failed to lodge an account of election expenses

Commission. within the time and in the manner required by the State

Election Commission, and
(b) has no good reason or justification for such failure,
the State Election Commission may, by an order published in
the Official Gazette, declare him to be disqualified and such
person shall be disqualified for being a Councillor or for contesting
an election for being a Councillor for a perlod of five years from
the date of the order.




TERTZ AT AT S0 /AT RS, W €, Royo/3WRT ¢8, Tk 8337 - R

(2) The State E]lection Commission may, for reasons to be
recorded, remove any disqualification under sub-section (1) or
reduce the period of any such disqualification.”.

5. In section 16 of the Zilla Parishads Act, in sub-section {I), Amendment

after clause (n), the following clauseé shall be inserted, namely :— ‘;g ief“\i/?:h

“(0) if he has been disqualified by the State Rlection @ ° =

Commission under section 158.”,

6. After section 62 of the Zilla Parishads Act, the fOHOWing.lnsertion of

ion shall be inserted, namely — section 62A
. section shall be inserted, namely e O
- of 1962.
“62A. (1) If the State Election Commission is satisfied that a Disqualifi-
peorson,— cation by
’ State

(@) has failed to lodge an account of election expenses Election
within the time and in the manner required by the State Commission.
Election Commission, and

(b) has no good reason or justification for such failure,

the State Election Commission may, by an order published in
the Official Gazette, declare him to be disqualified and such
person shall be disqualified for being a member or for contesting
an election for being a member for a period of five years from
the date of the order. ) ‘

(2) The State Election Commission may, for reasons to be
recorded, remove any disqualification under sub-section (1) or
reduce the period of any such disqualification.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM
JAGANNATH GOSAVL, PRINTED AT GOVERNMENT CENTRAL PRESS, v1-A, NETAJ SUBHASH ROAD, CHARNI ROAD, MUMBAL 400 004
AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIO\ERY AND PUBLICATION, 21-A, NETAJI SUBHASH HOAD
CHARNT ROAD, MUMBAI 409 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVT
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Zilla Parishads and Panchayat Samitis
(Amendment) Act, 2010 (Mah. Act No. XXIV of 2010), is hereby published under the authority

" of the Governor.

By order and in the name of the Governor of Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

. * MAHARASHTRA ACT No. XXIV OF 2010.

(First published, after having received the assent of the Governor, in the
““Maharashtra Government Gazette ” on the 21st August 2010.)

An Act further to amend the Mahé.rashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

WHEREAS it is expedient further to amend the Maharashtra Zilla

Parishads and Panchayat Samitis Act, 1961, for the purposes

Mah. V hereinafter appearing; it is hereby enacted in the Sixty-first Year
of 1962. of the Republic of India as follows :—

1. This Act may be called the Mrharashtra lela Parishads and Short title.
Panchayat Sam1t1s (Amendment) Aci, 2010.

W amB—E3t
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Amendment 2. In section 78 of the Maharashtra Zilla Parishads and Panchayat

?; ?&220% '28{: Samitis-Act, 1961 (hereinafter referred to as “ the Zilla Parishads

1862. Act ”), in sub-section (I}, for clause (e), the following clause shall be
substituted, namely :—

“ (e) Education and Sports Committee,

»

Amendment 3, In section 80 of the Zilla Parishads Act, in sub-section (1), in

‘;gﬁ'ﬁ‘“"rsﬁ clause (C), for the words “ Education Committee ” the words

1962. “ Education and Sports Committee " shall be substituted.

Mah. V

of 1962.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND) PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH
GOSAVL, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAT), CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY ANT) PUBLICATION 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAT 400 004,

EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL

wager - oF



wiydmve] _'Eﬁ?{,fwﬁﬁ‘iiA?‘o%eﬁh},ﬁfeia{ lqé a,ﬁm T .00

mm%a S
mmmawmmmawm
" mﬁtﬁzﬁamﬁmmﬁ%ﬁﬁ(mﬁm)

In pursuance of c!ause (3) of ar‘ucle 348 of the Consnrunon of lndna .the. followmg translation
in English of the Bombay Vl]lage Panchayats and \daharashtra Zl]la Panshads and Parichayat Samitis
(Second Amendment) Act, 2010 ( Mah. Act. No XXX]H of 201 0) is hereby pubhshed under the authority
of the Governor. '

By order and in 1he name of-the ‘Governot of Maharashtra,
. R HBPATEL

) Secretary to Govemment,
Law and Judlc:ary Department

MAHARASHTRA ACT NO mmr OF 2010

(First Pubhshed, af!er ‘having- received the assent .of the Governor inthe . .
“ Maharashtra Govermmem, Gazette”, on the. 23rd Decemoer 2010):

An Act fu-ther to amend the Bombay Village Panchayats Act, 1958.and
the Mah ardshtra ?1]1a Panshads and Panch ayat Samitis Act, 11‘361

Bom. WIIEREAS, it is éxpendient’ further to-amerid the Bombay- Village

I of Panchayats Act, 1958 and the Maharashtra Zilla Parishads arid Panchayat -

{;’:}? Samitis Act, 1961, for the purposss he"emaﬁu appedring ; it ishere by -
ord. v eparted inthe sucty -first-Yeer of the Reoubhc of India as follows :—

- of .  CHAPTER I
"1962. -
- ' ’ ’ : PRFLIVI\AR‘

1. (1} This Act may- be called the Bombav Vxllage Panchayats Shert title

'and Maharashira Zilla Panshads and Panchayat Samitis {(Second "&nd

Amendment) Act, 2010. . (‘Oin?ne_nce-
ment.

] (2) It shall come intg foree on such date as the State Government may,
- by notification i in the Offi. cial Gaztte 3 ppomt .
T eTE—-R&-% - - . . A{2).

13!
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* CHAPTERII
AMENDMENT TO THE BO“BA\”VILLAGE PANCHAYATS ACT, 1958.

vy
Amendment 2. In section 14 of the Bombay Village Panchayats. Act, 19:)8 in Bom.

of section  gyh_gection: (15 after, ClﬂUSO (I

LofBom. o mely £ # FWEE VVEFEIS 3T S

“(j-5). faﬂsﬁ: su?nﬁaitna chruﬁcat,e sof-the.concerned panchayat,
alongwith- theTedolution of the Gram abha cg;hfymg that,—

L e e )

" “"'"‘"(:) "hé resides in ‘a Housé'own owned by hlmqand Rasa toilet'i m such
2 house 4nd he rcgularly useés siich toilett: or k.

-.n P ) TR e

] “Fe resides i m a house not not owncd by him and hasa toﬂet in’
such house and hé regularly uses 1€ of he has no such toilet but
regularly uses the publi n‘.oxlet':..

LY
-

. 1+ .. Provided-that; nojmember.of a panchayat shall-be disqualified under-
thls cIause, if.he, sub:mts such, .certificate, within ninety days from the
date of commencement of the Bombay Vallage Panchayats and
Maharashtra lela Par:shads and Panchayat Samms 1(Second

Amendment)Act 2010 or _ ,:, N T o
CHAPTER {11
‘ AMEND\AE\'T-»TO ' THE * MAHARASHTRA 1ZILLA PARISHADS AND PANCHAYAT SAMITIS
acT, 1961.

Amendment '3 In sectlon 16 of the Maharashtra Zilla Pamshads and Panchayat Mah.
lgf section Samms Adt, 1961 in. sub-section (1), after clause (0), the following clause ¥ _°f
of Mah. 1962.

V of 1962. shall be mserted namcly —
“(p) hehas failed to submit a certificate of the concerned panchayat,

alongwith a resolution of the Gram Sabha certifying that,—

(i) W4 8sides intahuse’dwned By hit'dhd Had 2oilet in such

house and he regularly uses'such toilet ; or - )
(ii) he resides in a"house not cv&ned" by hitn and has a toilet'in-

:.gltéh housetahd he reg‘ularly uses it for-he- has no"such toilet: but

regularly uses the public toilet: " - ° - C

Provided that; no Councilior shall be disqualified under thisclause;if Mah.
he submits such certificate, within ninety days-from the date.cf
commencement fthe Bombay Village Panchayatsand Maharashira 71118. -2010.
Parishads and-Panchayat Samitis (Second Amendment) Act, 2010 "

RS T R L N A T N TR

ON BEHALF OF GOVERNMENT PRESTING STATIONERY AND PL-BLIC.»\T]O\ PRUNTED AND PUBLISHED :3% SHRI PARSHURAM - JAGANNATH

. GOSAYI, PRINTED AT GOVERNMMENT CENTRAL PRESS, 21~A] NETAJN SUBHASH ROAD, CHARNI ROAD, MUMPAL 256 655, AND PUBLISHED AT -

DIRECTORATE OF GOVERNMENT PRINT'NG  STATIONERY A\D pu 'BLICAI’IO i, \E"MI SUBHASH RQAD, CHARNI ROAD. \HJMBM 403 s,
EDITCR : SHRI PARSHURAM JAGANNATH GOSAVI

t: . L)

4);the following clause shall be inserted, “91 Q"f
.

XXMII

f "3,’_‘1:
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ERRATUM

In the English translation of the Bombay Village Panchayats and
Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment)
Act, 2010 (Mah. Act No. XXXIII of 2010), published in the Maharashtra
Government Gazette, Part VIII, Extraordinary No. 96, dated the 23rd December
2010, at pages 1-2, on page 2,—

(a) in line 3, for “ 1958 in ” read “ 1958, in ",
(b) against line 15, in the margin, read “ Mah. XXXIII of 2010.";
(c} in line 31, for “ Provided that ” read “ Provided that, "

(®)

g HAS—%-%

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH
GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED
AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJ] SUBHASH ROAD, CHARNI ROAD,
MUMBA® 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Village Panchayats and the Maharashtra Zilla
Parishads and Panchayat Samitis (Amendment) Act, 2011 (Maharashtra Act No. XIX
of 2011), is hereby published under the authority of the Governor.

By order and in the pame of the
Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIX OF 2011.

(First published, after having received the assent of the Governor,
in the “Maharashira Government Gazette”, on the 21st April 2011).

An Act further to amend the Bombay Village Panchayats Act, 1958
and the Maharashtra Zilla Parishads and Panchayats Samitis Act,
1961.

Bom. WHEREAS it is expedient further tc amend the Bombay Village
Iﬁ)g’g Panchayats Act, 1958 and the Maharashtra Zilla Parishads and
MahV Panchayat Samms Act, 1961, for the purposes hereinafter appearing ;
of it is hereby enacted in the Sxxty—second Year of the Republic of India
1962 a5 follows :—

I. This Act may be called the Bombay Village Panchayats and the Short title
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act
2011.
()
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Amendment
of section
10 of Bom.
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2. In section 10 of the Bombay Village Panchayats Act, 1958

III of 1959 sub-section (2),—

Amendment

of section
30 of Bom.
III of 1959.

Amendment

{a) in clause {b), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

(b) in clause (c), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

{¢) in clause (d), fer the words “one third” the words “one-half”

shall be substltuted
‘3. Insection 30 of the Village Panchayats Act, in sub-section (4),—

(a) in clause (a), in the third proviso, for the words “one third of
the total number of offices” the words “one-half of the total number

of offices” shell be substituted ;

(b) in clause (b), in the proviso, for the words “one third of the
offices” the words “one-half of the offices” shall be substituted ;

(e) in clause (¢), for the words ene third of the total nuniber of
offices of Sarpanchas” the words “one-half of the total number of
offices of Sarpanchas” shall be substituted.

4. In section 12 of the Maharashtra Zilla Panshads and Panchayat

of section g mitis Act, 1961 (hereinafter referred to as “the Zilla Parishads Act”),

12 of Mah.

V of 1962, in sub-section (2),—

Amendment
of section
42 of Mah.
V of 1962.

{a) in clause (b), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

{(b) in clause (¢), in the third proviso, for the words “one third of
the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

{¢) in clause (d), for the words “one third ” the words “one-half”
shall be substituted.
5. In section 42 of the Zilla Parishads Act,—
(1) in sub-section (4),—

(a) in clause (@), in fhe third proviso, for the words “one third of
the total number of offices” the words “one-half of the total number
of offices” shall be substituted ;

(b} in clause (b), in the proviso, for the words “one third of the
offices” the words “one-half of the offices” shall be substituted ;

Bom.
I of

(hereinafter referred to as “the Village Panchayats Act”), in' [o-o

Mah.
Vof
1962.
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.. of seats” shall be substituted ;
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(¢) in clause (c), for the words “oﬁe third” the words “one-half”
shall be substituted ;

{2) sub-section (5) shall be deleted.
6. In section 58 of the Zilla Parishads Act, in sub-section (I1B),~-

(@) in clause (b}, in the third proviso, for the words “one third of
. the total number of seats” the words “one-half of the total number
of seats” shall be substituted ;

(b) in clause (c), in the third prov1so for the words “one third of
the total number of seats” the words “one-half of the total number

(¢) in clause (d), for the words “one thlrd” the words “one-half”
shall be substituted. - -

7. In section 67 of the Zilla Parishads Act,—

(1) in sub-section (5),—

{a) in clause (a), in the third proviso, for the words “one third
" of the total number of offices” the words “one-half of the total
number of offices” shall be substituted ; :

(b) in clause (b), in the proviso, for the words “one third of the

Amendment
of section
b8 of Mah.
V of 1962.

Amendment
of section
67 of Mah.
V of 1962.

offices” the words “one-half of the offices” shall be substituted; -

(c) in clause (¢), for the words “one third” the words “one-half”
shall be substituted ;

(2) sub-section {6) shall be deleted.

8. (I If any difficulty arises in giving effect to the provisions of the
f Bombay Village Panchayats Act, 1958 and the Maharashtra Zilla
Parishads and Panchayat Samitis Act, 1961, as amended by this Act

of or by reason of anything contained therein, or in giving effect to any

1962,

of these Acts in respect of the matters contained in this Act, the State
Government may, as occasion arises, by order, do anything which
appears to it to be necessary for the purpose of removing the difficulty :

Provided that, no such order shall be made after the expiry of the
period of two years from the date of commencement of this Act.

(2) Every order made under sub-section (7) shall be laid, as soon as
may be, after it is made, before each House of State Legislature.

QN BEHALF OF GOYERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTER AND PUBLISHED
BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJE
SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT
PRINTING, STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400
004. EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of élause (3) of article 348 of the Constitution of India, the following

translatiot: in English of the Bombay Village Panchayats and Maharashtra Zilla Parishads

is hereby published under the authority of the Governor.
By order and in the name of the Governor of Maharashtra,
H. B. PATEL, G

: Secretary to Government,
[ Law and Judiciary Department.

MAHARASHTRA ACT No. X¥XIX of 2011

. (First published, after having received the assent of the
Governor, in the “Maharashtra Government Gazette ” on
the 28th December 2011).

An Act further to amend the Bombay Village Panchayats Act, 1958
" and the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961.
WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

. circumstances existed which rendered it necessary for him to take
Bom. 111 immediate action further to amend the Bombay Village Panchayats Act,
of 1959. 1958 and the Maharashtra Zilla Parishads and Panchayat Samitis Act,
Mab. V' 1961, for the purposes hereinafter appearing; and, therefore, promulgated

of ﬁae}zl' the Bombay Village Panchayats and Maharashtra Zilla Parishads and

Ord. Panchayat Samitis (Amendment) Ord}pance 2011, on the 5th October

XIX of 2011
2011. . ®

I FAB—-E34-2

and Panchayat Samitis (Second Amendment) Act, 2011 (Mah. Act No. XXXIX of 2011),

—
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-second Year
of the Republic of India as foHlows :—

CHAPTERI
PRELIMINARY

Short title 1. (Z) This Act may be called the Bombay Village Panchayats
and and Maharashtra Zilla Parishads and Panchayat Samitis (Second
CDmmer}Gement- Amendment) Act, 2011.

(2) It shall be deemed to have come into force on the 5th October

2011.

CHAPTERII

AMENDMENT TO THE BOMBAY VILLAGE
PancHavars Acr, 1958

Amendment -of 2, In section 14 of the Bombay Village Panchayats Act, 1958, m

5'310;10“ 11& Oif‘ sub-section (1), in clause (j-5),—
o 19 58 (a) for the existing proviso, the following proviso shall be substituted

and shall be deemed to have been substituted with effect from the 10th
January 2011, namely:—

-“ Provided that, no member of a panchayat shall be disqualified
under this clause, if he submits such certificate to the Block
Development Officer, within a period of one year from the 10th
January 2011, being the date of commencement of the Bombay

. Village Panchayats and Maharashtra Zilla Parishads and Panchayat
- Samitis (Second Amendment) Act, 2010:7;

(b) after the proviso, as so substituted, the following proviso shall
be added, namely:—

“Provided further that, nothing contained in this clause shall
affect theé member holding office on the 10th January 2011, who
has not submitted the certificate within a period of ninety days from

‘the said date, as required under the provisions of this Act, as
amended by the Bombay Village Panchayats and Maharashtra Zilla
Parishads and Panchayat Samitis (Second Amendment)} Act, 2010;
and he shall not be deemed to be disqualified and shall continue to
hold his office for a period of one year from the said date, unless he
is disqualified under any other provisions of this Act or any other
law for the time being in force; or ™.

CHAPTERIII

AMENDMENT TO THE MAHARASHTRA ZiLLA
PARISHADS AND PANCHAYAT SamiTis AcT, 1961

Amendment of 3. In section 16 of the Maharashtra Zilla Parishads and Panchayat

section 16 of Samitis Act, 1961, in sub-section (1), in clause {p)—

Mah. 1gﬁgf (a) for the existing proviso, the following provise shall be substituted

and shall be deemed to have been substituted with effect from the 10th
January 2011, namely:—

IIT of |
1959

Bom. ‘
|
|

Makh.
XXXIII
of
2019,

Mah.
V of
1962.
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“ Provided that, no Councillor shall be disqualified under this
clause, if he submits such certificate to the Chief Executive Officer,
within a period of one year from the 10th January 2011, being thé
date of commencement of the Bombay Village Panchayats and
Maharashtra Zilla Parishads and Panchayat Samitis (Second
Amendment) Act, 2010:7;

(b) after the proviso, as so substituted, the following proviso shall
be added, namely:—

“ Provided further that, nothing contained in this clause shail
affect the Councillor holding office on the 10th January 2011, who
has not submitted the certificate within a period of ninety days from
the said date, as required under the provisions of this Act, as
amended by the Bombay Village Panchayats and Maharashtra Ziila
Parishads and Panchayat Samitis (Second Amendment) Act, 2010;
and he shall not be deemed to be disqualified and shall continue to
hold his office for a period of one year from the said date, unless he
is disqualified under any other provisions of this Act or any other
law for the time being in force. ”.

CHAPTER IV
MISCELLANEOUS

4. (1) If any difficulty arises in giving effect. to the provisions of this
Act by reason of anything contained therein, or in giving effect to the
provisions of the Bombay Village Panchayats Act, 1958 or, the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, as the
case may be, in respect of any matter contained in this Act, the State
Government may, as occasion arises, by order published in the Official
Gazette, do anything which appears to it to be necessary for the purpose
of removing the difficulty :

Provided that, no such order shall be made after expiry of the period
of two years from the date of commencement of this Act.

(2) Every order issued under sub-section (1) shall be laid, as soon as
may be, after it is issued, before each House of the State Legislature.

5. (I) The Bombay Village Panchayats and Maharashtra Zilla
Parishads and Panchayat Samitis (Amendment) Ordinance, 2011, 1s hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the Bombay Village Panchayats Act, 1958 and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, as
amended by the said Ordinance, shall be deemed to have been done, taken
or 1ssued, as the case may he, under the corresponding provisions of the
relevant Act, as amended by this Act.

Removal of

difficulty.

Repeal of
Mah. Ord. XIX
of 2011 and
saving.
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CHARNTROAD, MUMBAI 406004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
transiation in English of the Maharashtra Zilla Parishads and Panchayat Samitis
{Amendment) Act, 2012 (Mah. Act No. XVIIT of 2012), is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XVII1 OF 2012,

{First published, after having received the assent of the Governor
in the “Maharashtra Government Gazette”, on the 6th August 2012).

An Acl further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

- WHEREAS both Houses of tke State Legislature were not in session‘;

AND WHEREAS the Governor of Maharashtra was satisfied that
Mah. v circumstances existed which rendered it necessary for him to take

of 1962. jrimediate action further to amend the Maharashtra Zilla Parishads and

Mah Panchayat Samitis Act, 1961, for the purposes hereinafter appearing ; .
Ord. v and, therefore, promulgated the Maharashktra Zilla Parishads and

of 2012. panchayat Samitis (Amendment) Ordinance, 2012, on the 7th June 2012 ;

()
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AND WHEREAS it is expedicnt to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Sixty-third Year
of the Republic of India, as follows :—
Short title 1. (1) This Act may be called the Maharashtra Zilla Parishads and
and Panchayat Samitis (Amendment) Act, 2012.
commence-
ment.  (2) I{ shall be deemed to have come into force on the 7th June 2012,
Amendment 2. Inscetion 79A of the Maharashtra Zilla Parishads and Panchayai  Mal. v
of ’;‘;ﬁm‘:} Samitis Act, 1961 (hereinafier referred to as © the principal Act ™), in sub- ‘l‘g 6.
Mah. V of section (1}, for clause {¢), the following clause shall be substituted, -
1962 namely :— +
“(¢) six Councillors, out of which not less than Members ;. O
three shall be women, to be elected by the
Zilla Parishod from amongst the
Councillors,
Power to 3. (I) If any difficulty arises in giving effect to the provisions of the
di;g;“u‘ft‘;? principal Act, as amended by this Act, the State Government may, as

occasion arises, by an order published in the Official Gazette, do anything
not inconsistent with the provisions of this Act, which appears to it to be
necessary or expedient for the purposes of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act.

2) Evéry order made under sub-section (1) shall be laid, as soon as
may he, afier it is made, before each House of the State Legislature.

Repeal of 4. &I} The Maharashtra Zilla Parishads and Panchayat Samitis Mah.

o

Mah. : : Ord. V
Ord. V of {Amendment) Ordinance, 2012, is hereby repealed. of 2012,
20::\,?:;[ {2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued} under the principal Act, as
amended by the said Ordinance, shall be deemed to have been done, taken
or issued, as the case may be, under the corresponding provisions of the
principal Act, as amended by this Act. .

ON BEHALF DOF GOVERNI LENT PRINTING, STATIONERY AN1) PURLICATION, 'RINTED ANT PIBLISHED

BY SHRIPARSHURAM JAGANNATH GOSAV], PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAMN o
SUTBHASH ROAD, CHARN] ROATL MUMBAL 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT ]
PRINTING, STATHINERY AND PUBLICATION, 2I-A, NETAJI SUBHASH ROAD, CIHARNI ROAD, £z
MURMBAT 400004, KDITOR : SHRI PARSHURAM JAGANNATH GOSAV]
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2016
(Mah. Act No. XXI of 2016), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXI OF 2016.

(First published, after having received the assent of the Govenor in the
“Maharashtra Government Gazette ”, on the 7th May 2016).

An Act further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

Bf/lil)lé;’ WHEREAS, it is expedient further to amend the Maharashtra
° " Zilla Parishads and Panchayat Samitis Act, 1961, for the purposes
hereinafter appearing ; it is hereby enacted in the Sixty-seventh Year of

the Republic of India as follows :—

1. This Act may be called the Maharashtra Zilla Parishads and Short title.
Panchayat Samitis (Amendment) Act, 2016.

AT AB—4U M- (1D
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2. Tosection 12A of the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961 (hereinafter referred to as “the principal Act”), the
following provisos shall be added, namely :—

“Provided that, for the General or by-elections for which the last date
of filing of nomination falls on or before the 31st December 2017, in accor-
dance with the election programme declared by the State Election Com-
mission, a person who has applied to the Scrutiny Committee for
verification of his Caste Certificate before the date of filing of the nomina-
tion papers but who has not received the Validity Certificate on the date
of filing of the nomination papers shall submit, along with the nomina-
tion papers,—

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof
of having made such application to the Scrutiny Committee ; and

(i1) an undertaking that he shall submit, within a period of six
months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the Validity Cer-
tificate within a period of six months from the date on which he is de-
clared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Councillor.”.

3. In section 42 of the principal Act, to sub-section (6A), the following
provisos shall be added, namely :—

“Provided that, for the elections for the post of President for which
the last date of filing of nomination falls on or before the 31st December
2017, in accordance with the election programme declared, a person who
has applied to the Scrutiny Committee for verification of his
Caste Certificate before the date of filing of the nomination papers but
who has not received the Validity Certificate on the date of filing of the
nomination papers shall submit, along with the nomination papers,—

(i) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof of
having made such application to the Scrutiny Committee ; and

(i1) an undertaking that he shall submit within a period of six months
from the date on which he is declared elected, the Validity Certificate
issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a President.”.

4. In section 67 of the principal Act, to sub-section (7A), the
following provisos shall be added, namely :—

“Provided that, for the elections for the post of Chairman for which
the last date of filing of nomination falls on or before the 31st December 2017,

Mah.V
of 1962.
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in accordance with the election programme declared, a person who has
applied to the Scrutiny Committee for verification of his Caste Certificate
before the date of filing of the nomination papers but who has not received
the Validity Certificate on the date of filing of the nomination papers shall
submit, along with the nomination papers,—

(1) a true copy of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof
of having made such application to the Scrutiny Committee ; and

(i1) an undertaking that he shall submit within a period of six
months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee :

Provided further that, if the person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Chairman.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Zilla Parishads and Panchayat Samitis (Second
Amendment) Act, 2016 (Mah. Act No. XXV of 2016), is hereby published under the authority of the

Governor.
By order and in the name of the Governor of Maharashtra,

N. J. JAMADAR,

Principal Secretary and R.L.A. to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXV OF 2016.

(First published, after having received the assent of the Governor in
the “Maharashtra Government Gazette”, on the 8th August 2016).

An Act further to amend the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate

Mah.V action further to amend the Maharashtra Zilla Parishads and Panchayat
of 1962. Samitis Act, 1961, for the purposes hereinafter appearing ; and, therefore,
Mah. promulgated the Maharashtra Zilla Parishads and Panchayat Samitis

0?5511%( (Amendment) Ordinance, 2016, on the 1st June 2016 ;

®
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AND WHEREAS it is expedient to replace the said Ordinance by an Act
of the State Legislature; it is hereby enacted in the Sixty-seventh Year of the
Republic of India as follows :(—

Short title 1. (1) This Act may be called the Maharashtra Zilla Parishads and
and commen- Panchayat Samitis (Second Amendment) Act, 2016.

cement.
(2) It shall be deemed to have come into force on the 1st June 2016.

Amendment 2. In section 9 of the Maharashtra Zilla Parishads and Panchayat mah.Vv
of section 9 Samitis Act, 1961 (hereinafter referred to as “the principal Act”), after sub- of 1962.
of Mah. V of oo tion (2), the following sub-section shall be inserted, namely :—

1962.

“(2A) If in the general election, less than two-thirds of the total
number of Councillors are elected then, the State Election Commission
shall not publish the names and permanent addresses of such elected
Councillors :

Provided that, before coming into force of the Maharashtra Zilla Mah.
Parishads and Panchayat Samitis (Second Amendment) Act, 2016, where fffXV
less than fifty per cent. of the total number of Councillors are elected 91g.
and if the State Election Commission has published the names of such
elected candidates, then such candidates shall have no right to claim

and continue as Councillors :

Provided further that, in such case, the State Election Commission
shall hold the fresh election of such Zilla Parishad.”.

Afmendmeg 3. In section 57 of the principal Act, after sub-section (3), the following
of section ) . . -

of Mah. V of sub-section shall be inserted, namely :

1902 “(3A) If in the general election, less than two-thirds of the total

number of members are elected then, the State Election Commission
shall not publish the names and permanent addresses of such elected
members :

Provided that, before coming into force of the Maharashtra Zilla Mah.
Parishads and Panchayat Samitis (Second Amendment) Act, 2016, where f)(fXV
less than fifty per cent. of the total number of members are elected and 9016,
if the State Election Commission has published the names of such elected
candidates, then such candidates shall have no right to claim and continue

as members :

Provided further that, in such case, the State Election Commission
shall hold the fresh election of such Panchayat Samiti.”.

Repeal of 4. (1) The Maharashtra Zilla Parishads and Panchayat Samitis Mah

l\g?}zlo?éin}é (Amendment) Ordinance, 2016, is herby repealed. (?frgoi%

saving. (2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the principal Act as
amended by the said Ordinance, shall be deemed to have been done, taken or
issued, as the case may be, under the corresponding provisions of the principal
Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING STATIONERY AND PUBLICATIONS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats and Maharashtra Zilla Parishads and Panchayat
Samitis (Amendment) Act, 2017, (Mah. Act No. XXVIII of 2017), is hereby published under the
authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,

Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT NO. XXVIII OF 2017.

(First published, after having received the assent of the Governor
in the “Maharashtra Government Gazette”, on the 15th April 2017).

An Act further to amend the Maharashtra Village Panchayats Act and
the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take

E)Isgf immediate action further to amend the Maharashtra Village Panchayats Act
Mah. v and the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, for
of 1962. the purposes hereinafter appearing ; and, therefore, promulgated the
Mah. Maharashtra Village Panchayats and Maharashtra Zilla Parishads and

0? 5%1¥ Panchayat Samitis (Amendment) Ordinance, 2017 on the 31st January 2017 ;

()
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Sixty-eighth Year
of the Republic of India as follows :(—

Short title and 1. (I) This Act may be called the Maharashtra Village Panchayats and
commencement. \jharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 31st January 2017.

o i‘iﬁ)‘;dlf:ﬁ 2. In section 14 of the Maharashtra Village Panchayats Act, in I of
III of 1959, Sub-section (1), in clause (j-5), after the words “of the Gram Sabha” the words 1959
“or of the Chief Executive Officer or an officer designated by him; or a self-
certificate” shall be inserted.
of ség;;‘f‘?;‘;; 3. In section 16 of the Maharashtra Zilla Parishads and Panchayat Mah. V
Mah. V of 1962, Samitis Act, 1961, in sub-section (1), in clause (p), after the words “of the of 1962.
Gram Sabha” the words “or of the Chief Executive Officer or an officer
designated by him; or a self-certificate” shall be inserted.
. Repeal Og 4. (1) The Maharashtra Village Panchayats and Maharashtra Zilla 1(\)’1351\]
25\/1[3 én?lrgéxn;_ Parishads and Panchayat Samitis (Amendment) Ordinance, 2017, is hereby ofrz'ou

repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the Maharashtra Village Panchayats Act and the Maharashtra 111 of
Zilla Parishads and Panchayat Samitis Act, 1961 as amended by the said 1%/19&15}19-‘/
Ordinance, shall be deemed to have been done, taken or issued, as the case . 1962
may be, under the corresponding provisions of the relevant Acts as amended

by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJ SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING STATIONERY AND PUBLICATIONS, 21-A, NETAJl SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Zill Parishad and Panchayat Samitis (Amendment) Act, 2018
(Mah. Act No. XXX of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXX OF 2018.

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 9th April 2018).

An Act further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

l\f{lfg};lé; WHEREAS, it is expedient further to amend the Maharashtra
(0) .
Zilla Parishads and Panchayat Samitis Act, 1961, for the purposes
hereinafter appearing; it is hereby enacted in the Sixty-ninth Year of the

Republic of India as follows :—

1. This Act may be called the Maharashtra Zilla Parishads and Short title.
Panchayat Samitis (Amendment) Act, 2018.

ey
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2. Insection 12A of the Maharashtra Zilla Parishads and Panchayat

12 A of Mah. Samitis Act, 1961 (hereinafter referred to as “the principal Act”), for the
Vof 1962. existing provisos, the following provisos shall be substituted, namely:—

Amendment
of section

“Provided that, for the General or bye-elections for which the last
date of filing of nomination falls on or before the 30th June 2019, in
accordance with the election programme declared by the State
Election Commission, a person who has applied to the Scrutiny
Committee for verification of his Caste Certificate before the date of
filing of the nomination papers but who has not received the Validity
Certificate on the date of filing of the nomination papers shall
submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit, within a period of
six months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been
terminated retrospectively and he shall be disqualified for being
a Councillor.”.

3. In section 42 of the principal Act, in sub-section (6A), for the

42 of Mah. V existing provisos, the following provisos shall be substituted, namely :(—

of 1962.

“Provided that, for the elections for the post of President for which
the last date of filing of nomination falls on or before the 30th June
2019, in accordance with the election programme declared, a person
who has applied to the Scrutiny Committee for verification of his
Caste Certificate before the date of filing of the nomination papers
but who has not received the Validity Certificate on the date of filing
of the nomination papers shall submit, alongwith the nomination
papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit within a period of
six months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee:

Provided further that, if such person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a President.”.

Mah.V
0f 1962.
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4. In section 67 of the principal Act, in sub-section (7A), for the Amendment

existing provisos, the following provisos shall be substituted, namely :— ggsoefcﬁ,i[%r}ll_ v

“Provided that, for the elections for the post of Chairman for which 0f 1962.
the last date of filing of nomination falls on or before the 30th June 2019,
in accordance with the election programme declared, a person who
has applied to the Scrutiny Committee for verification of his Caste
Certificate before the date of filing of the nomination papers but who
has not received the Validity Certificate on the date of filing of the
nomination papers shall submit, alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or
any other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit within a period of
six months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the Validity
Certificate within a period of six months from the date on which he is
declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a Chairman.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2017
(Mah. Act No. XLVII of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLVII OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 6th August 2018).
An Act further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate

Mah. V action further to amend the Maharashtra Zilla Parishads and Panchayat

of 1962 Qamitis Act, 1961, for the purposes hereinafter appearing ; and, therefore,

1\(/1)?«2 promulgated the Maharashtra Zilla Parishads and Panchayat Samitis

XXI of (Amendment) Ordinance, 2017 on 7th October 2017 ;
2017.

Q)
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AND WHEREAS it is expedient to replace the said Ordinance by an Act
of the State Legislature ; it is hereby enacted in the Sixty-eighth Year of the
Republic of India as follows :(—

Short title 1. (1) This Act may be called the Maharashtra Zilla Parishads and
and Panchayat Samitis (Amendment) Act, 2017.
Commence- ]
ment. (2) It shall be deemed to have come into force on 7th October 2017.
Amendment 2. Insection 111 of the Maharashtra Zilla Parishads and Panchayat Mah. V
of section 111 Samitis Act, 1961, (hereinafter referred to as “ the principal Act ?) in °f 1962.
of Mah. V of .
1962. sub-section (3),—
(a) for the word “one-fifth” the word “two-fifth” shall be
substituted ;

(b) for the existing proviso, the following provisos shall be
substituted, namely :(—

“ Provided that, special meeting shall not be called within
sixty days from the date of immediately preceding meeting of
Zilla Parishad :

Provided further that, if the President receives the request
for calling a special meeting within sixty days from the date of
preceding meeting of Zilla Parishad, then the President may,
either call a special meeting within sixty days or reject the
request by recording the reasons thereof :

Provided also that, where a special meeting is called the
notice of meeting shall state a date at which the meeting is to
be held, being a date not later than thirty days from the date of
the issue of the notice.”.

Repeal of 3. (1) The Maharashtra Zilla Parishads and Panchayat Samitis Mah.
Mah. Ord. (Amendment) Ordinance, 2017, is hereby repealed. Ord.
XXT of 2017 XXIT of
and saving. (2) Notwithstanding such repeal, anything done or any action taken 2017.

(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance, shall
be deemed to have been done, taken or issued, as the case may be, under
the corresponding provisions of the principal Act, as amended by this
Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY 1/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF
GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : I/C DIRECTOR
SHRIMANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis
(Amendment) Act, 2018 (Mah. Act No. LXVI of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LXVI OF 2018.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ", on the 14th December 2018).

An Act further to amend the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS, the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take immediate

Il of 1959. action further to amend the Maharashtra Village Panchayats Act and the

Mah. vV Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, for the purposes

of 1962. hereinafter appearing; and, therefore promulgated the Maharashtra Village

Mah. Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis
Ord. XXI' (Amendment) Ordinance, 2018 on the 11th October 2018 ;

of 2018.
AND WHEREAS, it is expedient to replace the said Ordinance by an Act of
the State Legislature ; it is hereby enacted in the Sixty-ninth Year of the Republic
of India as follows :—

AT SB—LE9-2 ®



R HERTS JTE YU SRV WAT 18, feHTT %, R0%¢/FETATT 3, Ik Y0

CHAPTER |
PRELIMINARY

Short title 1. (1) This Act may be called the Maharashtra Village Panchayats and the
and Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2018.

Commnelrel;ij (2) 1t shall be deemed to have come into force on the 11th October 2018.

CHAPTER I
AMENDMENTS TO THE MAHARASHTRA VILLAGE
PaNcHAYATS AcT.

Amendment of 2. In section 10-1A of the Maharashtra Village Panchayats Act (hereinafter
section 10-1A in this Chapter referred to as “ the Maharashtra Village Panchayats Act ”),—

f 111 of 1959. . . . . .. .

o (a) in the first proviso, in clause (ii), for the words “ six months " the
words “ twelve months ” shall be substituted and shall be deemed to have
been substituted with effect from 31st March 2016 ;

(b) in the second proviso, for the words “ six months ” the words
“ twelve months ” shall be substituted and shall be deemed to have been
substituted with effect from 31st March 2016 ;

(c) after the second proviso, the following proviso shall be added, namely :—

“Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,
2018, the period of “six months” specified in such undertaking shall be

deemed to have been substituted as “ twelve months ".".
Amendment of 3. In section 30-1A of the Maharashtra Village Panchayats Act,—

seCti‘;}lIi%'igAE)gf (a) in the first proviso, in clause (ii), for the words “ six months ” the
’ words “ twelve months” shall be substituted and shall be deemed to have
been substituted with effect from 31st March 2016 ;

(b) in the second proviso, for the words “ six months” the words “twelve
months ” shall be substituted and shall be deemed to have been substituted
with effect from 31st March 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“ Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,
2018, the period of “ six months " specified in such undertaking shall
be deemed to have been substituted as “ twelve months ".”.

CHAPTER 1lI
AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS
AND PancHAYAT Samimis AcT, 1961.

Amendment 4. In section 12A of the Maharashtra Zilla Parishads and Panchayat Samitis
of section Act, 1961 (hereinafter in this Chapter referred to as “the Maharashtra Zilla
12A of Mah.V' parishads and Panchayat Samitis Act ”),—

of 1962.
(a) in the first proviso, in clause (ii), for the words “ six months ” the
words “ twelve months” shall be substituted and shall be deemed to have
been substituted with effect from 7th May 2016 ;

IIT of
1959.

Mah.
LXVI
of 2018.

Mah.
LXVI of
2018.

Mah. V
of 1962.
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(b) in the second proviso, for the words “six months” the words
“ twelve months ” shall be substituted and shall be deemed to have been
substituted with effect from 7th May 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,

Mah. 2018, the period of “ six months " specified in such undertaking shall
LXVI of be deemed to have been substituted as “twelve months”.”.
2018. 5. In section 42 of the Maharashtra Zilla Parishads and Panchayat Samitis

Act, in sub-section (6A),—
(a) in the first proviso, in clause (ii), for the words “ six months ” the
words “ twelve months ” shall be substituted and shall be deemed to have
been substituted with effect from 7th May 2016 ;

(b) in the second proviso, for the words “ six months ” the words
“twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th May 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,

Mah.LXVI 2018, the period of “ six months ” specified in such undertaking shall be
of 2018. deemed to have been substituted as “ twelve months ".".

6. In section 67 of the Maharashtra Zilla Parishads and Panchayat Samitis
Act, in sub-section (7A),—
(a) in the first proviso, in clause (ii), for the words “six months” the
words “twelve months” shall be substituted and shall be deemed to have
been substituted with effect from the 7th May 2016 ;

(b) in the second proviso, for the words “six months” the words
“ twelve months” shall be substituted and shall be deemed to have been
substituted with effect from 7th May 2016 ;

(c) after the second proviso, the following proviso shall be added,
namely :—

“ Provided also that, in respect of the undertaking filed by any
person under clause (ii) of the first proviso, before the date of
commencement of the Maharashtra Village Panchayats and the

Mah. Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,
LXVI of 2018, the period of “ six months ” specified in such undertaking shall
2018. be deemed to have been substituted as “ twelve months ".”.
CHAPTER IV

MISCELLANEOUS

7. (1) Nothing in this Act shall affect the elections conducted by the

State Election Commission for conducting the elections or any programme

Mah. declared by it therefor, prior to the date of commencement of the Maharashtra

Lxviof Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis

2018. (Amendment) Act, 2018, for filling up the resultant vacancy in view of the

lof provisions of section 10-1A or section 30-1A of the Maharashtra Village

1959. Panchayats Act ; section 12A or sub-section (6A) of section 42 or sub-section

Mah. v (7A) of section 67 of the Maharashtra Zilla Parishads and Panchayat Samitis Act,
of 1962. 1961, as it stood prior to such date of commencement.

AT HAB—2&-R

Amendment
of section 42
of Mah. V of
1962.

Amendment
of section 67
of Mah. V of
1962.

Saving as to
certain
elections.
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Saving as to 8. Any person, who has obtained the Caste Certificate and Validity Certificate,
certain but has not filed such certificate prior to the date of commencement of this Act,
disqualifications. ghall not be deemed to be disqualified under the provisions of the relevant
Panchayat law, if he submits such certificate within a period of three months from

the date of commencement of this Act :

Provided that, the provisions of this section shall not apply where the State
Election Commission has already prior to the date of commencement of this Act
held elections to fill the vacancy of such person or declared the programme for
holding of such election.

Power to 9. (1) If any difficulty arises in giving effect to the provisions of the

remove Maharashtra Village Panchayats Act or, as the case may be, the Maharashtra

difficulty. 7jj13 Parishads and Panchayat Samitis Act, 1961, as amended by this Act, the

State Government may, as the occasion arises, by an Order published in the

Official Gazette, give such directions not inconsistent with the provisions of the

said Acts as amended by this Act, as may appear to it to be necessary or
expedient for the purpose of removing the difficulty.

(2) Every order made under sub-section (1) shall be laid, as soon as may
be, after it is made, before each House of the State Legislature :

Provided that, no such order shall be made after expiry of the period of two
years from the commencement of this Act.

Repeal of 10. (1) The Maharashtra Village Panchayats and the Maharashtra Zilla
Mah.Ord. Parishads and Panchayat Samitis (Amendment) Ordinance, 2018, is hereby
XXTof2018 repealed.
and saving. (2) Notwithstanding such repeal, anything done or any action taken (including
any notification or order issued) under the corresponding provisions of the
Maharashtra Village Panchayats Act and the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961, as amended by the said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of said Acts, as amended by this Act.

Il of
1959.
Mah. V
of 1962.

Mah.
Ord. XXI
of 2018.

Il of
1959.
Mah. V
of 1962.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI
MANOHAR SHANKAR GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI
400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH

ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment) Act, 2018
(Mah. Act No.LXXIX of 2018), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. LXXIX OF 2018.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ", on the 24th December 2018).

An Act further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

Mah. V WHEREAS it is expedient further to amend the Maharashtra Zilla
1963? Parishads and Panchayat Samitis Act, 1961, for the purposes hereinafter
appearing ; it is hereby enacted in the Sixty-ninth year of the Republic of

India as follows :(—

1. This Act may be called the Maharashtra Zilla Parishads and Short title.
Panchayat Samitis (Second Amendment) Act, 2018.

AT 3MS—2L¢0-8 (?)
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f{\mendmfg; 2. In section 158 of the Maharashtra Zilla Parishads and Panchayat Mah. V

of section e . f

of Mah. V of Samitis Act, 1961, (1)962.
1962.

(i) to sub-section (1), the following proviso shall be added,
namely :—

“Provided that, where the State Government has, by rule or
order issued under clause (a) of section 9 of the Maharashtra Stamp LX of
Act decided to reduce or remit the duties leviable under the said 1958
Act, such reduction or remission in duties shall also be applicable
extra duty leviable under this sub-section, on the instruments of
sale, gift and usufructuary mortgage, respectively, of immovable
property.”;

(i) to sub-section (4), the following proviso shall be added,
namely :—

“Provided that, the Pune Zilla Parishad shall, in accordance
with the rules made by the State Government in this behalf, out
of the amounts received by it, within the jurisdiction of the
Pune Metropolitan Region Development Authority, under
sub-section (3),—

() contribute an amount equal to twenty-five per cent. to
the village fund of each Panchayat situated within the
jurisdiction of the Pune Metropolitan Region Development
Authority, and

(i1) transfer an amount equal to twenty-five per cent. to
the Pune Metropolitan Region Development Authority.”.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY I/C DIRECTOR SHRI MANOHAR SHANKAR
GAIKWAD, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT
DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBALI 400 004.
EDITOR : I/C DIRECTOR SHRI MANOHAR SHANKAR GAIKWAD.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in English
of the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2019 (Mah. Act No. XXXII of
2019), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXII OF 2019.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 26th December 2019).

An Act further to amend the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961.

WHEREAS, both houses of the State Legislature were not in session ;

AND WHEREAS, the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take immediate

Mah. v action further to amend the Maharashtra Zilla Parishads and Panchayat

of 1962. Samitis Act, 1961, for the purposes hereinafter appearing ; and, therefore,

Mah. promulgated the Maharashtra Zilla Parishads and Panchayat Samitis
Ord. XXl (Amendement) Ordinance, 2019 on the 23rd August 2019 ;

of 2019.
AND WHEREAS, it is expedient to replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Seventieth Year of
the Republic of India as follow :—

1. (1) This Act may be called the Maharashtra Zilla Parishads and Short title
Panchayat Samitis (Amendment) Act, 2019. and commen-

cement.
AT HBE—R03-2 €3
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(2) It shall be deemed to have come into force on the 23rd August 2019.

2. To section 75B of the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961 (hereinafter referred to as “ the principal Act”), the
following provisos shall be added, namely :—

“ Provided that, the period of authorization under this section shall not
exceed four months :

Provided further that, in exceptional circumstances to be recorded in
the order, the said period may be extended, from time to time, for such further
period as may be specified in the order, but such period of authorisation
shall not exceed six months in the aggregate.”.

3. To section 91B of the principal Act, the following provisos shall be
added, namely :—

“ Provided that, the period of authorization under this section shall not
exceed four months :

Provided further that, in exceptional circumstances to be recorded in
the order, the said period may be extended, from time to time, for such further
period as may be specified in the order, but such period of authorisation
shall not exceed six months in the aggregate.”.

4. (1) The Maharashtra Zilla Parishads and Panchayat Samitis
(Amendment) Ordinance, 2019, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of the principal Act, as amended by this Act.

Mah.V
of 1962.

Mah.
Ord. XXI
of 2019.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and
Panchayat Samitis (Second Amendment) Act, 2021 (Mah. Act No. IV of 2022), is hereby
published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IV OF 2022.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 20th January 2022).
An Act further to amend the Maharashtra Village Panchayats Act and
the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session;

m AND WHEREAS the Governor of Maharashtra was satisfied that

of 1959. circumstances existed which rendered it necessary for him to take
Mah. immediate action further to amend the Maharashtra Village Panchayats
1£;/62f Act and the Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961,

T 3MB—¥—2 ®
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for the purposes hereinafter appearing ; and, therefore, promulgated the
Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and
Panchayat Samitis (Second Amendment) Ordinance, 2021, on the 6th December
2021 ;

AND WHEREAS it is expedient to replace the said Ordinance by an Act of
the State Legislature ; it is hereby enacted in the Seventy-second Year of the
Republic of India as follows :(—

CHAPTERI

PRELIMINARY.

1. (1) This Act may be called the Maharashtra Village Panchayats and
Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment) Act,
2021.

(2) It shall be deemed to have come into force on the 6th December 2021.

CHAPTER 11

AMENDMENTS TO THE MAHARASHTRA VILLAGE PANCHAYATS AcCT.

2. In section 10-1A of the Maharashtra Village Panchayats Act (herein-
after in this Chapter referred to as “the Maharashtra Village Panchayats Act”),
for the existing provisos, the following provisos shall be substituted, namely :—

“Provided that, for the General or bye-elections for which the last date
of filing of nomination falls on or before the 31st December 2022, in
accordance with the election programme declared by the State Election
Commission, a person who has applied to the Scrutiny Committee for
verification of his Caste Certificate before the date of filing of the nomination
papers but who has not received the Validity Certificate on the date of filing
of the nomination papers shall submit, alongwith the nomination papers,—

(i) atrue copy of the application preferred by him to the Scrutiny
Committee for issuance of the Validity Certificate or any other proof of
having made such application to the Scrutiny Committee ; and

(if) an undertaking that he shall submit, within a period of twelve
months from the date on which he is declared elected, the Validity
Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the Validity
Certificate within a period of twelve months from the date on which he
is declared elected, his election shall be deemed to have been terminated
retrospectively and he shall be disqualified for being a member.”.

3. In section 30-1A of the Maharashtra Village Panchayats Act, for the existing
provisos, the following provisos shall be substituted, namely :—

“Provided that, for the elections for the post of Sarpanch for which the
last date of filing of nomination falls on or before the 31st December 2022,
in accordance with the election programme declared by the State Election
Commission, a person who has applied to the Scrutiny Committee for
verification of his Caste Certificate before the date of filing of the nomination
papers but who has not received the Validity Certificate on the date of filing
of the nomination papers shall submit, alongwith the nomination papers,—

Mah.
Ord.
XIV of
2021.

11 of
1959.
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(1) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or any
other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit, within a period of
twelve months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the
Validity Certificate within a period of twelve months from the
date on which he is declared elected, his election shall be deemed
to have been terminated retrospectively and he shall be
disqualified for being a Sarpanch.”.

CHAPTER 11l

AMENDMENTS TO THE MAHARASHTRA ZILLA PARISHADS
AND PANCHAYAT SamiTis AcT, 1961.

Mah. V 4. In section 12A of the Maharashtra Zilla Parishads and Panchayat Amendment

of 1962. samitis Act, 1961 (hereinafter in this Chapter referred to as “the of section 12A
Maharashtra Zilla Parishads and Panchayat Samitis Act”), for the existing ‘ig'g"zah'v"f
provisos, the following provisos shall be substituted, namely :— '

“Provided that, for the General or bye-elections for which the last
date of filing of nomination falls on or before the 31st December 2022,
in accordance with the election programme declared by the State
Election Commission, a person who has applied to the Scrutiny
Committee for verification of his Caste Certificate before the date of
filing of the nomination papers but who has not received the Validity
Certificate on the date of filing of the nomination papers shall submit,
alongwith the nomination papers,—

(i) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or any
other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit, within a period of
twelve months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the
Validity Certificate within a period of twelve months from the
date on which he is declared elected, his election shall be deemed
to have been terminated retrospectively and he shall be
disqualified for being a Councillor.”.

5. In section 42 of the Maharashtra Zilla Parishads and Panchayat Amendment
Samitis Act, in sub-section (6A), for the existing provisos, the following of section 42

provisos shall be substituted, namely :— ‘ig'g"zah'v"f

“Provided that, for the elections for the post of President for
which the last date of filing of nomination falls on or before the 31st
December 2022, in accordance with the election programme declared,
a person who has applied to the Scrutiny Committee for verification
of his Caste Certificate before the date of filing of the nomination
papers but who has not received the Validity Certificate on the date
of filing of the nomination papers shall submit, alongwith the
nomination papers,—
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(1) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or any
other proof of having made such application to the Scrutiny
Committee ; and

(i1) an undertaking that he shall submit within a period of
twelve months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the
Validity Certificate within a period of twelve months from the
date on which he is declared elected, his election shall be deemed
to have been terminated retrospectively and he shall be
disqualified for being a President.”.

Amendment 6. In section 67 of the Maharashtra Zilla Parishads and Panchayat
ngsl\acatﬁ]or\‘/esoi Samitis Act, in sub-section (7A), for the existing provisos, the following
1062 Provisos shall be substituted, namely :—
“Provided that, for the elections for the post of Chairman for
which the last date of filing of nomination falls on or before the 31st
December 2022, in accordance with the election programme declared,
a person who has applied to the Scrutiny Committee for verification
of his Caste Certificate before the date of filing of the nomination
papers but who has not received the Validity Certificate on the date
of filing of the nomination papers shall submit, alongwith the
nomination papers,—

(1) a true copy of the application preferred by him to the
Scrutiny Committee for issuance of the Validity Certificate or any
other proof of having made such application to the Scrutiny
Committee ; and

(if) an undertaking that he shall submit within a period of
twelve months from the date on which he is declared elected, the
Validity Certificate issued by the Scrutiny Committee :

Provided further that, if such person fails to produce the
Validity Certificate within a period of twelve months from the
date on which he is declared elected, his election shall be deemed
to have been terminated retrospectively and he shall be
disqualified for being a Chairman.”.

CHAPTER IV
MISCELLANEOUS

Repeal of 7. (1) The Maharashtra Village Panchayats and Maharashtra Zilla Mah.
Mah. Ord. XIV' parishads and Panchayat Samitis (Second Amendment) Ordinance, 2021, is Ord.
of 2021 and X1V of
saving. hereby repealed. 2021

(2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the corresponding
provisions of the Maharashtra Village Panchayats Act and the Maharashtra 111 of
Zilla Parishads and Panchayat Samitis Act, 1961, as amended by the said 1959
Ordinance, shall be deemed to have been done, taken or issued, as the case 2?6‘12‘,'6‘;
may be, under the corresponding provisions of the relevant Acts, as amended '
by this Act.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2021 (Mah.
Act No. XVIII of 2022), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XVIII OF 2022.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 31st January 2022).
An Act further to amend the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961.

Mah. V WHEREAS, it is expedient further to amend the Maharashtra Zilla

f 1962.

° Parishads and Panchayat Samitis Act, 1961, for the purposes hereinafter
appearing; it is hereby enacted in the Seventy-second Year of the Republic

of India as follows :—

1. This Act may be called the Maharashtra Zilla Parishads and Short title.
Panchayat Samitis (Amendment) Act, 2021.

T 3B—¢—2 ®
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Ameszftﬁin; ‘(’)‘; 2. In section 9 of the Maharashtra Zilla Parishads and Panchayat Manh v
Mah. V of 1962. Samitis Act, 1961, in sub-section (1), in clause (a), for the words “not more of 1962,
than seventy-five and not less than fifty in number” the words “not more

than eighty-five and not less than fifty-five in number” shall be substituted.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBALI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and
Panchayat Samitis (Amendment) Act, 2021 (Mah. Act. No. XIX of 2022), is hereby published under
the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XIX OF 2022

(First published, after having received the assent of the Governor in the “ Maharashtra
Government Gazette ”, on the 1st February 2022.)

An Act further to amend the Maharashtra Village Panchayats Act and the
Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that

I of circumstances existed which rendered it necessary for him to take immediate
1959. action further to amend the Maharashtra Village Panchayats Act and the
c}\f/‘ligé; Maharashtra Zilla Parishads and Panchayat Samitis Act, 1961, for the
Mah. Purposes hereinafter appearing ; and therfore, promulgated the Maharashtra
Ord. III Village Panchayats and the Maharashtra Zilla Parishads and Panchayat

of 2021. Samitis (Amendment) Ordinance, 2021, on the 23rd September 2021 ;

(2)
T $MS-28—2
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AND WHEREAS, it is expedient to replace the said Ordinance by an Act
of the State Ligislature ; it is hereby encacted in the Seventy-second Year of
the Republic of India as follows :(—

CHAPTERI

PrRELIMINARY

Shozt title 1. (1) This Act may be called the Maharashtra Village Panchayats and
and com- t+he Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act,

mencement.

2021.
(2) It shall be deemed to have come into force on the 23rd September 2021.

CHAPTERII

AMENDMENTS TO THE MAHARASHTRA
VILLAGE PANCHAYATS ACT.

Amendment 2. In section 10 of the Maharashtra Village Panchayats Act (hereinafter
?i;f?ig;; referred to as “the Village Panchayats Act”), in sub-section (2), for clause (¢),
oritoe " the following clause shall be substituted, namely :—

“(c) the seats to be reserved for persons belonging to the category of
Backward Class of Citizens shall be upto 27 per cent. of the total number of
seats to be filled in by election in a panchayat and the total reservation shall
not be more than 50 per cent. of the total seats in the panchayat and such seats
shall be allotted by rotation to different wards in a panchayat:

Provided that, in a panchayat comprising entirely the Scheduled Areas,
the seats to be reserved for the persons belonging to the Backward Class of
Citizens shall be the seats remaining, if any, after reservation of the seats for
the Scheduled Tribes and Scheduled Castes:

Provided further that, the reservation for the persons belonging to
the Backward Class of Citizens in a panchayat falling only partially in the
Scheduled Areas shall be as per the provisions of this clause:

Provided also that, one-half of the total number of seats so reserved shall be
reserved for women belonging to the category of Backward Class of Citizens;”.

Amendment of 3. In section 30 of the Village Panchayats Act, in sub-section (4), for
section 30 of 111 clause (b), the following clause shall be substituted, namely:—
0f 1959.

“(b) the offices of Sarpanchas to be reserved for the persons belonging to
the category of Backward Class of Citizens shall be upto 27 per cent. of the
total number of such offices in the panchayats and the total reservation shall
not be more than 50 per cent. of the total seats in the concerned District:

Provided that, one-half of the offices so reserved shall be reserved for
women belonging to the category of Backward Class of Citizens;”.

CHAPTER III

AMENDMENTS TO THE MAHARASHTRA ZILLA
ParisHADS AND PANCHAYAT SamiTis Act, 1961.

Amendment 4., In section 12 of the Maharashtra Zilla Parishads and Panchayat

of section 12 Samitis Act, 1961 (hereinafter referred to as “the Zilla Parishads and Panchayat

of Mah. Vof Samitis Act”), in sub section (2), for clause (c), the following clause shall be
1961 substituted, namely:—

“(c) the seats to be reserved for the persons belonging to the category of
Backward Class of Citizens shall be upto 27 per cent. of the total number of

IIT of
1959.

Mah. V
of 1962.
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seats to be filled in by election in a Zilla Parishad and the total reservation
shall not be more than 50 per cent. of the total seats in the Zilla Parishad and
such seats shall be allotted by rotation to different electoral divisions in a Zilla
Parishad:

Provided that, in a Zilla Parishad comprising entirely the Scheduled
Areas, the seats to be reserved for the persons belonging to the Backward
Class of Citizens shall be the seats remaining, if any, after reservation of the
seats for the Scheduled Tribes and Scheduled Castes:

Provided further that, the reservation for the persons belonging to the
Backward Class of Citizens in a Zilla Parishad falling only partially in the
Scheduled Areas shall be as per the provisions of this clause:

Provided also that, one-half of the total number of seats so reserved shall be
reserved for women belonging to the category of Backward Class of Citizens;”.

5. In section 42 of the Zilla Parishads and Panchayat Samitis Act, in
sub-section (4), for clause (b), the following clause shall be substituted, namely :—

“(b) the offices of Presidents to be reserved for persons belonging to the
category of Backward Class of Citizens shall be upto 27 per cent. of the total
number of such offices in the Zilla Parishads and the total reservation shall
not be more than 50 per cent. of the total seats in the State:

Provided that, one-half of the offices so reserved shall be reserved for
women belonging to the category of Backward Class of Citizens;”.

6. In section 58 of the Zilla Parishads and Panchayat Samitis Act, in
sub-section (IB), for clause (c), the following clause shall be substituted,
namely: —

“(c) the seats to be reserved for the persons belonging to the category of
Backward Class of Citizens shall be upto 27 per cent. of the total number of
seats to be filled in by election in a Panchayat Samiti and the total reservation
shall not be more than 50 per cent. of the total seats in the Panchayat Samiti
and such seats shall be allotted by rotation to different electoral colleges in a
Panchayat Samiti:

Provided that, in a Panchayat Samiti comprising entirely the Scheduled
Areas, the seats to be reserved for the persons belonging to the Backward Class
of Citizens shall be the seats remaining, if any, after reservation of the seats
for the Scheduled Tribes and Scheduled Castes:

Provided further that, the reservation for the persons belonging to the
Backward Class of Citizens in a Panchayat Samiti falling only partially in the
Scheduled Areas shall be as per the provisions of this clause:

Provided further that, one-half of the total number of seats so reserved
shall be reserved for women belonging to the category of Backward Class of
Citizens;”.

7. Insection 67 of the Zilla Parishads and Panchayat Samitis Act, in sub-
section (5), for clause (b), the following clause shall be substituted, namely:—

“(b) the offices of Chairman to be reserved for the persons belonging to the
category of Backward Class of Citizens shall be upto 27 per cent. of the total
number of such offices in the Panchayat Samitis and the total reservation shall
not be more than 50 per cent of the total seats in the State:

Provided that, one-half of the offices so reserved shall be reserved for
women belonging to the category of Backward Class of Citizens;”.

Amendment
of section 42
of Mah. V of
1962.

Amendment
of section 58
of Mah. V of
1962.

Amendment
of section 67
of Mah. V of
1962.
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CHAPTER IV
MISCELLANEOUS

Repeal of 8. (1) The Maharashtra Village Panchayats and the Maharashtra Zilla  Mah.
Mah. Ord. Il Parishads and Panchayat Samitis (Amendment) Ordinance, 2021, is hereby  Ord.III
of 2021 and of 2021.
% repealed.
saving.
(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding provisions
ofthe Maharashta Village Panchayats Act and the Maharashtra Zilla Parishads  IIT of
and Panchayat Samitis Act, 1961 as amended by the said Ordinance, shall be 1{?51?’\’
deemed to have been done, taken or issued, as the case may be, under the 100f319'62
corresponding provisions of the relevant Acts, as amended by this Act. '

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
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MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.



RNI No. MAHENG /2009/35528

ag ¢, IF 3¢(R)] AR, HLAT QR, 0I/HFEUE R, I R¥Y [g5 =, fFwa : w0 Rw.00

SAETARUT HHE ¢R
TTTerhel WehTI
TeRTY fAumHesa Ay 9 Icgurern TRefia dolel eARY 9 bl faffrs ey
Yy a =ma Rurmega srael fAgas (Sush srgae).

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2022.
(Maharashtra Act No. XLVI of 2022), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XLVI OF 2022.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette ”, on the 12th September 2022).

An Act further to amend the Maharashtra Zilla Parishads and Panchayat
Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate

Mah. Vv action further to amend the Maharashtra Zilla Parishads and Panchayat
of 1962. gamitis Act, 1961, for the purposes hereinafter appearing, and, therefore,
Mah. nromulgated the Maharashtra Zilla Parishads and Panchayat Samitis

ord. Il
ofrzozzl (Amendment) Ordinance, 2022 on the 14th July 2022 ;

AT AB-<CR—2
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AND WHEREAS, it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Seventy-third Year of
the Republic of India as follows :—

Short title 1. (1) This Act may be called the Maharashtra Zilla Parishads and
and panchayat Samitis (Amendment) Act, 2022.
commence-
ment. (2) It shall be deemed to have come into force on the 14th July 2022.
Amendment 2. In section 43 of the Maharashtra Zilla Parishads and Panchayat man.v

ocffsl\e/l‘ﬁ]or\'/ﬁ Samitis Act, 1961 (hereinafter referred to as “the principal Act”), to sub- of 1962.
1062, Section (1), the following provisos shall be added, namely :—
“Provided that, the term of office of the President or Vice-President
in office, on the date of commencement of the Maharashtra Zilla Mah.

Parishads and Panchayat Samitis (Amendment) Act, 2022, may be XLVIof

extended upto three months by the State Government by an order 2022.
published in the Official Gazette :
Provided further that, notwithstanding anything contained in the
above proviso, the term of office of the President or Vice-President shall
be co-terminus with the terms of offices of elected Councillors as provided
in section 10.”.
Power to 3. (1) If any difficulty arises in giving effect to the provisions of the
dif;fcmuft"e principal Act, as amended by this Act, the State Government may, as occasion
Y arises, by an order published in the Official Gazette, do anything not
inconsistent with the provisions of the principal Act, as amended by this Act,
which appears to it to be necessary or expedient for the purposes of removing
the difficulty :
Provided that, no such order shall be made after expiry of a period of
two years from the date of commencement of this Act.
(2) Every order made under this section shall be laid, as soon as may be,
after it is made, before each House of the State Legislature.
Repeal of 4. (1) The Maharashtra Zilla Parishads and Panchayat Samitis Mah.
Mabh. Ord. 111 ; ; Ord. 1
of 5022 and (Amendment) Ordinance, 2022 is hereby repealed. of 2002
saving. (2) Notwithstanding such repeal, anything done or any action taken

(including any notification or order issued) under the corresponding provisions,
of the principal Act, as amended by the said Ordinance, shall be deemed to
have been done, taken or issued, as the case may be, under the corresponding
provisions of said Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India,
the following translation in English of the Maharashtra Zilla Parishads and

Panchayat Samitis (Second Amendment) Act, 2022 (Mah. Act No. XLVII of
2022), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,
I/c. Secretary (Legislation) to Government,
Law and dJudiciary Department.

MAHARASHTRA ACT No. XLVII OF 2022.

(First published, after having received the assent of the Governor in
the “Maharashtra Government Gazette” on the 12th September 2022.)

An Act further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session ;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take immediate
Mah.V action further to amend the Maharashtra Zilla Parishads and Panchayat
of 1962. Samitis Act, 1961, for the purposes hereinafter appearing ; and, therefore,
Mah. promulgated the Maharashtra Zilla Parishads and Panchayats Samitis
VI([)Irdf (Second Amendment) Ordinance, 2022 on the 4th August 2022 ;
(o)

2022. AND WHEREAS it is expedient to replace the said Ordinance, by an
Act of the State Legislature ; it is hereby enacted in the Seventy-third Year
of the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Zilla Parishads and
Panchayat Samitis (Second Amendment) Act, 2022.
(2) It shall be deemed to have come into force on the 4th August 2022.
(*)

HIT 3MS—<3—2
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Amendment 2. In section 9 of the Maharashtra Zilla Parishads and Panchayat Mah.V
of section 9 of .. . « .. oy - of 1962.
Mah. V of Samitis Act, 1961 (hereinafter referred to as “the principal Act”), in sub-
1962. section (1), in clause (a), for the words “not more than eighty-five and not
less than fifty-five in number” the words “not more than seventy-five and

not less than fifty in number” shall be substituted.

Annulment 3. Notwithstanding anything contained in the principal Act and the
of process.

rules, notifications or orders made thereunder, where the process,—
(i) to divide a district into electoral divisions and to determine the
number of Councillors to be elected from District, or

(ii) to divide an electoral division into electoral colleges, or

(ii1) of reservation of seats of Councillors in the Zilla Parishads and
Panchayat Samitis,

is started or completed by the State Election Commissioner, or the State
Government, as the case may be, before the date of commencement of the
Maharashtra Zilla Parishads and Panchayat Samitis (Second Amendment) Mah.
Act, 2022, shall be deemed to be annulled and such process shall be done XLVII
afresh according to the provisions of the principal Act as amended by this of 2022.

Act.

Power to 4. (1) If any difficulty arises in giving effect to the provisions of the
remove

difficultios. principal Act, as amended by this Act, the State Government may, by an

order published in the Official Gazette, as the occasion arises, make such
provisions not inconsistent with the provisions of the principal Act, as
amended by this Act, as may appear to it to be necessary or expedient for the
purposes of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may be,
after it is made, before each House of the State Legislature.

Repeal of 5. (1) The Maharashtra Zilla Parishads and Panchayats Samities Mah.
Mabh. Ord. . . Ord.
VIIL of 2025 (Second Amendment) Ordinance, 2022, is hereby repealed. VIIT of

and saving.

(2) Notwithstanding such repeal, anything done or any action taken 2022.
(including any notification or order issued), under the corresponding
provisions of the principal Act, as amended by the said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of the principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Zilla Parishads and Panchayat Samitis ( Third Amendment) Act,
2022 (Mah. Act No. VII of 2023), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

SATISH WAGHOLE,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. VII OF 2023.

(First published, after having received the assent of the Governor in the “Maharashtra
Government Gazette”, on the 11th January 2023.)

An Act further to amend the Maharashtra Zilla Parishads and
Panchayat Samitis Act, 1961.

WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS, the Governor of Maharashtra was satisfied that

circumstances existed which rendered it necessary for him to take

Mah. Vv immediate action further to amend the Maharashtra Zilla Parishads and

of 1962. Panchayat Samitis Act, 1961, for the purposes hereinafter appearing; and,

Mah. therefore, promulgated the Maharashtra Zilla Parishads and Panchayat

O?rzddg Samitis (Third Amendment) Ordinance, 2022, on the 12th September 2022;
()
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Seventy-third Year
of the Republic of India as follows :—

Short title 1. (I) This Act may be called the Maharashtra Zilla Parishads and
and pgpnchayat Samitis (Third Amendment) Act, 2022.
commence-
ment. (2) 1t shall be deemed to have come into force on the 12th September
2022.
Amendment 2. In section 75B of the Maharashtra Zilla Parishads and Panchayat Mah. v
of section 75 of 1962.

B of Mah. V Samitis Act, 1961 (hereinafter referred to as “the principal Act”), the

of 1962. existing provisos shall be deleted.

Amendment 3. In section 91B of the principal Act, the existing provisos shall be
of section 91
B of Mah. V deleted.

of 1962.

Repeal of 4. (1) The Maharashtra Zilla Parishads and Panchayat Samitis (Third Mah.
Mah. Ord. IX Ord. IX
of 2022 and of 2022.
saving.

Amendment) Ordinance, 2022, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification or order issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance, shall be
deemed to have been done, taken or issued, as the case may be, under the
corresponding provisions of the principal Act, as amended by this Act.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR, RUPENDRA DINESH MORE,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF
GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR,
RUPENDRA DINESH MORE.
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